Friday, March 21, 1975
Phalguna 30, 1896 (Saka)

Fifth Series, No. 24

LOK SABHA
DEBATES

Thirteenth Session
(Fifth Lok Sabha)

LOK SABHA SECRETARIAT

New Delhi
Price- Rs 2.00



CONTENTS

No. 24—Friday, March 21, 1975/Phalguna 30, 1896 (Saka)

CoLumNs

Oral Answers to Questions:
*Starred Questions Nos. 444, 445, 449, 451, 452 and 454. . 2-27

Written Answers to Questions :
Starred Questions Nos. 446, 448, 450,453 and 455t0463. . 27—38

Unstarred Questions Nos. 4276, 4308, 4310 t0 4312, 4314 t0 4317,
4319104417, 4419t0 4421,4423t0 4437, 443910 4450

and 4452 to 4475 . . . . 38183
Re. Attempt on the life of the Chief Justice of Supreme Court of
India . . . 183-184
Papers laid on the Table . . . . . . . 184-185
Assent to Bnll . . . . . 185
Statement Re. Attempt on the life of Chief Justlce of Supreme
Court of India . . . . . . 185—188
Shn K. Brahmananda Reddy . . . . . 185
Re. Situation in Nagaland . . . . . . 188—19%0
Business of the House . . . . . . . 191209
Gujarat Budget, 1975-76 General Discussion Demands for
Grants on Account 1975-76 and . . . . . 209—265
Supplementary Demands for Grants (Gujarat), 1974-75 . 265—324
Shri Dinen Bhattacharyya . . . . . . 265
Shri D. D. Desai . . . . . . . 270
Shri H. N. Mukherjee . . . . . . . 274
Shri Natwarial Patel . . . . . . . 2N
Dr. Laxminarain Pandeya . . . . . . 279
Dr. Mahipatray Mehta . . . . . . 282
Shri J: Matha Gowder . . . . . . 285
Shri Arvind Patel . . . . . . . 288
Shri H. M. Patel . . . . . . . . 290

*The sign + marked abovye the name of a Member indicates that the?u—estionm
actually asked on the floor of the House by that Member.,



(i)

Corumns
ShriD. P. Jadeja . . ., . . . . 295
Shri K. S. Chavda . . . . . . . 29

Shri P. G. Mavalankar . . . . . . 301
Shri Madhu Limaye . . . . . . . 307
Shri Pranab Kumar Mukherjee . . . . 310

Gujarat Appropriation (Vote on Account) Bill, 1975 . . 324325
Introduced and Passed

Gujarat Appropriation Bill, 1975 . . . . . 325328
Introduced and Passed
Constitution (Amendment) Bill . 328368

(Amendment of Article 101 and 102 etc.
by Shri Priya Ranjan Das Munsi

Motion to consider (Debate Adjourned)

Shri X. Gopal . . . . . . . . 329
Shri $. P. Bhattacharyya . . . . . . . 331
Shri M. C. Daga . . . . . . . . 332
Shri J. Matha Gowder . . . . . . . 337
Shri Y. S. Mahajan . . . . . . . 339
Shri N K. P. Salve . . . . . . 342

Shri Maha Deepak Singh Shakya . . . . 44
Shri C. M. Stephen . . . . . . . 347
Shri B. R. Shukla . . . . . . . . 351
Shri P. G. Mavalankar . . . . . . . 353
Shri C. K. Chandrappan . . . . . . . 357

Shr1 R. S. Pandey . . . . . . . . 362

Shri Shashi Bhushan . . . . . . . 366
Constitution (Amendment) Bill-withdrawn (Amendment of

Ninth Schedule) by Shr1 C. K. Chandrappan . . 369

Companies (Amendment) Bill (Omission of section 90) . 37
by Shri Madhu Limaye
Motion to Consider
Shri Madhu Limaye . . . . - . « 37

Half-An-Hour Discussion . . . . . 371390
Enforcement of Prohibition
Shri M. C. Daga . . . . . . . 3N

Shl‘i Anind Natam . . . LX) LR . . 386



LOK SABHA DEBATES

LOK SABHA

Friday, March 21, 1975 [Phalguna 30, 1896
(Saka)

The Lok Sabha met as Eleven of the Clock
[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

SHRI DINEN BHATTACHARYYA :
Mr. Speaker, Sir, before you take up the
Questions, I would like to move an ad-
jeurnment motion on the continuance of
Tripura State Government in power cven
after the defeat of the Goveinment Bill
in the State Assembly on 20th March,
1975 and the Constitutional crisis ansing
out of that.

MR. SPEAKER : What 1s this? Not
duning Question Hour. Whatever the
position may be in any State Govern-
ment, that is not a matter 10 be brought
before this House. Even if it comes,
after the Question Hour there is no ques-
tion of any adjournment motion.

SHRI DINEN BHATTACHARYYA:
Sir, T am standing here and 1 am saying
something You would have seen it in
the mewspapers. Something has happen-
ned in that State. Kindly, therefore, ad-
mit this adjournment motion The Ques-
tion Hour may be postponed. (Interrup-
tons).

SHRI VAYALAR RAV] : Sir, voun
would have seen to-dav's papers repardios
the incident concerning the Chief Justice
of India . . .

]

SHRI K. RAGHU RAMAIAH : On the
attack on Chief Justice, the Home Minis-
ter will make a statement. (Interruptions).

MR. SPEAKER : All of you will kind-
ly sit down. First of all, all such mstters
do not come before the Question Hour,
Secondly, what has happened in Tripura
or Nagaland, whether the Ministry is
formed or is liquidated, that is a matter
for the Assembly of those States amd not
for this House. This is a State matter and
tomorrow, if we discuss their Assembly
formations and the party positions or

* whatever it be, tomorrow they will also

start discussing about the position here,
(Interruptions)

MR. SPEAKER : As far as the other
matter is concerned, the Home Minister
will make a statement. T am informed by
the Minister just now. Whatever be the
position later on, we will discuss accord-
ing to that.

After all, this is not a very light matter.
T am also of that opinion. This is not
a very light matter.

Development of Tourism in Gujsrat

*444. SHRTI D P. JADEJA:t
SHRI VEKARIA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the amount earmarked for the de-
velopment of toursm in Gujarat State
during the year 1975-76; and

(b) the break-up of the amount spent
thereon in Gujarat State during the year
1974-75?



3 Orul Answers

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH) : (a) ano (b} Tourist Pacili-
ttes are developed not on State-wise or
place-wise basis, but on the basis of actual
ur potentiat attractions that places hold
for tourists, In purpuance of thiz the
following factities were taken up for de-
vefopment m Gujarat during 1974-75 . —

——— ——

Anticipated
Expenditure

Scheme

1. Rest House at Gir Foy-
cat, . . . .

Rs. 3,51,000
2. Youth Hostel at
Gandhinagar. Rs. 0,75,000
3. Tourist B low at
Porbanda;ms. . . Rs. 3,00,000
Rs. 7,26,000

Foi the completion of the above sche-
mes, an amount of Rs. 3,50,000/- has
been included in the Budgat proposals of
the Department of Tourism for 1975-76.

In the State Sector, as against a pro-
viston of Rs $ lakhs, the anticipated ex-
penditure is likely to be Rs. 6 lakhs during
1974.75 on the development of tfacilities
at Nalsarovar, Veraval, Porbandar, Mod-
heru, Sassan Gir, Palitana, etc. An out-
lay of Rs. 9 lakhs has been agreed to by
the Planning Commission for tourism
schemes 1n the State Annual Plan for
1975.76.

SHRI D. P. JADEJA : Sir, may 1 know
from the hon. Minister whether there has
been any survey conducted to  discover
potential tourist centres in  Gujarat to
attract foreign tourists mainly.? It so,
which are the places decided and if not,
does the Government have any such plan
to make a survey?

SHR1 SURENDRA PAL SINGH : Sir,
this is a contintring process. The Ministry
does carry out stirveys frem time to time,
not only in Gujarat, but all over India.
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Places of tourist interest Tor develop-
ment, are considered for being taken up
in the Central sector on thix basis.

SHRI D. P. JADEJA : Sir, the gues.
tion was very specific. But, I have got
an answer which is nowhere near it. Any-
way, may 1 know from the Ministry whe-
ther they are awaré that in the Indian
Ocean north of the Laccadive Islands,
there are coral reefs and a beautiful island
by the name of Pirotan off the Guif of
Kutch and whether the Government s
aware that this beautiful island has the
muximum amount of valuable marine life
and that foreign tounsts come to stay
hete? I would also like to know whether
the Government is aware that this island
s being destroyed today by dredgers
working on it and whether the Gonern-
ment is going 1o take steps to stop it?

SHRI SURFNDRA PAL SINGH Sir,
the information in regard to this island
was passed on 1o us by the hon. Member
himself in the last meeting we had with
tim The Ministry has taken note of it
und we are trying 1o take steps in ordcr to
prevent any hkind of damage being done
to the island In regard to the question
whether we can take it up for devclop-
ment purposes, it is premature for me to
say one way or the other

SHR1 VEKARIA : Sir, it seems from
the statement that the Gir Forest and
Porbandar, both the centres have been
included in the tourist complex  Gene-
rally, the Government policy is to connect
such tourist centres by air. Sir, this Por-
bandar and the Keshod awrport sre very
near to this tourist complex. But, the
Government has stopped the air flights to
Porbandar and Keshod. I would like to
know whether the Government propose to
restart these flights or not ¢

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : I think the bon. Member s
aware that following the hike in ofl prices
and also aviation baving bacome very
costly 8o far as fuel prices ate concerned.
coupled with the extremely tight fliight po-
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sition on accoynt of certain types of air-
crafts belng grovnded, we had to give up
certaln places. 'We regret that But, we
will try o restore them as snrly as pos-
sible. But, 1 cannot hald out a promise.

SHRI P. G. MAVALANKAR : Mr
Speaker, Sir, the Minister has said that
tourist Pacilities are developed not on
State-wise basis or place-wise basis but on
considerations of tourist attraction to both
Indian and foreign tourists. Now, may 1
draw his atention to Demand No. 84
which is going to be discussed today in
the Gujarat Budget wherein it is said,
and | quote :

“Government has recently decided to
set up the Gujarat Tourism Pe-
velopment Corporation. To c¢n-
able the Corporation to meet its
preliminary expenses,  Govern-
ment has sanctioned an amount
of Rs. 1 lakh by obtaining an ad-
vance from the Contingency
Fund on 17th February, 1975."

In view of this fact, now that the Gov
ernment of Gujarat are establishing a tot-
tsm corporation, may 1 know whether the
Government of India will give adequate
assistance in financial terms to this corpo-
ration, and also whether the Government
will give assistance from world wild life
fund for the speedy development of the
Gir lion sanctuary? Further, what are
the Government doing with regard to the
development of saputara hills which he
failed to mention in his original answer?

SHRI SURENDRA PAL SINGH : As
far as the State Tourist Development Cor-
poration is concerned, the hon. Member
would be_happy to hear that the Central
Government has approved Rs. 15 lakhs in
the Fifth Plan for the setting up of this
corparation. For 1975-76 an allocation of
Rs. 2 lakhs has already been made. As
rgards the devippment of hill areas in
Gujarat, that project has been included in
the State’y Fifth Plan, and I think a sum
of about Rs. 1 crores is to  be spent on
States proiegts during the Fifth Plan. Thev
have allecated Rs. 2 lakha in the Fifth
Pian for the development of hill stations
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SHRI P, G. MAVALANKAR : What
sbout the ald from World Wild Lifs

SHRI SURENDRA PAL SINGH : I
am1 not able to give an answer to that: I
equire separate notice.

Dual Pricing Poflcy

*445. SHRI P. GANGADER :¥
SHRI SHRIKISHAN MODI :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government are contemp-
lating a policy for a dual pricing system;

(b) if so, whether any final decision
has been taxen in this regara;

(c) whether producers will be compel-
led to part with a certain percentage of
their output for sale at a fixed lower price;
and

(d) if so, the salient features thereof?

THE MINISTER OF FINANCE (SHR]
C. SUBRAMANIAM) : (a) to (d) : A
dual pricing policy enable consumers
to obtan a substantial part of their essen-
tial requirements at relatively low prices,
while, on the other hand, any losses incur-
red by producers in respect of low-priced
supplies can be recovered on the portion
of output sold in the open market. Thus,
a dual pricing policy such as the one in
existence in respect of sugar, may same-
times be in the interest of both consumers
and producers. However, as no single
pattern of pricing can do justice to the
circumstances prevailing in different bran-
ches of Indian industry, Govenment have
adopted a flexible approach in formulat-
ing their price policy relating to individual
commodities.

SHRI P. GANGADESB : In view of the
fact that there is a procurement price and
a millers’ price in some States in regard to
certain agricultural commodities, as for
instance, in Orissa, I should like to
know from the hon. Minister whether it
will be justifiable to compel producers to



ponsible for failure to achieve the targets
ot production and if so what policy chan-
ges do the Government contemplate i
regard to pady and rice?

E]

SHRI C. SUBRAMANIAM : ¥ the hon.
Member refers to foodgrains procurement,
that is the responsibility of the Agricul-
ture Ministry, and policies are also for-
mulated by them. I request the hon.
Member to put the question to that
Ministry;.

SHRI P. GANGADEB : Since the
Prime Minister had made it clear in her
address to the business community at
Bombay on 28th December, that a policy
of dual pricing was not acceptable to the
QGovernment unless a part of the produc-
tion was made available at subsidised
prices, may I know from the hon Munister
what the reaction of the indusiries is to
this suggestion of the Pirime Minister ?

SHRI C. SUBRAMANIAM : The reac-
tion of the industries is always to make
profits. ‘That is their tendency. There-
fore, if we take a policy decision, then
we enforce it

Take, for example, sugar In sugai,
we have levy price and there is non-
levy sugar which is allowed to be sold
in the open market. We do not Jook into
the retaction of the indust:y as far as that
is concerned. Therefore, when we come
to the conclusion that a particular com-
modity has got to have this dual pricing
for the purpose of supply at reasonable
price to the vulnerable section of the com-
munity, no doubt we may have consulta-
tions with the industry. but ultimately
we have to take a policy decision and
enforce it also.

frstfeomatlt : werm off, ¥l e
¥ agt faw (w) wr o far § o (@),
() ot (W) # ey 4% fr o for 44
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SHRI C. SUBRAMANIAM : There 1
no question of fixing a time limit because
it would be a continuing process. Taking
into account the exigencies of the situa-
ion, various commodities may have to
be brought into this dual price system as
we go along

The hon. Member is aware that already
we have a dual price system in stec] We
have anothe: type of dual price system
for standard cloth and non-standard cloth.
Therefore, we take decisions according
to the exigencies of the situation, and
taking into account what commodities
have got to be tackled with 1egard to the
dual piice system. When we have to
take those policy decisions, taking into
account the particular commodity ard the
types of production, we may have com-
miftees going into it or other expert groups
set up tor the process of working out, and
costing will also have to be donc. We
have got our own costing agencies. All
these institutions are brought into the
picture before we take a decision.

SHRI KRISHNA CHANDRA
HALDER : The hon Member in his
reply has referred to the price of sugar.
The hon. Minister is also aware that
the growers of jute, cotton and tobacco
are forced to sell their produce at low
rates. So, I would like to know whether
Government is thinking of safeguarding
the interests of these growers at the time
of harvest by fixing reasonable prices for
their commodities and declaring a bonus.

SHRI C. SUBRAMANIAM : 1 am
afraid the hon. Member's quesifon does
not relate to what is called dual price
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growers, snd I think my hon. colleague
will take note of it.

SHRI K. NARAYANA RAO : The
basis of the dual price system, if I under
stood correctly what the hon. Minister
said, is that the low priced goods will
be distributed to the volnerable sections of
the society. About the principles 1 have
no quarrel.

1 want to know whether in fact the
vulnerable sections have been receiving
these essential goods at low prices. In
the case of standard cloth it is possible to
distribute cheap cloth to the vulnerable
sections. But in the case of sugar and
steel, it is exteremely difficuit to make
a distinction because there is no qualitative
difference.  Will the Minister see that this
policy s strictly implemented?

SHRI C. SUBRAMANIAM : 1 do
agree there is scope for abuses of this
system. Ultimately it depends upon »
good public distribution system. What-
ever approach we may make, we seem
to come to the same conclusion that even
as a long-term strategy, an efficient and
fair public distribution system has got to
be a compulsion. Let us hope the
Ministry in charge of it will come for-
ward with a rational distribution system,
which will be fairly efficient. This is the
only answer to many of the ills we are
facing.

SHRI SAMAR GUHA : The hon. Mi-
nister frequently refers to. the role of the
other Ministries. The question categori-
cally relates to “dual pricing policy”. Na-
turally it is expected that other Ministries
do it in consultation with the Finance Mi-
nistry and the Finanoe Minister is expected
to apswer these supplementaries. Other-
wise, this type of question should ot have
been admitted.

PHALGUNA 30, 1896 ($4K4)

Oral Answers 10

SHRI H. K. L. BHAGAT : Have Govern.
ment any proposal for bringing some miore
articles and essential commodities within
price control and if so, what are they and
by which time it will be done?

SHRI C. SUBRAMANIAM : 1 canaot
immediately answer that question. It is
constantly under review. The Civil Sup-
plies Ministry are trying to identify the
articles to be covered by the public distri-
bution system, for which procurement will
have to be made at a comparatively lower
price than the cost price. They have
under consideration quite a few things like
edible oil, domestic fuel etc. These matters
are receiving serious consideration. When
decisions are taken, it will be made known
to the House.

st gw TR woww :WW OgE AW
Ay woms w1 @ &) 9 wfwe o ad
¥ ar ¥ AY & A § R sl shog o
Ty A FITer e Wy g ?
A SN ¥ I far § Iwer feam
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SHRI C. SUBRAMANIAM : This will
vary from commodity to commodity. But
the general policy is 1o provide at reasom-
able prices some of the essential commedi-
ties 10 the comparatively poorer sections
of the people. Naturally it would cover
those who are below the proverty lime.

ot pww WY TN 3 W W SAT
afr wwr ¥ I o qevn ¥ g &
suer fear wfoww v & Sot 6 for
T & SN o X oul vl & oo
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SHRI C. SUBRAMANIAM : For ex-
omple, in the case of sugar, 65 per cent is
intended for levy sugar, which is sold at
the controlled price, and 35 por ceat is
sold as free market sugar. As far as cloth
is concerned, 300 million square metrey
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SHRI C. SUBRAMANIAM : I am sorry,
I do not have this information which the
hon. Member has just now mentioned.
Certainly, I shall pass this on 0 my col-
lesgue, the Agriculture Minister, who is in
charge of this.

SHRI NARSINGH NARAIN PAN.
DEY : The credit policy of the Reserve
Bank should be the concern of the Fin.
ance Minister,

MR. SPEAKER : Such specific questions
should not bo asked in a general question.
For that separate notice should be given
so that the Minister could give more spoi-
fic information.

SHRI NARASINGH NARAIN PAN-
DEY : This is the result of the dual policy,

MR. SPEAKER : I do not think it is
%0 simmple & question whish is conocerned
anly with the policy of the Roserve Bank.

whatever might be the other point of view
in the present situation we have to export
more and more, rather than consume more
within the country.

MR. SPEAKER -
Bhaura.

SHRI SHYAMNANDAN MISHRA : Sir,
wiat about question No. 447 ?

MR. SPEAKER : It has besh transferred
to 8-4-75. That is what my list says.

Working Expenses of L1.C.

*449. SHRI M. V. KRISHNAPPA : Wwill
thy Minister of FINANCE be pleased tw
stute ¢

(a) whether the working expenses of the
Life Insurance Corporation amount to 28
per cent whereas the expenmses of the in-
sWwance companies in USA. and UK
amount 10 about 16 per cent and ths work-
ing expenses of Postal Life Insurance in
India amount to only & per cent:

1b) if so, the reasons for such high
expenses of Life Insurance Corporation; and

(¢) what action is being taken to cul
downa the expemse ratiop of this Corporas
tion ?

Next question. Shn



THY 'OF HNANca ' (SHRIMATI
. ,LA ROHATGI) 2" (s) The' overall
o ‘ratio (ie. uﬁwofthnotd'expem
"to the total premivm income) of the LIC
“for 1973:74 was 28.52%. The overall ex-
pense ratlo for 1973 of the weli-established
lif: ipsurance companies in the UK. and
the US.A. varied from I8 per cent to
22 per cent. The overall expense ratio of
the Postal Life Insurance Fund for 1973-74
was 10.13%,.

- (b) and (¢) : In view of the differences
in the circumstances of the various tnsu
rgnce organisations, a valid companson
cannot be made between their expense ratios.
However, the LIC -is alive to the need of
koeping its expenses within reasonable limitg
and is taking steps, thwough budgetary con
trol measures, to limit its expenses.

SHRI M. V. KRISHNAPPA : Since how
fong are they taking these steps ?

SHRIMATI SUSHILA ROHTAGI : Con-
tinuously.

SHRI BHAGWAT JHA AZAD: May ]
know, if as a result of the continuous efforts
of the hon. Minister, the result is that the
expense ratio is going up? Is that the
result or should there be the result of its
going down? Is it due to the fact that
there are some incompetent Divisiona)
Officers like in Patna Divisional Office where
nothing is found properly in record ?
There is no supervision whatsoever from
the LIC headquarters to see that the ratio
does not go up.

SHRIMATI SUSHILA ROHATGI : 1
would start with the latter part of his
question. I think, there is definite scope
for improvement in the efficiency of the
L¥C. There ¢an be no two opinions about
i, Whether it is Patna office or any other
office, if the hon. Member is kind enough
to send us something in detail, we shall cer-
tainly Jook into it. But I do mot think that
the fall in business is due to inefficioncy of
the . cfficers though the overall efficiency
certainfyt can be improved..
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About the ‘first ‘part of the question, the.
tacrease in the expense ratio-of  the LIC
is not due to any particular factor. Though
therc has been a continuous rise of 23} to
25.per cent in the overall business of -the

LIC, the expense ratip has gone up because

of increase in salaries and dearness aflow-
ances. _ ‘
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SHRI P. R. SHENOY: May I know
whether it is a fact that the insurance
business in India is employment-oriented
and, therefore, computers cannot be used
in insurance business and so the expense
ratio is bound to be higher.

SHRIMAT1 SUSHILA ROHATGI: 1
certainly do not subscribe to the view of
the hon. Member that computers do not
play any part in the LIC. I think, the LIC
has been doing good business. But recently
hecause of the increase in salaries and dear-
ness allowances, as T have already said,
this could not be controlled. T do not think
the LIC as such is incompeteat in its work-
ing. .

wWien Vit fraw & s st ETa e
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHTAGD : (8) The agita-
tion launched by the Federation of Class
31 Officers of LLC. has since been called
off.

(b) The main demands of the Develop-
ment officers pertain to revision of pay
scales allowances, bonus and conveyance
allowance. In their recent statements, refer-
ence is also being made to improvement of
scrvices rendered by the LIC to its policy-
holders. These demands are receiving atten-
tion.
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wWex foar & ag "dse g & opEE W%
_ N vx WA e Fr g | g
W X faare &7 v @ YR W o7 Wi
¥ fvim 7 fomr mr &)

@t wdwex gt s oA g &R
*y |wEer § 7

sl e QR Ww ¥ W

SHRI S. M. BANERJEE : 1 would ke
to know from the hon. Minister whether it
18 a fact that before starting the agitation
they have been knocking at the doors of
toth the Corporation and the Ministry with
n¢ response. 1 want to hnow whether a
final decislon will be taken in respect of
the implementation of the assurances given
or whether the Corporation will await an-
ather agitation to solve the problem,
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do not know anything sbout
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SHRIMATI BUSHILA . RONTAGI: 1
the throat of
laimching anotber agitation. But the Govern-
ment is seized of the matter and it is
giving full thought to the demamds and
the offer made to the Federation.

SHRI §. M. BANERJEE : There shoyld
be some time limit, Let us be remsonable.

MR. SPEAKER : He is quite reasonable.

SHRIMATI SUSHILA, ROHTAGI : Any
demand coming from the Kanpur Member
s bound to be reasonable. But the fact is
that, before Government gives any sssur-
ance, it has {o take all the factors into
consideration—since it concerns the pay
scales, allowances, etc, Government 1s
aware of all this and it would try to come
to a conclusion as early as possible.

MR. SPEAKER :
reasonable.

You are also very

SHRI R S. PANDFY: May I know
whuat are the detarls of the demands of
these field workers of LIC and what assur-
ances have been given ?

SHRIMATI SUSHILA ROHTAGI : 1he
demands presented by them were really
famtastic. Since the Government is work-
ing out and the negotiations have taken
place carlier . . . .(Interruptions)

SHRI R. S. PANDEY : What are those
fantastic demands ? The House would like
to know that.

THE MINISTER OF FINANCE (SHRI
C. SUBRAMANIAM) : The Development
Officers onginally worked on the basms of
their performance and they were getting
commussion and remuneration on that basis.
At a certain stage they wanted to be per-
manent officers of the LIC with acales of
pay. Unfortunately, this has bees done.
Now they want increape in salaries, emo-
fuments, etc,, without reference to perfor-
mange. This is the real difficulty. With
Development Officers, it has to be linked
to their performance. As it is, toduy, even
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if they do not work, I am told, for three
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(b) If so, the facts thereof and reasoms
?

years and cleven months and come back therefor

for one month in the fourth year, they
are entitled to the entire salary. This is a
sort of anomaly that has come about and
this will have to be removed. Hon. members
were putting questioms why the expendi-
ture had gome up. So, this is a sort of
anomaly and this will have to be looked
into. I am sure the hon. Member would
agroe that, while the reasonable demands
of the workers will have to be met, there
is also the other side of the picture, there
will have to be performance, efficiency and
discipline. Without these, you may be on
increasing the salaries but no results would
be achieved.

SHRI DINEN BHATTACHARYYA :
Apitation was 1csorted to not only by the
Development Officers but also by all the
agents of the surance companies. May
1 know whether, on a preliminary assess.
ment, the Government has come to any
figure, the amount that will be spent if the
demands of these employees are met.

SHRIMATI SUSHILA ROHTAGI : Sn
for as the agitation by the agents is con.
cerned, I think, that was also apart of the
entire agitation which was launched 1n
July, and which ended m March—-it was
there for about eight months or so. The
agitation which was launched by the
agents was a part of that., It will be
difficult to quantify exactuly what the
amount will be.

Credif given by Nationalised Banks

*  452. SHRIMATI PARVATHI KRISH-
NANTY :

SHRI VIJAY PAL SINGH :

Will the Minister of FINANCE be pleas-
ed to state :

(2) whether nationalised banks have
given credits to the Sugar Barons, Cotton
Brrons, Textile Barons, wholesale food
traders and larger industrial houses with an
ayset of over Rs. § crores in 1972-73,
1973-74 and 1974-75 more than small in-
dustrinlists, amall traders and small agri-
cultoralists in the same period; and

THE MINISTER OF FINANCE (SHRI
€. SUBRAMANIAM) : (a) and (b) : A
statement is laid on the Table of the House.

Statement

Since nationalisation, there has been »
perceptible shift in the deployment of bank
cerdit in favour of such sectors as agri-
culture, small industries, road and
water transport, small trades, self-emp-
loyment endeavours, etc. in  which
the small man is on the whole
well represented. Thus, whereas at the end
of June, 1969, outstanding advances of
public sector banks to these sectors amount-
ed to about Rs. 441 crores involving barely
2.6 lakh accounts and accounting for no
awre than 14.9 per cent of the total ad-
vauces, by the end of June, 1974, the am-
ount involved in this type of lending in-
creased to Rs. 1688 crores, the number of
accounts and the proportion to the total
advances having gone up to 26.16 lakhs and
25.7 per cent respectively.

2. With the increased flow of credit to
the above-mentioned sectors as also to such
other equally important spheres of activity
as public food procurement agencies, exporis
and public enterprises, the share of the
traditional sectors, viz. private large-scale
industises and  whole-sale trade in the
aggregate credit extended by the Banking
systemn has declined from 54 per cent in
end-October, 1972 to 51 per cent in end-
April, 1974. Although the present system
of statistical reporting does not provide for
clussification of advances according to the
vize of the asset holding of the borrowers,
the fact that the share of larger borrowers
in the aggregate bank credit has declined
can be seen from the data separately com-
piled by the public gector banks regarding
their outstanding advances to 78 industrial
houses listed in the Monopolies Enquiry
Committee’s Report. The share of these
houses in the aggregate credit of the 14
nationalised banks amounted to 19 per ceat
at the end of 1971. This proportion declined
to 18.2 per cent by the end of December,
1972 and further to 152 per cent by the
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ood of Decembar, 4971, Ia the case of the
State Bank of India, this proportion hay de«

fram 21.78% at the end of Decem-~
ber, 1971 to 18.759% at the end of Decem-
ber, 1973,

SHRIMATI PARVATHI KRISHNAN :
At the beginning of the statement, it is
said ;

“......there has been a perceptible shift
in the deployment of bank credit in favour
of such sectors as agriculture, small indus-
tries, road and water transport, small
trades, self-employment endeavours, etc.,
in which the small man is on the whole
well respresented.. .*”

At the same time, in the latter part of
the statement they have said :

“Although the present system of statis-
tical reporting does not provide for classi-
fication of sdvances according to the size
of the asset holding of the borrowers,
the fact that the share of larger borro-
wers in the aggregate bank credt has
declined can be seen from the data sepa-
rately compiled by the public sector
banks regarding their outstanding advanc-
¢s to 75 industrial houses listed in the
Monopolies Enquiry Commuttee’s Re-
port.”

My apecific question was whether the
nationalised banks have given credit to in-
dustrial houses with an asset of over Rs. §
eroves. If you do not have a  statistical
sysiem whereby you are aware of the per-
sous to whom you have given the credit,
t would like to know how the governmental
policy in seeing that the credit is deployed
to the smaller sections and less richer sec»
tions will be followed apd implemented.

SHRI C. SUBRAMANIAN : The hon.
AMomber juat gave the figure of Rs. S crores
and wanted to know on that basis how far
¢rodis has been given. As a matter of fact
wo have what ars called the 75 larger houses
and natarally, we take note of them and try
to find out what sort of credit facilities
shoukd be made available to them. Hers,
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is a Jarger house, 1 cannot say, ‘Don't pro-
duce. I won't give credit for this purpose.’
‘Therefore, you will have to lock to the
priority sectors rather that the size. There-
fore, it is on that basis credit is given. If
the hon Member's philosophy is that no
credit should be given. to the larger houses,
then that is quite a different thing altogether,
Here, we have to run the economy and
wherever the production machinery exists,
production has got to take place to-day in
our country. Therefore, it is on that basis,
on the priority basis and on the basis of
the articles to be produced, that we have
to give credit, whether it be larger houses
or the smaller houses But we do take care
to see that if the resources are available
with a particular concern—naturally there
will be greater resources with the larger
houses—to that extent, we curtail the pur
veying of credit to those houses.

SHRIMATI PARVATHI KRISHNAN :
We have been told by the hon Minis-
ter that credit 15 given as a priority to agri-
culture. It s a fact that quite a lot of
credit has been given to the small agricul-
turists this year and they have also been
helped by the Agriculiture Departments by
giving them incentives to go n for high
yielding strains, for instance. mn cottom and
jute At the same time, to-day, the position
in the country 18 that large stocks of cotton
and jute are lying with small agriculturists.
Why is it then that the banks are not
gving sufficient credit to the Cotton Cor-
poration and the Jute Corporation in order
to lift those stocks and thereby enabie the
agriculturists slso to repay their debts and
pot out of the difficulties 2 I would like ta
know whether the Goverament bas cleraly
dalineated thsir policy in regard to this and
why is it that the credit thas has been given
to the Juts Carporation and the Cotton Cor-
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poretion which appeared in' the statement
given in reply to the previous question, is
such a Jow amount and how is it that they
do not see that these two things are pro-
perly delineated ?

SHRI C. SUBRAMANIAN : There are
two aspects. One is production and the
oiher is trading operations. Qur priority
is for production programmes. Naturally,
when the agriculturists produce, they should
be assured of minimum price or what we
call, a support price Therefore, what should
the function of the Cotton Corporation and
the Jute Corporation ? Should they take
over all the functions of the jute magnates
und purchase everything and then pass it
to them ”? Or should it be an operation for
lhe purpose of ensuring a support price to
thc jute growers ? The same is the case with
regurd to cotton. Certainly, we should not
consider in terms of taking over all the
lisbilities and responsibility of the private
textile mill-owners and provide all the credit
through the Cotton Corporation and then
pass it on to the textile mills. As a matter
of fact, many hon. Members do not real-
ise that 1t is the mill-owenrs and it is the
industrialists who are pressurising indirect-
ly for the purpose of financing the Cotton
Corporation o5 the Jute Corporation so
that their liability may be lessened. One
should be quite sure of it. Therefore, what
we are interested in 13 that the farmer must
not be forced to sell at a price which is
below the support price. We will take all
action to see that it does not go below
support price.

SHRI NATWARLAL PATEL : Regard-
ing lcng-staple cotton, prices have gone
very very low. The Cotton Corporation
of India is mot provided with sufficient
funds. I would like to know whether
sufficient funds will be provided to the
Cotton Corporation of India.

SHRI C. SUBRAMANIAM: Prices going
down or high is a relative thing and during
last year and year before last it reached
certain heights which never existed before.
It cannut be sustained at that level and it
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has got to come to a reasoneble Jevel.
‘That Is why APC (Agricuiture Prices Com-
eission) had gone into it. And they have
indicated support price which should be
given to long-staple c¢oiton. The prices
ruling are at a much higher level than the
prices indicated by APC. But still 1 do
ugree there is certain amount of grievance
on the part of long-staple cotton growers
because, on the basis of the higher prices,
they have gone in for paying much higher
support for the inputs. For example, 1
know, in case of cotton-seeds, some people
have paid as much as Rs. 800 per kg
and in some cases even Rs. 1,500, much
more than the silver price. So, this wil)
have to be taken into account. We are
quite aware of the fact and my colleague
ie trying to work out a solution for this
and I hope we will be able to find out
some solution to this problem.

SHRI K. GOPAL : The statement is so
cleverly worded that you cannot make
out anything. The statement says that m
the aggregate, credit of 14 nationalised
banks amounted to 19 per cent at the end
of 1971, 18.2 per cent at the end of 1972
and 15.2 per cent at the end of 1973. 1
would like to know (a) what exactly was
the total amount of loan extended to big
houses: and (b) whether the Minister is
aware of the fact that some of the rules of
these nationalised banks have defeated the
very purpose of nationalisation. For inst-
ance one of the rules stipulates that the
poultry farm should be situated more than
10 k.m. away from the office of the bank
which means, if pouitry farm i situated
10 k.m. away in rural areas that will not
be entitled for credit from the banks. Will
the hon. Minister kindly look into the
tules and set them right ?

SHRI C. SUBRAMANIAN : This is cer-
tainty a problem and I shall certainly look .
into it end try to find out where the
bottle mecks are and try remove them as
quickly as possible.

SHRI K. GOPAL : I said, percentage i
misleading.



Jute,  Rs. 104 crores in December 1972.

Rs. 133 Crores in December
1973.

Others. Rs. 164 Crores in 1972.
Rs. 239 Crores in 1973,

Therefore, if it is taken into account ac-
cording to priorities, you will find that the
priority items have got more credits and
in less priorities items, this has gone down
The whole difficulty here is that we can-
not go by the size We have to go
according to the structure of the industrv
under which we give credits to priority or

non-priority items.

SHRI JAGADISH BHATTACHARY-
YA : I want to know from the hon. Minis.
ter what percentage of the total credit
given by the nationalised banks is given
to the industrial houses whose asset is over
Rs. 500 crores ?

SHRI C. SUBRAMANIAM . 1 would
like to have a separte question to answer
this (Interruptions).

SHRI P. VENKATASUBBAIAH : Ihe
hon. Minister said that the intention is that
the nationalised banks are expected to give
credits to the agricultural sector, especially,
to the weaker sections of the community.
That is not being adhered to. Some of
the nationalised banks, especially, the
State Bank of India, are putting forward
all sorts of objections such as the plea
that some areas are beyond 10 km, and
s0 on and so forth and, as a result of
that, many people, especially the educated
unemployed and also the weaker sections
of the people are not getting proper credit

SHRI C. SUBRAMANIAM : I am not
sure whether the grievances cell for every
branch is possible or not. But, generally,
there is a grievance cell in the State Bank
to look into these cases. The question posed
by the hon. Member is that they have
fixed a distance limit for the distribution
of credits. But, that based on opra-
tional difficulties. As a matter of fact, in
the early stage, when we said that they
should give credits, particularly, to the
weaker sections of the society, like agricul-
turists, the credits were made available to
them even though they were beyoud 30
or 50 miles away. Unfortunately, there
are no controls over the utilisation of the
credits. Even tbe recovery of the credits
became very very difficult. That is why
we have to fix some Iimits so that it would
be within the operational reach of the
branch. Therefore, it 18 a question of
opening of more branches so that more
areas are covered. This is under constant
review of the banks. We me opening more
and more banks, as the hon Member Is
aware, in the country as a whole But,
apart from that, there is another problem.
Certainly we cannot hope to 1each all the
tural areas through these commercial
banks.

As a matter of fact, this will cieate dis-
tortions in the economy as a whole. That
15 why, we have taken the decision for the
purpose of reaching, particularly, the far-
ming community in the rural areas, that it
should be on the basis of the setablishments
of what we call ‘farmers service societies®
0 which the banks take responsibilities in
certain areas indicated by state governments
getting them organised and financing them.
Where the cooperatives are strong, they
take the responsibility. This process has
iust started.
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Swport of Nubwrsl Rubber

#554. SHRI VARKEY GEOROCE :
SHRI SARO) MUKHERJEE :

WI the Minister of COMMERCE be
plessed to state @

(2) whether the Rubber Growers Asso-
ciation has requested Government not to
import aatoral rubber;

(b) whether Government have made any
asesmsment of the stock position of natural
rubber; and

(c) if so, Government’s reaction to the
request made by the Association ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
and (b) Yes, Sir.

(c) There is no intention to import na-
tural rubber at present.

SHRI VARKEY GEORGE : The hon
Minister has said that the Government has
made an assessment of the stocks position.
May 1 know from him the annual pro-
duction and consumption of natural rub-
ber m our country and the balance of
stocks of rubber available in the country
at the moment ?

SHRI VISHWANATH PRATAP
SINGH : I can give you the figures of last
year. The stock, at the beginning of the
year 1974-75, of npatural rubber was
4,45,160 tonnes, of synthetic rubber was
14,500 tonnes, the production of natural
rubber was 1,31,000 tonnes and of synthe-
tic rubber, 18,000 1onnes, import of special
purpose synthetic rubber, that is nnrite
synthetic robber was 6,000 tonnes. The
total availability of rubber Iast year was
2,14,660 tonnes. If we deduct export of
oatural rubber, 350 tonnes and of synth-
¢tic rubber, 669 tonnes as well as deduct
the consumption of rubber, 132 thous.nd
tonnes of natural rubber and 23,000 tonnes
of synthetic rubber, the balance stock by
the end of 1974-75 of natural rubber would
be about 44,000 tonnes and synthetic rubber
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about 15,000 toanes. This gives us rubber
availability for 4} months whick ix just
oormal.

SHRI VARKEY GEORGE : Sir, from
the Minister's reply, it is seen that the
stock of natural rubber is about 44,000
tonnes in the country. May I know from
the hon, Minister whether the Govern-
ment has any proposal to export at least
half of that quantity so that we earn
foreign exchange ?

SHRI VISHWANATH PRATAP
SINGH : No, Sir. We think that this much
of stock is normal and we need not ex-
port.

SHRI VAYALAR RAVI : Sir, the hom.
Minister has made a commitment on the
floor of the House that 5,000 tonnes will
be exported last year. I believe that onty
2,000 tonnes have been exported. I would
like to know from the hon. Minister whe-
ther be would fulfil his commitment which
he made on the fioor of the House.

SHRI VISHWANATH PRATAP
SINGH : It wag earlier decided to export
5,000 tonnes. So far 3,050 tonnes have
been exported and in the present sitnation,
we think it will not be advisable to export
rubber.

SHRI SAMAR GUHA : Sir, I would
like to know from the bon, Minister whe-
ther it is a fact that the Rubber Goods
Manufacturers Association of India are
facing certan constraints in regard to pro-
duction of rubber in our country and im-
port of synthetic rubber etc and whether
they have made a representation to the
Government, if so, the facts and the issues
that were raised in that representation and
the reaction of the Government thereon?

SHRI VISHWANATH PRATAP
SINGH : Sir, the rubber manufacturers
had represented that imports of rubber

should be allowed. But, the Government's
assessment is that the total requirement of
import of rubber for export purposes would
be only 7,000 tonnes and it will not be
advisable to import this quantity and dis-
turb the rubber market in the domestic
arca, particularly when the rubber g owers
are getting a 1emunerative price
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SHRYI C.X. CHANDRAPBAN : Sir, the
hon. Minister has imentioned wbout the ful-
filment of the promise made in the House
in regard to export of rubber last year.
Now, 1 understand from the snswer that
there would not be efforts made to conti-
ntie the export of rubber. 1 would like to
know from the Government what were the
reasons which stood is the way of fun-
filling the promise in regard to export and
what are the reasons today which are pro-
moting the Government not to continue the

export of rubber?

SHR1 VISHWANATH PRATAP
SINGH : Sir, in 1970, the prices of
rubber went down. There was a glut in
the market and so the Government ashed
the STC to enter the market. But, these
operations were not sufficient. In 1972,
Government asked the Kerala State Mar-
keting Federation, to make purchases But
still, the rubber market did not revive. So,
the Government decided, in that context,
in the context of glut in the rubber mar-
ket and accumulation of stocks, to export
5,000 tonnes. This was the basis of the
docision of export Now, the rubber prices
are normal. They went up in January 1974
from Rs. 500 to Rs. 1,000. Now, they are
about Rs. 824 per 100 kg. We think this
is a fair price and as the supply and
demand positions aie mutually balanced,
we think we should not export.

WRITTEN ANSWERS TO QUESTIONS

Bank credit to cotton and Jute Corporation
of Indla

#446. SHRI PRIYA RANJAN DAS
MUNSI : Wilt the Minister of FINANCE
be pleased to state :

(a) whether Reserve Bank of India
ralsed setious objections to give bank credit
to Cotton and Jute Corporations of India
retently in their purchasing season ;

(b) if so, reasoms therefor;
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() the totsl- vedletadicr* dipsesed, by Cotton
Corporation of India and Jute Corpora-
tion of India and asked for Mo KBI;
and .

(d) the net credit giveh 1o Cotton Cér-
puration of India and Jute Odiporation of
India as per instructions of Reserve Bank
of India? .

THE MINISTER OF FINANCE (SHRI
C. SUBRAMANIAM) : (a) to (d) Within
the overall framework of this year’s busy
season credit policy and baving regard to
the emerging trends in the accrual of de-
posit resources on the one hand and compet-
ing claims of the high priority sectors on the
other, commeicial banks have been doing
their best to meet the credit requirements of
Cotton Corporation of India and Jute Cor-
poration of India.

In the case of Cotton Corporation, the
existmg limits granted add up to Rs. 10
corres. 1n addition, the Corporation has been
assured of another limit of Rs. 4to 6 corres
for handling cotton to be purchased from
Pakistan. The Corporation is intervening in
the market on a selective basis and a scheme
for intervention in the long staple cotton
marhet is under formulation.

In the case of Jute Corporation of India
for the crop year 1974.78 which, from the
point of view of purchases from the grower,
1s virtually in its closing phase, the Corpo-
ration has been allowed a credit liout of
Rs. 205 croies. Ciedit 1equirements of
the Corpoiation for the forthcoming crop
season commencing July 1975 would be
examined in due course.

Multioational Corporations

*448. SHRI B. S. BHAURA : Will the
Minister of FINANCE be pleased to state :

(a) the total assets or capital of the
multi-national corporstion in the knowledge
of Reserve Bank of India, in India;

(b) whether Government control the
finance of the mult-nationsl corporations;
and
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@) if s0, the particulars thereot?

THE MINISTER OF FINANCE (SHRI
€, SUBRAMANIAM) : () Acconding to
e ctudy into the working of foreign com-
panles and foreign controlled rupee com-
punties published In Reserve Bank of India
Balletin of November, 1974, the total
ussets (Gross assets less depreciation) of
193 branches of foreign companies
amounted 10 Rs. 476 crores and those of
the 316 selected foreign controlled rupee
companies, amounted to Rs. 2293 crores
ot the end of 1971-72.

(%) and (c) Yes, Sir. The finances of
multi-national companies are subject to the
regulatory provisions of various enactments
such as the Foreign Etchange Regulation
Act, 1973, the Capital Issues (Control)
Act, 1949, the Industries (Development and
Regulution) Act, 1951, the Momopolies and
Restrictive Trade Practices Act, 1969, and
the Companies Act, 1956 in regard to the
receipt of deposits by them, burrowings, sale
of shares by non-residents, issue of further
capital at premiom, issue of bonus
shares. issue of fresh capital at par in ex-
cess of Rs, 23 lakhs, expansions and diver-
sifications schemes, etc.

Export of Castor Oft throngh S.T.C.

*450. SHRI S. N. MISRA : Will the
Minister of COOMMERCE be plased to
state

(a) whether it has come to Government’s
notice that due to the unbusiness-like atti-
tude of the State Trading Corporation a
number of opportunities for the export of
castor oil have been lost;

(b) the reasons for the adoption of un-
helpful attitude by the State Trading Cor-
poration;

(c) what measures have been taken by
Covernment to facilitate export of castor
oif; and

() bow does the export of castor oil in
1974 compare with the exports in 1973?
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THE MINISTER OF COMMERCE
(PROF. 1. P. CHATTOPADHYAYA) :
(a) No, Sir.

(b) Does not arise.
(c) Bxports of castor oil are

tinuously reviewed in order to
much of castor oil #s is possib

"4
h

R

(d) 29,934 metric tonnes of castor

were exported in 1974 as compared
28,795 metric tonnes in 1973,
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Satérentional Coshew Coimumity

*455. SHRI D. B. CHANDRA GOWDA:
Will the Minister of COMMERCE be
pleased to state:

() whether a proposal to set up an
fiternational Cashew Community with re-
presentation from African  countries of
Kenya, Tanzania and Mozambique hes
heen approved; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) ° (a)
No, Sir.

(b) Does not arise.

Smuggling of goods from Nepal

#4856, SHRT SAMAR GUHA : Will the
Minister of FINANCE be pleased to
refer to the reply given to Starred Question
No 62 on 21st February, 1975 regarding
anti-amuggling drive and state .

() whether facts about the report of
smuggling from Nepal published in ‘Campus
Reporter’ in its January number published
from B-3/14, Model Town, New Delh1 and
printed at Sagar Printers, 3842, Mandi Tel,
Paharganj, New Delhi were inquired into,
it so. facts revealed after such wguiry,

(b) steps taken against the persons con-
cerned and the agencies connected with
such Indo-Nepal smuggling operation via
Patoa or other parts of Bihar; and

{c) whether the name of the ‘handsome
Contral Minister* as mentioned in the re-
port could be identified, if so, facts there-
about?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE) () and
{b) : 35 girls, two men and a lady arnved
at Patna Airport by RNAC flight No RA-
223 on 11th October, 1974 from Kath-
mandu. Their baggage was checked by the
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Customns Staff but no comtraband or duth
able goods were found. Esquiries revesled
that the group was travelling ynder arrange-
ments made by o0ss Treavel Promotion,
Bureau. New Delhi, However, efforts to
lacate the office of the said Travel Agency
have so far been unsuccessful.

Persons found concerned with Indo-Nepal
smuggling (as elsewhere in India) are
arrested and proceeded against for contra-
vention of the law. Prosecution in Courts
of Law is also launched wherever warranted.

(¢) No Sir, the question does not arise
in view of (a) above.

Expangion and Modernisation of Unlis In

Woollen Induetry
*457. SHRI MUKHTIAR  SINGH
MALIK : Wit the Minister of COM-

MERCE be pleased to state :

(a) whether Government have formulated
any scheme for the expamsion und moderni-
sation of unmits 1n the Woolen Industry in
the country,

(b) if so, the main features thereof; and
(c) the funds allocated for the purpose?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATOPADHYAYA) :
(a) and (b) The following schemes have
been formulated from time to time in re-
gard to the various sectors of the woollen
industry :

(1) Expansion of priority units in the
worsted sector.

(2) Vertical Integration of hosiery
units,

(3) Modernisation of hosiery units.

(4) Creation of additional combing
capacity. ,

(5) Integration of shoddy spinaning
units,

(c) No investment by Government is
envisaged and hence no allocation of fonds
have been made.
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Tax Liakilities of Promoters/Directors of
M/s. Power Cables (P) Ltd. Bombny

*460. SHRI SAT PAL KAPUR * Will
the Mimster of FINANCE be pleased to
state

(a) the names of the promotersidiec-
tors of M/s. Power Cables Limited, Bom-
bay and the outstanding habilizes aganst
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thom upder incomtedax, weafth taX, exctse
duly and cotporstion tax aod the action
taken to realise the same;

(b)wm-uycmammmm

coaducted sgainst them or emy such en-
w:vi;mdinnminﬂ nldtbe
particulars thereof; and

(c) whether any raids were conducted

the residence of the dilectors/pmnw-
of the company or at the premises of
company, if so, the particulars there-
the details of recoverles made
the raids?

REFE_

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIEE) : (a) As
per the Memorandum and Articles ot
Association of the company Shri D. D.
Desai snd Smt. Shantaben D. Desai were
the promoters of the company. The names
of the Directors of the company, as per
s Intest avaflable balancesheet as on
30-4-1973, are as follows :

(1) Sbri D. D. Desai, Chairman

@) Dr. N. D. Desal, Managing
Ly

(3) Smt. Shantaben D, Desal, Direc-
tor.

There are no linbilities in  regard to
direct taxes against these promoters/Direc-
tors as on 31-1-1975.

fn regard to outstanding liabilities, if
any, in respect of Central Excise dutv
against these persons, the information is
heing collected and will be laid on the
Table of the House.

(b) Information is being ¢oflected and
will be 1aid on the Table of the House

(c) No raids were conducted by the
fncome Tax authorities at the residences
of any of the promoters/ directors of the
company or at the premises of the com-
pany Information reparding raids con-
ducted, if any, by other authorities under

MARGH 21, 1975+
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the Midlstey Df Finantd ' Yaihg colliutie
and will be I1sid om-the Table of the
Houm.

Acctien of Costesband Goods

*461. SHRI ANNASAHER COTRN-
INDE : Will the Minister of FINANCE
be pleased to state :

(a) whether Government are copsider
mg to discontinue auctioning of the comt-
raband goods scized by the customs; and

(b) if so, what is the decision of Gov-
ernment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIEE) : (a) and
(b) : No, Sir. Government is not coasi-
dering to discontinue auctioning of the
contraband goods seized by the Customs.
The procedure for disposal of confiscated
goods has recently been streamlined to
expedite disposal. Conflscated smusggled
goods are sold to consumers thropgh Co-
operative Societies and Canteens run by
Central and State Agencies and also bv
public auction restricted to actual users
and quota holders.

Visit of Dutch Trade Team to India

*462. SHRI R S. PANDFY : Will the
Minister of COMMERCE be pleased to
otate

(a) whether a Dutch trade team visited
this country during February, 1975 and
held talks with our Government; and

(b) if so, the main features thereof

and decision arrived at?

THF DFPUTY MINISTFR IN THF
MINISTRY OF COMMERCE (SHR!
VISHWANATH PRATAP SINGH) :

(2) No Dutch trade team asz such vjsited
India during February, 1975, However, an
official delegation from the Netherlands
visited India in February March, 1975 to
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anend the first sossion of jhe Indo-Nether-
wsmcmm

(b) The main points discussed are
mentioned below :

3 was noted that the “Netherlands

Centre for Promotion of Import From Le-
veloping Countries” would provide vaned
types of assistance to the developing
countries and India could take effective
advantage of such facilities.

Indian suppliers could conmder posmbr.
jitles of meeting some of the requurements
of the Netherlands Governmentat pur-
chases.

Possibilities of promoting direct exporns
to the Netherlands were considered. fhe
wems which have export potential include
tes, canned and processed foods, oil
cukes, leather and engineering and chemi{-
cal tems. Items for import include ship-
piog/dredger components.

‘The Netherlands Centre for Promotion
of Import from Developing Countries will
consider some assistance in carrying out
market surveys in the Netherlands,

Possibilities of collaboration im areas
such as electronics, shipping/dredgers, air-
crafts in the context of exports efc. wete
discussed.  Interest was also shown in
cooperation in the agricultural field

Posibilities of promoting Indo-Nether-
lands cooperation in industrial ventures in
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Tmport of Fertifisers by M.MLT.C. and
Department of Supply

4276. SHRI G. Y. KRISHNAN:
SHRI N. E. HORO:

Will the Minister of COMMERCE be
pleased to state :

(a) whether fertiliser imports so tar
handled by the Minerals and Metals Tra-
ding Corporation pertain oaly to rupee
trade countrics of Eastern Europe and
contracts have been signed for the import
of over onc million tonnes of fertilisers
from these countries;

(b) If %0, the facts thereabout; and

(c) the countries with which orders
have been placed for fertilisers by
MMTC. and the Department of Supply
with quantity and value thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
VISHWANATH PRATAP SINGH) : (a)
The Migerals and Metals Trading Cor-
poration handles imports of fertilisers from
rupee payment countries. For the current
year, they have so far concluded contracts
for 7.67 Iakh tonnes of fertitisers.
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(byand (c) : Contracts concladed by M.M.T.C

shll;.). Name of country ¢ ity
tonnes)
i. Rumane . 2.00
2. USSR, 2.67
3. Bulgara 0.70
4. Poland 2.3

Contractsconcluded by department of supply
U.SA, 1101 14

—— s - i - -—

Being commercial deals, value of the
contracts are not made public.
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Loan by M. P. Siste Industries Develop-
ment Corporation

4278. SHR1T BHAGIRATH BHAN-
WAR : Will the Munister of FINANCE
be pleased to state :

(a) whether Madhya Pradesh State
Government had sought the Centre’s per-
mussion for raising a loan of Rs. 2.5 crores
by the State Industries Development Cor-
poration,

(b) if so, the reasons therefor,

(c) whether several other State Cov-
ernments have been permitted to raise
additional market borrowings; and

(d) if so, the facts theieof?

THE MINISTER OF FINANCE (SHRI
C SUBRAMANIAM)" (a) Yes, Sir. Tt has
been possible to accede to the request m
view of the resources available for public
borrowing programmes did not permit of
any additional market boriowings by State
Governments or their agencies

(b) To angment the resources of the
Corporation for meeting the demands on
it for financial assistance to industrial en
terprises in the State end for investmenis
in joint sector projects.

) Ne, %o
(d) Does not srse:
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Out-dated Procedures for the purchsse
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4279, SHRI NIMBALKAR : Will the

Munister of COMMERCE be pteased w0
state :

{a) whether Government are awale
that its procedures for the purchase of
spares from the affuent countries of the
West are out-dated resulting in the Joss of
substantial amounts in foreign exchange,

(b) whether any remedial measures are
pruposed; and

{c) if s0, what are those measures™

INE DEPUTY MINISTER IN TH?
MINISTRY OF COMMERCE (SRRI
VISHWANATH PRATAP SINGH) : (a)
to (c) Purchase of spare parts is effect-
ed by central purchase organization o1
User Departments to meer maintenance
and repaits tequirements. Suitable method
of pwichase 1s adopted so as t0 ensure
purchase at economical prices. Ministrv
of Commerce issnes import licences on
recommendation of such purchasing agen-
cie« and the user departments

Deciine in Export of Steel Tubes and Pipes

4280. SHRT SOMCHAND SOLANKI :
Will the Minister of COMMERCE be
pleased to state :

(2} Whether the export of Steel Tubes
and Pipes have fallen during the last two
yeors;

(b) if so, the quantity and value of
evporty in the years 1972-73, 1973-74 and
1974.75;

(c) whether Government visualise bright
prospects for the export of steel tubes and
pipes in 1975-76 in terms of et realisa-
uon of foreign exchange;

(d) whether the Tube Industry has re-

presented that the exports have become
unremunerative; and

(e) if a0, the action Governmeni pre-
pose to assist G.. Yube Industry to utifise
fully the existing un-utilised capacity ?

PHALGUNA 30, 1896(SA4KA)
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THE. DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH

(a) No, Sir.

(b) Exports of steel pipes and tubes
during 1972-73, 1973-74 and 1974-75
(April—December) have been as under:—

Quantity 1n tonnes

Value in Rs
Quantity Value
1972-73 56 463 858.57
1973-74 91,770 1938.90
1974.75 72,524 2447.54

(April—December only)

(c) Yes, Sir, Therc are good prospects.
(d) No, Sir

(¢) Does not arise,

Delivery of 1S-748 Aircraft fo Indian
Alrlines

4281 SHRI N. E. HORO : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased fo state :

(a) whether Indian Airlines has sold to
airlines of Laos two viscounts and four
DC-3, in heeping with the policy of phas-
ing out these types of aiicraft;

(b) whether the aircraft thus Jisposed
of arc to be replaced by HS-748s and the
Indina Airlines has been waisting for their
delivery for the last two years; and

(c) if so. the facts thereof ?

THE MINISTER OF TOURISM AND
CIVIL

AVIATION (SHRI RA)
BAHADUR) : (a) : Yes, Sir.
(b) and (c): No, Sir. The aircraft

which were disposed of were not part of
the operating fleet of the Corpotution
However the guestion of purchase of new
aircraft to augment the ficet of Indiun Alr-
lines is under active consideration.

Loans advanced by Nationalised Bosks o
Small Scale Industries in Jalpaiguel,
West Bengal

4282. SHR1 TUNA ORAON : Will the
Minister of FINANCE be pleased to state;
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{4) the amount 4f loans sdvanced Yy the

benks to Small Scale Industries

in Jilpaiguri of ‘West Bengal during the
year 1975; and

(5) The present system of data report.
ing as st the end of Jamuary, 197517

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) . (a) Districtwise
information in regard to the flow of bank
credit to different sectors becomes avail-
able wmith certain amount of time leg. The
Iatest date for which information reparding
outstanding advances of public sector
banks, including nationalised banks, to
small scale industries in District Yalpaigurl,
West Bengal currently available 18 end
December, 1973, on that date such out-
standing advances amounted to Rs. 179 84
lakhs.

(b) The present system of date report-
fug does not provide for compilation of in-
formation regarding loan applications pend-
fag with the bank branches It has, how-
ever, been the endeavour of the public
sector banks fo eliminate avoidable delays
in the disposal of loan applications.

Amount wiivanced by L1.C. to Government
of Kurnataks to build houses

4283. SHRI P. R SHENOY Wil the
Minister of FINANCE be pleased to state :

(a) the total amount advanced by the Life
Insurance Corporation of Indiz to the
Government of Karnataka to build houses
forthapooplewholoutheirhowuinthe
floods of 1974 in South Kapara District
and other parts of the State;

() the total amount utilised by
Government of Katnataka for the sbove

purpose; #ind '

(®) the remsoms, i pny, for pom
mam.mummxoranm-
pose for which it was advanced 7
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THE DEFUTY N THE
MINISTRY OF N, (SHREMATT
SUSHILA ROHATGD: () Rs. 150

CroTes,

(b) and (c) : Information reparding
the actual utilisation of the loan and the
progress of construction will be avail
able only in early 1975%6.

Contrel of Ministry of Finamce over the
expenditure made avallsble to States

4284, PROF. NARAIN “ CHAND
PARASHAR : Will the Minister of
FINANCE be pleased to state .

(a) whether the Mumistry of Finance
have exercised any control over the ex
penditure and proper utilisation of funds
made available to the States for the im
plementation of theé Crash Scheme for
Rural Employment and the Emcrgency
Agricvltural  Production Programme* and

(b) if so, whether any loopholes have
been found in the implementation and
proper utilisation of the funds ?

THE MINISTER OF STATE iN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJIFE)
(a) and (b} (1) Crash Scheme for Rural
Fmployment

Th: Minstry of Finance was concerned
with the approval of the provisions in the
Budget and Revised Estimates for the
Scheme The adnunstrative responsm-
bility including release of funds to the
State Governments and exercise of con-
trol reaardmg/proper utihsation of funds

the implementation of the Scheme
mtcd with the then Department of Com-
onunity of the Mmsiry  of
Agriculture in terms of the powers west-

the of ip them under the Delegation of Fi-

nancial Power Rules, 1958, In the first
year, 1971.72, the projects under the
heme were sanctioned by the then

ot of nity Devslopment
in consultation with the Miniiry of
Finance, wherever necessary, During
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the setond atd’third years, powers of
sanct.ioning projects were delegated to the
States {Union Territories.

‘The C&AG"s Supplementary Report for
the vear 1972-73 has pointed out certain
loopholes in implementation of the
Scheme by the State Governoments.

(1) Emeigency Agricultural Production
Programme

The Govt. of India had set up
inter-Ministerial Groups with represen-
tatives of the Ministries and Depariments
concerned, including the Mmistry of
Finance, to monitor implementation of
the schemes and utilisation of funds made
available to the State Governments under
the Fmergency Agricultural Production
Programme, 197273  Actual release of
funds against the loans administratively
approved were made in instalments on
the basis of actual expenditure »ad pro-
gress of implementation reported by the
State Governments, and the reports and
recommendations made from time to
time by the Area Officers designated by
the Department of Agriculture,

C&AG's  Supplementary Report for
1972-73 has brought out certain loopholes
in implementation of the scheme.
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Tax exemption fo industrial units

4286. SHRI VIRBHADRA SINGH :
Will the Minister of FINANCE be pleas-
ed to state .

(a) whether
exempton to certain
and mediom industrial

Government granted tax
classes ot small
units; and

(b) if so, the particulars thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
PRANAB KUMAR MUKHERIEE: (a)
No. Sir.

(b) Question does not arise.
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Levy on powerlooms»

4288 SHRI § D SOMASUNDARAM
Will the Minister of FINANCE be pleas-
ed to state :

(a) whether All India Powerlooms
Weavers Federation has represented agat-
mt the burden of enhanced levy from
Rs 10 to Rs 200 on each powetioom,

(b) whether the excise officials all the

time threaten to upioot the looms if the
levy is not paid in time, and
(¢) whether Government  propose to

reduce the levy mmposed on the Power-
looms

THE MINISTER OF STATE IN THF
MINISTRY OF FINANCF (SHRI
PRANAB KUMAR MUKHERJEF) : (a)
The representation from the All  India
Powerloom Weavers' Federation. Bombay
regarding the increase of compounded levy
has been reccived by the Ministry

(b) No such report has come to the
notice of the Ministry,

(¢c) The representations received from
the various interests affected by the in-
creased levy are under cxamination.
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4289. SARDAR SWARAN  SINGH
SOKHI: Will the Minister of TOURISM
AND CIVIL AVIATION be pleared to

state:

(2) whether Government are  reconsl-

dermg the question of operating air Ser-
vice between Caluutta and Jamshedpur
before the new airport 1s constructed; and

(b) if so, when the air service would

be resumed and if not, the 1easons there
for?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI RAJ] BAHA-
DUR): (a) and (b) Air service to Jam-
shedpur had to be discontinued due to the
steep increasc 1n the price of aviation fuel
and the resultant phasing out of Dako-
tas and Vicounts fiom the Indian Air-
bney' fleet Indian Airlines have no plan
to resume this seivice in the forseeablc
foture  M/s Jamir Company, a private
operator, have been authorised to operate
ait service on Calcutta-Jamshedpur Sector
on & dav-to-day basis Thev are, however,
not operating on this sector at present.

Mohanbari Alrfield

4290 SHRI ROBIN KAKOTI Will the
Mimster of TOURISM AND CIVIL
AVIATION be pleased to state-

{(a) whether Government have taken
any steps to make Mohanbari airfield fit
for landing of Boeing Jet aircraft; and

(b) if so, when Government cxpect its
completion?

THE MINISTER OF TOURISM AND
CIVII AVIATION (SHRI RAJ BAHA-
DUR) (a) and (b) A proposal to
develop Mohanbari acrodrome for boeing
737 operations is under consideration
However, Indian Aiflines ate already ope-
rating to Chabua (nesr Mohanbari) with
Mohanbari) with Boeing 737 aircraft.
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World NBask Paper on Promotion of Edu-
cation in Developing Countries

4291, SHRI BHOGENDRA JHA: Will
the Minister of FINANCE be pleased to
refer 1o the reply given to Unstarred Ques-
tion No. 2576 on 7th March, 1975 regard-
ing World Bank Paper on Promotion of
Education in developing countries and
state

(a) What is the Government of India’s
reacticr to the proposal for the promo-
tion of education in developmg countries
contained m the policy paper published by
the World Bank: and

(b) to what extent Government propose
to implement the same?

THE MINISTFR OF FINANCF (SHRI
C. SUBRAMANIAM) (a) The paper in
question 15 an internal report entitled
* Fducation Sector Policy” prepared by the
World Bank Group for consideration by
the Faccutive Directors of the IBRD. The
paper is still at the discussion stige with
the World Bank and as such it is too earty
to formulate Government of India’s re-
action to the proposal contained therein.

(b) Does not arise.
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Remittunces by 10 top Foreign Companles
During 1974

4293. SHRI N. K. SANGHI: Will the
Minister of FINANCE be pleased to
state

(2) what has been the total remuttances
made by each of the ten top foreign com-
panies operatng in India, during 1974 ;

(b) how manv of these companies have
been permutted to expand their capacity
and diversfy their products ;

(c) whether there 1s any proposal under
Goverrment's consideration to discourage
repatriation of profits by these companies
and utihse the profits in industnal projects
w India; and

(d) if so, the reaction of the foreign
comprnies in this regard”

THI: MINISTER OF FINANCE (SHRI
C. SUBRAMANIAM)- (a) The names of
ten top Indian subsidiaries of foreign comn-
panies according to the remitltances
made abroad during the yemt 1972-
73. the latest year for which data is avail-
able, are given in the attached statement
together with the figures of remittances

(b) Of these, three companies have been
issued Industrial Licences and two com-
panies Letters of Intent during the year
1974,

{c) No, Sir,
(d) Does not arise.
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Statement
Names of ten top Indian suhsidiaries cf foreign companies and the amount
remitted by each of them during the financial year 1972-73 are given below.—
(Rs, lakhs)
Name of the Company Dividend Technical Royalties
know-how
1 Indian Tobacco Co Ltd 227 34 .
2 Indian Explosives Ltd . 146 01 239
3 Hindustan Lever Ltd 145 67
4 Umon Carbide (iIndia) Ltd . . . . . 237 28 35 141
5 ESSO Standard R:fining Co (D Ltd . 112 50
& Burmah Shell Refineries Ltd 107 78
7 Guest, Keen Wilhams Ltd 84 90 024 197
8 Firestone Tyre & Rubher Co of (1) Pvt Ltd 75 91
9 Brooke Bond India Ltd . 74 65
10 Pfizer Ltd B 69 04

‘Export Orders for Bogies and Compart-
ments from Bulgaria

4294 DR H P SHARMA Wil the
Minister of COMMERCE be pleased to
state

(a) whether negotiations have lately been

going on for securing an export order
for supply of rulway wagons bogies ind
compartmnets to Bulgaria,

(b) if vo, whether uny accord has been
reached in this regard, if so, the terms
thereof, and

(c) the particulars of the items to be
exported and the cost thereof ?

THF DEPUTY MINISTER IN THE
MINISTRY OF COMMERCIE (SHRI
VISHWANATH  PRATAP  SINGH)
{u) Yes, Sir.

(b) and {c) Negotiations are still gong
on for supply of wagons, bogies and steel
castings

Survey to Review the Distribution of

Standard Cloth
4295 SHRI C(HANDRA SHEKHAR
SINGH  Will  the Mmstet of COM

MERC!L be pleased to state

(a) whether a survey was conducted to
review the distribution of the standard
cloth to the people,

(b) if o the findings and recommenda
tions of the survey, and

(c) the steps being taken thereon 2

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINUH)
(a) No survey was conducted by Govern
ment recently to review the distribution
aof controlled cloth

(b) and (c) Do not arse.
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Training of Personnel operating Speed

Boats

4297. SHRI ARVIND M. PATEL :
Will the Minster of FINANCE be pleased
10 state :

f2) whether the persons operating speed
boats have not been trained properly as
a rcsult of which the boats are not func-
tioning and are being hit by the rocks;
and

(b) if so, whether Government are con-
sidering to provide them sufficient train-
ing to handle such boats so that they
should function properly ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR] PRA-
NAB KUMAR MUKHERJEE) : (a) and
(b) 1t is not coriect to say that the boats
are not functioning on account of un-
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trained with the manufacturers in Sweden
und Norway. They in turn have impuarted
on the job training to the other crew
members. In addition, regular training
courses have been conducted for Skippers
and Skipper-Mates at the Naval School.
Cochin.

Aid from Saudi Arabia

4298 SHRI B V. NAIK : Will the
Minweter of FINANCE be pleased to
state : what was the aid received by India
from Saudi Arabia during 1974 ?

THE MINISTER OF FINANCE (SHR1
C. SUBRAMANIAM) : No aid was re-
ceived by India from Saudi Arabia during
1974.

Meport of Ecomomic and Socisl Com-
mission for Asia and Pacific

4299 SHRI 8. N. SINGH DEO : Wwill
the Minister of COMMERCE be pleased
to state :

(a) whether Government are aware of
the recent report released by United Na-
tions Economic and Social Commission
for Asia and the Pacific (ESCAP);

(b) whether report calls for massive
emergency aid for short term; and

{c) whether the report also calls for
mere on-the-job training in industry, efforts.
to stop brain drain from rural to urban
areas and many improvements in indust-
rial management ?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(a) to (c) The reference apparently is to
the “Economic and Social Survey of
Asia gnd the Pacific, 1974" prepared by
the ESCAP Secretariat for consideration
at thc 3lst Session of ESCAP. This
survey constitutes the ‘Mid-term Review
and Appiaisad of the International Deve-
lopment Strategy for the Second United
Nations Development Decade in the

trained crew. All operating crew of the  ESCAP Region, 1974. The Survey, imter

speed boats are cx-Navy personnel with
previous experience. 9 of them have been

aliu mentions the matters referred to in
parts (b) and (c) of the question.
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Fall in the quslity of experted Enghwer.
ing goods

4300. SHR1 BIRENDER SINGH RAO:
Will the Minister of COMMERCE  be
pleased to stute :

(a) the major countries to whom en-
gineering goods were exported in 1973
and 1974;

(b) what is the target of exports for

1975; and

(¢) whether Government have 1eceived
any complaints about the fall in quality
standard of the engineering goods  ex-
ported, and if so, the action taken there-
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI1
VISHWANATH PRATAP SINGH) : (a)
Dhan, Iraq, Ceylon, Formosa, Singapore,
Malaysia, Thailand, Kuwadit, Burma,
Bangladesh, Muscat, Yemen, Qatar, Saudi
Arabia, Sudan, ARE, Nigeria, Kenya,
Uganda, Tanzania, U.X.. Germany (FDR)
Holland, USSR, Yugoslavia, Czechoslova-
kia, Germany (GDR), U.S.A. and Newzea-
fand.

(b) Rs. 350 crores for the financial year
1975-76.

(c) No, Sir.
Reveenu from taxes on cigarettees

4301. SHRI R. N. BARMAN : Will
the Minister of FINANCE be pleased to
state :

(a) the present annual consumption of
cigarettes in the country; and

(b) income from taxes
during 1974.75 ?

THE MINISTER OF STATE IN THE
MINISTIRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJIEE) : (a) The
data regrading amnual consumption of ci-
garettes in the country is not available.
However 44,458.5 million cigarettes were

on cigarettes
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cleared for home Sonsumption on payment
of duty during 1974.75 (upto December,
1974).

(b) Rs. 214.38 crores were realised as
Central Taxes on cigarcttes during 1974-75
(upto December, 1974).

(The figures given, above are provisional).

Selection of Hotel Projects being set up
by LTD.C.

4302 SHRI B. DHAMANKAR :@ Will
the Minister of TOURISM AND CIVilL
AVIATION be pleased to state:

(a) the ciiteria for selecting the places
for the new hotel projects being set up
by India Tourism Development Corpora-
tion during this year; and

(b) whether they would be medium
piiced two to three star hotels?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH) ‘ (a) Apart from considerations
of technical feasibulity, the main criteria
adopted by India Toursm Development
Corporation for selecting places for new
hotel projects are that they should be
located at places of international tuurist
interest, where the existing facilities in
the shape of hotel accommodation, trans-
port, entertainment, etc. are not considered
adequate from the point of view of meet-
ing the requirements of tourists.

(b) The draft Annual Plan of the Cor-
poration for 1975-76 includes two new
hotel schemes—(i) a three-star hotel at
New Delhi, and (1i) a Beach Resort hotel
at Goa.

Changes in Tea Export Promotion

4303. SHRI HARI SINGH : Will the
Minister of COMMERCE be plesged to
aate :

(a) whether Government propose changes
in tea export promotion; and

(b) if s0, thee muin feutures thercof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
and (b) Export Promotion in Tea is being
constantly kept under review so that
changes found suitable will be adopted on
such review.

Market Borrowing by Maharashira State

4304. SHRI SHANKERRAO SAVANT:
Will the Minister of FINANCE be pleased
to state :

(a) what amount was the State of
Maharashtra permitted to borrow in the
open market during 1973-74 and 1974-75;

(b) what is the demand of the
for this purpose for 1975-76;

State

(c) on what principles is this allocation
for open market borrowing fixed; and

(d) how much allocation is made for

Maharashtra for 1975-76 ?

THE MINISTER OF FINANCE (SHRI
C. SUBRAMANIAM) : (a) The net open
market borrowing of the State Government
of Maharushtra, Mabharashtra State Elec-
tricity Board, Municipal Corporations of
Maharashtra and public undertakings of
the State Government was Rs. 31.73 crores
in 1973-74 and Rs. 34.05 crores in 1974-
75.

{b) The State Government have asked
for an additional market borrowing of
Rs. 3.30 crores for the Bombay Municipal
¢‘orporation. They have also suggested
that a formula for allocation of open mar-
ket borrowings amongst the States should
be evolved taking the Central assistance
and market borrowings together.

{¢) Having regard to the likely availa-
hility of resources for sustaining public
borrowing programme, the net opea m
ket borowing of the State Governments
and their agencies in 1975-76 has beer
kept at the same level as their actual
borrowings in 1973-74. The gross market
borrowings of the States will however,
be fixed so as to enable them to discharge
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the liability of repayment of the consoli-
dated market borrowings done by the
Centre on behalf of the States in 1963-
64, in accordance with the recommenda-
tions of the Sixth Finance Commission. The
question of allocating market borrowings
amongst the States on the basis of well-
defined considerations is engaging the
attention of the Planning Commission.

(d) The allocation of net market borrow-
ing to the State Government of Maharash.

tra and their agencies in 1975-76 i
fRs. 45.91 crores.
Development of Tourist Centres in

Karaataka

4305. SHRI K. LAKKAPPA : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the important centres of tourist
attraction in Karnataka already developed
during the last two years 3

(b) the names of those tourist centres,
there which have potential for develop-
ment; and

(c) the steps Government propose to
tahe for their development ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH) : (a) Expansion of the Motel at
Hassan, construction of a Forest Lodge
at Dandeh Wild life Sanctuary, and the
expansion of the Ashoka Hotel, Bangalore
were undertaken in 1972-73 and 1973-74
in the Central Sector. In addition loans
amounting to Rs. 49 lakhs and Rs. 79,928
were given to hoteliers and car operators
in Karnatakha for the expansion/construc-
tion of hotels & provision of transport
facilities respectively.

(b) and (c) Due to limitations of re-
sources, the tourist centres proposed for
development in Karnataka by the De-
partment of Tourism are Badami, Pattad-
kal, Aihole and Hampi under its Cultural
Tourism Programme in 1975-76. To be-
gin with master plans of these places will
be prepared for emsuring a planned deve-
lopment of tourist facilitics at these places,
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Esport of Colr Goods

4306. SHR1 C. K. CHANDRAPPAN:
Wil} the Minister of COMMERCE be
pleased to refer to the reply given to Un-
starred Question No. 3344 on the 23rd
August, 1974 regarding export of coir
goods and state :

(a) the results of the negoliations with
EEC for increasing coir export for reduc-
ing the tariff rates;

(b) how far the sales-cum-study team
sponsored by the Board helped to promote
«oir exports to other countries;

(c) whether the FAQ has taken steps
to set up the promissed branch of coir
research centre in India; if so, the parti-
culars thereof;

(d) the results of survey of FAO ex-
perts who visited India to study and re-
commend on the transfer of technology
from developed countries to developing
areas; and

(e) what further steps the Government
of India had taken to increase the export
of coir goods in 1975-76 and results there-
of 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
As a result of the negotiations with Euro-
pean Econiomic Community an agreement

was concluded. The salient features of
the agreement are as follows :—
(i) The Community suspended the

common customs tarif on coir
carpets by 40  per cent from
1 1-74 and by 60 per cent from
{-1-75, (The actual tarif during
1973 was 23 per cent and as a
result of the aforesaid tarifl
suspension, the actual tariff from
1-1-75 is 9.2 per cent).

(ii) The Community agreed not to im-
POse any new quantitative restric-
tions on coir carpets.

(iii) The Agreement provided for setting
up of & Joint Committee to exa-
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may arlse as a result of the im-
plementation’ of the Agreement,
to develop tontacts betweeh the
representatives of the coir trade
and industry on the two sides
and to explore possibilities wnd
tormulate suggestions in the field
of research.

(b) The team has helped in popularis-
ing the coir products in foreign countries
and in making a market study with regard
to potentalities of our products vis-a-vis
those of other hard fibres and synthetics.

K.

(c) and (d) These issues are still under
consideration of the FAO. The transfer
of technology is likely 10 be taken up in
the meeting to be held with European
Economic Community.

(e) Efforts are being made to increase
production, develop marlet for our pro-
ducts and seek tariff concessions from
importing countries.

Export of confiscated Luxwry Goods

4307. SHRI NAWAL KISHORE
SHARMA Will the Minister of
FINANCE be pleased to state :

(a) whether Government are  actively
considering the export of confiscated luxury
items which hitherto were being disposed
of through Consumers’ Cooperatives or
by departmenta] auction; and

(b) if so, the particulars thereof and the
gain likely to be achieved as a result
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIEE):(a) and (b)
Of the confiscated goods textiles, watches
and precious stones were considered for ex-
port. In the case of watches and textiles
Government's efforts have not met with
success. The proposal to export precious
stones and a proposal to export textiles
after converting into garments are, how-

mine inter alia any problem which ever, being pursued.
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Amistance from Fran for Kodremukh Pro-
ject in Karnntaka

4308. SHRT K. MALLANNA : Wil
the Minister of FINANCE be pleased to
state :

(a) whether any assurance was given by
Iran for aid for the development of the
Kudremukh Project in Karnataka; and

(b) if so, what are the particulars in
this regard ?

THE MINISTER OF FINANCE (SHRY
C SUBRAMANIAM) : (a) Yes, Sir.

(h) The terms and conditions of the
assistance for developing the Kudremukh
Project are under negotiation,
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Rates of interest charged by Nationalised
Banks from Priority Sectors

4314. SHR1 RAM PRAKASH :
SHRI GAJADHAR MAIJHI :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have made pro-
visions regarding the concessions rates of
the interest being charged by the nationa-
iised banks from the priority sectors like
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agricultire, wmall scale industry and eox-
porting firms; and

(b) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN ‘THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) and (b) Ad-
vances of all scheduied commercial banks,
including the public sector banks, are
subject to a minimum rate of interest
which is currently at 12.5 per cent. How-
ever, with a view to encouraging banks
to extend increasing assistance to priority
sectors, the Reserve Bank of India have
exempted from the purview of the mini-
mum lending rate stipulation advances to
Primary Agricultural Credit Societies and
Farmers’ Service Societies, advances granted
under DIR Scheme, advances for financ-
ing exports, advances covered by guaran-
tee schemes of Credit Guarantee Corpora-
tion, granted to agriculture and allied acti-
vities subject to a ceiling of Ru. 50,000 to
one individual borrower from one bank
and advances granted to small-scale in-
dustrial units covered by the Credit
Guarantee Scheme subject to a ceiling of
Rs. 2 lakhs for one unit from one bunk.
The public sector banks are, thus, free to
chaige interest at a rate other than the
stipulated minimum on  such exempted
categories of advances The actual lend-
ing rates to priority sector borrowal ac-
counts are determined by individual banks
taking into account a number of factors
such as the dealings of the constituents,
purposc and amount of advance, period
for which facility is required, cost of rafs-
ing such funds, the scale of operations of
the borrower etc. The lending rates of the
public sector banks to these priority sec-
tors range from 4 per cent on the ad-
vances under the DIR Scheme to about
17 per cent relatively higher rates being
charged for larger borrowers.

Rates of interest on advances for ex-
ports are subject to a ceiling which
currently is at 11.5 per cent per amnum,
for pre-shipment credits upto 90 days and{
post-shipment credits (other than those
given on deffered payment basis) upto

120 days on exports to  Western
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Hemisphere and upto 90 days on exports
to other countries, Post-shipment advances
given on deffered payment basis are eligi-
ble for a concessional rate not exceeding
8 per cent, for the full period of credit.

Cash awards to Income Tax Officials

4315. SHRI SHASHI BHUSHAN : will
the Minister of FINANCE be pleased to
state :

(a) whether there is a scheme to give
cash awards to Income Tax officials as
an incentive;

(b) the full particulars of the scheme;

(c) the total number of Income-tax
officials given awards during tbe last three
years, year-wise; and

(d) the future plans in this regard?

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIJEE): (a) and (b)
With a view to providing an incentive to
the officers and staff of the Income-tax
Department engaged in the vital field of
recovery amt collection of income-tax, a
Reward Scheme was intioduced in Novem-
ber 1973 for the first time. The Scheme

dors not cover the entire field
of work in the Income-tax Depart-
ment. It has been designed to

tackle the presung problem of tax airears
by providing an incentive to officers and
staff working in the Units of Tax Recovery
Officers and Income-tax Officers (Collec-
tions). The Scheme envisages the grant
of 68 Regional Rewards and two All-
India Rewards to the best performing
Units. Where a Unit qualifies for a Re-
gional Award, each of the eligible person
working in that Unit is granted cash re-
ward equivalent to two months’ basic sal-
ary subject to a minimum of Rs. 200/-
and maximum of Rs. 1000/-. In the case
of an All-India Award, cash reward
equivalent to three months’ basic salary
subject to & minimum of Rs. 300/- and
maximum of Rs, 1500/- is payable to
each person working in the Unit selected
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for the award. The minimum qualifying
performance for eligibility has been laid
down in the Scheme. The output achiev-
ed is judged with reference to the total
work-load for disposal and proportionate
marks are awarded on the basis of the
percentages achieved.

(c) These rewards have so far been
sanctioned to 35 Income-tax Officers and
449 members of staff during the year
1974-75 on the basis of their perrormance
during the year 1973-74. Reward
proposals from some Commissidners
of Income-tax are still awaited and,
on their receipt, rewards will be san-
ctioned in the remaining cases. As
the Scheme itself was introduced in
the year 1973-74, rewards have been given
only during 1974-75 on the basis of per-
formance during 1973-74.

{d) It is intended to continue the Scheme
for future, Suitable modifications may,
however, be made on the basis of the ex-
perience gained.

Setting up of Exim Bank

4316. SHRI VASANT SATHE: Will
the Minister of FINANCE be pleased to
state -

(a) whether the Inter-Ministerial Com-
mittee appointed by Government to ex-
amine the proposal to set up Exim bank
has submitted its report to Government;

(b) if so, the salient features thereof;

(c) whether Government have taken a
decision to set up separate bank for
financing of export; and

(d) the reaction of Government to the
various suggestions/recommendations made
by the Inter-Ministerial Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) to (d)
Government is awaiting the report of the
Committee which is expected to submit
it shortly.
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Trivandrum Airport

4319 SHRI A. K. GOPALAN : Wil
the Minister of TOURISM AND CiViL
AVIATION be pleased to state:

(a) whether a proposal bad heen
made to extend the runway at Trivand-
rum airport by another 2,000 ft. within a
short period;

(b) if so, the muin features thercot,

{c) whether the proposal could not  be
tahen up because of financial difficultns
and

(d) if s0, the reaction of Government
thereto?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI RAI BAHA-
DUR) : (a) to (d) Government have
approved of the proposal for stremgthen.
ing and extension of the main runway
from 6,000 ft. to 8,000 ft., strengthening
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of apron and tami track, wic, at an esti-
mated cost of Re. 64.79 lakihe. The work
at Trivandrum airport is expocted
taken up during 1975-76.

to ba

Mmhﬂi_walnﬂl
Regarding Credit to Sagar Factorles

4320. SHRI INDRAIJIT GUPIA : Will
the Minister of FINANCE be pleased to
alate

(a) whether Reserve bank of India has
issued directives to all the nationalisea
banks to restrict credit availability to the
sugar factories during the current seuson
to the extent of outstandings in 1972-73
ot 1973.74; and

tb) if so, the particiars thercof?

THF DFPUIY MINISIER IN THL
MINISTRY OF FINANCE (SHRIMA11
SUSHII A ROHATGH (a) and  (b)
Advances against stocks ot sugar are sub-
ject to selective credit control measurcs of
the Reserve Bank of Indis  These mensu-
res define the peimiswble levels  of cre-
dit that can be given to any oae party,
and the minimum interest rates and mar-
gins apphcable to such advances. In order
to facilitate speedv disbwsal of credi' to
the sugar industry in the ctirent cruishing
season, the Reserve Bank  had, at  the
commencement of the current censon ad-
vised all scheduled commercinl banls
that they may sanction, without the Re-
serve Bunk’s prior  authorisation  under
the Credit Authorisation Scheme  credit
limits to sugar mills for 1974-75 crush-
ing season against stacks of sugar to the
extent of maximum outstandings under the
regular limits sanctioned for the last two
crushing seasons. The Reserve Bank had
further advised that in case a bank con-
sidered it necessary to sanction credit limits
to any sngar mill in excess of the ceit-
ing of the last two crashing seasons, it
should release such limits only after oh-
taining Reserve Bank's prior authorisa-
tion.
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Duty free oniry of Indian Jute and Colr
Goods into UK. and Denmark

4321, DR. RANEN SEN : Will the
Minister of COMMERCE be pleased to
state :

(2) whether EE.C. has agreed to let
Indian jute and coir goods enter duty free
into UK. and Denmark for one more
year; and

(b) if so, the broad outlines thercot?

THE DEPUTY MINISTER IM THE
MINISTRY OF COMMERCE (SHR1
VISHWANATH PRATAP SINGH) : (a)
and (b) The European Economc Commu-
nity agreed for the continuation of duty
free cntry for Indian Jute and Coir pro-
ducts into the UK. and Denmark during
1975 also. The duty free entry has been
granted within the Community’s Genera-
lised Scheme of Preferences and 15 alco
applicable to jute goods originating in
Bangladesh and Thailand and coir piv
ducts originating in Sri Lunka.

Tea Trading Corporation

4322 SHRI JYOTIRMOY  BOSU:
Will the Minister of COMMFRCE be
pleased to state :

(a) working results of the Tea n[ad-
ing Corporation to-date sincc inception:
and

(b) how for the objectihve behiud tor

mation of the Tea Trading Corporation has
been realised?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)

(a) The working results of Tea Trading
Corporation of India are as under :—

Value of
business Loss ‘a
undertaking (in Rs. lakh)
From inoeption“ T2 7 7 Toess
to 1972-73 0 67 Lakhs* 3.11

1973-74

*Gross profit was Rs.0 09 lakhs.

@Due 1o initial expenditure on organisa-
tional set-up & infra-structure for trading
operations.
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(b) The objective of the Corporation is
to inter alia export tea including packet
tea and to enter domestic market n tea.
The Corporation is trying to fulfil its ob-
jectives. During August 1974, the Cor-
poration exported 5.5 tonnes of tea and
has also recently exported tea worth
Rs. 15,70 lakhs on behalf ot fragi Gouv-
ernment Purchase Board.

In the domestic trade, apart from suj~
plying tea to some State/Central Govern-
ment organisations, a Defence Contract
for supply of 3000 tonnes of tea worth
about Rs. 340 crores during 1975 has
been obtained.

Steps to Absorb Discharged Atrmen of
LAF. in Civil Aviation

4323. SHRI PURSHOTTAM KAKOD-
KAR : Will the Minister of TOURISM
AND CIVIl. AVIATION be pleased to
state :

{a) whether some discharged airmen of
Indian Air Force successfully completed
the course of Commercial Pilot Juring the
past three years;

(b) if so, the particulars thercof;

(c) whether Goverrment have failed to
provide these disciplined youngmen of
forces suitable employment; and

(d) if so, what further steps arc being
contemplated to absorb them eithetr in
Civil Aviation or anywhere in Government
undertakings?

THF MINISTER OF TOURISM AND

! CIVIL AVIATION (SHRI RAJ BAHA-

DUR): (a) and (b) Forty-seven  Air
Force personnel were issued Commercial
Pilot's Licence during the last thice veais
on the basis of their Air Force flving ex-
perience.

(¢) and (d) ANl possible assistance is
being provided to unemployed pilots for
ecuring employment. Steps taken to assist
them are as follows :

1) Rules for direct recruitment teo
the post of Assistant Aerodrom(
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Officer in the Civil Aviation De-
partment were amended to in-
clude Commercial Pilot's Licence
as one of the acceptance qualifi-
cations.

(2) Ministry of Agriculture  has
. agreed to consider unemployed
commercial pilots for conversion
training for crop spraying opera-
tions.

Indian Airlines and Air India
have been advised to utilize un-
employed  commercial pilots
wherever possible.

3

(4) State Governments have been rc-

quested to give consideration to
CPI.  holders for (mployment
under them wherever possible.
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4325, SHRI ARJUN SETHI : Will the
Minister of TOURISM AND CiVIL
AVIATION be pleased to state ¢

(a) whether Government have
down some uneconomic airports in
country; and

(b) of s0. the particulms thereof?

THE MINISTER OF TOURISM ANDy
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : (a) and (b) Due to the dis-
continuunce of Indian Airlines services
to some stations consequent upon the steep
increase in the price of aviation f£uel and
tight fleet position, the staff and facilities

close
the

at some of the aerodiomes have been
1educed.
Closure of Wig Indiu, Madras
4326 SHR!I K GOPAL : Will the

Minister of COMMFRCF he pleased to

state :

(a) whether Wig India, Madras 15 closed
and iIf so, since when;

(b) whether a three-man Conmittee
was appointed and if so. the findings there-
of ; and

(¢) when this unit is likely to be stait-
ed?

THF DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISWANATH PRATAP SINGH)
(a) to (¢) The Wig India which was set
up in 1965 for manufacture and export of
human hair products has not been able
to show any profit for some time now. 1t
it. thetefore proposed to set up a Work-
ing Group to examine the alternative uses
to which the factory could be put and
oreanisations to which it could be trans-
ferred.

W Wi § yw afidoen & fag fow dw
LR

4327. ot ww wa Wt : war faw A
Tz Ty ¥ v w6 fr:
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Tmport of major items of trade from
foreign countries

4328. PROF. MADHU DANDAVATF :
Will the Minister of COMMERCE be
pleased to state :

(a) the major ntems of trade (lines)
imported from US.A. U.SS.R. and West
Germany during 1974;

(b) the total approximate value of these
items and consolidated amount;

(¢) whether any of the major items
are likely to be stopped from import list,
and

(d) if so, the particulars thereut”

THF DFPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
and (b) A statement is attached.

(c) and (d) The import policy is
kept constantly in review taking into con-
sideration indigenous availability of items,
imports substitution of essentiality of im-
port. The import policy is normallv an-
nounced in Apr" svery year.

Statement
IMPORT OF MAJOR ITEMS
US A. (Value n Rs. lakhs)
St Commoditses 1973-74  Apnil-
No. June
N 1974-75
T 2 3 4
1 Wheat . 19474 27
2. Machmery other than electric 4644 745
3. Cereals, unmilled n.os . 7138 742
4 Elec'rical machiners, apparalus&apphancc& . 1584 363
5. Transport equipment 2224 581
6 Fertilizers manufactured 3653 815
7. Chemicals elements & compounds 1297 293
8. Soyabeen oil 1069 103
Grand Tota! Imports . 49341 £151
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USS.R.
1. Wheat . 10871+ 9088
2. Muhinery, nion electrical . . 4351 1279
3, lxnory electrical . 753 128
4. 1 Steel . 942 431
5 Paper & paper board 7 451
inc . 888 362
‘I Fertilizers m:ndacbured 468 800
8. Cotton raw 430 618
Grand total Jmports . 2978 15149
*Imported on Loan basis, value est lmated
WEST GERMANY
1. Machinery other then electric 6626 2390
2. Iron and Steel . 3444 1556
3. Fertilizers manufactured 1777 692
4. Electrical mochinery, apparatus & appllances 1706 370
5. Chemical elements & compounds 1169 315
6. Transport equipment 889 293
7. Madlicinal & Pharmaceutical products 464 123
Grand Total imports . . 19573 6363

Central Loans outstanding Against Kerala
Government

4329, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of FIN-
ANCE be please to state :

(a) the total amount of Ccntial lonus
outstanding against Government of Kerala
at present ;

(b) the manner in which Keiala tiov-
ernment repays these loans; and

(c) the amount of money it pays unnu-
ally by way of interest?

THE MINISTER OF FINANCE (SHR!
C. SUBRAMANIAM) : (a )Total amuunt
of Central joans outstanding aguinst
Kerala Government is estimated at Rs. 266
crores at the end of 1973-74.

{b) Various categories of loans are
being repaid in accordance with the re-
vised terms recommended by the Sixth
Finance Commission. The recommenda-
tions of the Commission which have been
accepted by Government envisape repay-
ment of loans by the Government of Ke-
rala; in periods ranging from 15 to 25§

years in the case of specified categorics of
loans outstanding on 31-3-1974.

(c) Interest payable by Keraln iv esti-
madted at Rs. 16 ciores during 1974-75

Members of Tea Board

4330. SHRI M. RAM GOPAl RFDDY:
Will the Minister of COMMFRCI be
pleased to state :

(a) whether Government propose to re-
duce the number of Membeis of the
Tea Board, and

(b) if <o, the reasons therefo:®

THE DFPUTY MINISTER IN THk
MINISTRY OF COMMERCF (SHRI
VISHWANATH PRATAP  SING/H)
(a) Yes, Sir

(b) The Government have accepted the
recommendation of the Task Force on
Tea Industry to reduce the size of the
Tea Board so that it can have cohesion
and be compact,

The Tea Board to be reconstituted short-
ly would have 30 instead of 40 members
on it.
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Polential of Indiss Hewdivow Products
in EE.C. Covntrics

4331. SHRI RAM HEDAOO : Wil
the Minister of COMMERCE be pleased
to state @

(a) whether Government are aware of
the potential of the Indian Handloom pro-
ducts in the E.E.C. countries;

(b) if so, the steps Government propo-
s¢ to take in this regard;

(c) whether the commodities for e\port
to these countries have been identified, if
so, the particulars thereof; and

(d) whether Government propose to sign
an agreement in this respect, if so, the
salient features thereof?

THE DEPUTY MINISTER
MINISTRY OF COMMERCF
VISHWANATH PRATAP SINGII)
Yes, Sir.

(b) The steps to tap the potential for
the Indian handloom products in the FFC
countries include proposals for participa-
tion in the specialised fawrs, exhibitious,
organisation of teams/delegations both of
buyers abroad and Indian businesssmen,
promotion through departmental  stures
clc.

IN THE
(SHRT
(a)

(¢) Handloom items with particutar ex-
purt potential include shirts/blouses of
cotton and silk, towels, napkins, bed-
spreads, courtains and other furnishing
materfals.

td) Apart from the annual duty-frec
quota within a certain ceiling available n
the EEC countries efforts are also being
made to secure improvements in the
duty-free ceiling level und extension of
thix duty free treatment to other handloom
ptoducts at present not included

Enquiry into Evasion of Taxes by Nation-
al and Grindlays Bank
4332, SHR1 SUKHDEO PRASAD

VERMA : Will the Minister of FIN-
ANCE be pleased to state :

(8) whether Gavernment have investi-
gated into the complaints of evasien of
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Taxes by the National and Grindlays
Bank Limited; and

(b) if so, what action has been taken
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-

NAB KUMAR MUKHERJEE) : (a)
Yes, Sir.
(b) Assessments of the Bank for the

assessment years 1970-71 an 1971-72 have
alreadv been completed Suitable additions
have been made therein on the basis of
information received as well as detailed
investigations made by the Depatument.
Most of these additions have been con-
tested in appeal. Some of the carlier asses-
sments of the Bank have also been
reopened.

Import of Polyster Fibre

4333 SHRI MADHU LIMAYE : Will
the Munister of COMMERCE be pleased
to refer to his answer to Starred Ques-
tion No. 352 on the 6th December, 1974;
and state:

(a) whether the information about let-
ters of authority /release orders issued to
the various parties for importing polyster
fibre after June. 1970 has since been col-
lected. and

(b) if so, the details thereof?

THF DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : ta)
and (b) Yes, Sir. A statement indica-
ting the Information collected so far s
laid on the Table of the House.

[Placed in Library. 3¢e No. LT 9261/75]

Proposal 1o air limk Varsnasi with impor-
tant parts of the counbry

4334, SHR1 RAJDEO SINGH : Will
the Minister of TOURISM AND CiIVIL
AVIATION be pleased to state :

1a) whether in view of ieligious, cul-
tural and educational importance ot Vare-
nasi, Government propose to air link it
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from every centre or Metropolis of the
country;

(b) whether direct air link of Varanam
with Kathmandu warrants existence of its
air link with every important part of the
country; and

{c) if so, the reaction of Government
thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) (@) to (c) Varanasi 18 al-
n ady airlinked with Dethi and Calcutta.
Iadian Airlines also operate an arr ser-
vice between Varanasi and Kathmandu
(Nepal). The traffic demand does not
justify at piesent provivion of direct atr-
links between Varanasi and other metro
politan cities in the country

Foreign Companies complying with pro-
visions of Foreign Exchange Regulation
Act

4335 SHRI RATA KULKARNI : Will
the Minister of FINANCE be pleased to
state :

(a) how many applications Government
have rcceived so far from foreign compa-
nies agreeing to comply with  the guide-
liney issued under Foreign Exchance Re-
gufation Act; and

(b) the names of such foreign compa-
nies?

THE MINISTER OF FINANCF (SHRI
C. SUBRAMANIAM) (a) and (b)
The applications 1eceived under Section
29 (2) (a) of the foieign Exchange Regu-
lation Act from branches of foreign
companies and Indian companies bhavine
more than 40 per cent non-resident in-
terest are under consideration in aciovd-
ance with the guidelines announced W
Government in this regard. a copy of
which was laid on the Table of the T ok
Sabha on the 20th December, 1973 It
is not possible to say at this stage as
t0 how many companies have agreeed to
comply with the guidelines as the applica-
tions are at different stages of considera-
tion,
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Sources of Loan Taken by Salaried Em.
ployees

4338. SHRI BIREN DUTTA : will
the Minister of FINANCE be pleased o
state ; what are the sources fiom which
the non-manual (salaried) employees
took the loans referred to in the Resene
Bank bulletin on survey of indebtedness
of non-manual employees households in
1970-717

THE MINISTER OF STATE IN THI
MINISTRY OF FINANCE (SHRI PRA.
NAB KUMAR MUKHFRIEF) - \ccord-
ing to the report published in the Resenve
Bank bulletin, the loans were taken from
the employer (Government or others),
Life Insmance, commercial banks, coope-
rative banks or societies, chit funds. hire
purchase agencies, Government, profes-
sional money-lenders, traders, relatives and
friends, etc.

Purchase of Cotton in Andhra Pradesh by
C.ClL

4339, SHRI Y. ESWARA RIDDY :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Cotton Corporation of
India has decided to enter into the cotton
market in Andhra Pradesh; and

(b if so, the facts thereof and steps
being taken in this regard?
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THE DEPUTY MINISTER IN 1THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
(@) and (b): Yes, Sir. The Cotton Cor-
poration has started purchases in Andhra
Pradesh,

Faxport of Handloom and Power Joum
Clath

4340. SHRI NARASINGH NARAIN
PANDEY : Will the Minister of COM-
MERCE be pleased to state :

(a) whether Government are pioposing
to export handloom and powerloom cloth,
specially towel, loongi and bed-sheets to
foreign countries;

(b) whether Government have any pro-
posal to purchase these clothes in open
market for its export; and

(c) if so, the outlines thereof”

THE DEPUTY MINISTER IN THF
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : )
Government do not themselves export
any handloom and/or powerloom cloth but
encourage such exports.

(h) No. Sir.
(c) Does not arise.

Suspension/Dismissal of Employees of
S.P.M., Hoshangabad

4341, SHRI NITIRAJ SINGH CHAU-
DIIARY : Will the Minister of FINANCE
be pleased to state the number of cmploye-
es of SP.M, Hoshangabad suspended/dis-
missed from 1st January. 1973 with reasons
therefor ?

THF MINISTER OF STATF IN THE
MINISTRY OF FINANCE (SHR}
PRANAB KUMAR MUKHERJEE): The
information for the period since st Janu-
ary, 1973 is as under :—

(i) Five employees have bten dismissed
of whom 3 were dismissed on account of
their conviction by the Court of Law for
criminal offences, fourth for suppression of
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facts regarding earlier dismissals from pre-
vious employmenis angd the fifth for assault-
mg his supervisor on duty.

(ii} Five employees have been removed
from service on account of long and con-
tintous unauthorised absence from duty.

(iii) Five employees arc presently under
suspension, of whom four were suspended
due to specific criminal cases against them
and the fifth due to gross negligence of
duty in disobedience of orders of superior
officer.
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Allegations against Trade Development
Authority

4343, SHRI BANAMALIJ BABU : Will
the Minister of COMMERCE be pleased
to state :

{a) whether during his visit to Calcutta
scrious allegations have been made about
the Trade Development Authority in re-
gard to its work about Research and Ana-
lysis Wing and some appointments ;
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(b) whether a commnittee would be set
up to inquire into the allegations; and

(c) if so, when and the salient features
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VI-
SHWANATH PRATAP SINGH) : (a) No,
Sir

(b) and (c) Do not arise.

Ald trom US.A.

4344, SHRI R. V. SWAMINATHAN :
Will the Minister of FINANCE be pleased
to state the total aid pledged to India by
the US.A. for the current financial year ?

THE MINISTER OF FINANCE (SHRI
C. SUBRAMANIAM)* The US. Govern-
ment has agreed to pive debt relief to
India to the extent of $ 45 million in the
current financial year.

Setting up of Astan Common Market

4345 SHR1 HAR! KISHORFE SINGH :
Wilt the Minister of COMMERCF be
pleased to state :

1a)  the progress so far made or fuoi-
ther steps taken by Gwovernment in setting
up Asian Common Market; and

(b) the main features thereof ?

THF DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VI-
SHWANATH PRATAP SINGH) : (a) and
(b) : There is no specific proposal for
setting up an Asian Common Market so
far. However, in the course of talks which
the Imperial Majesty the Shahenshah of Iran
had with our Prime Minister during his
visit to New Dethi from October 2 to
October 4, 1974, it was agreed that there
was scope for greater economic and cul-
tural co-operation, within the region as a
whole, covering literal countries of Indian
Ocean.
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Value of Goods selued during operations
wnder MISA

4346 SHRI S R DAMANT Wll the
Munster of FINANCE be pleased to state *

(a) the particulars of the goods seized
under the MISA/Conservation of Foreign
Exchange and Prevention of Smuggling
Activities Act operations, ncluding their
walue,

{b) how were they disposed of, and

{c) whether there 1s any decline mn
smugghng actiity and if so, 1n what items
and the reasons leading to such belief ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRAN
AB KUMAR MUKHERIEE) (a) The
Maintenance of Internal Security (Amend
ment) Ordinance/Conservation of Foreign
Exchange and Prevention of Smuggling
Activities Act provides for preventive deten-
tion of persons only and not for seizure
ot goods

(b) Does not artse, m view of
above

(a)

(¢) As a result of the anti smuggling
dinve, the mam Indian hnks of smugglers
gangs have been broken and smugghng
activities have been restrained The intel
ligence reports suggest that conseguently
the inflow of contraband into the country
has been reduced and the open display of
smuggled goods i big cities and towns m
India has come down considerably It 1s
also supported by the fact that the prices
of smuggled commodities like foreign liqu
ore  cigarette, toxtides and watches have
gone up Further, although the monthty in-
cidents of seizures duning the period before
and after the MISA (Ordinance) remained
the same, the total value of goods seized
per month mm the latter period bad fallen
almost to half
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Setting up of an Expornt Processng Zone
for Electronics in Cochin

4348 SHRI VAYALAR RAVI will
the Mimster of COMMERCE be pleased
to state

(a) whether the Government have taken
a final decision 1egarding the proposal for
sctting up an export processing zone for
electronics at Cochin, and

(b) 1f not, the reasons for dclay 1n tak
ing a deciston n the matter

THE DFPUFY MINISTER IN THI
MINISTRY OF COMMERCE (SHRI VI.
SHWANATH PRATAP SINGH) (1) and
(by The Government of Keralu were ie
quested to get a fcasibility study done on
the proposil for setting up an expott pro-
cesang zone in Couhin by a  speciahised
agene) and also to furmsh certain miorma-
tion A decision will be taken as and when
the feasthility study report and the requisite
information aie revenned from the State
Government

Quantum of exports of perishable goods

4349 SHRI DHAMANKAR Will the
Minister ot COMMERCE be pleased to
state

(1) the piesent quantum of exports m
t ims of foreign exchange tn respect of
punishablc goods lile fruits, vegetables,
flowers and fashion goods, and

(b) what are the problems faced by the
csnuiters of these goods ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI! VI-
SHWANATH PRATAP SINGH) : (a)
The export of frest fruits, vegetable (includ-
ing onions and flowers during 1973-74
has been of the value of about Rs, 7.16
crores. Exact connotation and composition
of the item “fashion goods” is not kmown
and as such it is not possible to furnish in-
formation about it.

(b) High incidence of Air freight, non-
availability of sufficient air space for export
of fresh fruits and vegetables during season
te UK. and West Asian Countries and im-
position of an import duty on import of
these items by some of the importing coun-
tries are the main problems faced by our
exporters.

Boosting wup of Exports of Perishable
Goods

4350. SHRI DHAMANKAR : Will the
Mmister of COMMERCE be pleased to
state whether any steps are being tahen to
boost up exports of perishable goods like
fruits, vegetables, flowers and fashion goods
which command a ready market by proper
exploitution of new market vistas opened
with the introduction of Jumbo Jet, so as
to take full advantage of air cargo traffic
cxplosion to meet the demund of West
[ utopean and other customers all the year
round ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VI-
SHWANATH PRATAP SINGH): Yes.
Sir.

In order to boost up export of fresh fruits
and vegetables Government has provided
an incentive to cxporters by which they
are allowed 5 per cent import replenishment
for importing packaging material against the
exports made by them.

A high level Standing Courdination Com-
mittee for promoting exports by Air has
been sct up.
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In the absence of a more precise descrip-

tion of the item “fashion goods™ it is not

possible to furnish information about it.

Delegations of Members of Parllament and
Officers Sent Abroad om Government
Business

4351. SHRI ROBIN KAKOTI : Will the
Minister of FINANCE be pleased to state :
(4) the names pof Members of Parliament
aund the number of officers who were sent
as delegates and for other Government
business to various foreign countries in the
year 1972.73, 1973-74 and upto 3ist
December, 1974 ; and

(b) the amount of expenditure incurred
cach year on the above account ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 PRAN-
Ak KUMAR MUKHERJEE) : (a) and
(h) The information is being collected and
will be laid on the Table of the House as
suon as possible.

Expenditure on Foreign Tours of Central
and State Ministers

4352. SHRI ROBIN KAKOTI : Will the
Minister of FINANCE be pleased to state
the tutal eapenditure incurred in 1973-74
and upto 31st December, 1974 on account
of Central and State Ministers' foreign
taurs respectively ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRAN-
AB KUMAR MUKHERJEE) : The infor-
mation is being collected in regard to
Central Ministers and will be laid on the
Table of the House as soon as possible
The expenditure regarding Ministers of
State Governments is the concern of those
Governments.

Supply of Cables to Russin

4353, SHRI P. GANGADEB : Will the
Munistcr of COMMERCE be pleased to
state .

a) India’s exports of cables and wires
during-the first eight months of the current
fivancmal year;
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. {b) whether. this’ export. was- more. or
ke during the mmpmding penod of
1973-74; and :

A¢) whether lny--emtnct for 'ﬂwmp&y
of atuminium :power cables has been made

with the Soviet Union in the current year's -

trude plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VI-
SHWANATH PRATAP SINGH) : (a) and
(k) Exports during April—November, 1974
were Rs. 882,74 lakhs as compared to
Rs. 647.64 lakhs during April—November,
1973.

(c) Yes, Sir.

Newsreport under Caption ‘Santa Cruz
EPZ Lagging’

4354, SHRI VASANT SATHE :
SHRI RAJDEO SINGH :
DR. H. P. SHARMA :

Will the Minister of COMMERCE be,

pleased to state :

(a) whether attention of Government has
been drawn to the newsreport in an English
daily dated the 11th February, 1975 under
the caption “Santa Cruz EPZ lagging™;

(b) if so, the reaction of Government
to the various observations made therein;
and

{c) the action taken in the mattet ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VI-
. SHWANATH PRATAP SINGH): (a) to
(c) Many of the statements in the article
are factually not correct. It is top early to

. make any assessment about success or
otherwise of the Sants Cruz Electronics
Export Processing Zone Project which is still
in its formative stage and most of the units
which have been approved are taking steps
to implement their projects. However, due

.dl mmmuwmmm
ceedin;ctmiwﬂy “The progress of the Santa
Crug pw is mmmﬂy pnder. mdew.
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4355, SHRI VASANT SATHE : wm the
Minister ‘of COMMERCE be pkaud to
state :

(a) whether attention of Government has
been drawn 'to the Press report dated the
16th February, 1975 regardmg ml in Ferro-
Manganese Export;

(b) if so, the reaction of ‘Government
thereto; and

export of

(c) steps taken to step-up
Ferro-Manganese ?
THE DEPUTY MlNlS’I‘ER IN THE

MINISTRY OF COMMERCE (SHRT VI-
SHWANATH PRATAP SINGH) : (a) Yes,
Sir,

(b) and (c) Exports of ferro-magauese
have declined on account of shorifall in its
production in the country because of power
shortage. The concerned State Govern-
ments have been approached to restore
power cuts in respect of the plants pro-
ducing ferro-manganese.

Value of goods exported and imported,
Port-wise

4356. SHRI INDRAJIT GUPTA : Will
the Minister of COMMERCE be pleased
to state :

(a) the value of goods, commodity-wise
exported during 1971.72, 1972-73 and
1973-74 port-wise; and

(b) thé value of imported goods, com-
muidity-wise, received in each port in India
during 1971-72, 1972.73 and 1973-74 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VI-
SIITWANATH PRATAP SINGH) : (a) and



Sxn ey -

93 Written Answers

(b). The neceasary information for 1971-72
and 1972-73 is being collected and will be
lnid on the Table of the House in due
course, As regards  information for
1973.74 the port-wise tabulation have been
discontinued from April, 1973.

Released orders for Imported Steel

4357. SHR1 G. Y. KRISHNAN : Will
the Minister of COMMERCE be pleased to
state :

(a) whether Government have since is-
sued release orders for imported steel items ;
and

(b) if <0, the particulars thereot ?

THF DLCPUTY MINISTER IN THE
MINISTRY OF COMMFRCE (SHRI VI-
SHWANATH PRATAP SINGH) : (a) and
(b) Release oiders for import of permis-
gible steel items are being issued regularly
by the licensing authorties, as per the im-
port policy laid down in this regard. The
particulars of such release orders are pub-
fished in the “Weekly Bulletin of Indus-
tnal Licences, Import Licences and Export
Licences’, copies of which are regularly
supplied to the Parliament Library.

Setting up of Dry Port at Delhl

4358, SHRIMATI PARVATHI KRISH-
NAN : Will the Mimster of COMMERCE
be pleased to refer to the reply given to
Unstarred Question No. 879 dated the
i8th November. 1974 regarding setting up
of Dry Port at Delhi and state :

(a) whether Government have taken a
final decision with regard to the location
of dry port in one of the big towns of the
National Capital Region; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VI-
SHWANATH PRATAP SINGH) : (a)
and (b). Govt. have approved in principle

11 LSS{75—4
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the setting up of a Dry Port. A Panel in
the Planning Commission has been asked
to go into the question of location of the
Iiry Port and make its recommendations
to the Government.

Application of Quality Control Fre-ship-
ment Inspection Act on Electrical Equip-
ment

4359. SHRI K. MALLANNA : Will the
Minister of COMMERCE be pleased to
state :

(a) whether  Government have consi-
dered the question of extension of the
application of the Quality Control and
Pie-shipment Inspection Act to as wide an
area of electrical equipment as far as possi-
ble to cnsute imter ala electrical safety in
exports ; and

(b) the contribution of electrical indus-
tries to export in 1973-74 and estimate
during the current financial year ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI

VISHWANATH PRATAP SINGH): (a)
Yes, Sir.
{Rs. m lakhs)
Item Actuals  Estimates
1973-74  1974-75
{1) Electric fans 243 350
(1) Cables & Con-
ductors . . 1154 1500
(i) Electronscs 926 1200
(1v) Batteries . 299 430
(v) Lamps & tubes 110 120
(vi) Accessories &
apphances 207 250
(vii) *Heavy Electricals 605 1058

*include electric motors, generators,
control gear, mild gear, transformer,
etc,
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Proposal to open suviag Bask by P & T
Department in Delhi

-
4360. SHRI N. E. HORO: will the
Minister of FINANCE be pleased to state;

(a) whether Delhi Circle of the Posts and
Telegraph Department has decided to open
a Saving Bank in the capital to stimulate
saving habit ; and

(b) if so. the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE, (SHRIMATI
SUSHILLA ROHATGID: (a) It has been
decided to open National Savings Bureaux
in the four metropolitan cities-viz, Delhi,
Calcutta, Madras and Bombay. To begin
with, one Natijonal Savings Bureau will be
opened in cach of the four cities.

(b) The main features of the National
Savings Bureaux will be :-—

(i) These Savings Burcaux will be run
by the P & T Depaitment and transact
exculsively Savings Bank work.

(ii) These Bureaux wiil be centrally
located and will have counters and furni-
ture comparable to that of a branch of
a commercial bank.

(iii) The staff will be specialiy selected
to ensure eflicient and courteous service
to the public.

(iv) Since these Bureaux will be doing
specialised Savings work, the quality of
the service is eapected to be better.

Loans advanced by Nationalised Banks to
Scheduled Castes and Tribal Applicants in
Jhargram, West Bengnl

4361. SHRI TUNA ORAON: Will the
Minister of FINANCE be pleased to state :
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(a) the amount of loans advanced by the
nationalised banks to Schpduled Casts and
Tribal applicants of Shargram in West
Bengil during the yeur 1974; and

(b) how many applications were pending
as at the end of January, 19757

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE, (SHRIMATI
SUSHILA ROHTAGH: (a) and (b) Banks
do not maintain statistics separately of
udvances extended exclusively for Sche-
duled Castes and Scheduled Tribes menibers,
or to borrowers according to their domi-
cile status. The present system of statistical
1eporting does not also provide for com-
pilation of data relating to the number of
pending applications.

Since nationalisation, as part of the ac-
cepted policy. banks, particularly the public
sector banks, have been endeavouwiing to
1each, tn an incieasing measure, small bor-
rowets in the various priotsty sectors of
agriculture, small scale industries, transport
operators, scif-cmployed, etc. The b nky are
alyo extending assistance at a concessional
mterest iate of 4 per cent to the weuaker
among the weak in as many as 265 distric-
ts, which are classified as industrially
backward o1 where SFDA/ME AL pro-
giammes ate under implementatton  Bulk
of the advances to Scheduled Castes and
Scheduled Tribes members will figute
under loans to small borrowers
hitherto neglected sectors and under the
Differential Interest Rate Scheme. The
details of the outstanding advances of
public sector banks (including nationalised
banks) to these sectors as at the end of
December, 1973 in Midnapur District
(which includes Thargram) West Bengul
arc set out in the attached Statement.

m the
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Statement

Public Sector Banks' Advances to Agriculture, Retail Trade, Transport Services, Differen-
tial Interest Rate etc n the Dutricts of Midpapur (which includes, Jhargram)

As on the last Friday of December 1973.

(Amount m thousands of Rs.)

Occupation No of Amount
Accounts out-

standing
1 Agriculture of which . . . 12721 10991
(a) Direct Finance . 12247 9296
(b) Indirect Finance 329 1393
(c) Allied Activics 145 302
2 Transport Storage and Communication 513 8222
3 Retail Trade 119 133
4 Personal and Professional se1vices of which 423 1063
(a) Professional scivices 8t 394
(b) Artisans and Craftsmen . 120 L 69
) Other services . . 222 400
5 Rural industnes Projects . 148 327
6 Dnfferential In‘erest Rates Scheme . 2042 549
7 Small Scale fndustries N 314 2945
Total Bank Credit in the District 20033 37641

Loans Advanced by Nationalised Banks to
Scheduled Caste and Tribal Applicants
of Purulia, West Bengal

4362 SHRI TUNA ORAON Will the
Minister of FINANCE be pleased to state *

(a) the amount of loans advanced by the
nationalised banks to Scheduled Caste and
Tribal applicants of Purulia in West Ben-
gal during the year 1974, and

(b) how many applications were pending
as at the end of January, 1975 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHTAGI) (a) and (b) Banks
do not maintain statistics separately of ad
vances extended exclusively for Scheduled
Castes and Scheduled Tribes members or
to borrowers according to thewr domicile
status  The present system of statistical
reporting does not also provide for compi~
lation of data relating to the number of
pending applications

Since nationalisation, as part of the ac-
cepted policy, banks, particularly the public
sector banks, have been endeavouring to
reach, Im an mcreasing measure, small
borrowers n the various priority sectors
of agriculture, small scale industries, trans-
port  operators, self-employed, etc The
banks are also extending asmstance at a
concessional 1nterest rate of 4 per cent
to the weaher among the weak i as many
as 265 distnicts which are clasufied as
industrially backward or where SFDA/
MFAL programmes are under implemen-
tation Bulk of the advances 1o Scheduled
Castes and Scheduled Tribes members will
figure under loans to small boriowers m
the hitherto neglected sectors and under
the Differential Interest Rate Scheme The
details of tbe outstanding advances of pub-
lic sector banks (includmg nationalised
banks) to these sectors as at the end of
December, 1973 1n Purulia District, West
Bengal are set out 1n the statement attach-
ed
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Statement
i Baaks' adva t Transport Services,
Dilt,!'miiﬁgmst M:d eu:ﬁ: &Agmttu;? ml% Benplm
(As on the last Friday of December, 1973)
(Amounts in thousands of Rs.)
Occupation No. of  Amount
Accounts  out-
standing
1. Agriculture of which— . . 12153 5385
{a) Direct Finance . . . . . . 11984 4454
(b) Indirect Finance . . . . 26 776
(¢) Allied Activities . . . . . 143 155
2, Traunsport Storage and Communication . . 198 656
3. Retail Trade . . . . . 24 307
4. Personal and Professional scrvices of which 619 195
(a) Professtonal scrvices 21 43
(b) Artisans and Craftsmen . 558 70
(c) Other services 40 82
5. Rural mdustries projects .
6. Differential Intcrest Rates Scheme . . . 9 4
7. Small Scale industries . . . . 146 861
Total Bank Credit 1n the District: 13631 19101

Amount Advanced by LILC. to Town
Municipal Council, Udipi

4363. SHRI P. R. SHENOY : Will the
Minister of FINANCE be pleased to state :

(a) the total amount advanced by the
Life Insurance Corporation of India to the
Town Municipal Council, Udipi, for the
construction of underground drainage in
Udipy; and

(b) whether the Life Insurance Corpo-
ration of India propose to advance further
loan to the Council to enable it to com-
mence and complete the drainage work ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI1
SUSHILA ROHATGI) : (a) LIC has ad-
vanced Rs. 12 lakhs up-to-date to the Town
Municipal Council, Udipi, for the cons-
truction of underground drainage in Udipi
Town.

{(b) The Udipi Municipal Council recent-
ly made a request for further loan of
Rs 6 36 lakhs which will be considered
by LIC during 1975-76 provided the pro-
gress of the scheme is found s ““sfactory.

Development of Tourlsm in Kerala

4364, SHRI VAYALAR RAVI : Wil
the Mmister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government of Kerala bave
prepared any comprehenstve plan for the
development of tourism in that State; and

(b) if so, a brief outline thereof and in
what manner the Government of India
propose to help in the proper implementa-
tion of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH) : (a) The Government of Kerala
have constituted a Committee for drawing
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‘Tourism in the State.

(b) the contents of the Master Plan are
not known as it is still under preparation

by the State Government.
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Financial Matters Between the Union and
States

4368. PROF. NARAIN CHAND PA-
RASHAR : Wil the Minister of FINANCE

be pleased to state :

(a) whether any States have called for
amendments or changes in the Constitu-
tional provisions relating to the financial

matters between the Union and States;

(b) if so, the names of the States and

the suggestions made by them; and

(c) the decision of the Union Govern-

ment on these suggestions ?

THE MINISTER OF FINANCE (SHRI
C. SUBRAMANIAM) : (a) to (c) The
State Governments of Tamil Nadu and
Gujarat have urged that, as suggested by
the Sixth Finance Commission, the ques-
tion of bringing Corporation Tax within
the divisible pool (which would require
changes in the Constitutional provisions)
may be brought up for examination before
the National Development Council. The

matter is under examination.
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Hotels in Gujarat

4370. SHRI VEKARIA :
SHRI D. P. JADEJA :

Will the Mimster of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the number of hotels in Public Sec-
for fumctioning in Gujarat State for
tourists, District-wise;

(b) whether there is any proposal to
open mote hotels in the State during the
year 1975-76; and

(c) if so, the site selected ?

THE MINISTER OF STATF IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH) : (a) At present, the India
Tourism Development Corporation, a pub-
lic sector undertaking, is not running any
hotel in Guijarat State. However, the
Fifth Five Year Plan of the Corporation
itcludes a provision for the construction of
a 60-10o0m motel of the 3.star category at
Abmedabad. The project will be taken up
for implementation subject to availability
of resources, satisfactory feasability study
and lifting of the ban on new constructions.

(b) No, Sir.
(¢) Does not arise.

Exports to and Imports from US.A.

4371. SHRI D.P. JADEJA : Will the
Minister of COMMERCE be pleased 10
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state the details of the total exports to and

imports from the United States during the
year 1974.75 ?

THE DEPUTY MINISTER
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH
Tndia‘s exports to and imnorts from the

US.A. during the period April—October
1974 were as follows :

iN THE

Exports About Rs. 242 crores.

Imports : About Rs 277 crores.

Trade statistics for the
months are not yet available

subsequent

Deposits by Private Firm from Peblic
Through Advertisements in News Papers

4372 SHRI VIRBHADRA SINGH
Will the Minister of FINANCE be pleased
to state :

(a) whether privaie firms advertise
through newspapers inviting deposite from
public at rates higher than bank rates:

(b) whether this has affected deposits of
the nationalised banks; and

{c) if so, what steps are beng taken by
Government in this muatter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI]
SUSHILA ROHATGD : (a) Yes, Sir

(b) and (¢) Reserve Bankh hos teported
that there have been complamts from
banks that higher rates offered by com-
panies in respect of deposits solicited by
them have been affecting their deposit
mobilisation The Reserve Bank has, with
effect from 27th January, 1975, reduced
the quantum of deposits that non-banking
companies may receive in the form of
ungecured loans guaranteed by Directors
and in the form of depowits from share-
holders from 25 per cent to 15 per cent
of the aggregate of the paid-up capital of
the companies and their net free reserves.
further, by way of a disincentive to bor-
rowings from the public by non-banking
non-financial companies, the Finance BRill,
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lQ?Swamv!dematincmuﬂu
their taxable income only 85 per cenmt

the interest paid by them om public depo-
sits will be allowed as expenditure for tax

purposes.

As regards partnership firms, to which
the Reserve Bank's directions do not apply,
the Government have decided, in principle,
that statuorv powers should be taken to
prohibit acceptance of deposits by all un-
incorporated institutions.

Customs Clearance at Palam Airport

4373. SHR1 VIRBHADRA SINGH:
Will the Minister of FINANCE be pleased
to state :

(a) whether International passengers ate
subjected to considerable delay in customs
clearance at Palam Airport; and

(b) if so, the measurcs taken to simplify
the procedure to avoid the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 PRA-
NAB KUMAR MUKIERJFE). (a) and
(b) Internation il passengcrs are not subjec-
ted to any delay in clearance th.oigh Cus-
toms at Palam Airport In fact eapeditious
cleatance 15 accorded to them. Recently a
new system based on the random selec-
tion of outgoing baggage for examination
has been introduced at Palam Alirport,
which ensures speedy clearance for the
outgoing passengers. So far as the incom-
ing passengers are concerned, a three chan-
nel system of clearance has been intro-
duced which helps in expeditious clearance
of passengers. Apart from this, the Inter-
national arrival hall has since been en-
larged and the number of Customs coun-
ters have been increased to facilitate ex-
peditious clearance.

Export of costly Oils against Import of
Cheaper ones to end Edible Oil Crisis

4374, SHRI K. MALLANNA : Will the
Minister of COMMERCE bs pleased to

state :
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(a) whether any suggestion has been
mdarenrdhxﬂumtotcuﬂyoﬂa
against import of cheaper omes by oil
technologists as a way out of the current
crisis of non-availability and high prices
of edible oils; and

(b) if so, the items for export in view
of their higher prices in the Intermational
Market ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
Yes, Sir.

(b) The suggestion made by the oil tech-
nologists has been carefully examined by
Government but it has not been found
feasible.

Export of Wagon, Equipment to Brazil
4375. SHRI S. N, MISRA :

SARDAR SWARAN
SOKHT :

Will the Mimster of COMMERCE be
pleased to state :

(a) whether any demand has been re-
celved for the export of rail wagons and
other equipment fiom India to Brazil,

SINGH

(b) if so, the value of orders received:
and

(c) the period during which the exports
are to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
No, Sir.

(b) and (c) Do not arise.

Permission to Companies to Raise Capital

4376. SHRI VAYALAR RAVI : Will
the Minister of FINANCE be pleased to
state;

(a) the total number and names of com-
panies which have been permitted to raise
new capital during the year 1974-75 and the
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total amount they raised through capital
issues; and

{b) how many of thess companies belony
to the monopoly groups and the total
smount raised by them ?

THE MINISTER OF STATE IN THk
MINISTRY OF FINANCE (SHRI PRA.
NAB KUMAR MUKHERIJER) : (a) The
information 1s given m the statement laid
on the Table on the Sabha. [Placed in
Library, See No. LT-9265/75).

(b) The informaion is being collected
and will be laid on the Table of the
House.

Excise dufy on Synthetic Resins

4377. SHRI VARKEY GEORGE : Will
the Minister of FINANCE be pleased to
state

(a) whether the paint industry is facing
a crisis due to the heavy excise duty levied
on synthetic resins;

(b) whether the Industry has demanded
abolition of excise duty on resins; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE) : (a) The
Government is not aware that the paint
wndustry is facing any such crisis.

(b) and (<) Yes, Su The Indian Pant
Association, Calcutta, has submitted a re-
presentation on 25-2-1975 to the concern-
ed Administrative Ministry of Industry and
Civil Supplies. Since the representation is
of recent orgin, it is premature to say
whether the request of the industry is jus-
tified without detailed examination.

Setting up of selling centres to improve
the distribution of standard cloth

4378. SHRI ARJUN SETHI: Will the
Minister of COMMERCE be pleased to
state:
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(a) whether Union Government have
decided that 1000 gelling centres covering
every district would be set up within one
year to improve the distribution of stand-
ard cloth; and

(b) if so, the production of the stand-
ard cloth in the country as well as the
working capital now avariable to the nation-
ahsed sector ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VI-
SHWANATH PRATAP SINGH): (a)
No, Sir. The Union Government has not
taken any such decision.

(b) The production of controlled cloth
during the three quarters ending 31-12-1974
was 612 million sq metres for the year
ending March 1975. The information re
garding the working capital of the nation-
alised textile mills is being collected.

Anti-Smuggling Boats on  Gujarat Coast

4379 SHRI D. P. JADEJA: Will the
Minister of FINANCE  be pleased to
state *

(a) the number of anti-smugghng boats
plying on Gujarat coast;

(b) whether Goveinment are consider-
ing to increase the number of such boats
to check the smugghng; and

(c) if so, by how many?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRAN-
AB KUMAR MUKHERIEE) : (a) to (c)
There are 17 boats at the disposal of .the
Collector of Customs & Central Excise,
Ahmedabad. In addition to the two Nor-
wegian speed boats recently allotted to
this Collectorate, it is proposed to allot
4 more speed boats It is also proposed to
replace some of the existing boats as well
as add to the number by appropriation of
more confiscated craft.
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Revival of Smugglary’ Activities
4380. SHRI D. P. JADEJA :
SHRI VEKARIA :

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether Government are aware the
smugglers have again become active in
Goa and other parts of India; and

{b) if so, the steps taken by Govern-
ment to check their activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE) : (a) and
(b) Some intelligence reports suggest that
after the first shock there aie again signs
of activities by smugglers. The position is,
however, under constant watch, Apart from
preventive detentions of smugglers and
foreign exchange racketeers, measures have
already been taken to set up the preven-
tive chechs in vulnerable areas, the distti-
bution centres and on the feeder roads.
A wireless communication network link-
ing a number of points on the West Coast
has also been established. Extra staff and
equipment have also been provided to field
offices for the purpose Ten Norwegian
boats fitted with radar and other equip-
ments have been acquired and ten more
boats are expected to arrive by Maich/
April this year

Administrative steps such as bringing
more effective officers into the position
have also been taken. More administra-
tive and legislative measures are under
consideration.

Export of Machinery for Sugar Mills to
Uganda

4381. SHRI S. N. MISRA: Will the
Minister of COMMERCE be pleased to
state ;

(a) whether Uganda has expressed 2
desire for import of machinery for sugar
mills from India; and
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(b) if s0, the value of that machisery?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VI-
SHWANATH PRATAP SINGH): ()
Yes, Sir.

(b) An Order has been received for ap-
proximately Rs. 1.5 crores worth of equip-
ment,

Speed Boats for anth-smuggling operstions

4382, SHRI VEKARIA : Will the Minis-
ter of FINANCE be pleased to state:

(a) the number of speed boats working
at present for anti-smuggling operations;

and

tb) the number of boats which are lying
idle o1 damaged and awaiting repairs ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIJEE) : (a) and
(b) Out of the 20 Speed Boats wdered
from Norway for the Customs Department,
10 have so far been received. Of these 7
are currently operational ; 1 is seriously
damaged and has been declared by the
Mercantilc Marine Department to be be»
yond economical repairs and 2 others are
under maintenance repaiis

Duty frce entry of Traditional Indian gonds
into Britain

4383. SHRI P GANGADEB :
SHRI D. D. DESAT:

SHRI RAGHUNANDAL LAL
BHATIA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether any agreement had been
reached at the meeting of Indo-EEC Joint
Committee held in December, 1974 regard-
ing duty free entry of traditional Indian
goods into Britain; and



113 Written Answers

(b} if so, the broad features thereof ¥

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VI-
SHWANATH PRATAP SINGH): (a)
and (b) The India-EEC Joint Commission
is only a recommendatory body.

During the meeting of the Joint Com-
mission held in Delhi in December, 1974
the Community side announced and the
Indian side expressed appreciation for the
Community decision permitting continuance
of duty-fiee entry for Indian jute and coir
products into the United Kingdom and
Denmark again in 1975. The Indian side
hoped that the arrangements would be ex-
tended to 1976 also

The Indian side also requested for rais-
ing the duty free ceilings and improvement
of product coverage of the Communitys
duty free schemes relating to handloom
and handicratts which apply to UK also
These and otner Indian requests for tariff
suspensions on Indian products would be
considered by the competent authorities of
the Community.

Setting up of air cargo complex at Bombay
Airport

4384. SHRI P. GANGADEB :

SHRI PURUSHOTTAM KAKO-
DKAR.

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the first air cargo complex
will be set up at Bombay Awport this
year; and

(b) if so, the main features thereof and
whether this is an interim arrangement to
assess the requirements of airlines in the
country 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b) A new air cargo ter-
minal is expected to be put up at Bombay
Alrport by the end of this year The ter-
minal will cater to international cargo and
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provide for facilities for customs and
other regulatory Government agencies for
processing air cargo as also office accom-
modation for cargo agents. It has been
designed to serve the present and future
requirements.

Kozhikode Aerodrome

438S. SHRI VAYALAR RAVI : will
the Mmister of TOURISM AND CIVIJL
AVIATION be pleased to state :

(a) the salient features of the plan and
estimates prepared by Government for
the Kozhikode aerodrome; and

(b) whether Government propose to
bring about any change in the piepared
plan and if so, the broad outlines there-
of?

THE MINISTEFR OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : (a) and (b) Indian Airlines
have recently indicated that in view of
their fleet position and increased cost of
operation it would not be possible for
them to operate to Calicut during the
Fifth Plan period. Nevertheless, it is
proposed to pursue the proposal for the
development of the aerodrome for non-
scheduled operations for the present, sub-
ject to availability of resources The de-
tails are being worked out.

Extension of Runway of Cochin Airport

4386. SHRI S. N. MISRA : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there is any proposal under
Government's consideration to extend the
present runway of Cochin airport with a

view to enable Boeing 737 planes to land
there; and

(b) if so, the broad outlines
ancial implications thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : (a) Yes, Sir.

and fin-



and

at the Naval acrodrome at Cochin for
making it suitable for meeting the imme- The
diate requirements of limited Bocing 737
operations. The cost estimates are under

‘preparation.

Import of Urea from Bulgaria

4387. SHRI S. N. MISRA : Will
Minister of COMMERCE be pleased
State ¢

(a) the quantity of urea to be import-
ed from Bulgaria during the current year,

of

the
to

(b) the purchase price per tonne
urea; and

(c) at what price it is likely to be sold
in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMFRCE (SHRI

VISHWANATH PRATAP SINGH) : (a)
70,000 tonnes.
(b) Bemg a commercial deal, the

purchase price 1s not made public.

(c) The present sale price of urca m
the country is Rs. 2000 per metric ton-
ne.

Crisls in Fishing Industry

4388. SHRI VARKEY GFORGE : wil
the Minister of COMMERCE be pleased
to state :

(a) whether the fishing industry is
facing a crisis due to the sharp decline
in the prices of shrimp in the American
and Japanese markets;

(b) whether many fishing firms along
the West and East coast have already been
closed; and

(c) if so, the effective steps being tak-
en to remedy the sitnation?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
VISHWA.NATH PRATAP SINGH) : (a)
fishing industry faced pecblems dmna
1974-75 due to recession in affiuent mar-
kets conpled with lower catches of ex-
portable varieties of feh

ber, 1974 but most of them have now re-
opened.

{c) (i) Two sales Teams were sponsor-
ed by the Marine Products Export De-
velopment Authority during December,
1974—one to Japan and the other to
USA. The teams bagged good export
orders.

(ii) Various mecasures have been taken
to diversify products and markets. Siut-
able marketing strategy has been evolved
to market Indian Canned Sardines in the
Middle East. The Marine Products Ix-
port Development Authority is exploring
the poswibilities of developing markets in
East and West Europe particularly for
new seafood items.

Agreement with Finland for Economic co-
operation

4389 SHRI VARKEY GFORGE : Will
the Minister of COMMERCE be pleased
to state :

(a) whether his Ministry have signed
an agreement with Finland for economic
co-opeiation; and

(b) if so. the main features thereof?

THF DEPUTY MINISTER IN THR
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) :(a)
The Trade Agreement with Finland was
signed on 29th June, 1967. Also Letters
were exchanged on 22-5-1974 establishing
an Indo-Finnlsh Joint Commission to pro-
mote economic relations between India
and Finland and to explore possibilitics of
mutually advantageous co-operation  bet-
ween the two Governments in the econo-
mic, commercial and other fields.
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() The Trade Agreement extends
most-favoured-pation treatment in matiers
such as customs duties etc. with certain
exceptions, shipping, holding of exhibi-
tions /fairs ete.

The first meeting of the Indo-Finnish
Joint Commission took place in New Delhn
from 19.2-1975 to 21-2-1975 and conu-
dered steps for promoting trade and in-
dustrial co-operation between the two count-
ries,

Flying Clubs

4390 SHRI D. B. CHANDRA GOW
DA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether flying clubs in the country
badly hit by higher costs of aviation fuel
are not running successfully; and

(b) if so, the steps Government propo-
se to take in this regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAl BAHA-
DUR) : (a) and (b) The flying clubs in
the country have no doubt been hard hit
by higher cost of aviation fuel.

It bas been agreed in principle that the
existing rate of subvention to Flying Clubs
would be enhanced on the basis of in-
crease in the cost of operation due to
abnormal increase in cost of aviation
fuel, airport spares, labour etc.

Compensations for Enemy Properties

4391. SHRI SAMAR GUHA : Will the
Minister of COMMERCE be pleased to
refer to the reply given to  Unstarred
Question No. 641 on the 21st February,
1975 regarding ex-gratia compensation to
enemy pioperties and state:
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(a) times required for verification of the
claims of (i) 438 applicants for West Pakis-
tan and (ii) 487 for East Pakistan proper-
ties ;

(b) procedures adopted for verification
of the claims regarding these enemy
properties in the two sectors;

(c) reasons for not paying the amounts
sanctioned by the Cailcutta Committee ;

(d) steps taken for expediting the process
of sanctioning of 144 approved cases and
203 cases under consideration ;

(e) number of former Bengali-speaking
residents of former East Pakistan who
received cmpensation so far and the total
amount thercof ;

(f) whether fiesh
former East Pakistan
entertained ; and

applications from
residents will be

(g) total numbe: of applications received
regarding (i) West Pakistan and (ii) East
Pakistan encmy properties 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
The 438 claims for West Pakistan proper-
ties and 487 claims for East Palistan
properues were scttled during the period
April, 1971 (when the scheme for ex-
giatia grants was ntroduced) to  3lst
January. 1975. The time required for the
verificaion of claims depends upon the
nature of the claims, the evidence produced
ete.

(b) to (d) The payment of ex-gratin
grants is being made after verification of
«laims supported by documentary evidence
furnished by the claimants, In most cases
the claimants have not been able to
submit documentary evidence. It has there-
fore been decided to accept collateral evi-
dence. The Panel at Calcutta  goes
through oral evidence to  evaluate the
claims in respect of land and buildings.
The payment is made after eaamination of
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the Panel's recommendations by the Gov-
ernment. Every effort is made to dispose
of claims as expeditiovsly as possible.

(¢} Ex-gratia grants have been made in
respect of 502 claims relating to erstwhile
East Pakistan, totalling Rs. 2,68,46,365

The claims relate to companies, firms,
individuals etc.
(f) The claims from applicants from

former East Pakistan are registered subject
to the following conditions :

(i) the applicant is able to produce
sufficient documentary evidence,
and

(i) furnish satisfactory reasons as to
why he could not file the cluim
earlier,

(g) About 6000 applications for ex-
gratia grant have been received so far, of
which nearly 80 per cent relate to the
claims from East Pakistan and 20 per cent
to those from West Pakistan.

Smuggling on Indo-Bangladesh border
4392. SHRI SAMAR GUHA : Will the

Minister of FINANCE be pleased to
state :
(a) the number of cases of smuggling

a cross Indo-Bangladesh border detected
since imposition of passport between the
two countries ;

(b) total amount of smuggled goods and
cash seized so far;

(c) number of persons arrested in con-
section with such border smuggling;

(d) bieak-up of the figure of such arres-
ted persons who belong to (i) India and
(ii) Bangladesh ;

(e) cases instituted in connection with
such border smuggling ; and

(f) the nature of co-operation undertaken
by the anti-smuggling authorities of the
two countries to stop smuggling across
the border?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA.
NAB KUMAR MUKHERSEE): (s) 16866
cases.

(b) Rs. 1.73 crores (Approx.)

(c) 149 persons.

(d) () Indian—89, (ii) Bangladesh—60,
(e) 21 cases.

() Close liaison between the anti-
smuggling authorities of the two countries
is maintained and joint patrolling in the
border areas are being undertaken with
Border Security Force/State Police regular-
ly to combat smuggling.

Similar measures have also been taken
by Bangladesh Customs and Police authoii-
ties to stop smuggling across the Indo-
Bangladesh Border.

Smuggling on Indo-Nepal border

4393, SHRI SAMAR GUHA : Will the
Minister of FINANCE be pleased 1o
state :

(a) smuggled goods or cash scized in
connection with (i) smuggling actoss the
border of Nepal and (i) m and around
Calcutta, Haldia and Paradeep ports after
the new anti-smuggling drive started ;

(h) number of pervons arrested ;

(c) whether any Indo-Nepulese joint
machinery has been set up for stopping
smuggling across the border ;

(d) if so, facts thereabout;

(e) whether speed boats aie being cm-
ployed for stopping smuggling in  and
around Calcutta, Haldia and  Puradeep

ports ; and
(f) if so, facts thereabout ?

THE MINISTER OF STATE IN THE
MINISTRY OF EFINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE): (a) The
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walue of smuggled goods or cash seized 1n
and around Calcutts, Halkhia and Paradeep
ports aftel the new ant-smugghng dnive
started 1s about Rs 180 crores upto
February, 1975 and about Rs 128 crores
on the Indo-Nepal border

(b) 40 persons n and around Calcutta
{upto February, 1975) and 133 persons on
Indo-Nepal border (upto January, 1975)
were airested i this connection

(c) and (d) To discuss problems relating
to smuggling trade etc, periodical meetings
are held

(1) at the Goveinment level between
the two countries (Joint Review
Committee),

{11) betwen the Collector of Customs,
Patna, and the Director of Cus
toms, HM G, Nepal, and

(1) between the Iand Customs Officers
of India and Nepal on cither side
of the Indo Nepal border

(¢) and (f) High specd boat. imported
from Norway have not yet been illotted to
the Calcutta, Paradeep arer But other
launches have beun deployed there for
art1 smuggling work

Development of Digha as a tourist centre

4394 SHR1 SAMAR GUHA Will the
Mimster of [OQURISM AND CIVIL
AVIATION be plcased to refer to the
reply given to Unstarred Question No 784
on the 21st February, 1975 regarding deve
lopment of tourist facilities at Digha (West
Bengal) and state

(a) whether rush of tourists has increased
about six times to the tounst centie of
Digha 1in West Bengal,

(b} whether m the mterest of promotion
of tounsm, s Ministry has imquied from
Government of West Bengal if accommo
dation faciltties have increased proportiona-
tely for toursts visiting Digha
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(c) whether Digha 18 only place in West
Bengal for the common people to vt for
relaxation particularly for youngmen and

students of over congested areas of greater
Calcutta,

(d) whether Cential Government propose
to mquire from State Govermment about

their  requirements for development of
tourtsm in Digha, and

(e) other alternatives visualised by Cen-
tral Government for development of the
tourist centre of Digha?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH) (a) The Department of Tour-
1sm does not mantain a record of
tounists visiting  various tourist centres

i the country either on State-wise
or place wise baws  However, as per
the information received from the De

partment of Tourism, Government of West
Beng)l there bas been a progressive increase
in the number of Visitors staying at the
Statc Tourist Lodge at Digha as will be
scen from the figures given below

Year No of guests who
stayed at State

Tourst Lodge at

Digha
April 1970 to March 1971 963
April 1¢71 1o March 1972 988
April 1972 to March 1973 3945
Apul 1973 to March 1974 6898
April 1974 to December 1974 6754

(b) Smce the development of facilities
for domestic tourists 1s primarily the res-
ponsibility of the State (overnment, 1t 1s
withun the comptlence of the State Govern
ment to dectde where the facilities nced to
be augmented andfor provided within the
availabiity of funds m the $tate Sector and
depending upon other priorities

(¢) 1t 13 understcod that the Bakkhah
Sea Beach m the Sundarbans s also 2
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place for relaxation, but Digha is more
popular wath the people lLiving in Caleutta.

(d) and (e) Due to constrmint on 1e
sources necessitating a selective approach
in the development of facilities for tourists,
Digha has not been included for develop-
mest in the Central Sector The $tate
Government, however, have provided for
the development of facuities at Digha mn
its Fafth Five Year Plan for Touism

Export of Coffee

4395 SHRI MUKHTIAR SINGH
MALIK * Will the MINISTER OF COM-
MERCE be pleased to state

(a) the quota of coffee allocated to
India for export by the Internatior il
Coffee Council in  compaiison to other
countries durmng the last two years;
and

(b) the amount ot foreign
earned as a result thereof ?

exchange

THE DEPUTY MINISTER IN 1HI
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) ()
and (b) No Coffee Export Quotas werc
fixed by the Internation:l  offee Orgamsa-
tion after the first quarter of the Coffee
Year 1972-73 (Oct-Sept) durmg which
period India’s quota wis of the oirder of
6,650 tonnes as compared to other produc-
mg mcmber countiies quotas ranging bet
ween 145 and 2,74,159 tonnes

The value of exports of coffee fiom
India durning Coffee Years 1972-73 and
1973-74 are Rs 4506 ciores and Rs 52 89
crores respectively

ABeged sub-standard supply of jewellery
by M.M.T.C.

4396 SHRI MUKHTIAR SINGH
MALIK :
SHRI JYOTIRMOY BOSU:

Wil the Mmster of COMMERCE be
pleased to state:
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(a) whether ailegations have bien maile
against the Minerals and Metals Trading
Corporation to ‘the effect that it had
supplied sub-standard jewsllery to some
exporters of jewellery charging them the
price of previous jewellery;

(b) whether mvestigations into this case
have since been made by the CBI ; and

(c) if so, the outhnes of the complaints
made by the exporters together with the
result of the investigations made by the
CBI1 and the action taken i the matter ?

THE DEPUTY MINISTER IN
MINISTRY Of COMMERCE
VISHWANATH PRATAP SINGH) (a)
The allegation 1< +egarding supply of
inferior gquality :ough diamonds and not
jewellery

THE
(SHRI

(b) and (¢) A party bas alleged that the
Mincrals and Metils Tiading ¢ orporation
supplied inferior qunliy rorgh diemonds
The allegition 15 still under investigation
by the Central Buieau of Imvestigation

Shoriage of staft in the office of C.D.A,,
Patnn

4397. SHRI RAMAVATAR SHASTRI :
Will the Minister of FINANCE be pleased
to state :

(a) whether there are shortage of staff
m each Section of CD.A. Patna Office
1n proportion to required strength ;

(b) whether work in the office is running
into heavy arrears ;

(c) if so, why recruitment is not being
done 1n C.D.A. Patna Office; and

(d) why large number of staff are being
posted out from Patna Office every year ?

THE MINISTER OF STATF IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIEE): (a)
There are marginal shortages of staff, com-
pared to the authorised streagth of CD.A'S
organisation.
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(b) Ne, Sir,
(¢c) Does not arise.

(d) CD.A., Patna has to effect rotational
transfers of staff between his main office
and the sub-offices, to ensure turnover of
saff serving at difficult /unpopular stations,
as also in the interests of training and vigi-
lence.

Action ugainst the employees of C.D.A.
Patna

4398. SHRI RAMAVATAR SHASTRI:
Will the Minister of FINANCE be pleased
to state :

(a) whether various bunghngs are being
done in CDA Patna office and actions are

being taken aginst the employees who are .

raising their voices against them;

(b) whether varions complaints
been received by Government; and

have

(c) i s0, what action Government pro-
pose to take into the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! PRA-
NAB KUMAR MUKHERIJEE) : (a) No,
Sir

(b) Yes, Sir,

(c) The complaints were investigatea
and found to be without basis.

Decentralisation of a portion of works from
Patea Office of Controller of Defence
Accounts

4399. SHRI RAMAVATAR SHASTRI.
Will the Mimister of FINANCE be pleus-
od to state ¢

(a) whether Gavernment propose to
decentralise & portion of works from Patga
Office of Controller of Defence Accounts ;

(b) whether works are being sent w
Roorkee ; and

11 LSS/75—§
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(c) if 8o, why not they are kept at Patna
or some other piace in Bibar ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIJEE): (a) A
proposal to decentralise the work relating
to pay bills of Civilian Staff in that area
is under consideration.

(b) The question of opening a Pay Ac-
counts Office at or near the Record Office,
Roorkee, to take over the work relating to
mauntenance of Pay Accounts of “General
Research Engineering Force” personnel, is
also under consideration.

(c) The idea underlying the proposals is
that the offices dealing with the payment/
accounting work should be located close to
the units/Record Offices concerned, to en-
sure prompt payments, and proper acoount-
ing. Retamning the work at Patna or trans-
ferring it to other stations in Bihar, will
not serve the purpose.

Tax Liabilities of Prometers
M/s. Hindustan Botrin Industries, Calulh

4400. SHRI SAT PAL KAPUR: Will
the Mimster of FINANCE be pleased to
state :

(a) the names of promoters/directors of
M/s. Hindustan Botrin Industries, Calcutta
and what are the outstanding liabilities
agamnst them under Income-tax, wealth tax,
excise duty and corporation tax and the
action taken to realise the same ;

{b) whether any CBI enquiry was ever
conducted against them or any such e
quiry is pending against them, if so, the
particulars thereof ; and

(c) whether any raids were conducted

company, if so, the particulars thereof and
the details of recoveries made during the
raids ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE) : (a) to
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(c) information is being collected and will
be faid on the Table of the House.

Tax Linbllites of Disectors of Bush ludia
Lad.

4401, SHRI SAT PAL KAPUR: will
the Minister of FINANCE be plessed to

sgainst them under income-tax, wealth tax,
excise duty and corporstion tax and the
action taken to realise the same;

premises of the company and if so, the
particulars thereof and the detaris of the
documents and goods seized during the
raids ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIJEE) : (a) to
(c) Information is being collected and will
be lnid on the Table of the House.

Tax Liabilities of Directors of M/s. English
Electric Co. Ltd.

44G2. SHRI SAT PAL KAPUR: will
the Minister of FINANCE be pleased to
state @

(a) the names of directors of M/s. Eng-
fish FElectric Company Limited and the
outstanding liabilities against them under
income-tax, wealth tax, excise duty and
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(c) whether any raids wese condusted at
the residonce of the directors or the pre-
mises of the company and if so, the parti-
culars theveof and the details of docu-
ments and goods seized dunng the raids ?

THE MINISTER OF STATHE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE): (a) to
(c) Information is being collected and will
be laid on the Table of the House.

s vt frar
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Overdrafts by U.P. and Bibar

4404 SHRI HARI SINGH :
SHRI R. S. PANDEY :

Will the Minister of FINANCE be
pleased to state :

(a) whether U P. and Bihar have again
resorted to overdrafts to the tuse of
Rs. 100 crores ; and

(b) if so, the reasons therefor ?

THE MINISTER OF FINANCE (SHRI
SUBRAMANIAM) : (a) and (b) As
the 15th Mawch, 1975, Uttar Pradesh
not in overdraft. Bibar had an over-
of Ra. 32.70 crores on that day. This
overdraft is a reflection of the imbalance
the State’s receipts and expendi-

80
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Advaotages and Disadvantuges of Rupee
Trade

4405. SHRI SHANKER RAO SAVANT:
Will the Minister of COMMERCE be
pleased 0 state :

(a) what are generally the advantages
and disadvantages of the rupee trade ; and

(b) Rnpee trade agreements with which
of the countrics have proved to be (i)
advantageous and (ii) disadvantageous, so
far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
and (b) Through the mechanism of rupee
trade it has been possible for the country
to obtain important development items like
machinery and equipment, spares, compo-
oents, important raw materials, and intes-
mediate goods without using free foreign
exchange resources. Simultaneously it has
been possible to enlarge market for tradi-
tional items of exports and also find new
markets for non-traditional items The
agreements are entered into after comsul-
tation on mutually beneficial basis,

Comsmnercial pilots

4406. SHRI SHANKFR RAO SAVANT:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to stato ;

(a) whether there is considerable unem-
ployment among commercial pilots in
India;

(b) if so, what is its extem ;

(c) what is the normal expenditure for
training a commercial pilot; and

(d) what is the aiterpative employment
for a trained commercial pilot ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) (a) and (b) ‘lhere arc
about 200 unemployed pilots at present.
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(c) The approximate expenditure for
commercial flying, viz. Commercial pilot's
Licence, is about Rs. 30,000.

(d) They are eligible to apply for the
posts of Assistant Aerodrome Officer in the
Civil Aviation Department, Flight Opera-
tions Officer in Indian Airlines/Air Indis
moﬂm suitable posts in the avaitior

Forelgners Employed in Indian Akfines
and Afr India

4407. SHRI SHANKER RAO SAVANT :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to sfate :

(a) whether there are any foreigners
employed as pilots, airport managers or
ar hostesses in Indian Airlines and Air-
India; and

(b) if so, how many, what are their
names and nationalities and on what con-
ditions and for what reasons they have
been employed ?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI RAJ BAHA-
DUR) : (a) and (b) : In Indian Air
lines there are six nondndians in regular
service including a Pilot, taken over by the
Corporation after nationalisation of sche-
duled air transport in 1953, In AirJndia,
there are no foreigners employed as Pilots.
There are eight Airport Managers and 34
Air-Hostesse s belonging to different fore-
ign nationalities. The details are given in
the statement laid on the Table of the
House. [Place in Library See No. LT-
9267/751.

Work refused by clerks in the office of
R.B.I, Bombay

4408. SHRI SANKER RAO SAVANT:
Will the Minister of FINANCE be pleased
to state :

t

(a) whether some clerks in the Bombay
office of the Reserve Bank recently refused
to work on the ground that their tables
were not dusted ;
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(b) if s0, how many persons were con-
cerned in this type of strike ; and

(c) what action has been tuken against
these employees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (@) to (©
Reserve Bank of India has reported that
their Class 1V staff at Bombay stopped
cleaning of furniture with
effect from 17th February, 1975 on the
plea that this work did not form part of
the duties of peons, Mazdoors etc. As a
consequence of the agitation of the Class
IV employees, 5580 employees in the
clerical grade at Bombay Fort and Byculla

Development Works at Abrports in
Kamataka

4409. SHRI K. LAKKAPPA: Will the
Munister of TOURISM AND CIVIL AVIA-
TION be pleased to state the main features
of development works Government pro-
pose to undertake at various airports in
Karnataha during the current year ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): The important development works
proposed to be progressed during 1975-76
are expansion of the terminal building at
Bangelore acrodrome and construction of
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an aerodrome at Hubli. The work relat-
ing to expansion and modification of the
Teiminal Building at Belgaum serodrome
is expected 10 be completed this year,
Works relating to minor improvement at
Mungalore might zt.0 be taken up.

Production and Supply-bf B-Twill Jute
Bugs

4410 SHRI K. LAKKAPPA: Will the
Mirister of COMMERCE be pleased to
state:

-

(a) whether some jute mills are delay-
g production and supply of B-Twill jute
taps wsed for packing of foodgrains;

(b) if so. the reasons therefor; and

(c) the action being taken by Govern.
ment in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
VISHWANATH PRATAP SINGH): (a)
Yes, Sir.

(b) and (c) The recent long strike in
the industry 15 the main reason for delay.
Sume mills have also obtained injunction
from Courts against requisition orders.
Elorts aie under wav to clear the backlog
as alvo acton 1y being tnhen to get the
injunction orders vacated

Involvement of Director of MMI.C. in
a case aguinst & Firm being Investigated
by C.B.1L

4411. SHRI K. LAKKAPPA: Will the
Minister of COMMERCE be pleased to
state:

(n) whether a Director of the Minerals
and Metals Trading Corporation is involved
in a case against a firm being investigated
by the Cemral‘ Bureau of Investigations;

(b) whether inspite of the pending alle-
gations against that Director, he has been
given several promotions during the past
four to five years;

.
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(¢) the circomstances under which he
Has been given promotion while certain
allegations against him are still pending
with C.B.L;

(d) what action Government have taken
in the matter ?

THE DFPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
The Central Burcau of Investigation was
investigating a case against a firm in which
a Director of the Minerals and Metals
Trading Corpoiation was also alfeged to
be concerned.

(b) and (c) During the last five years,
this Officer got two promotions on the basis
of merit and at that ttme, no complaints
were pending against him.

(d) The Central Bureau of Investigation
completed its investigation and its report
has been received recently, which is cur-
rently under examination of the Govern-
ment,
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Growth of New Business of L.LC.

4412. DR. H. P. SHARMA: Will the
Minister of FINANCE be pleased to state:

(a) whether the growth of new business
of the Life Insurance Corporation during
the current year has considerably slowed
down, in comparison to that of the corres-
ponding period last year;

(b) if so, the comparative figures show-
ing fresh business transacted during the last
two years; and

(c) the reasons for the slow pace of
growth this year and the steps taken to
accelerate the rate of growth ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) to (c) The
new business written by the LIC during
the last eleven months of the financial years
1972-73 to 1974-75 was as given below:

(Rs in crores)

- From From FrOI;'l -
1-4-74 1-4-73 1-4-72
to 28-2-75 to 28-2-74 to 28-2.73
Indivtdual Assurances . . . . 1264 1264 1208
Grcup Assurances . . . . 605 244 196
1869 1508 1404

Total Assusances

[P ——

While the business during the first eleven
months of the current year has shown an
increase over that secured during the corres-
ponding period of the preceding year the
increase under Individual Assurances has
not been upto the L1C's expectations, inter
alia for the following reasons:

(1) Inflationary rise in prices and con-
sequential reduction in the indi-
vidual’s margin of savings.

(i) Competition with other forms
of savings, such as deposits with
banks and post offices as well as
non-banking companies, on which
a higher return is available,

(iti) The agitation (since calied off) by
the Development Officers to press
their demands relating to revision
of pay scales and conveyance
allowance etc.

The LIC is making added field and publi-
city effort to bring home to the prospective
assured the need to provide insurance pro-
tection to the family. It is also intensify-
ing efforts for introduction of large Group
Insurance Schemes where the co-operative
cffort lessens the strain on individual

SLY ing.

As a further incentive for effecting long-
term savings, a provision has been made
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in the Finance Bill, 1975, to increase the
quantum of deduction in respect of such
savings in the computation of asscesable
income for income-tax purposes.

Foreign Investment

4413. DR. H. P. SHARMA: Will the
Minister of FINANCE be pleased to state:

(a) whether any precise strategy has
been chalked out for inviting and attract-
ing foreign investments;

(b) if so, the salient featuies thereof,
indicating the area of industrial develop-
ment wherein foreign investment would be
welcome and the nature of the indusiries
listed out for the purpuse;

(¢) the total estimated investments by
foreign firms and entreprencurs considered
necessary and likely during the current
tive Year Plan; and

(d) the piccise terms laid down fot
securing such foreign nvestments, especially
relating to the ratio between the capital
investment and the repatriated profits ?

THE MINISTER OF FINANCE (SHRI
C. SUBRAMANIAM): (a) and (b) Gov-
ernment's policy towards foreign invest-
ment continues to be highly selective and
aims at filling technological gaps and ex.
panding exports.  Foreign capitel is not
permitted in the fields of banking, com-
merce, finance, plantations, trading, consu-
mer and high profit-yielding industnies. An
illustrative list of industries where foreign
investment is permitted is available in the
Guidelines for Industries 1974-75 published
by the Ministry of Industrial Development.

(c) In the “Draft Fifth Five Year Plan”
(1974—79), against private capital, a fresh
inflow of Rs. 74 crores has been estimated
over the plan period.

(d) Government would like foreign in-
vestment to function as a vehicle for the
transfer of such technology as camnot be
seccured on an outright purchase basis or
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conditions, the access of Indian engineers
to the collaborators’ design and research
aclivities, freedom to select equipment and
1aw materials and to decide on the pace
of technological development.

Export of Salt {0 Bangladesh

4414. DR. H. P. SHARMA: Will the
Minister of COMMERCE be pleased to
statc,

(a) whether inquiries have been made
tor export of about 30,000 tonnes of salt
to Bangladesh;

(b) if so, the terms for export offered
by the impoiter~ mn Bangladesh and how
rauch of it 15 required under bilateral Gov-
ernment to Goveinment deals; and

(c) the main features of agreement, if
any, 1eached with Bangladesh for export
ot salt 7

TUE DLPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a) to
(¢) Supply of sult trom India to Bangla-
desh hos been canahized thiough the State
Tiading Coiporation. However, the Gov-
ernment of Bangladesh has recently request-
¢4 for the supply of 35,000 tonnes of saft
under the Rs. 2 ciore Commodity Grant.
The supplies will move by sea ana pay-
ments will be governed by the terms and
conditions govermng the Commodity Grant.

Remittances by Indians Liviag Abroad

4415 SHRI BIRENDER SINGH RAL:
Will the Minister of FINANCE be pleased
to stute:

(a) whether some Indian residents ab-

road remit money to India through com-
pensatory payment racket; and
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(b) the estimated amount of money re-
mitted to India through such rackets during
the past three years 7

THE MINISTER OF FINANCE (SHRx
C. SUBRAMANIAM): (a) Yes, .

{b) Due to the very nature of such trans-
actions, it is not possible to arrive at an
accurate cstimate.

Rethinking on Rupee Trade agreement

with Bangladesh

4416. SHRI BIRENDER SINGH RAO:

Will the Minister of COMMERCE be
pleased to state:

(1) whether it 1s a fact that there is a
rethinking 1n regard to rupee tradc agree-
ment with Bangladesh; ana

(b) if so, the reasons for the same 7

THL DEPUTY MINISTER IN THEe
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
and (b) A trade protocol was concluded
betwcen India and Bangladesh on 17th
December, 1974 under which all payments
and chaiges in connection with trade bet-
ween the two countries from Ist January,
1975 are being effected in freely converti-
ble currcncies. This step was taken with a
view to impiove and increase the two way
trade beiween the two countries.

Financial Assistance from Sandi Arabia

4417. SHRI BIRENDER SINGH RAO:
Wit the Minmister of FINANCE be pleased
to state:

(a) the amount of financial assistance
for India agreed to by Saudi Arabia;

(b) whetber Saud: Arabia has debarred
use of this financial assistance for the
purpose of oil purchase; and

{c) if so, whether thig aid is to be uti-
lised for certain specific projects and if so,
the particulars thereof ?
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THE MINISTER OF FINANCE (SHR1
C. SUBRAMANIAM): (a) No agreement
has been concluded between India and
Saudi Arabia regarding any financial assis-
tance.

(b) Does not arise.

(c) Does not arise.

Tesue of Import Licences to East Anglia
Plastic Company

4419. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of COMMERCE
be pleased to state:

(a) whether any import licences have
been issued to East Anglia Plastic Company
nf Calcutta in the ycar 1973-74 and 1974-
78:

(b) if so, the particulars thereof; and

(c) whether any complaints have been
reccived about the improper use of these
import licences ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
and (b) A statement indicating the import
licences/release orders issued to this firm
mn the years 1973-74 and 1974-75 on the
bacis of the information received so far
from the licensing authoiities is laid on the
Table of the House. [Placed in Library.
See No. LT-9268/75)

Information from remaining licensing
authorities is being collected and will be
laid on the table of the house.

(¢) No allegation of mis-utilisation of
mmport licences has <o far been received.

Arrest of Individesls for Economic
Offences

4420. SHRI C. K. CHANDRAPPAN :
Will the Minister of FINANCE be pleased
to state:

(a) the total number of raids conducted
by the Income-tax authorities on economic
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offender in the country, State-wise and
total undisclosed assets recovered during
1974.75;

(b) similar particulars regarding the
raids on smugglers and total value of
various goods seized from them; and

(c) how many persons are arrested so
far in connection with smuggling and how
many warrants are pending, State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCF (SHRI
PRANAB KUMAR MUKHERIJEE): (a)
A statement as Annexure ‘A’, showing in
respect of the charges of Commissioners
of Income-tax, the number of searches con-
ducted and assets seized by Income-tax
authorities during the year 1974-75 (upto
31-1-1975) is laid on the Table of the
House, [Placed in Library. See No. LT-
9269 {15]

(b) and (c) Statements as Annexure ‘B’
and °‘C’, showing Collectorate-wise searches
made and valuc o7 goods seized by the
Customs officers and the number of per-
sons arrested under the Customs Act during
the year 1974-75 (upto 31-1-1975) are laid
House. [Placed in Library. See No LT-
9269 /751

Export of Marine Products

4421. SHRI C. K. CHANDRAPPAN :
Will the Minister of COMMERCE be
pleused to state:

(a) whether a team of Marine Develop-
ment Authority had recently wvisited Japan
and some other countries of South East
Asia for the promotion of export of marine
products;

(b) if so, the results of this visit;
(c) the quantity and value of marine

groducts India had exported in 1974-75;
and

(d) the steps Government had taken to
increase the export of marine products in
1975-76 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Yes, Sir, a sales team visited Japan in
December, 1974

(b) The delegation apprised the Japanese
importefs of the various aspects of seafood
industry in India and. removed their mis-
givings regarding our products. The visit
resulted in the delegation receiving firm
offers of about Rs., 15.00 crores and since
then exports have piched up considerably.

(c) It is estimated that 38854 tonnes of
marine products valued at Rs. §9.42 crores
were exoprted during  April—February,
1975 (1974-75).

(d) The Government are taking steps
for increasing the pace of introduction of
deep sea fishing trawlers for strengthening
and dwversifying the production bawe for the
exportable varieties of fish. Subsidy for
trawlers and supply of duty frce diesel oil
will reduce the cost of production for
making our products more competitive.
New marhkets are being developed for di-
veisification of destination of exports.

Racket Fngnged smuggling opium in
Mauritins

4423. SHRI DHAMANKAR: Will the
Minister of FINANCE be pleased to state :

(a) whether a big racket engaged in
laige scale smugghng of opium from
Bombay to Mauritius, mvolving » number
of Air India employees has been unearthed
recently;

(b) if so, what is the quantum of
fcteign exchange involved;

{c) what 13 the total number of arrests
made so far in this connection, how many
of them are Air India employees and who
are the other accomplices; and

(d) whether any cases have been regis-
tered against all of them 7
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PHE MINISTER OF STATE IN THE
MINISTARY OF FINANCE (SHKI

PRANAB KUMAR MUKHERJEE): (a)
Persuant to a seizure of 294 lbs. of opium
m Mauritius, enquiries were made at
Bombay which revealed the involvement of
some employees of Air India in smuggling
of opium from Bombay to Marritins.

(b) The quantum of foreign exchange
involved 1»s about Rs 40,000 only at the
ticit market price

(c) 19 arrcits have been made so far,
including 8 by the Mauritius Police Of
the aircsted persons, 13 are Air India em-
ployeces. The mam accused, who also Is
reported to be an Air India employee, 15
absconding.

(d) A case has been registered against
all the accused persons at Bombay.

Eligibility of Travel Agents for Money
Changing Licence

4424. SHRI NAWAL KISHORE
SHARMA* Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether travel agents in cities lihe
Bombay, Delhi, Calcutta and Madrus with
an annual turn over of 10000 dollar in
foreign exchange would be eligible for
money changing licence; and

(b) the salient features of the proposal ”

THE MINISTFR OF STATE IN THF
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) and (b) The 1ssuc of Money
Changer's Licence to Travel Agents recog-
nised by the Department of Tourism was
taken up with the Reserve Banh of Indi,
Bombay, who indicated their willingness to
consider {sswng such licences only to those
agencies which fulfil the existing critena
which include, wwer alia, a stipulation re-
garding minimum aonual turn ever of
US $ 10,000 or its equivalent in the four
metropolitan  cities and US $ 5,000 in
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other places in India, subject to confirma-
tion by Government. The matter 15 being
pursued by the Department with a view to
finalising the terms for grant of such
licences.
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Number of Non-natiomalised Scheduled
Banks in the Country

4427. SHRI B. V. NAIK : Will the
Minister of FINANCE be pleased to
state —

(a) the total number of non-nationa-
hsed scheduled banks in this country ,

(b) the deposits in each one of them,
bank-wise as on the 31st December, 1974;
and

(c) the number and names of branches
in each one of them as on the 3Ist De-
cember, 1974 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE. (SHRIMATI
SUSHILA ROHATGI) (a) It is pre-
sumed that the Hon'ble Member has in
mind private sector scheduled commercial
banks functioning in the country. There
are at present 50 such private sector
scheduled commercial banks functioning in
the country.

(b) and (c) The deposits of each of
the private sector scheduled commercial
banks as on the last Friday of December,
1974 and the number of their branches in
India as at the end of December, 1974, as
reported by the Reserve Bank of India,
are given in the statement laid op the
Table of the House. [Placed in Library.
See No. LT-9270/75.] As the number of
branches is very large, the names of the
places at which they are situated have not
been given. However, information re-
garding banks and their branches etc, in
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the Indian Union, as on 31st March, 1973,
is given in Appendix 1 of the “Statistical
tables relating to banks in India (1972)"
published by the Reserve Bank

Tron conient meoded in Exportable Jros
Ore

4428. SHRI B. V. NAIK : Wil the
Minister of COMMERCE be pleased to
state :

14

(a) the minimum percentage of Iron
content necded in exportable iron ore: and

(b) the percentage in quantity of blend-
ed orc that was cxported dunng 1974 ?

THF DEPUTY MINISTER IN THE
MINISTRY OF COMMEFRCE (SHRI
VISHVANATH PRATAP SINGH) : (a)
Minimum percentage of iron content of
exportable iron ore will depend on the re-
quirements of the buyer Bulk of Indian
iron ore exports are of grades having more
thun S6 per cent iron content.

(b) All iron ore which is exported is
blended ore.

Reservation of Front Seats in Aircraft
of Indian Aditnes

4429. SHIRI B. V. NAIK : Will the
Minuster of TOURISM AND CIVIL AVIA-
TION be pleased to siate :

(a) whether reservation of front seats
for non-smokeis in civilian aircraft of the
Indian Airlines is in accordance with the
regulations of 1ATA ; and

(b) if not, how is it enforced ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) . (a) and (b) International Aar
Transport Association has not laid down
any Regulation for reservation of seats on
board the aircraft for nom-smokers. To
fall in line with the practice adopted in
this regard by other Airlines, Indian Air-
lines, hay reserved a few seats in the fromt
rows for the convenience of non-smokers,
which are allotted on request on the basis
of first-come first-served.
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Equity Capital held by Government in .
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4430. SHRI B. V. NAIK: Will the Minis-
ter of FINANCE be pleased to state

(a) what prevents conversion of the
equity capital held by Government in the
public sector undertakings mmto loans at

market rates, keeping a notional share
capital of Re. 1; and

(b) how much equity capital would be
thus available back to the exchequer?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCF (SHRI PRA-
NAB KUMAR MUKHERIJFE) (a) Most
of the Public Enterprises are registered
under the Compantes Act, which requircs
the provision of equity capital Equty
capital represcnts the permanent capital of
the company.

(b) If the equity capital 1s converted into
loan, this will only result in a change in
the type of capital and will not imme
diately bring back funds to Government
thereby.
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Increase in Central Assistance to Stutes

4433. SHRT ARVIND M. PATEL:
SHRI VEKARI!A:

of FINANCF be

Will the Minister
pleased to state:

(a) whether the Central Governmem do
not propose to mcrcase the umount of
Central assistance to the States despite very
strong demands from them;

(b) if so, the reasons therefor; und

(c) the assistance earmarked for the
States, State-wise for the year 1975-76?

THE MINISTER OF FINANCE (SHRI
C. SUBRAMANIAM): (a) and (b) Central
assistance for State Plans has been increas-
ed by Rs. 115 crores over the current

year's level.
{c) A statement is laid on the Table
of the House.

Statement
(Rs. in Crores)

Allocation of Cen-
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States
tral assistance for
States’ Annual Plan

1975-76

1 2
1. Andhra Pradesh 48 75
2. Assam 40 04
3. Bihar 68 68
4. Gujarat 32.17
5. Haryana . . 1599
6. Himachal Pradesh 22 35
7. Jammu & Kashmir 3 2
8. Karnataka 35 46
9. Kerala 3572
10. Madhya 'Pradesh 53 32
11. Maharashtra 49 98

r e i e e
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12, Manipur . . . 7.52
13. Meghalaya . . . 8 8§
14. Naguland . . 7.12
15. Orissa 3°.7
16. Punjab 20.64
17. Rajasthan 45 06
48. Tamil Nedu 41.15
19. Tripura . 7 61
20. Uttar Pradesh . 106.89
21. West Bengal 44 94
Total 755.15
Assistancce to Andhra Pradesh
under the Sixpoint formula . 18 00
Unallocated as at present :
1. Hill & Tribal Areas 40 00
2. Rural Electrification Pro-
grammcs through REC 40.00
3. North Eastern Council Pro-
grammes . . 10 00
4. Special Advance for th
assistance . 100.00
Grand Total . 963.15

Extension of Bill Marketing Facilities to
Small Units by Public Sector
Undertakings

4434, SHR1 VASANT SATHE: Will the
Mumnister of FINANCE be pleased to state.

(a) whether Government have directed
the Public Undertakings to provide Bill
Marketing facilities under Bill Marheting
Scheme to the Small Scale Units;

(b) if so whether the Bill Markcting
Scheme has been extended to the Small
Scale Units by all the Public Undertakings
and Bharut Electronics Limited in parti-
cular;

{c) if not, the reasons therefor; and
(d) what steps have been taken to ensure

that Bill Marketing Scheme facility is ex-
tended to the Small Scale Units by the
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Public. Undertakings keeping in view our
policy to develop and encourage the small
scale sector?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB  KUMAR MUKHERIEE). (a)
No. Sir. However, the Reserve Bank of
India has introduced the New Bill Mur-
keting Scheme since November, 1971 to
promote the use of Bills for obtuning fin-
ance from the banking system and to re-
duce dependence on the traditional cash
credit system Necessary instructions were
issued by the Reserve Bank of India to
the Scheduled Banks

(b) The Bharat Electronics Limited have
extended credits to the small scale units
under the Scheme in suitable cases

(c) Does not arise.

(d) The Scheme is open to small scale
units also.

Concession to Bibar in regard to
distribution of Controlled Cloth

4435. SHRI M. § PURTY will
Munister of COMMERCE be pleased
state:

the
to

(a) whether any concession has  been
given to Bihar which is facing several
drought conditions, in regaid to thc distri
bution of controlled cloth; and

(h) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
and (b) In response to a request from
the Bihar State Government for extra allot-
ment of Controlled Cloth for distribution
in flood affected areas of the State, extra
quantitics of about 3164 bales of controll-
ed cloth were allotted during the months
of September and October, 1974.

Development of Porbander Afrport in
Saurashtra
4436. SHRI P. G. MAVALANKAR:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:
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(a) whether Porbander airport in Sau-
rashtra needs development,

(b) if so, steps being taken by Govern-
ment therefoi; and

(c) the amount sanctioned and the time
limit set for the completion of any deve-
lopmental project of the said airport?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) (a) to (c) The aerodrome at Por-
bander is being developed at an estimated
cost of about Rs. 9 lakhs to make it
suitable for HS—748 opeiations. The
worhks are expected to be completed short-
ly.

Development of fsh¢ries Indusiry in
Gujarat

4437. SHRT P. G. MAVALANKAR:
Will the Minister of COMMERCE be
pleased to state.

(a) whether export of fish from Gujarat
has been increasing during the last three
years;

(b) if so, full details thereof;

(c) if not, the reasons for failure of
development of fisheries industry in Guja-
rat; and

(d) whether Gujarat is represented on
one or more All India Committees and
bodies dealing with fisheries, and if so,
the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
to (c) State-wise export statistics are not
maintained.

(d) Gujarat is represented on the follow-
ing bodies dealing with fisheries =

(1) The Minister of Fisheries, Gujarat
and a non-official representative of the
fishing industry from Gujarat are repre-
sented on the Central Board of Fisheries,
the highest advisory body in fisheries.

(ii) The Commissioner of Fisheries,
Guijarat is a member of the Central Advi-
sory Committee on Explanatory Fisheries.
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(iii) The Commissioner of Fisheries,
QGujarat and & trade member of the fishing
industry from Gujarat are represented on
The Marine Products Export Development
Authority set up to take measures for
promoting exports of marine products from
India.

(iv) The Commissioner of Fisheries,
QGujarat is a Director on the Board of
Directors of M/s. Central Fisheries Cor-
poration, Calcutta.

Foreigs Exchange Manipulations by
Indian Association for Experiment in
International Liviog

4439. SHRI INDRAJIT GUPTA: Wil
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 5196 on 31st August, 1973 regard-
ing inquiry into foreign exchange dealing
by M/s Experiment in International Liv-
ing and state:

(a) whether the investigations into com-
plaints of foreign exchange manipulations
by the Secretary General of the Indian As-
sociation for Experiment in International
Living have been completed;

(b} if so, the outcome thereof; and

(c} whether any arrests have been made
or prosecutions launched in this connec-
tion?

THE MINISTER OF FINANCE (SHRI
C. SUBRAMANIAM): (a) Yes, Sir.

(d) 10 show-cause notices have been
issued to the organisation “M /s Experiment
in International Living” and its Secretary
General for prima facke violations of
various provisions of the Foreign Exchange
Regulation Act, 1947.

(c) No, Sir.

Unnccounted Wealth with Top Ranking
Ex-Rulers and their Relatives

4440. SHRI INDRAJIT GUPTA:
SHRI C. K. CHANDRAPPAN:
SHRI SARJOO PANDEY:
SHRI BIBHUTI MISHRA:
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Will the Minister of FINANCER be
pleased to state:

(a) whether Government have reccived
any information or clues regarding large-
scale concealment of unaccounted wealth,
similar to that unearthed recently im the
Jaipur raids, by other top ranking ex-ulers
and their relatives; and

(b) if so, whether in the absence of
simultaneous action by the Enforcement
Authorities such wealth is likely to escape,
physically and legally?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIJEE): (a)
and (b) Whenever information about con-
cealment of wealth by any person is receiv-
ed, the same is investigated and switable
action taken by the Income-tax Depart-
ment. Wherever called for, other enforce-
ment agencles are associated with such ac-
tion.

Work-to-rule Aglistion by peoms of
different centres of RBY

4441. SHRI INDRAJIT GUPTA: Wil
the Minister of FINANCE be pleased to
state :

(a) whether the peons of the Reserve
Bank of India recently resorted to work-
to-rule agitation at different centres;

{b) if so, the gricvances and demands for
which the agitation was launched ;

(c) the terms and conditions of settie-
ment ; and

(d) whether the prolongation of the pe-
riod of work-to-rule was due to the atti-
tude of the Governor of the Reserve Bank ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) to (d): Keserve
Bank of India has reported that the Class
IV staff at Bombay stopped dusting and
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cleaning of furniture with effect from 17th
February, 1975 on the plea that this did
not form part of the duties of peons, Maz-
doors etc. With the signing of an agree-
ment with the management of the bank on
22nd February, 1975, the Reserve Bank on
‘Warkers' Union, Bombay called off their
agitation and Class IV staff in Bombay
resumed cleaning and dusting from 24th
Febreary, 1975 pending discussions bet-
ween the Bank and Al India Reserve

Bank Warkers Federation.
After discussions with the All India
Reserve Bank Workers' Federation, the

Bank has decided to make some adjustment
among the different categories of Class IV
employees without involving any additional
ocost to the bank, (by appointing Farashes
in the vacancies of peons/Mazdoors) in
such a way that dusting and cleaning work
would in due course be attended to mainly
by Farasbes. Peons and Mazdoors would,
Bowever, continue to be liable to do dusting
and cleaning of furniture if called upon to
do 30 on any occasion. One of the terms
of the settlement of 22nd February, 1975
also provides for a wage cut for a day
and forfeiture of a day's casual leave for
the concerned employeea.

The agitation was started when the issue
of dusting and cleaning was among the
issues included for discussion with the
All India Reserve Bank of India Workers'
Federation (to which the Bombay Union
was affiliated) on a date already settled
with the Federation.

Incresse fin Export of Woollen Knitwears
to USSR.

4442. DR. RANEN SEN: Will the
Minister of COMMERCE be plcased to
refer to the reply given to Unstarred Ques-
tion No. 3402 on the 6th December, 1974
regarding increase in export of woollen
knitwears to U.S.S.R. and state :

() whether the Soviet buying agency
after its return from India to Moscow has
finalised its orders for export of woollen
knitwears to US.SR; and
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(b) if so, the particulars thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Yes, Sir.

(b) Under the Trade Plan for 1975 the
Soviet buying agency has concluded cout-
racts with the Handicrafts and Handlooms
Export Corporation of India Limited, New
Delbs, tor the import of 27,86,000
pieces of woollen knitwears wornb
Rs. 16,99,47,930.

Alr Service between Bangalore and
Mangalore

4443, SHRI P. R. SHENOY: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether any representation has been
received for restoring air service between
Bangalore and Mangulore ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) - (a) * Yes, Sir.

(b) Indian Airlines had planned to ope.
rate a thrice-weekly service with HS-
748 aucraft on the Madras/Bangalore
Mangalore route, as part of its Summer
Schedule. Due, however, to the tight fleet
position of the Corporation as a result
of grounding of a HS-748 aircraft, the
proposal has been deferred for the time
being.

Boeing Service between Mangaiore and
Bombay

4444, SHRI P. R. SHENOY : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether representation has been recei-
ved for restoring Boeing service between
Mangalore and Bombay ; and

() if so, the reaction of Government
thereto ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAY BAMA-
DUR): (a): Yes, Sir.

{b) India Airlines will consider opera-
ting a Boeing-737 service on the Bombay/
Mangalore sector after its present jet fleet
is augmented and necessary facilities for
Boeing 737 operations throughout the year
arc provided at the Mangalore airport.

Chit Fund Institutions in Karnataks

4445, SHRI P. R. SHENOY: Will the
Minister of FINANCE be pleased to
state e

(a) the total number of ‘Chit Fund
institutions in Karnataka State in cor-
porate and non-corporate sectois, separa-
tely and the total amount of financial assis-
tance given by thesc institutions to their
customers in the year 1974 ;

(b) whether the activities of these insti-
tutions have increased in the country after
the nationalisation of 14 banks and if so,
to what extent ; and

(c) whether any of these institutions
have ‘links’ with nationalised banks either
as custoemrs or otherwise and if so, the
salient features of these links ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The Miscel-
laneous Non-Banking Companies (Reserve
Bank) Directions, 1973 are applicable, inter-
alia, to companies carrying on the busi-
ness of conducting chit fund schemes of
the conventional type. They are not ap-
plicable to chit fund institutions in the
non-corporate sector. The Reserve Bank
has reported that since the schemes of
chit fond companies conducting conven-
tional type of chit fund business are of a
self-liquidating nature and partake of the
character of mutual benefit schemes, the
chit subscriptions received by such com-
panics from their subscribers have been
excluded from the purview of the aforesaid
directions issued by it. Control over the

-
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activities of imstitutions conducting chit
fund business of the convemtional type is
exercised by the State Governments, a num-
ber of which have suacted specific legls-
lations for the purpose; there is, however,
at present no swh legisiation in Kerna.
taka State. The Reserve Bank has reported
that, in the circumstances mentioned above,
it has no definite information regarding the
total number of chit fund institetions in
Karnataka State and the total amount of
financial assistance given by these institu-
tions to their customers in the year 1974.
The Reserve Bank has, however, added
that the number of conventional type of
chit fund companies in Karnataka State, ns
per its mailing list, is 19.

() The Reserve Bank has reported that,
according to its mailing list, there were
110 conventional chit fund companies in
the couniry as on March 31, 1969, which
increased to 185 as on March 31, 1971
and further to 313 as on March 31,
1974,

(c) The Reserve Bank has reported that
while many such companies may have tran-
sactions with nationalised banks as deposi-
tory andfor borrowers, no specific infor-
mation in this regard is available with it.

Floating Restaurant

4445 SHRI N. K. SANGHI - Will the
Minister of TOURISM AND CIVIL AVI-
ATION be pleased to state :

(a) whether Government had launched a
luxury cruiser called “Floating Restaurant”
to attract foreign tourists ;

(b) if so, what investments were made
by Government for chartering a foreign
ship and the working results of the voya-
ges alieady completed viz. total pumber
of foreign made and foreign exchange
earned ; and

(c) the total profit or loss gained or
suffered on account of this venture and
whether the end resuits justify coatinuance
of the scheme further ?
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) No cruiser by the name
of “Floating Restaurant” has been launched
for attracting foreign tourists. A luxury
cruiser, MTS “Juplter™ was commissioned
by the Shipping Corporation of India, in
collaboration with Air India and Travel
Corporation (India) Pvt. Ltd., to undertake
luxury cruises for tourists on the Indian
Ocean.

(b) and (c) No investment was made by
any Government Department on this ven-
ture. Actual details regarding working re-
sults of the voyages, foreign exchange ear-
ned, profit/loss etc. are being worked out.

MTS “Jupitar” has completed the fol-
lowing voyasges in the current series: (i)
positioning voyage from Genoa to Bom-
bay ; (ii} seven 9-day cruises on the Indian
Ocean between 21st December, 1974 and
15th February. 1978 and (iii) positioning
voyape from Bombay back to Genoa for
1e-delivery to its owners.

Although the response to the first four
cruises was mot encouraging mainly due to
world-wide economic recession, long drawn
Air india pilot’s strthe and several other
factors. the response gained in momentum
for the Jast three cruises where the demand
excecded the number of berths available
Further, the country carned valuable fore-
ign exchange by way of passage fare col-
lecion by Asr-India. re-imbursement in
foreign evchange to Shipping Coiporation
of India by the owner of the vessel in
respect of disbursement made on their
behalf, money collected by Travel Corpo-
ration of India for urranging excursions
and other sight-sceing tours, collections

(i) From 1-11-1974 to 31-12-1974

(i1) From 1-1-1975 to 6-1-1975-

(iii) From 7-1-1975 to 28-2-1975 .

1§ LSS/74—6
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from shops patronised by the passengers,
money paid by the owners for bunkers,
stores, provisions etc. supplied to the ship
at Indian ports, Apart from this, the pub-
licity which India particularly Lakshad-
weep, has received from this maiden venture
has helped in the promotion of tourism.

Chalr-lift from Gulmarg fo Higher
ANitode

4447. SHRI N. K. SANGHI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that even though
Government brochure advertises that the
chair lift from Gulmarg to the higher alti-
tude to enable ski lovers would operate
on daily and season tickets basis, in fact
the chair lifts often remain out of order
and the tourists have to pay for each lift;

(b) whether the chair lift 18 so poorly
maintained that it goes frequently out of
operation and a good skier has to pay exor
bitant rates for the chaii lifts which is com-
parable to the best resorts in Europe and
as such he finds Gulmarg ski resorts un-
attractive and not encouraging; and

(c) whether Government propose to take
any iemedial measures to remove such
bandicaps and attract more tourists and if
s0, the broad outlines thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 SURENDRA PAl
SINGH) : (a) to (c) During the 1974-75 win-
ter season, the chaii-lift at Gulmarg ope-
rated at the following timings (including
Sundays and public holidays) ;-

1000 hrs to 1300 hrs.
1330 hrs to 1630 hrs

1000 hrs to 1300 hrs.
1330 hrs to 1600 hrs.

1000 hrs to 1300 hrs
1330 hrs to 1630 hrs.
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From 1st March, 1975 the timings are
1000 hrs to 1300 hrs and 1330 hrs to 1715
Rrs.

Whenever there are no passengers,
chair-lift naturally does not operate.

the

From 1-11-1974 to 21-3-1975, a period
of 141 days, the chair-lift was closed for
only 14 days on account of some repairs.
No charges were levied on the days the
chair-lift did not operate

As publicised in the brachure, the charges
for using chair.lift for each single trip
(one way) are Rs. 2/- per adult and Rs.
1/- per child below 12 years; return trip
(both ways) costs Rs. 3/- per adult and Rs.
1.50 per child below 12 years. Charges for
multiple trips (one way) for the benefit of
skiers are as follows :—

(i) 10 trips Rs. 16 per adult

(one way)
Rs. 8/- per child
(below 12 years)
(i1) 20 trips Re.30/- per adult
(one way) Rs. 15/- per child
(below 12 years)

‘The question of issuing season tickets for
the use of various ‘lifts’ at Gulmarg, as is
the custom in Europe, will be considered
when there are sufficient number of skiers
at Guimarg staying for a longer peiiod to
warrant such a facility.

Although it is not possible to compare
the charges levied for winter sports facili-
ties at Gulmarg with those in Europe as
the various ‘lifts’ provided in Europe are
much longer, the ski resorts are highly
developed and the skiers are many more,
it may be stated that wheieas the charge
for a single trip on the chair-lift at Gul-
marg is Rs. 2/- per adult, in Austria it is
about Rs. 6.90 per adult; whereas the cost
for using the chair-lift at Gulmarg for the
whole day (30 trips) works out to Rs. 46/-
per adult, in Austria the charge #br a day
ticket is about Rs. 63 /- per adult. In France,
Italy, Switzerland and West Germany the
charges are about 10 per cent to 20 per
cent higher than those in Austria. It will
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thus be seen that the charges leviad for the
use of the chairiift and other facilities at

Gulmarg are much less than those charged
at ski resorts in Europe,

As to the reasons why Guimarg is not at-
tracting good skiers, it is because of lack of
suitable surface transportation to carry tou-
rists from Srinagar to Gulmarg, a centrally-
heated hotel and aerial transportation sys-
tem that could take good skiers to higher
ski grounds at Khilanmarg and Apharwat
where more challanging ski slopes are
available, The proposals to consiruct an
aerial passenger ropeway/chair-lift from
Gulmarg to Khilanmarg and a centrally-
heated hotel at Guimarg in the Central
Sector are awaiting Government’s clearance.
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Impact of Anti-Smuggling Drive on
Prices

Written Answers

4450 SHRI1 JYOLIRMOY BOSU. will
the Mimster of }INANCE be pleased to
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refer to the reply given to Starred Question
No 61 on the 2ist February, 1975 regard-
mg ‘Impact of ant-umuggling drive on
prices’ and state

(a) the names of commodities whose
prices have substantially gone down since
the beginning of anti-smuggling drive, State-
wise, and the extent of dechne in retail
prices m each commodity ; and

(b) from which source or sources the
data relating to the impact of anti-smuggling
drive on prices has been gathered ?

THE MINISTER OF STATE IN THF
MINISTIRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIJEF) (a) In
reply to Starred Question No 61 on 21 2-75
1t had been stated that the anti smuggling
measutes coupled with other anti-infla
tionary measures taken by Government
have produced a wholesome effect on the
general price level which has shown some
decline The wholesale price mndex (in
1961-62 = 100) which had touched the
peak level of 3304 for the week ended
September 21st 1974 had fallen to 309 2
on 113-7% The consumer price ndex
(1960 == 100) fell from 334 in Septembc:
1974 1o 326 in December, 1974

On account of multiplicity of maikets
and price vaiuiation ausing fiom diffcrence
In variety quality ete, 1t 15 not feasible to
supply information state wise commodity
wise, regarding the decline in retail prices

(b) The wholesnle price index is com-
piled by the Office of the Fconomic Adviser
Mimistry of Tndustiy & Cival Supplies, and
the consumer price index 18 compiled by
the Labour Buteau, Simla which 1 under
th  Mmnistry of Labour
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Modification By R B 1. Regwrding Credit
Policy to Fadilitate Production of Goods
of Mass Consumption

445y SHRI ARIUN SFTHI Wil the
Miaster of FINANCE 1o pleased to state

(v) whetha recently theie his been any

ottt wibn by the Resernve Bink of India

i gtk cedit poliey v s vnw to

f ilting the production of goods of mass
consumption

{b) if so the broid outlines 1ee uding the
resised policy of Gzovernment , and

(<) steps tiken to ensure that the m-
crewed credit faulities are not misused
for hoarding goods of mass consumption?

THE DFPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGID (a) and (b) While
announcing the credit policy measures
for the 1974-75 busy season on the 25th
October, 1974, Reserve Bank had im-
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pressed upon the commercial banks that
while the prevailing economic |, setting
called for a restraint on credit creation,
they should at the same time provide for
selectivity in the deployment of available
credit, so as to sustain investment, augment
production and facilitate better distribo-
tion of essential commodities. The banks
have been informed that the benefit of
access to the scarce resources of bank
funds shonld be extended in accordance
with the needs of the borrowing units,
determined not only by their size but
also by the type of production in which
they are engaged. In the private industrial
sector, preference 18 to be accorded to
urus in the ‘cote’ sector {mainly those
producing fertilisers, pesticides and other
needs of agriculture. transport and elec-
tricul equipments and basic metals and
minerals) and those engaged in the produc-
tion of goods needed for mass consump-
tion (such as controlled varieties of cloth,
edible oils, sugar efc.).

Further, bank advances to the private
sector against sensitive commodities such
as foodgiams, cotton, oil-seeds and oil,
sugar and textile are regujated through
straingent selective credit control measuies
in oider to discourage speculation and
hoarding of these commodities. Banks have
also been instructed to continue to heep
down the finuncing of ‘multani hundies’
and such other financial transactions.

{¢) Reserve Bank of India has directed
the scheduled commeicial banks to ensure
that credit is primarily evtended for mee-
ting the essential needs of production buth
in the public and private sectors of the
economy and that the use of bank credit
is cutbed for speculative and other non-
productive purposes.

Increase in Export Earnings of
Cashewnuts

4454. SHRI G. Y. KRISHANAN: Will
the Alinister of COMMERCE be pleased
to state :

(a) whether there has been any increase
in the export earnings of cashewnuts;
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{b) if so, the foreign éxchange earned
by this industry during 1973-74; and

(¢c) the targets fixed far the Fifth Five
Year Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) :

(a) Yes, Sir.
(b) Foreign exchange earned from exports
Rs. 74 62 crores. Foieign exchange spent

on import of raw cashewnuts Rs. 30.52

croies. Net ecarnings in foreign exchange
Rs 44 10 crotes.

{c) So far no export tmgets for the
Fifth Five Year Plan have been finalised.
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(W) s # 3@ O wmerd m () A copy cach of the Speeck of the
. Prime Minister and the Agends for the

Discussion with Registered Trade Unions
of Avistion Workers

4456. PROF. MADHU DANDAVATE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether any discussion has recently
taken place with the registered trade uni-
ons of aviation workers of Department of
Civil Aviation, Air India and Indian Air-
lines for the purpose of arriving at a
common bargaining agent; and

(b) if so, the broad outlines thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (2) and (b) No discussions have
taken place with the workers represented
by the registered trade unions/recognised
unions of Department of Civil Aviation,
Air-India and Indian  Airlines for the
purpose of arriving at a common bargain-
ing agent.

Thirty First Annual Session of Economic
and Social Commission for Asia and
Pacific

4457. PROF. MADHU DANDAVATE:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the 31st
Annual Session of the Economic and So-
cial Commussion for Asia and Pacific was
held recently in New Delhi;

(b) whether Prime Minister inaugurated
the Conference; and

(c) if so, the details of the speech
made by Prime Minister and the agenda
discussed at the Conference 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VI-
SHWANATH PRATAP SINGH) : (a) and
(b) Yes, Sir.

Session is laid on the Table of the House.
[Placed in Library. See No. LT-9271/75]

Development of Tourist Spols in Kerals

4458. SHRIMATI BHARGAVI THAN-
KAPPAN: Wiil the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

~

(a) the amount of assistance given by the
Central Tourism Department for develop-
ment of tourism in Kerala during the
Third and Fowth Plans as compared to
other states;

(b) whether thete are a number of
tourist spots in Kerala whose development
18 important fiom hustorical and cultural
point of view and if so, the names thereof;

(¢) whether Goveinment have paid at-
tention towaids them and if not, the rea-
<onms thetefur, and

(d) whether attention v proposed to be
paid to them heieafter and if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH  ta) to (d) The development of
faulitics tor tounsts in the Central Sector v
not taken up on State-wise basis, but on
the bews of actual or potential attractions
of places which induce tourists to visit
them Hence no comparative statements
ure maintained of expendituie incurred on
tourist centres in the Central Sector. In
the Thud and Fourth Five Year Plans and
thiee Annual Plans (1966-67, 1967-68
and 1968-69) an amount of Rs. 1,61,76,970
way spent n the Central Sector on
providing various facilities for tourists
in Kerala.

As is the case with the entire country,
Kerala also abounds in places of historical
and cultural importance, Within the limi-
tations of reseources it is not possible to
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doevelop facilities at alt these places. The
efforts in the Central Sector, therefore,
have been concentrated on developing faci-
fities for tourists at Cochin, Periyar Wild
Life Sanctuary, Thekkady Cheruthuruthy.
Trivandrum and Kovalam in the Third
and Fourth Five Year Plans and the three
Annual Plans, In the Fifth Plan, the cons-
truction of the Youth hostel started at
Trivandrum will be completed, and further
development of the beach resort at Kova-
lam will be taken up after assessing the
utilisation of the facilities already provided
therefor tourists.
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Export of Coir Goods

4460 SHRIMATI BHARGAVI THAN-
KAPPAN - Will the Mmister of COM-
MERCFE be pleased to state

(a} whether the export of coir goods
has increased during the current financial
year;

(b) 1f so, the quantity and value of ex-
port during the year 1974-75 so far and

during the corresponding period of the
last year; and

() the steps taken by Government to
mporve their export?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
and (b) Exports durning April-December,
1974 have increased in value and declined
in quantity as compared to those made in

the corresponding period last year as indi-
cated below :

Peniod Quantity Value
Rs.
Apnt-Dec 1974 31550 1285 70
tonnes lakhs
April-Dec. 1973 337 121 66
tonnes lakhs

- — R ™
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(¢) Efforts sre being mades to increase
production to seek tanff concessions from
mporting countries and to find more mar-
hets for our products

Forelgn Operations of L.1.C.

4461 SHRI N E HORO Wil the
Minister of FINANCE be pleased to
state

(a) whether the foreign operations of
the Life Inswance Corporation are not
running on economial level, and

(b) if so the i1cavons therefor and the
steps Government hive taken to remedy
the situation’

THE DLPUTY MINISTLR IN THL
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHTAGI) (a) and (b) The
1LICs business operations 1n some Foreign
countries have become uneconomical due
to decline in premium income mostly on
account of its stopping to underwiite ficsh
business, and incrcase in the cost of mina

gement

The position n this regard 1s periodi~
cally reviewed by the 1IC in consultation
with the Government

Disposnl of Cases Pending under Foregn
Exchange Reguladion Act.

4462 SHRI N E HORO Will the
Minnter of FINANCE be pleased to state

(a) whether there aie some cases pend
mg unde:r the Foreign Exchange Regula-
tion Act, 1973, and

(b) how many cases have been disposed
of since this Act came nto force and the
steps  CGovernment have taken for the
speedy disposal of these cases?

THE MINISTER OF FINANCE (SHR1
C SUBRAMANIAM) (a) Yes, Sir

(b) About 10,000 cases have been dis
posed of since the FERA 1973 came into
force The following steps have been taken
by the Government fo1 the speedy dispo
sal of these cases

.
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() The Resetve Bank of India has
‘been delegateéd powers to dispose
of certam in calegory of tases

u) Guidelines wherever necessary have
been provided to the Reserve
Bunk of India for emsuring speedy
disposal

(m) General permussion has been
granted in suitable cases, and

v) Tume Lmit has been prescnbed
for giving Reserve Bank of In-
dia’s decistons m certain type of
cases

Pakistanl Cotton

4463 SHR!I RAJDFO SINGH witl
the Minister of COMMERCE be pleased
to state whether Pakistam cotton pioposed
to be imported by India compires most
favourably as regards prices and qualities

with the cotton produced mm  Punjab,
Gug it wnd Mahatashtra?

1HL DEPUTY MINISTER IN THF
MINISTRY OF COMMERCE (SHRI

VISHWANATH PRATAP SINGH) Yes,

Sir

Eaport of Sugar and Emgineering Goeds

4464 SHRI RAIDFO SINGH Wil
the Minster of COMMLRCE be pleised
to state

(a) whether with a bumpe1 sugar crop in
the offing 1n the country Government expect
to export sugar to the tune of 12 likh
tonnes ,

(b) whether  export  of Engiueering
Goods 1s towards higher side every year,
and

() if so, whether a hike of Rs 1200
crores tn the oil bill can be neutrilised by
the above export earnings m forei’n ex-
change °

THE DEPUTY MINISTER IN THF
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
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{a) The quantity of sugar to be exported
during 1975 will depend upon international
demand and indigenous supply situation,
Efforts will however be made to export
maximum possible quantity at the best
prices to maximise foreign exchange earn-
ings, keeping in mind the domestic re-
quirements.

() Yes, Sit.

(c) Exports of sugar and engincermg
goods will make a substantial contribu-
tion towards meeting foreign exchange re-
quirements for import of oif, but may
not fully ncutralize the import bill for
petroleum products.

Export of raw Jute
4465. SHRI RAJDEO SINGH Wil
the Minster of COMMERCE be pleased

to state :

(a) whether the Indian Jute Mills As-
sociation has wained Government against
exporting raw jute;

(b) if so, broad outlines of differences
between Government and Indian Jute Mills
Associations , and

{c) whether theie v a World-wide shor-
tage of jute ?

THL DFPUTY MINISTER N THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) (a)
Yes, Sir

(b) e question of any difference does
ot arise since Government do not have
any proposal to expoit raw jute at present

{c) While the 1974.75 crop was short
both in Bangladesh and in India, the lnige
carry-over from the previous season and
the relatively lesser consumption by the
jute mills wifl enable the completion of the
current seuson with confortable  carry-
over stocks for the next season.

PHALGUNA 30, 1896 (SAKA)
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(&) wrex avere & arg feflr od &
dran ww wrd ¥ frd T woRTT W Wy
warrs wfaw wgEr ¥ s § 10,24 AT
wi W wir grifer o &

Opening of branches of uatiopalised banks
in West Bengal

4470. SHRI TUNA ORAON : Will the
Minister of FINANCE be pleased to state:

{u) whether some  nationalised banks
branches have been opened in West Bengal
during the year. 1974;

(b) if so. the names of the places where
the nationalised bank branches were opened
during the above period bank-wise; and

(c) the names of the places where the
nationalised bank branches will be opened
during the year 1975, banh-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATG!1) : (a) and (b) Re-
serve Bank have reported that during the
year 1974 Public Sector Banks, including
nationalised banks, opencd 94 branches in
West Bengal. The list of centres where
theve branches ate located along With the
names of banks iy set out in Statement-l
laid on the Table of the House.
[Placed in Library See No LT-9272/75]

(c) Banks formulate three year rolling
plans of branch expansion and the plans
for the petiod 1975-77 are being finalised.
Reseive Bank have ieported that as  at
the end of December, 1974, Public Sec-
tor Banks had with them licences/allot-
ments for opening 247 branches in West
Bengal. The bankwise and centrewise de-
tails are set out in Statement-TI laid on
the Table of the House. [Placed in Library
See No. LT-9272/75)
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Population and srea covered by mationn-
Tised banks branches in West Rengal

4471. SHRI TUNA ORAON : Will the
Minister of FINANCE be pleased to state;

(a) the population and area covered by
the nationalised bank branches in West
Bengal, Nagaland and the North Eastern
States, State-wise and bank branch-wises
and

{b) the broad owtlines of the tuture prog-
ramme for opening nationalised bank
branches in the rural area of these States?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI!
SUSHILA ROHATGI) : (a) State-wise
data regarding bianches of commercial
banks and population per bank office in
West Bengal and the States and Union
Teintories of North Eastern Region as
on July 19, 1969 and December 31, 1974
are set out in Statement-l1 attachéd., The
area covered by every bank branch is de-
termmed by several factors such as the
staff strength of the branch, the level of
infiastructure development, particularly of
transport and  communication facilities,
level of economic activity in the region,
particularly n the organised sectors etc.
On an average, however, the commercial

bank biranches serve an area within 10
miles radius fiom their location.
(b) The Reserve Bank of India have

reported that as at the end of December,
1974, commercial banks had 116 licences/
allotments pending with them for opening
branches in rural areas in these States and
Union Territories. State-wise break uvp of
these Hoences/allotments is set out
Statement-IX attached.

in
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Statement—J

Statement showing population per bank office for West Bengal, Nagaland and North
Pastern States as on

19-7-1969 31-12 1974
* Nec of .
cffices g:?ﬁ':{a" gzﬂ‘ioeo%f ﬁg‘:\pﬂ' ‘e‘r

of com- office of com- bank

mercigl mercial  office

banks (000) banks (000)
West Bengal 505 1059 N7 9
Nagaland 3 8 205 65
Assam 74 207 188 71
Meghalaya 7 21 141 48
Manipur 2 10 497 107
Mizoram ! 332
Tripura 5 20 276 78
Arunachal Pradesh 7 67

— et it ot T

Statement 11

Licences/allotment pending with commer-
c1al banks for opening bank offices 1n rural
ares of West Bengal Nagaland and North
Eastern Region

Name of the State;Union No ot
Terntory Licences/
allot-
ments
Ascam 29
Arunachal Pradesh 6
Manipur 2
Meghalaya 7
Mizoram 3
Nagaland 3
Tripura 4
Waest Bengal 62
Payment of Income Tax by Film

Producer

4472 SHRI SARIOO PANDFY Will
the Mimster of FINANCE be pleased to
state

(a) whether Film Producer Shri Bry-
sudanand, Proprietor, Dyanamo Interna-
tional Bombay was caught by the Income

Tax Officer in 1970 at the time of the
relcase of his picture Do Bhar',

(b) whether the ubove hlm pioducer was
found producing bogus vouchers and he
wis 1sessed bv the Income Tax Officer
Rs 10 lakhs, and

(¢} whetha Ificome Tax Commissioner,
Bombay 1 showed favour to lum and the
crse was hushed up °

TH} MINISTER OF §TATF IN THR
MINISTRY OF FINANCF (SHRI PRA-
NAB KUMAR MUKHFRJER) (a) and
(b) Shn Bripsudanand who produces films
under the banner '‘Dyanamo International’
was assessed In respect of his income from
film ‘Do Bhar n 1973 The assessment
was completed on a total income of
Ry 38,02 747 which included a sum ot
Rs 22,74,579 1n respect of unproved ex
penses and unexplained imvestments n
the picture However, on appeal the
1ssessment has been set amde to be made
de-novo

() Does not arse
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Complaint sgalost commissioner of In-
come-tax, Bombay-1

4473, SHRI SARJOO PANDEY : Will
the Minister of FINANCE be pleased to
state :

(a) whether in 1972 the firm  Great
Eastern shipping Company was favoured
by Commissioner, Income-tax Bombay-1
by allowing change of accounting year;

i) whether Assistant Commissioner, In-
come Tax objected to do so on the ground
that by change in the accounting year Go-
veinment would suffer heavy loss of reve-
nue;

(c) whether the Commissioner, Income
ax Bombay-1 got prejudiced with the
Assitant Commissioner, Income-tax and
got him trunsferred fiom Bombay on
administrative convenience; and

(d) whether Government have received
any complaint regarding the irregularities
and if ~o, what iction has been taken there-
on ?

THE MINISTFR OF STATF IN THE
MINISTRY OF FINANCF ( SHRI PRA-
NAB KUMAR MUKHERIJEE) : (a) No,
Sir

(b) to (d) Does not arise.

Grant of exemption to trusts by
commissioner of lncome Tax

4474 SHRI SARJOO PANDLY - Wil
the Minister of FINANCE be pleased to
state :

(a) whether prior to 1972, Somanis, in-
dustrialists of Bombay. had made many
trusts (probably 19) and these trusts are
intended for doing business for diverting
their income;

(b) whether Commssioner. Income 1a%
Bombay-I had granted Income-tax exemp-
tion; and

(c) if so, what action Government have
taken in this regard ?

PHALGUNA 30, 1896 (S4KA)
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE) : (a) and
(b) Somanis, industrialists of Bombay, had
created 19 trusts. Trustees of 11 tiusts
were empowered to carry on business, al-
though buginess was actually carried on by
7 trusts  In 5 cases, Commissioner of In-
come-tax had granted exemption.

Under the provisions of the Income-tax
Act, 1961, a charitable trust may under-
take a business activity yielding profit.
Such profit would be exempt from tax if
it goes into the funds of the charitable
trust and 1s utihsed only for charitable
purposes and not for any private gain. In
care of the Somani trusts, the exemption
as per present information has been granted
In accordance with the law.

(c) Does not arise

Theet @ want & fr ww & ww
wawte

4475 it THATEATY W
ReY a7 T AT ¥ oSS fr
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Justice of Supreme Court of India
(7) wrarr & oY ot Bw o wrwwreey

12 hes

Re. ATTEMPT ON THE LIFE OF THE

CHIEF JUSTICE OF SUPREME COURT
OF INDIA

SHRI S. M BANERJEE (Kanpur) :
Sir, we have tabled adjournment motions.
wovernment have failed to protect the
Chief Justice of the country and they have
failed in apprehending the culprit. (In-
trruptions).

MR. SPEAKER : Kindly sit down, all
of you. 1 quite agree with you that we
are not taking this incident lightly. This
much I assure you. I am not against any
discussion, This also, 1 agree to. But
Minister said that he would be making a
statement. Let us see after he makes the
statement.

SHRI 8. M. BANERJEE : It is a fit

case for adjournment.
(Interruptions)

Mr. SPEAKER
any person

WY N WA ¥ aw fanfed fr
o wa @ #AF N wwww T
e afeew g Nz g B, aw oW
o% ot 8 I A 8, ¥ W oA A
T ¥ Yoy g1 AT A ¥ e oWw vw avy
EFoR & gd A% §, q@ @Y AN ATE
o oaw

This is not to be treated as a party
malter in my opinion You want to
convert it into an adjournment motion on

what grounds ? Somebody attacked some-
body on the road.

: T am not allowing

SHRI PILOO MODY (Godhra) : Failure
of the Government to protect the Chief
Justice

MR. SPEAKER : in my own opinton,
we should discuss it, but not by bringing
in an adjournment motion, because then

they will try to pebut and you will try
to reply to them. 1 think this House
should take a very dispassionate view of
this apd we must be comcious why thesd
things happen. 1 will certainly allow a
discussion. 1 would request you to regard
it as a matter of national concern and not
of any one party.

12.06 hrx.

PAPERS LAID ON THE TABLE
Notificutions under Companies Act, 1956,
and Notification re-Registration of M/s.
Taheri Aid Fund Ltd. office in Tamil

Nadu

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) :

I beg to lay on the Table—

(1) A copy each of the following No-
tification under sub-section (3) of sec-
tion 642 of the Companies Act, 1956 —

(i) The Companies (Acceptance of
Deposits) Rules, 1975, published
ta Notification No G.SR. 43(E)
in Gazette of India dated the 3rd
February, 1975.

(i) The Application of section 159 to
Foieign Companies Rules, 1975,
published 1n Notification No.
G SR S52(F) mn Gazette of India
dated the 20th Februaiy, 1975.

(iif) The Compames (Decluration of
Beneficial  Interest in  Shares)
Rules, 1975, published in Noti-
fication No G SR. 53(E) in
Gazette of India dated the 20th
February, 1975.

(iv) The Companies (Appointment of
Sole Agents) Rules, 1975, pub-
lished in Notification No. GSR
13%(E) in Gazette of India dated
the 1st March, 19735.

(v) The Companies (Secretary’s Quali-
fications) Rules, 1975, publish-
ed in Notification No. G. §. R.
144(E) in Gaeette of India dated
the 7th March, 1975,
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of the Chief Justice of Suprem Cours of India

€2) Five statements (Hindi and Engliah
‘verslons) explaining reasons for not Ilny-
ing simultanecously the Hindi versions of
the above Notifications,

{Placed in Library. See. No. LT-9258/
(b

(3) A copy of Notification No. G.SR.
275 (Hindi and English versions) pub-
fished in Gazette of India dated the
1st March, 1975, declaring M/s Taheri
Aid Fund Limited, a company having
its registered office in Tamil Nadu, to
be a ‘Nidhi', under sub-section (3) of
section 620A of the Companies Act,
1956. [Placed in Libraiy. See No. LT-
9259/75]

Cardamom, (Cecond Amendiuent)
Ruoles, 1975

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) @ I
beg to lay on the Table a copy of the
Cardamon (Second Amendment) Rules,
1975 (Hindi and English versions) pub-
lished in Notification No. G.SR. 245 in
Gazette of India dated the 22nd February,
1975, under sub-section (3) of section 33
of the Cardamom Act, 1965. [Placed in
Library. See No. 1 T-9260/75]

ASSENT TO BILL

SECRETARY GENERAL : Sir, I lay
on the Table the North-Eastern Areas
(Reorgunisation) Amendment Bill, 1975
passed by the Houses of Parliament during
the current session and assented to since
a report was last made to the House on
the 14th March, 1975.

12.06 brs.

STATEMENT RE. ATTEMPT ON THE
LIFE OF THE CHIEF JUSTICE OF THE
SUPREME COURT OF INDIA

THE MINISTER OF HOME AFFAIRS
(SHRI K. BRAHMANANDA REDDY) :
Sir, 1 agree with the remarks just now
made.

It is a matter of grave concern for all
of us that an attempt at the life of Shri

A. N. Ray, Hon'ble Chief Justice of the
Supreme Court of India was made on 20th
March 1975. Providentially the grenades
did not explode.

According to the information furnished
by the Delhi Administration, Shri A. N.
Ray, Chief Justice of India, had left the
Supreme Court in car No. DHC-6431 at
about 16.15 hrs. His son, Shri Ajoy Nath
Ray and Supreme Court Jamadar Jai
Nand were also travelling in the car which
was being driven by Shri Inder Singh.
When the car stopped at Tilak Marg-
Bhagwan Das Road crossing due to red
traffic signal, some unknown person threw
two hand grenades, each wrapped in a
handkerchief, through the left rear door
window of the car, one of which hit the
Chief Justice on the left shoulder. Luckily,
none of the hand-grenades exploded. The
Chief Justice and his son walked back to
the Supseme Court leaving behind the Car
at the spot and were later taken to their
residence by another car. After dropping
the hand-grenades, the culprit ran to-
ward Mandi House along Bhagwan Das
Road leaving behind his ‘hawai’ chappals
on the scene. The Jamadar of the Chief
Justice alongwith some other public men
gave a hot pursuit to the culprit who, how-
ever, managed to escape by jumping into
the Garhwal Bhawan premises ond dis-
appeared

Senior officers of the police including the
LG.P.,, DLG. (Security), DIG. (Armed
Police), D.LG. (Range), S.P., New Delhi
District rushed to the spot to supervise
and direct further investigations.

The dog squad of Dethi Police was
immediately pressed into service. The dog
couid not. however, follow the scent be-
yond Mandi House. Immediately combe
ing of the locality and exhaustive enquiries
in the aren were started by detailing spe-
cial teams for the purpose. Police parties
were also rushed to the two Railway Sta-
tions, Inter-State Bus Terminus and the
Airport with descriptive roll of the culprit
to prevent the culprit from escaping out-
side Dethi. A watch at these places b
continuing. Police parties have also been
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detailed to check the hotels, ‘Dharamshalas’
and other places where the culprit could
possibly take refuge.
and investigations in the area are also under
way.

The scene of crime was got photo-

graphed. The Director, Central Forensic
Science Laboratery, R. K. Pyram, Dr. H. L.
Bami, was cal to the spot who
spected the scene of crime and the hand
grenades The G.O.C., Delhi Area was
contacted and Army experts summoned to
the spot who defused the grenades which
have been taken into possession. They
were found to be fully primed army hand-
pienades. The grenades will be sent for
further examination by the explosive ex-
perts,

A case vide TIR No 182 u/fs 307 IPC,
4/5 Explosive Substances Act and 6 Ex-
plosives Act has been registered at Tilak
Marg Police Station and the investigation
has been taken up by the Crime Branch
of Delhi Police The Crime Branch is
being uactively assisted by the local police

Abdul Wahid Constable at the traffic
point of Tilak Marg Bhagwan Das Road
has been suspended for failure to partici-
pate in the chaseto apprehend the ac-
cused

Security arrangements existed at  the
residence of the ChRf Justice of India.
They have been strengthened in view of
the aforesaid incident

SHRI S M BANCRITE (Kanpur) .
Those who have tabled adjownment mo-
tions may be allowed to put questions

MR. SPFAKER : So far as thiv state-
ment is concerned, the relevant rule will
be foliowed But because of the very
exceptional circumsyinces, T will allow a
few submissions to be made to me, but
they should not be addiessed to the Mi-
nister But if 1t &5 going to take the shape
of a debate, I would fix up some time for
it.

SHRI NAWAL KISHORE SINHA
(Muzaffarpur) © Time should be fixed for
a debate

. SPEAKER : We have about 20

fwmu on the mndl today and if I will
enquiries allow this now, it will take the whole day.
y not fix some time-either todsy or
Monday? In the meantime some more in-
formation may be coming. I am in your
hands.
THF MINISTER OF WORKS AND
in- HOUSING AND PARLIAMENTARY

AFFAIRS (SHRI XK. RAGHU RAMA-
IAH) You can fix afy time but 1t
will be after 6 P.M because the urgent fin-
ancial business has to be finished by the
26th

MR SPEAKER ‘' 1 quite agree that the
financial business has to be finished by
that date, beyond which we cannot go.
I propose that we it &ither beyond the
scheduled hour today or on Monday.

SOMF MON MEMBERS -

SHRI K RAGHU
should be after 6 pm.

Monday.

RAMAIJAH It

12.15 hrs.

RE SITUATION IN NAGALAND

SHRI DINEN BHATTACHARYYA
tSer impoie)  Su, what about the situation
m Nagaland !  Both the parties claim..

MR &PHFAKER  This Pailiament can-
not gc into the party position

SHIRI DINFN BHATTACHARYYA :
The Chief Mimster claims .

MR SPFAKFR I am sorry, we are
not competent té discuss it

SHRI SHYAMNANDAN MISHRA
(Begusarat)  This House 1s competent to
take mto acco' at the constitutional break
down in a particular State. Now the State
Legislature i3 not functioning, The leader
of the opposition was hfted by the Mar-
shall and his staff and deposited on the
Chief Minister’s table. Is this the way
in which we expect the legislature to func-
tion ?
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MR. SPEAKER : This is a State matter.
We tamnot o imo ft. Let the Governor
snd the report.

SHRI SHYAMNANDAN MISHRA: The
Legisluture is got functioning there . . . {in-
terruptious).

MR. SPEAKER : I am sorry, I cannot
allow it. We cannot take cognisance of
what is happening in the State Legislature.

SHRI SHYAMNANDAN MISHRA :
We have to ensure that the constitutionel
machinery functions. The Legislature is
the most important organ of the consi-
tutional machunery . . . (Imterruptions)

SHRI SAMAR GUHA (Conta)) Ths
15 a very serious issue. Kindly allow us to
mahe our submjssions for two minutes,

MR SPLAKER : I can ask the Mmister
to mdpc a statement about those matters
of whwh he can take congmsance. This
15 & matter which relates to the State As-
scinbly, the change in the party posiyon. If
the Speaker in the State Legislaturc be-
haves tn g particular way or uses his dis-
cietuon about tahing the services of the
Marshall or on some other matter, how
are wc competent to discuss them, matters
which are within their competence” How
can wc hnow the facts unless the Head of
that State, the Governor, sends a report?
If the Governor says that there is no con-
stitutional failure and he calls some other
party to form a (overnment, how do we
come in?

You raned it in the beginning and I
gave my ruling T have given my ruling
RA Har o W wrogwar 8 ot Wl
TH W & arkw for &1 opw wwt &
e owT w R

MR SPEAKER : & gray L

If any precedent is available, 1 will ask
tim to make a statement.

(Interruptions)
13 188,757
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MR. SPEAKFR . How are we compe-
tent to discuss what happens in the State
Assembly? Then, tomorrow they will
start discussing our internal matters.

After ajl, the Marshal works under the
direction of the Spegker. He does not work
under the direction of the Minister. I

Marshal acted under the direction of
&: Speaker, how are we competent to take
note of that ?

(Interruptions)

MR. SPEAKER : Am } to answer what
happens in the State Assembly? You must
be reasonable. After all, this is yow
House, The precedents, the copventions,
that you set here wili go down as prece-
dents for future.

& Tgm oir o fpfe gur, A &
Bz ¥ ¥ fad s

Even if 50 per cent scope fis there, 1
will call for a statement.

(Inserruptions)

{ have not allowed any gentleman. 1
am taking up the statement re: business
for the next week

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHR!I k. RAGHU RAM-
AIAH) : Sir, I wanted a clanfication re-
garding the discussion which you were
good enough to allow on the statement
made by the Minister 1 wanted to be
clear The discussion is going to take
place on Monday. I hope, it will be after
6 O'Clock.

SOME HON. MEMBERS : No. nv.

SHRI K. RAGHU RAMAIAH : There
is wgent financial business before the
House which is o be passed before we ad-
journ far the recess.

MR. SPEAKER : We will fix up cer-
tain time, If it is taken up before 6 O’
Clock, then your business will be made
up after 6 O'Clock. If we take two hours
from 4 to 6, then for your business, the
time lost will be made up from 6 to 8.
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in ums way
BUSINESS OF THE HOUSE platformn in Bombay on the ome side,
whereas semior officers afé provided with

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH) ; With your permission, Sir, I rise
to announce that Government Business in
this House during the week commencing
24th March, 19785, will consist of :—

(1) Consideration of any item of Go-
vernment Business carried over
from today's Order Paper.

(2) Consideration and passing of the
Rampur Raza Library Bill, 1974,
as passed by Rajya Sabha.

(3) Further consideration and passing
of the All India Services Regula-
tion (Indemnity) Bill, 1972, as
passed by Rajya Sabha.

(4) Consideration and passing of the
! following Bills as passed by Rajya
Sabha :—

(i) The Tokyo
1974,

(i) The All India Services (Amend-
ment) Bill, 1975.

(fil) The Former Secretary of State
Service Officers (Conditions of
Services) Amendment Bill, 1975.

(iv) The National Cade Corps
(Amendment) Bill, 1974.

(v) The Telegraphs Wires (Unlawful
Possession) Amendment Bill,
1974,

PROF. MADHU DANDAVATE (Raja-
pur) : Mr. Speaker, Sir, I want to suggest
an important issue for a statement by the
Finance Minister next week. The emp-
loyees of the State Bank of India in Bom-
bay have launched an agitation on the
basis of work-to-rule and, as a result of
that, cheques worth Rs. 90 lakhs have
remained uncleared in the State Bank of
India. 1,000 subordinate staf members

Convention  Bill,

Ef=

ial
solution of the Government of
prescribed that the public sector organisa-
tions must give 20 per cent of the staff
necessary housing accommodation. This
has been violated. The wages of the staff
of the Electronic Data Processing Centre
were illegally deducted. The canteen faci-
lities were curtailed. There has been an
unilateral shifting of the International
Banking Division to the Nariman Point,
and as a result of that, the agitation is
continuing for so many days. There is
the financial question. Cheques worth
Rs 90 lakhs have been lying uncleared.
1 want the Finance Minister to make a
categorical statement to clarify the position
of the Bank vis-a.vis the legitimate de-
mands made by the employces.

MR SPEAKER : I would like to re-
mind the members that they may take up
only one point etch.

PROF MADHU DANDAVATE : 1}
have taken up only one point.

MR SPEAKER : Mr. Madhu Limaye.

st wy femit: (¥re7) wsmw  wRrIw,
& quem 7 5 wnd goE ¥ Wt wE
frw foer #t & oft o7 W £ W
¥ o e ¥ oo oawEe 3 N om
‘TR e’ ATY & renfie o W@
T xaet W § T 9w ¥ Ay ¥
& ot ritew WA ¥ Wofr oY o agi
TR wE, Wi i@
Yo P Y Roed 8 &1 v ¥ ¥E
feer & & ana oY qg W QA W §)
SHRI VAYALAR RAVI (Chirayinkil) :
It is an old story.

There is no urgency.
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oy ng ol : sl W W ww R
w wgt dfsdm wx ww WY sTEnT)

o e w1 @ i ey wT R
t @ W ww v

oy wgg foooell : o wEvew, § yo anw
W ¥y gy v 4w g —

“Twenty-eight-year-old Ed Clark, an
antique dealer of Armadale (Melb) and
colleague, Jim Elder, of Adelarde decid-
ed to make a ‘hit and run’ visit to India
last year in the quest for off-beat trea.
sures that might have a market in Aus-
tralia. They got a ‘tip’ that a visit to
the palace of the former Maharaja of
Mysore, now the property of the State
Trust, might pay dividends in ‘odds and
ends’—but never in their wildest dreams
did they visualise that the doorway to
a veritable Aladdin’s Cave would be
thrown open to them.”

e W, TR av wer b ofe wey
A TG tAr Ad ¥, W TR 3w
Fad §9% ¥1 Foiw ferm A #@Y % W
wT IF AU WA GO AAT WX TER IET
# wft ¥ a7 A oary s iR Jar
WS A R oaw wat ¥

“Finally, one morming at 4 am, they
got the all clear and they were loaded
on to a ship while a crowed of 400 sus-
picious-looking people watched the bra-
zen Austrahians depart.”

S wer ¥ o S W wET T Iw @
dYr o X7 wdAT Wy e Wy sqrer o
T fmy o=

“And is there a price on the indivi-
dual items ?

'No', says Ed. ‘There can't be in this
case. We've never had an auction like
this before and we have no yardstick,
but if some of the items were auctioned
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in London, they would bring fantastic
prices. . . Australia is a different kettle
of fish'

Nevertheless, he is confident they will
more than recover their outlay—those
magnificant chandeliers and coaches are
certain to inspire spirited bidding when
the show goes on the road this Friday.”

] ATl Wy s &) et g st
£ 8 & oy wT Y 2 a7 veAr apm)
& wrr wvar g e AORTT a7 sz W wed
v ¥ fr ww (reely vdtwr wt wE B
W far fro g ¥ wer & fe @ g oSy
e o9E WX o e dy @ owf
# ot ¥ oA W X ¥w ¥ ard
rim W Ty $enlt v R 97
ifrrfes we & W queer ) gfe ¥ o
wrer & 4 mw fadar ¥« @t A oy
i et T e Tfrs few ae g,
faw &1 fdmrd frw ox fi? & swaw
F &5 TN gome W W) aEw w0 e g
T fremr g

N wweam faw (Rpwom) : D 0F
for = A ure Ay ¥ ow e
Yoy tAF Awr ¥ fem § @z oewrd
wEm At &) e gy O T e
frr &Y wgafy ¥ 00 @ ndiw awfa
g o ¥, € 9 ¥ W Q@ AW ¥
frare v w1 A feer wfedh

Wt aduy arwmw o (ieEw3): AR
B ¥ WGE W TIA W swinfey
FreT qur gETh) /& ¥ AN o
ot § o @ welt wQr § AN v ow
% fravn % o aqwrar @y wd ¢ fae
qifasd T awEr W afir # wy 99
g AR WA & fr Wt AR
§ T T & wdd ww AT AT AR

*The speaker not havmg subsequently
accorded the necessary peinmssjon, the
documents were not treated as Jawd on
the Table,
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P oW W oEog R W oI v
ﬁ:mmikmmm}iew
@ it wew fed fonfaw W o Ay
@ w@x mobize d fdz ek & Ao wft
we x o ok wow off gor &1 faw s
sy r I REHF
wiz & e aw T W AW o o &
i At W AW fram ¥t T ¥ W
o i @ ) we e @
gifret €t & @ feew g% af et &t
¢n Pl wwre & o feem W SEp oA
¥ odd | gy & wgH Wi ¢ 7 A
AT XT O W §1 AT K RF AW
at vy ¥, frod &% & arfasi ¥ w07 9%
wyqr foar w1 @ g & g ¥ oam
W w7 sifed A ar o & adar
a7 ¥ fre fowm #7 Y AEr W@ wO¥ o
fasr miferet &7 Aoy awrm @ omr & R
I T agr Gy vgr ¥ @@ WAy @
# g b & Wy g frogoR W AT
% w6t Wt & WYT 3 fRoaE
feafx &7 feR swwTr & AwmEAT TTH AT
#OF, W B oI Fvr W R ¥ omiw
war frem ¥ TAAT vAar faw W%, g
wFr &5y 7 @ 919 |

SHRI SAMAR GUHA (Contal) : Mr
Speake:. Sir, 1 wish to bring one importunt
matter to your attention and to the atten-
tion of the House. One of the candidates
of the Barpeta bye-election Mr. Biswa Go-
swami was arrested on the charge of hav-
ing some ballot papers with him. 1 am
also guilty in that I am having this ballot
paper. and if the Government has the
courage and the guts, let them arrest me
outside. This i» one of those ballot papers
which T have, which was being carried by
Mr. Biswa Goswam. This is marked 49/
63 signed by the Presiding Officer, Mr.
Nityunanda Sharma. The number of the

ballot paper is 346799. Sir, I have a
letter from an Ex-M.P.

MR. SPEAKER ! Such matters should
go to the Election Commission and not
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brought here. There are many rulings on

SHRI SAMAR GUHA : Pleass allow
me. 1 am coming. And in ths letter it
has been reported that in the Hemkosh
Press from where the Government ballot
papers were printed, about ¥8,000 spurious
ballot papers were printed, . .

MRB. SPEAKER : All these matigrs can
:ie brought up before the Election Commis-
on.

SHRI SAMAR GUHA : These spurious
baflot papers werc printed and distributed.

MR. SPEAKER : Please listen to me
also.

SHRI SAMAR GUHA - Please allow
me to complele my submission to you.

MR SPEAKER : First of all, you allow
me to complete my submission; 1 want to
catch your eye; am % allowed ?

There arc rulings of this House earlier
that in case there are such matters, they
should be left to the Flection Commission
because there is the :scope for petitions
and then later on, if some verdict 15 there,
then we can discuss that part which is
relevant Because, once we allow this,
there will be duplicaton of functions and
we should see one does not go against
the other. 1 am very much afraid of that.
That 1» not my ruling, but by others also

SHRI SAMAR GUHA : I quite agree

MR. SPEAKER : 1 am very happy you
agreg.

SHRI SAMAR GUHA : J want 1o draw
you: attention to this. Even the Flection
Commission has said this. This is one por-
tion. 70,000 baliot papers were printed
and they were distributed, signed by the
Presiding Officer. just the night before the
elections, Hundreds of the kind of those
ballot papers were produced before the
Assam Assembly and this is also giyen in
the form of a statement day hefore yester-
day when we made a kind of reguest to
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e Election Comnission givibg ol the  SHRI SAMAR GUHA : Sir, I shall tel
facts that 'we had in our possession ,;ifi: you one thing. . .
the oppesition leaders, and in reply to that, .
eves the Elcton Commsion bas agread 0 STCIKCEE LML DU Bheny T o0
saylhy, thiere is that rule, it is very di‘lﬁ; really surprised why you are standing when
cult for them to open. This is what. t am on my legs. 1 want to savé myself
Electibn Commission says. 1 quote : only from the reflections that these people
“In regard however to other matters who are presiding have no sense of com-
referred to in your letter, I am arranging ductldg the debate. I hope I have cleared
un enquiry with a view to preventing a mysef. I do not mind they talk about
repetition of failures and improprieties, you. Now, Mr. Banerjee.

if any, and the vitiation of free and fair
elections for the future.” SHRI S. M. BANERJEE (Kanpur) : Sit,
. . with your permission, 1 would like to raise
MR, SPEAKER : He did not advise YoU 5 very important issne. I am happy that
to raise it in the Parliament. Shri Jagjiwan Ram is also here and the

SHR1 SAMAR GUHA : This last por- Minister of Revenue and Expenditure is

to Electi ... also here. Sir. on 18-1-1975 Shri Jagjiwan
r;: r;'l;ta:t n;th:;lyh:”ﬁ,ei;m:hg;msi Ram was kind enongh to have talks with

: : the employees® representatives in the matter
were responsible for conducting this, tlu:vof settlement of D.A. and the dislogue

procedure of election, the law amd order; A
there. Sir, the ballot boxes were not fool- WHI start with the representatives of the
various Federations.

proof. They were kept with the Block
Development Officers where there is no Regarding revision of wages, in accor.

strong room. There was nothing to keep dance whh the recommendations of the
these ballot papers in safe custody. They Pay Commission, a dialogue will be started
change the whole lot when counting is trom 15th Marc’h with the representatives
:}tarted. For that akreaaon. 1 want the of the employees. I conveyed this to the

ov:rn mt';:e t]o m fe ai tstntememf t;:n hoti. Finance Minister who was glso kind
week on aw of maintenance o e enough to assure me that he has cleared

papers. This is a serious matter. Other- the file. Now, it is resting in the Depart-
wise this kind of rigging will be more and 0 o Personnel. I do not know \‘:'ahat
moure in future elections. If this kind of they are doing about it. The Central
thing is ’allovVed to go on like this, then Governmenit employees, nearly 28 lakhs in
the eclections in our country will be com- o ber are very much agitated over this
plete farce; there would be only anarchy mayer of grant of four instalments of D.A.
ln. this country if the election is rigged in which are due to them. I would request
this way. him—Shri Pranabkomar Mukherjee, to
MR. SPEAKER : What is this ? I may Com'eY, this to the Finance Minister and,
ite your attention that this is not a sim- it pos sible, to Shri Om Mehta who is also
| anent 3 dealing with the Department of Persopnel
ple matter; this is a very delicate matter to take it mo iousk d sta G
Now you have made your observations. tions :t le::t ri: s:'::o m&n of L;:r:;som'
The Minister may come forward with .
eontrary observations. The matter fs with- Now, with your kindest permission, I
In the julsdiction of the Election Com- would also like to raise another simple
mission. They will not mind what you issue. That is regarding the Kanpur Tex-
tay. But, they will see who was presiding tile Mills. Shri Singhania has thrown out
ut that fime. They may think that the of employment in the J&K Rayor about
presiding officer mubt be absolutely igno- 1,000 employees out of atotal of 18.600.
tant of law and procédures or whatever it That is because no coal or power is avail-
. They witl attribute all this to me. able to the Mills. I say both are
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available. It ig going to create a crisis. In
3 &K Rayon 1,000 workers have been laid
off. The National Teatile Corporation’s
unit—Victoria Milis—has stopped func-
tloning.

Here too, 4,000 employees have been
1aid off because there is no money to pur-
chase cotton. Sir, Victoria Mill is one of
the 103 units of N.T.C. If they have no
money to purchase cétton, that is a very
serious matter. 1 would, therefore, request
the hon. Minister for Finance to make a
statement on the question of wage revision
and also the Minister of Industry and Clvil
Supplies to make a statement on the J&K
Rayon and Victoria Mills.

MR. SPEAKER : Before I take up fhe
next item, my attention has been drawn
by the Minsster of Parliamentary Affairs
that as the Rajya Sabha is adjourning on
25th, this budget on Gujarat must be sub-
mitted on the 24th Now, what will you
advise e to do on this ?

SHRI K. RAGHU RAMAIAH : Sir, I
would like to make a subnussion. After
all, only two hours have been allotted
Most probably, part of the time will be
over today. May be an hour or an hom
and a half at the most will be left. What-
ever time is left, we will take up the
Gujarat Budget first thing on Monduy and
pass it. Then, we can take up the debate
on the Home Munister’s statement. 1 hope
this will be acceptable to the House

MR. SPEAKER : Then, I change my
observation. We can do whatever possible
today. If this is passed today, it is well
and good. But, we will be helpful to yon
before taking up the other matter.

As far as that ruling on that is con-
cerned, 1 would request Mr, Sezhiyan that
he has raised such delicate matters on that
which need not be given an off hand deci-
sjon. He may just hold them back. Let
the Budget be passed.

SHRI J. MATHA GOWDER (Nilgiris) :
This is very irregular.
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MRE. SPEAKER : Not imegular, We
can lay down gnidelines for this.

SHRI SEZHIYAN (Kumbakonam) :
They are not irregular, but, not regular,
MR. SPEAKER : I do not want to go
into those nomenclatures. I hope he will
help us. We can discnss this and lay
down certain gpidelines for future. But,
we cannot hold up the Budget at this difii-

cult time.

@ gww ww weem (qon) . www
wEeg, & wit off W wm @ Wi wrefen
wg x fF owex & v es ¥
w uw faw qr@ e Wy guer

e ¥ A fear, I JANTE veT WIT W
¥ X g e goim v ¥ ok, amr &
Wt R g IR WA W W A
o= y7 fzar g1 10 M@ wfae A W@ X
& a¥ &1 T g AT W e faar
g

# arerr ¥ i wewr fe owxoary

NG A FF TT 9T S sy ¥ ofe T
¥ oy 10 "y ufior, ff T AW @
@ ¥, I w1y 61 ferar ur &, 9w A
fear wr vzr ¥, wewd o Ry @ T
varer Gwr ¥ €1 w9 AT O § A v
w# fear ot @ b, vafad & woee ¥ frdew
weny fr ax av  weh wERT ¥ Ok A
¥y femd

SHRI VAYALAR RAVI : I had wntten
to you, now that there is gomg to be 8
discussion, 1 withdraw my request,

SHRI DINEN BHATTACHARYYA
(Serampore) : 1 wanted to raise the same
thing that Mr. Banerjec had raised oaly
with an additional item, that is regarding
rayon in West Bengal, In Keshavram
Rayon run by B. K. Birla group, a strike is
going on since 10th February. You will
be surprised that before the strike there
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were 80 conciliation meetings. The Labour
Minister of West Bengal also tried to
{ntervene, Since it is a Birla concern, they
could not impose anything or force the
company to concede the demands of the
employees there. Inspite of the statutory
provision they have nmot got their bonus
for the last two years. There are other
demands. Mr. Baneriee mentioned JK
Rayon; they were saying that there was
no power. They have got their own gene-
rator and they are selling coal in the
black market. The acid plant, they bave,
{s manufacturing double the capacity. Still
they want to retrench a large number of
substitutes. The factory is almost closed.
The most unfortunate part of the matter is
that Mr. T. A. Pai who is incharge of this
portfolio is not here; for the last one
week 1 am trying to get in touch with him.
I was told that he would be coming back
only on the 23rd. Mr. Raghunatha Reddy
the Labour Minister says that he has no-
thing to do and I better go to Mr. Pai
and see if he could do anything.

SHRI BIREN DUTTA (Tripura West) :
I want to draw the attention of the House
to the fact that in Tripura all the State
employees have gone on strike. In Tripura
the Ministry had been defeated by Cong-
ress defections. The Congress members
could not get the Bill passed. All the
towns in Tripura are almost under curfew.
Life is at a standstill and there is no law
and order. The situation is seriouws. 1
want that time should be given next week
to discuss the break down of the law and
order situation and the constitutional ma-
chinery in Tripura.

Mt et wealt () e
e, w waw § ghori o g
97§ WA yew o wwt areare o o
t Afemgw & ww } fe gORTC W W
W Wre oy oar gy 0§ o @ aee
fse woere W sarr o wew W s
g

wy fugre e awr § w faww o2
aga wreare wew g€ st ey ae & e

A figry AYwT 9 T

gFdi ar osfterdd oo qeli &

o ¥ e, Jgaw, Wege et AR
fawl war gat woll ¥ 7 were & e
A wr@ ¢ vt ag afetfert q%
s qoArE dfr Fogm @ @€ &
ufew f5e W TR WL am wY

g1 aw ¥ fafaw wii &% gfomt ot wifk-
wfgdt oy & X &

e A & AR oenfy e ¥ gl
o g wamre @ §iI oA ww
g @ qr ¥, 9 W miwt € o
o Et o ¥ whwd newfr W
sl dadre gefaiva & acarverr §
20 W & aferen mfegza & 9oy wAT
2k K1 T 28 gt Wi o wigm
s o foafedy Ao & @y s W
Wt frar aTd

o § e % (= widr g7 dmdy
5 e e dwd W owwi oW 6
qTX FA A qrw ow ame wnw & Faawy
& a3 %% gAmT RN g, A e s
¥ ww i 7 oy fenfy feady wag & -

“Few displaced persons employed on
casual basis whose lands acquired for
Scooter Project, Fatwah, Patna (Stop)
Being harassed  abused threatened by
Mishra Project Manager (Stop) Amounts
High Handedness (Stop Trouble appre-
hended (Stop) Pray immediate interven-
tion (Stop) Detailed report follows (Stop)
Secretary Kisan Mazdoor Sangh H.O.
Raipura Fatwah Patna.”

% e § fe st T ot § gw
¥ ot o g Wy xew v ey
warg Wy @ wigd, W w M §F ow
feve wqmr fiar Wi

ot wewr et Cwger”  (efier) ¢
wsay wew, % OF agy waonw T W
W e & enw RemAr e g
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o Y fagr faaw et § oF gHe uHo
To I TFM@T AT\ 78 7 Faa fag & afew
Y W FT qAE a9 THT &\

SHRI P. K. DEO (Kalahandi) : On a
point of order. Sometime back you did
not permit Shri Dinen Bhattacharyya to
make a statement as to what happened in
Tripura. Now he is narrating what happ-
ened in the Bihar Assembly. '

MR. SPEAKER : Let me hear him. I
have not been able to make out what he
is saying.

At FHenw v ‘mgw<’ 0 wF WAl
& fag maw 3 7 @ E AR @a IR
3T FI AEE FA F fad I H Fo qlo &V
gaHe F@ Wl & 79 ¥ FIT AW A A
T g F owmEe To uwHo ;X ;Lo dlo
THo % ToF LRI AAFTLAT o, AT LT
¥ e a8, Ao o FY HARS FT HIA
o & fom wufeai awr & € 1 S oA
difew ZET F0 ST AW ¥ UF Aw 9+
e gwed g faar g, s sfa 3
SAGET ATCAN & FIEE AR B AIE
FT W) &\ zafax § =vagar g & g AAv
7EET T AI¥ W Agl 99 3 IR W AW
E S 1 B 1 R T - O E N i
TeEl § oy fRaw @ &, S oSS g
Gl 9T TE wT SOANEI AL F AR
1 AsE 77 W 2| 3 faww o am &
1 2T =ifgan

SHRI BHOGENDRA JHA (Jainagar) :
During the winter session, when I had
raised the issue, the Finance Minister had
admitted that there was no law which
could enable the Government to confiscate
the property acquired through smuggling and
foreign exchange racketing, and he pro-
mised that the Government was going to
introduce a Bill in that connection. Half
of the Budget Session is over, and I am

apprehensive that the Government may fail
to bring it in this session. So, through you
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T request that the assurance given in this
House may be fulfilled and that the hon.
Minister may give some idea as to when
that Bill is going to be brought before
the House.

MR. SPEAKER : So many names have
started coming that I am afraid I may have
to resort to ballotting.

SHRI BHOGENDRA JHA : The Bihar
Government has enacted a legislation re-
garding Scheduled Castes and Scheduled
Tribes owning upto one acre of land, but
the President has not given his assent to
it. I desire to know what has happened to
it.

SHRI VASANT SATHE (Akola) : Out
of 65,000 officers of the banking industry,
20,000 officers of the State Bank are subject
to an anomalous position in the matter of
D.A.,, and as a result, the officers draw
lesser emoluments than clerks and their
counterparts in other banks. The dispute
s three years old. One year was spent in
negotiations with the State Bank manage-
ment. The management took its time to
refer the matter to Government. It is not
known how long the RBI will take to give
their comments, thereafter how long the
Banking Department will take to clear it.
The Federation has decided to launch a
protest action, including a protest strike on
4th April, 1975. T would like to know from
the Government through a statement next
week what action is being taken to prevent
the situation from worsening.

13.00 hrs.

SHRI C K. CHANDRAPPAN (Telli-
cherry) : I would like to draw the atten-
tior: of the House to an important matter
und request the minister concerned to make
a statement next week. Several Members
of Parliament had written to the
Prime Minister and the Minister for Tour-
tsm and Civil Aviation about the reported
allegations of corruption against the Chair-
man of ITDC. It is reported that there is
a CBI enquiry going on against him, but
still he is continuing to indulge in corrupt

8
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practices. The latest is a furniture racket
in which Rs. 30 lakhs hds been tuvolved.
We had reguested that pehding an enqurry,
he should be suspended. But Government
has taken no action so far. We understand
pdlitical pressure is being mounted on the
Government, surprisingly not by the Cong-
gress party but by some leading luminaries
of the BLD. so that action is not taken.
Government should come forward with a
statement about the allegations and the pro-
posed action.

SHRI P. K DEO (Kalahandi) . Some-
tiine back we came to know that 2,500 Sikh
gﬂgrlms were to go to Panja Saheb in

ahistan. Lately we are informed that only
1,000 have been permitted by Pahistan
which has created a good deal of confusion
and frustration among the pilgrims, I request
the Government to make statement thereon.

SHR1 P G. MAVAIANKAR (Ahmeda-
ad) : The Ministerial Conference of Non-
aligned Nations was held this week in
avana, Cuba, Press reports tell us that
our Fxternal Affans Minister, Mr Y. B
Chavan and some senior officials of the ex-
ternal Affwirs Ministiy have been attending
this conference Further, the 1eports say that
the participation by India in that conter-
¢nce has been very active and dynamic.
n such occasions at least, the Minister of
External Affairs should come before the
House and make a proper statement. I do
not relish the idea that this Parhament
should depend on press reports for such
itnportant matters of foreign policy. Be-
cuuse Parliament is in session, when the
Minister comes back next week, he should
make a statement in the House.

MR SPEAKFR He may do it wo
molu.

SHRI P. G. MAVALANKAR : Foreign
affsirs debates are not taking place and
vwhen the discussion on Demands of the
Ministty comes up next month, it will cover
s0 mahy points. I the senior Minister is not
able 1 cotne back before the holidays, his
Deputy should make a statement,
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MH, SPEAKER: Don't be in such a
harry. Let the minister with first-hand
facts come.

st T om et (afar) © trerw WA,
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SHRI R. S. PANDEY (Rajnandgaon) :
Sir, the other day on behalf of thd House,
you offered our heartiest congratulations to
the victorious Hockey team. But, Sir, when
that team arrived at Madras airpast, on
their own soil, they were treated in a most
insulting way by the Customs Officials.
Here I would like to point out, Sir, that I
would be the last person to suggest any
latitude bemng shown to them by the Cus-
toms authorities If they have brought with
them anything, they deserve to be
secatched. But, Sir, they have come, full of
excitement and they might have been given
s0 many presents. But here some procedure
might have been followed by which they
could have been asked to stay in a separate
rcom and Customs formalities could have
been completed. I do not know the things
that have been brought by them. Thous-
ands of people came to the Airport with
garlands, flowers and bouquet to welcome
the Hockey team That will boost the
morale of the team. Sir, I would like to
draw the attention of the Government to
the statement made at the airport by Cap-
tain Aptpal Singh, wheie he expressed his
regret for the most disgraceful and unfortu-
nat: treatment received at the hands of
the Customs officials. He said that they
were detained for two or three hours. Sir,
I would request the Government, through
you, that they should come forward with
statement next week as to what actually
happened, why they were insulted, what they
brought, was there uny case of smuggling
and so0 on. This is a team which has
planted the flag of victory in the history
of hockey. 1 express my regret at the
manner in which they were treated, which
is most unfortunate.
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Shri 8. M. Bamerjee: Sir, in this
ease 1 would request you humbly to ask the
Fitance Minister to investigate into the
whole matter . It seems that Rs. 50,000
has been collected from them. It is very
surprising,. 1 do not blame the customs
ofiwcers. These people must have been given
some presents in that country but when they
came to their own country, they were de
tained for four hours and treated in this
way, Sir, I would request you to make
some observations.

MR. SPEAKER : Whatever views have
been expressed here will be conveyed to the
Tnance Minister.

13.12 has.

GUJARAT BUDGET, 1975-76-GENE-
RAL DISCUSSION, DEMANDS* FOR
GRANTS ON ACCOUNT (GUJARAT),
1975-76 AND SUPPLEMENTARY DE-
MANDS* FOR GRANTS (GUJARAT),
1974-75—CONTD.

MR. SPEAKER : We will now take up
items 7 and 8 about Gujarat. As you hnow,
a point was raised yesterday. The Rajya
Sabha 18 adyourming on the 26th. This must
go to the Rajya Sabha on the 24th. So.
f Shri Sezhiyan agrees, while that point
iy bewng Jooked into, this debate can go on

SHRI H M PATFL (Dhandhuha) : We
have to sec what the Minister has to say.
On the basis of those remarks, we will con-
sider this suggestion

MR. SPEAKFR : Yes, the Minister
should say something, otherwise it is very
difficult.

SHR1 SEZHIYAN (Kumbakonam) : He
must satisfy us on the points rarsed. That
is important.

MR. SPEAKER : I am not giving any
finding at all, It 11 a matter of accommo-
dating each other 1if you accommodate
each other, 1t is all right. Otherwise, the
matter is whete it was.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE) : Sir, yes-
™ #Moved with the recommendation of the
Preaident.
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terday certain points were raised regarding
the 1974.75 Supplementary Demands and
1975-76 estimates of the Gujarat Govern-
mesnt.

The first point related to the provision
in the various demands for payment of
additional dearness allowance. A lump sum
provision of Rs. 5.6 crores was included
in the Budget Estimates for the current
year under Demand No. 24. This lump
sum provision was for meeting the likely
increases in dearness allowance in the
course of the financial year. As this pro-
vision was on an ad hoc basis and its
payment depended on the final decisions
taken regarding sanctioning dearness allow-
ance increases, it was considered preferable
to heep a lump sum provision in the de-
mands of the Finance Department, instead
of providing for dearness allowance in-
creases under various demands. Three in-
creases of dearness aliowance have been
sanctioned, effectively from 1-1-74, 1-3-74
and 1-5-74. 1In the Supplementary De-
mands now before the House, additional
funds for the three increases in dearness
ailowance have been sought under various
demands, to the extent necessary. In view
of ths, the Ilump som provision
of Rs. 5.6 crores made in the original
Budget Estimates will not be utilized.

1 agree with Shri Sezhiyan that it was
necessary to indicate clearly that the lump
sum provision of Rs. 5.6 crores was for
lilcly increases in dearness allowance.

1 should also hke to clarify that even
with the payment of the additional D. A.
sanctioned, the expenditure debited to fhe
relevant Demands would not have e
ceeded the Grant by now.

Three further D.A. increases effective
from 1-6-74, 1-8-74 and 1-9.74 respective-
ly have been announced on 13-2-75 and
hence a lump-sum provsion of .bout
Rs. 571 crores has been made in  the
Revised Estimates of 1974-75. Sumilarly,
in the next year's budget, o lump-sum
provision of Rs 175 croies has been
made in Demand No. 12 towards full
year’s effective of these three deamess
allowance increases as well the liabihties
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that may aris out of the decision that purppee
the Styte Govérament n on the
recommendations of the Second Pay Com-
mistion,. Though hon. Membeis will
agree that there arc real administrative
mnd other difficulties in making provisions
for these items in the respective Demands,
1 concede the point made by Shri Sezhi-
yan that, as far as possible, lump-sum pro-
visions should be avoided as it camnnnt
be regarded us gocd budgeting.

The hon. Member also referred to some
of the items reluting to confingency fund
advances and viewed that Contingency
Fand should not be regaided as a running
#ccount and that resort to Contingency
Fund <hould be made with due care. |
am in full agreement with this view. While
prepaning the Budget, every care should
be taken to anticipate, to the best extent
fostible, all likely items of expenditure
and to provide for them. While in a
strict sense, any item of expenditute not
provided in the Budget and found subse-
quently necessary could be regarded as
enforeseen expenditure for the purpose of
Contingency Fund advance, it is also

equally necessary that the recourse to
Contingency Fund advance i3 made
with utmost care. The Government of

Gujarat is being requested to review the
existing practice in regard to granting of
advances from Contingency Fund to en-
sute that the advances are made available
oily in genuine unforeseen items of ex-

penditure.

The third point raised by the hon.
Member was in regard to the provision of
Rs. 1.49 lakhs in Demand No. “49--So-
cial Security and Welfare”. I am inform-
ed that in determining “new service” and
“new instrument of expenditure”, the Esti-
iates Committee of the Gujarat Legis-
tature  have prescribed certain  limts,
mmongst others, for “new commissions or
committees of inquiry” and “expendituse on
new works”. As regards “other cascs of
Government expenditure”, each case has
to be consideted on merits. A
limit of Rs. 2 lakhs has been
adopted for nom-recurring items of “other
cuses of Govelnment expenditure” for the

MAfcH 2, 1995

e

19136 $12

of detepml seivide”,
‘ixatitreqniﬁcm a

this practico of fixi faancidl
ﬁ:ould be strictly in wgrgmoe ctlt
the provisions of nrfxc!e 208 of tht Cone

titgtion and the Government of Gujarut
has been requested to look into this aspect,

THe hon. Member, in his letter duted
{8th March, 1975 wddressed to the Sec.
retary-Gieneral, Lok Sabha, also requested
for information on 2 number of points.
As intimated to the Lok Sabha Secreta-
riut, the Government of Gujarat has been
requested to furnish the ifformation re
quired by the hon. Member as cxpeditious-
ly as possible,

in the light of this clarification, 1 sub-
mit, Sir, that the House may kindly take
up for consideration the items relsting to
Guurat Budget.

MR. SPFAKER: It is all right Now,
we will proceed with the discussion.

SHRI H. M. PATEL: { wish to makc
4 submission on the statement made by
the hon. Mimnister.

MR. SPEAKFR: I think, duiing the dis-
cussion, you can speak on this

SHRI H. M. PATEL: How wilt | be
able fo do it when we discuss the main
Budget?” 1 want to make a submission
on the statement.

J do not wish to refer to the first two
matiers, that is, about the lump-sum pro-
vision of Rs. 5.71 crores and the use of
which Contingency Fund has been found.
{ think, they do not constitute good bud-
geting.  In view of the statement made by
the hon. Minister, however, I would not
like to say mose about that.

As regards the third point, it doed call
fot very much more seriots consideration,
It is true that the amount is small. The
explanation put forward is that the Esti-
mates Comnittée of the Gujarat Legisla-
ture had advised that upto Rs. 2 lakhs
limit, they muay proceed even though it
may be a new service. But as the hon
Minister concedes, this is against the Con-
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shtution. Eyen i the Eslimates Commit-
tee has muede a reppmmendation, it cannot
F something which is wltra  vires
in effest. Thepefore, it seems to me that
we arg in no position fo concede this and
allow this.

MR SPEAKER: You will remember
that last bme also we reminded them
about this Stil}, it has come this time

SHRI H M. PATEL : We are onlv
considering the question of propricty. As
1 said, in regard to the other two points
traired by Shti Sezhiyan, in view of the
statement mihde by the Minister, I do not
say thit we need pursue that matter
further The third point is definitely
against the constitutional provision, Art
205. Therefore, 1 cannot see, m what
way we can regularise that. If you like,
Sir, We can proceed excluding this item.

MR SPFAKER®' Mr Patel, what [
propose 1, we go as it is with this and
at the same time, the Minister will male
a reference to Gujarat Government There
s no Istmates Committee unfortuna-
tely, otheiwise 1t could have been roferred
to them

SHRI H. M. PATEL - I havc already
sad that I would have no objection even
to this going forward exactly as the other
matters But 1n so far as this pomt s
concerned. 1t goes defimtely against
Article 205 of the Constitution und there
1 no question of any financial limit beng
raved where 8 new service 18 concerned
And that being so, it scems to me that
there 11 no way of regulansing this. 1 at-
least cangot say what way there can be.
When theie 1s no way of regulawnmg, 1
would suggest that we exclude this item.

MR SPhWB: The djscussion may
proceed and in the meanwhile, the Minister
may consider this objection.

SHRI H. M. PATEL : It is not a ques-
tion of considering this magter at aji, It is
a clear matter, The facts gre well known
In bic own statement, the Ministr has
Said that this is 8 new sefvice, but that
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because of a practice of the (Gujarat
Government, they had done this, although
it is agawnst the Constitution.

MR. SPEAKER : I think, at that time the
Government of Guarat did not know
that this will be coming to Pardisment.
They are used 1o their own ways,

SHRI H. M PATEL : But Gujarat
Government of Gujarat did not know
tuion. Ignorance in this matter camnot
really allow us to proceed against fthe
Constitution, )

Wt owg B (weT)  wsnw wEwT,
¥ gwe urw wrew ¥4 & wy o wfay
AH | (AT wEAAT o aw Ay Fey
tfmfimgeE sy X 8 ¥ 3@ =7 W
W 7 W g
Rule 224 of Gujarat Legislative Assembly
Rules

‘When a demand or any pait thereof
relates to any new service or new ins-
trument of service or grantsn-axd or loan
and the expentiture to be incurred on
that service or instrument of service or
grant-in-aid or loan exceeds the finan-
cial limit recommended by the Esti-
mates Committee for the purpose all
matertal detals in respect of that ser-
grant-in-aid or loan exceeds the finan-
VI or mstrument of service or grant-ip-
ad or loan shall, save jn special carcum-
stances, be supplied to all members
at least three days before the domand
s made”

aqY FEEE, T N UEHER
W fawmfor av v op ¥ Afer f mw
N sFw waw o wEm g o 9
Gtz wRdy W fachy ar e 91 W
wfaw™ & W AEVR § 9" W greie
& e P uv el @ W @ e
free @ ¥ whw ¥R SR for
W Wiz won W ol ag W W e
TeaT ¥ WeT U &F R XS W s
afed, widigee fas & § afede Afd
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o fox qw WfaR, & g A win
aoft o @ §F waw g Wi R
wgr g fe oA vt g o aifiroa faae
& wrr & §, dfew o ¥ w0 oo aw
oy gt axw & §ondW few wy o e
ST T § 39 9C W | ever fadir e
afed 19 WO A )

SHRI P. G. MAVALANKAR (Ahme-
dabad) : If you look at the Munister's
statement today, you will find that 1t is
largely satisfactory because he has conced-
ed many points. But the basic fact remains
a3 Mr Patel and Mr. Madhu Limaye have
also pointed out

I want to nvite your attention to yeste:-
day's proceedings  Yesterday the Chair
had specifically drawn the Minister’s atten-
tion to article 114(2). I will read that
out

“No amendment shall be proposed to
any such Bill in either House of Parha-
ment which will have the effect of
varying the amount or altering the des-
tination of any grant so made or of
varying the amount of any expenditure
charged on the Consolidated Fund of
Indla..."”

The Chair specifically ashed the Minister
to reply to this particular Constitutional
provision. But I am sorry to say that in
today’s reply there is no mention about
this aspect.

If you look at page No t of the
Supplementary Demands in respect of
Gujaral for 1974-75, you will find that
they have mentioned that the provision of
Rs, 560 crores under Demand No. 24 will
now be surrendered etc. How 13 this done”
This is contrary to the requirements of the
Constitution. You are asking us to have
some consideration. We are prepared to
have the consideration because we want
the Gujarat Budget to be passed; it will
have 1o go to Rajya Sabha also and passed
before 31 March. But the question is this,
Can we, in the process of consideration,
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regularise something which # contrary to
the letter and to the spirit of the Constl-
tution ? You say that it s ant extraordmnary
sitoation and all that. But we camnot do
something which is contrary to the re-
quirements of the Constitution.

SHRI K. 8. CHAVDA (Patna) : Yester-
day also I raised the point of order regar-
ding amending the General Sales-Tax Act
and 80 on and so forth. That also violates
the Constitution, article 199, which T have
pointed out yesterday. It also violates
the Act passed by Parliament  Without
the Prosident’s Act, the Government of
Gujarat cannot amend the General Sales-
Tax Act or the Vehicles Tax Act or any
other tax. It is ultra-vires.

216

SHRI SEZHIYAN (Kumbakonam) .
Yesterday I raised three points : one about
the Jump-sum provision which was provided
in the Budget Estimates and later ~n drop-
ped, the second one about advances
from the Contingency Fund; the third,
about Rs. 149 lakhs taken under Demand
No. 49.

About the first point, this s bad
budgeting, as Mr. Patel has put it rightly.
But, since there is the point made by Mr
Mavalankar, I am not pressing it 00 far.
But be was mentioning that the revised
estimates also gave a lump-sum provision
of Rs 571 crores; and the Budget
Estimates for 1975-76 provide a lump-sum
provision of Rs. 17 5 crores. That means,
we are agam violating it Lump-sum pro-
vision should not be made. Immediately
after this, we are going to consider the
Budget for 1975-76. There again a lump-
sum provision of Rs. 17 crores will con-
front us. Jt has been done almost three
times. Here I want to invite your atten-
tion to the fact that the Public Accounts
Committee at the Centre, Second Lok
Sabha, in its Seventh Report, has pointedly
drawn the attention of the Government
that lump-sum provision should not be in-
dulged in. This was dope in 1958. So,
It is 2 thing which is very well known to
the financial experts and financial secre-
taries. Lump-sum provision keeps the
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Home in darkness, As I have explained
abont Rs. 5.16 crores, no indication was
given that this was going to be utilised for
payment of increased dearness allowance.
They only gave under item 74 as ‘other
expenditure In the Finance Department’.
They say that this is the pracice. But
this is a very bad practice. I am not going
to insist too much now except that they
should not resort to lump-sum provision in
the future; even for 1975-76, if possible,
they should not do it.

SHRI H. M. PATEL * Lump-sum provi-
sion is made again, although the only
progress. . ,

Mr. SPEAKER : Last time we .nvited
their attention. It has come agaio.

SHRI H M. PATEL: The only pro-
gress this time is that they are indicating
the purpose for which the amount is being
provided. That still does not get over the
fact that it is not an advisable practice.

SHRI SEZHIYAN - I do not want to
stall this at the fag end of the year.

Just I wanted to point out this thine

The second item was with regard to the
Contingency Fund. There he has agreed
that he would issue instructiong to the
Gujarat Government not to resort to this
sort of running account with the help of
the Contingency Fund. Last year, when
1 wrote a letter, I got a reply from them.
The Contingency Fund is being utilised day
after day, month after month in the most
causal way. On a single day, e.p, 15th
April 1974, thers have been as many as 7
items met from the Contigency Fund :—
Rs. 8.5 lakhs, Rs. 20 lakhs, Rs. 3.32 lakhs,
Rs. 30 lakbs, Rs. 166, Rs. 42 lakhs, etc
They have drawn monies very freely
and quite indiscriminately from this Con-
tingency Fund, The Contingency Fund
has got a purpose under the Constitution,
ie. to meet unforeseen expenditure Thete-
forse many of these things. I feel, could
have been anticipated and withdrawals
should not have been made from the Con-
tingency Fund as it was done. Though it
is a matter of opinion, still I feel...
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SHRI H. M. PATEL: No, it is not
& matter of opinion. When you look at
the sort of items for which funds have
been drawn from the Contingency Fund,
you will find Rs. 6 lakhs for employment
promoticn programme. Surely, they must
know how much money they will require,
Then, they have provided for the share
capital of a Corporation which is mot
something for which they should draw
upon from the Contingency Fund. Then,
soll conservation—Rs. 14 lakhs. This is
something which surely they should have
wnticipated. Contingency Fund is not in-
tended for some such thing. Of course,
the Minister said that they are going to
advise the Gujarat Government not to
continue with this practice . . . (Interrup-
tions) will you please listen to us? We
are not objecting, we are only asking that
this should not be dome in future.

SHRI SEZHIYAN : Here also. I take
the assurance of the Minister that  the
attention of the Gujarat Government will
be drawn to this. At the same time. 1
feel that our own Government, the Cent-
ral Government, should also take cogni-
sance of this fact that they also should
not resort to withdrawals from the Contin-
gency Fund as and when they lile.

Regarding the third point, about this
Rs. 1.49 lakhs, this may be a small
amount But, whatever may be the rules
lald down by the Estimates Committee of
Guijarat, it goes against the spirit and
letter of the Constitution because under
Art 205 when they say about Supplemen-
tary Demands for covering new senices,
they do not put any financial limit there.
1 do not want to stall the entire statement
and the Bill. Demand No. 24 we need
not pass and all the other items we con
pass. The Appropriation Bill has not vet
been introduced. ‘Therefore, we can
amend that one and introduce an amend-
ed Appropriation Bill. We can carry oh
this business leaving this. Demand No.
49. In the meantlme, we can have the
advice of the Attorney-General. All the
other items we can pass.
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MR. SPEAKBR Yesterday a fot of standards of procedure as lald down in the
Consttution

tithe wuahow#en and a:ﬁernmimm,
1 thought that some ground wus clesr for
going ahead with this. About this
Rs. 149 lakhs your sattention hws been

invited to the rules by Mr. Madhu
Limaye. }f we take out anything, that
also 15 very difficult.

SHRI PRANAB KUMAR MUKHER.
JFE: Regarding this Rs. 149 fakhs I
have already explained the position that
tis is as per the statutory rufe in prac-
tice in Gujurat with the approval of the
Gujarat Assembly. The Gujarat officers
have to frame it within the existing laws

That the President’s rule was imposed
does not mean that all the State Jlaws
and rules approved by the Assembly were
nullified ‘Therefore, they had to frame
within the existing law .

SHRI MADHU ITMAYE The quen
tion i : now that your attention has
been drawn . .

SHRI PRANAB KUMAR MUKHFR-
JEE : Therefore, I would submit that in
future we can ash the Gujarat Govern-
ment not to resort to this sort of prac
tice.

MR SPFAKER * You will sce that this
fs not repeated.

SHRI PRANAB KUMAR MUKHFR

JEE - As vou have very coriectly point-
ed out, we will issue guidelmes for
future.

MR SPEAKER : As for mv ruling, of
course 1 do not want to hazard any opi-
nion on such a Constitutional matter 1t
would have been all right if it were a
question of facts: but this question s
not so simple—] am very sure about it
I have an opinion that this point has been
by-passed. T of course agree with your
point of view that in the case of new ex-
penditure. the procedure should have
been followed. Even if the Estimates
Committee took a point of view,
that should not go azanst the accepted

o Mﬁey fiate ‘betn  fol-
lowing #t unobeerved, vadetetted and ob-
ewhght, I shouki say; but now ihey are
um;:andlwmeymwity their
misteke,

But when we say that we will bring in
enthchhas'ntthecﬂcctof
gi!

an

PROF MADHU DANDAVATE : ?(ou
may omit it.

MR. SPEAKER : I Jeave it to him and.
in the meanwhile, hereby consider i&. If
it can be omitted without any difficulty,
please do it. Qtherwise, assure them
that this amount which hus been passed
will not be touched

SHRI SFZHIYAN - The amount
already been expended

MR. SPFAKFR
it

: T see, T forgot about

ap & ot ¥t afas froma

1 am sorry 1 dfd not see that part of
it. So now, we have to take it as it Is
1t is one more of those undetected things
which have happened But in  future,
whenever it is detected, it should not hap-
pen.

Now we will proceed We hme got
two hours . .

(Interruptions)

PROF. MADHU DANDAVATF : You
may omit t,

wut & o & v SR Wit #¥
wH

We are all of the same view, We have
to find a way out to help the people of
Gujarat get this money and not add to
thelr misery.

(Interruptions)

JR—

Bk ol
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MR, SPEAKER : So, I think we nave
two hours. Two Hours are aflotted but,
at the same time, somg contingent things
are also there. If this Gujarat budget is
to be gone throbgh, then it has to be
gone through fully without any other allied
matters being left undecided, so that it may
go to the Rajya Sabha in time Whateve
they do, after all, we have to express our
views.

SHRI JAGADISH BHATTACHAR-
YYA (Ghatal) : My submission is, aie
we not violating the Constitution?

MR. SPEAKER : Who knows who
violating?

Now please let me know. If we de-
cide that the budget should be passed.
then there is no alternative except that it
shonld go as it is.

PROF. MADHU DANDAVATF - We
may omit 149 What is the difficulty
about it?

SHRI PRANAB KUMAR MUKHFR-
JEE * The d:fficulty is that the whole thing
would be negatived

PROF. MADHU DANDAVATE : You
can amend it.

MR SPEAKER : Not at this stage

SHRI SEZHIYAN : But the Approp-
riation Bill has not vet becn introduced

MR. SPFAKER : Everything has to go
alang with this,

SHRI MADHU IIMAYE : The Chair
shonld decide on this, When there 1s a
conflict between a rule and the Constitn-
tion, the Constitution prevails

There cannot be any doubt about it.

MR SPEAKER : Please .
times . ., .

some

(Intereuptions )
TILS,75—8
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MR. SPEAKER : When the Articie 1
there and the rules are framed for further
facilitating the implementation of that
Article, very often we go by that. B as
to how to interpret it and who is  the
proper authority, you have expressed your
opinion and the other side has eapiessed
its opimion. In view of these conflicting
opinions, T would only request that they
be recorded; and that they re-examine
everything in consultation with the gentle-
men who have ramed it. I do not want to
give any ruling on it, because if [ give
an off-hand ruling, that will further com-
plicate the matter.

{Interruptions)

SHR1 SEZHIYAN
minute I will take,

: No. Sit.  One

MR SPFAKER : Now let me know has
to what to do. Fven with the amendment,
it has the effect of negativing it

SHR1 SFZHIYAN : No. Sir. It iy only
an interpretation He says that it is as
per the rules of the Gujarat Assembly. The
Constitution is verv definite. Now. the
rules cannot override the Constitution I
want to help them this way Suppose it
includes this 1.49 then tomorrow if <ome-
body goes to the court. the entire Bill will
fall.

Interruptions)

MR. SPLAKFR: Now, 1
them

leave it to

SHRI SFZHIYAN * That we should not
do. consciouslv. Suppose 1.49 is removed
and they get the opimion of the Attorney
General in 2 or 3 days. they can again
come to the House.

MR SPEAKER Mr. Prunab Mukherjee,
it is one budget, 1t is the whole budget
which is constitutionally vahid, minus the
diseased part which 1s constitutionally not
correct. So, even if it is not valid in self,
on the face of it, if 1t is deleted, that does
not mean that the other part becomes n-
eflective, because something is negatived.



DANDAVATE (i
ﬁut it wm ot
cen (lmmupu'am) o

Of MADHU

gmq H. N. MUKHERJEE (Calcuitta-

North-East): We bave to decide how we
can surmount tl;u dikmma We are on tbe
horns of a dilemma. We havé ta help the
‘Gwam people have their budget passed
within a certain period of time. We also
feel it should be done. If Government in-
_ eptly advised or un-advised legally, as it
appemmbe,choosesnottoacceptme
suggestion from Mr. Sezhiyan, for example,
that one or two items might be dropped and
modified by a last-minute agreement, they
cap face the music elsewhere. Parliament

would have given them notice, Sir. We have .

got to pet through with this Bill (Znrer-
ruptions).

MR. SPEAKER : I will try to make an
observation and get the clearance for it.
After all, it is the ruling of the House that
if anything is negatived, the whole beco-
mes ineffective.

DR. MAHIPATRAY MEHTA (Kutch):
It does not violate the Constitution, Sir.
How to do it? . . . (Imterruptions)

MR. SPEAKER : May I say, “What have
you been listening to, then ?” (Inrerrup-
tions)

MR. SPEAKER : May I tell you ? If this
Is the position taken . . . (Interruptions)

Please . . . I am trying. This is not the
Gujarat Assembly. This is Parliament, where
M_r. Sezhiyan is_sitting.

¥ tell you, if it were an off-hand obser-
vation, I would not mind ignoring it. But
 be seldom raises such things and I am at
one with him on this. In this matter, the
only difficulty is about Rs. 1.49 lakhs. Now
.their stand is correct and your position is
also correct because this has been followed

jection i that an nmendmem woul
tive the whole Bill, while the House siys
that, acmrding to ‘the rule of the House.
it does not.

néga-

SHRI SEZHIYAN : The Bill has not
been introduced ; so it is not an amend-
ment,

MR. SPEAKER: We, will

leave it to
him.

Now, your fear is that if this amendment
is carried out, it may negutive the whole
Bill. The House says that if that part is
negatived the Bill cannot be negatived be-
cause the whole House is of the opinion
that the provision of that particular rule
does not have that spirit of application so
far as this particular point is concerned.

SHRI MADHU DANDAVATE: It can
be treated as a new Bill without 1.49,

MR. SPEAKER: You may omit this.
Whatever be the position at present, if it
is deleted, this House will not object to it
nor negative the Bill. The whole House
says s0. You are badly struck up and this
cannot pass off. The Finance Ministry has
a hundred and one ways and many knacks
of doing what is not permissible under the
rules ; and now, when the House is prepa-
red to show some consideration, you wanted
to throw it away ! I think you should con-
sider this. Whatever it is, 1 have tried to
make the road clear for you.

SHRI PRANAB KUMAR MUKHER-
JEE: I am absolutely for your guidance
and direction, but not only the .Gnjarat
State but certain other States have also this
limitation. Therefore, we will be in a diffi-
cult situation.
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MR. SPEAKER : This wiil be bronght
to the notice of afl the States.

Now, this has been possible because it is
a small amount. But afterwards, we would
have to sit and examine it, consult the At-
torney General and straighten the matter.

Now, 1 hope the House will be kind
enough to dispose of everything rkgarding
Gujarat. (Interruptions). 1 would suggest
that we do not take more than four or five
minutes each. And then, we should try to
¢lear everything.

SHRI P. G. MAVALANKAR: We
should try to finish it today, but not m o
hurry. Or, we can sit on Monday.

MR. SPEAKER: No, no; not on Mon-
day, because of this difficulty ; the Rajya
Sabha 1s adjourning on the 25th March
Everything concerming Gujarat must go on
24th.

SHRI SEZHIYAN 1 agiee with you that
we should pass it today.

(Interruptions)

MR SPEAKER ' Yes, now, if it 1s not
passed by 3.30, then at the end of the non-
official day, the rest will be passed after
that Yes, thank you

SHRI P G MAVALANKAR ° We sho-
uld not do 1t after six (Interrupnions) let

us go beyond 330

MR SPEAKER No., Mr Mavalankar
Thereafter, there 15 private business. (Inrer-
ruptions) Or, instead of 3.30, we will take
up private business a lhittle later and make
it up at the end So, the private business will
be taken up at 4.30 pm.; and before that,
the Minister will have 20 minutes and then,
after that, everything will be guillotined,
including the Appropnation and ali that,
and also pot only 6, 7 and §; but he will
also introduce 9, 10, Gujarat Appropriations,
(vote on account) Ball and 11 and12; and do
this wonderful job in a short time. Hon.
Members who are desirons of moving Cut-
Motions may kindly send slips to  the
Table

PHALGUNA 30, 1896 {S4K4)
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DeMAND No, 2.--CouNciL. or MINISTERS
MR. SPEAKER : Motion moved.

“That & sum not  exceeding
Rs. 3,485,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying the
charges during the year ending on the
3)st day of March, 1976, in respect of
‘Council of Ministery’.”

DsManNd No. 3 —ELECTIONS
MR SPEAKER : Motion moved :

“That 3 som  not  exceeding
Rs. 9,11,000 on Revenue Account be
granted to the Preudent, out of the
Consolidated Fund of the State of
Gujarat, on account, for or towards defray-
ing the charges dunng the year ending on
the 31st day of March, 1976 in respect of
‘Blections’ "

DEMAND No 5§ —GENERAL ADMINISTRATION
DEPARTMENT

MR. SPEAKER : Motion moved

“That a sum not  exceeding
Rs. 22,80,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1976 in respect of
‘General Administration Depart e

Dimanp No 6 —FcoNOMIC ADVIKE AND
STATISTICS

MR SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 18,48,000 on Revenue Account be
granted to the President, out of the
Consolidated Fund of the State of Guja-
rat, on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1976, in respect.
of ‘Economic Advice and Statistics’.”
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Drmanp  No. 7.~0T1HER EXPENPITURR
TERTAINING TO GENERAL ADMINISTRATION
DEPARTMENT ¢

MR. SPEAKER : Motion moved :

“That a sam not  exceeding
Rs. 7,71,000 on Revenue Account and
not exceeding Rs 5,61,000 on Capital
Account be granted to the President,
out of the Consolidated Fund of the
State of Gujarat, on account, for or
towards defraying the charges during the
year ending on the 31st March, 1976
m 1espect of ‘Other Lipenditure pertain-
ing to General Administration Depart-
ment’ "

DeMAND NO 8 —FINANCE DFPARTMINT

MR SPEAKFR ° Motion movea :

“That a sum not  exceeding
Rs. 9,85,000 on Revenue Account be
granted to the President, out of the Con
sohidated Fund of the State of Gujarat,
on account, for or towards defraying the
charges during the year ending on the
31st day of March 1976, 1n respect ol
‘Finance Department’ "

DEMAND No 9 —Tax COLIFIION CH\RGES

(FINANCE DI PARTMENT)
MR SPEAKER . Motion moved :

‘*That a  sum not exceeding
Rs 1,08 10,000 on Revenue Account be
granted to the President, out of the ( on-
solidated Fund of the Statc of Gujarat,
on account, foi or towards defraymg the
charges during the year ending on the
31st day oif March, 1976 m 1espect of
*‘Tax Coltection Charges (Finance De
partment)

JO —TRFASURY AND AC

COUNTS  ADMINIS IRATION

MR SPEAKER ° Motion moved

“That a sum not  exceeding
Rs 54,74,000 on Revenue Account be
granted to the President, out of the

m%”ﬁ*

D1 MAND No

WIs-16 e

Consoliduted Fund of ghe State of Guja-
rat, on account, foy or towards defray-
Ing the charges during the year ending
on the 3ist day of March, 1976 in res-
pect "of “Treasury Accounts Adminfatra~
tion".

DiManp No 11 —PENSIONS AND OTHER

RengeMENT BENERITS

MR SPEAKER : Motion moved

“That & sum not  exceeding
Rs 1.96,65,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying the
charges duning the year ending on the
31st day of March, 1976, in respect of
‘Pensions and other Retirement Bene-
fits' >

12 —Q1HiR T APENDITURE
PIRTAINING TO FINANCF DFPARTMENT

MR SPEAKRFR Motion moved :

“That a sum not exceeding
Ry 7,4214000 on Revenue Account
and not exceeding Rs 16,14,000 on
Capital Account be granted to the Pre
sident, out of the Consolidated Fund of
the State of Gujarat, on account, for or
towaids defraying the charges during the
year ending on the 31st March, 1976
in respect of ‘Other Fxpenditure pertain-
ing to Finance Depaitment’ ™

DiMaNg NO 14 —LiGAL DEPARTMENT

MR SPFAKER : Motion moved :

‘That a  qum not exceeding
Rs 6,52.000 on Revenue Account be
granted to the President, out of the Con-
sohidated Fund of the State of Gujarat, on
account, for or towards defraying the
charges during the year ending on the
31st day of March, 1976, in respect of
‘f egal Department’ "
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Drmanp No. 15.—ADMINISTRATION OF Jus«

MR. SPEAKER : Motion nioved :

“That a sum not exceeding
Rs. 1,04,40,000 on Revenne Account be
to the Président, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1976 in respect of
‘Administration of Justice'."”

No. 16.—OTHER EXPENDITURE
PERTAINING Fo LEGAL DEPARTMENT

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 6,85,000 on Revenue Account and
not exceeding Rs. 11,51,000 on Capital
Account be granted to the President,
out of the Consolidated Fund of the State
of Gujarat. on account, for or towards
defraying the charges during the year
ending on the 31st March, 1976 in res-
pect of ‘other Expenditure pertaining to
Legal Department’.”

DeMAND No. 17.—~Foop aNp CiviL Sup-

PLIES DEPARIMENT
MR. SPEAKER : Motion moved

“That a sum not  exceeding
Rs, 2,36,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1976, in respect of
‘kood and Civil Supplies Department’.”

DeMAND No. 18.—CiviL SUPPLIES
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 6,69,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Guijarat,
on account, for or towards defraying the

PHALGUNA 30, 1896 (34K4)
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¢harges doring the year ending on the
“B1st day of March, 1976, in respect of
‘Civil Supplies’.”

DeEMAND No. 19.--FooD AND NUTRITION

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs, 61,53,000 on Revenue Account and
not exceeding Rs. 68,35,42,000 on Capi-
tal Account be granted to the President,
out of the Consolidated Fund of the
State of Gujarat, on account, for or
towards defraying the charges during the
year ending on the 31st duy of March,
1976 in respect of ‘Food and Nutrition'.”

Di MAND No. 20—OTHER EXPENDITURE PER-

LAINING FO +00D AND CiviL. SuppLIES Dx-
PARTMENT

MR. SPEAKER : Maotion moved :

“That a sum not exceeding Rs. 6,15,000
on Capital Account be granted to the
President, out of the Consolidated Fund
of the State of Gujarat, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1976 in respect of ‘Other Expen-
diture pertaining to Food and Civil Sup-
plie; Department’.”

DEMAND No. 22,—STATE LEGISLATURE

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 11,92,000 on Revenue Account be
granted to the President, out of the
Consolidated Fund of the State of Guja-
1at, ow account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1976, in respect
of ‘State Legislature’.”

DrMAND NO. 23—10ANS AND ADVANCES TO
GOVERNMENT SERVANTS IN GUJARAT Lk-
GISLATURE SECRETARIAT.

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 94,000 on Capital Account be granted
to the President, out of the Consolidated
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Fund of the Siste
count. for of towsrds defryying the
charges durmg the year ending om the
31st day of March, 1976 in respect of
Loans and  Advantes to Government
Serv&ms m Gujarat Legisiature Secreta-
nat’,

DEMAND No 24—AGRICULTURE, FORESTS
AND CO-OPERATION DEPARTMENT

MR SPEAKER Motion moved .

“That a sum not exceeding
Rs 6,08,000 on Revenue Account be
granted to the President, out of the
Consolidated Fuand of the State of
Guparat on account, for or towards
defraying the charges during the year
ending on the 3ist day of March, 1976,
m respect of ‘Agriculture Forests and
Co-operation Department’ ™

DEMAND No 25-—-COOPERATION

MR SPEAKFR Motion moved

“That a sum not exceeding
Rs 1,16,74000 on Revenue Account
and not exceeding Rs 55,03,000 on
Capital Account be granted to the Pre
sident, out of the Consohdated Fund
of the State of Gujarat, on account, for
or towards defraving the charges dunng
the year ending on the 31st March,
1976 m respect of ‘Co-operation’.”

DiMAND NO 26—AGRICULYURE

MR SPFAKER Motion moved °

“That a sum not  exceeding
Rs 3,13,84,000 on Revenue Account
and not exceeding Rs 63,78,000 on
Capital Account be granted to the Pre-
sident, out of the Consolidated Fund
of the State of Gujarat, on #ccount, for
or towards defraymg the charges during
the yeur ending on the 31st day of
March, 1976 in respect of ‘Agriculture”.”
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the stau of Guiauit on accoiit, for

or towards MW: the during
the year ending on the 3 y , of
March, 1976 n respect of ‘Minér frri-

gation, Soii Conservation and Area De-
Yelopment’.”

28—ANIMAL
AND DAY DEVELOPMENT

HussaNDRY

MR SPEAKER Motion moved :

“Yhat a sum hot  excesding
Rs 1.51,28,000 on Revenue Account hnd
not ckceeding Rs 6.67,000 ot Capital
Account be granted to the President,
out of the Consolidated Fund of the
State of Gujarat, on account, for or
towards defraymng the chaurges dunng the
the year on the 31st March, 1976 m
respect of ‘Animal Husbandry and Dairy
Dovelopment'

Dt MAND NO 29-—FISHERIES

MR SPEAKER Motion moved :

“That a sum not  exceeding
Rs 51,62000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending om
the 31st day of March, 1976, in res-
pect of ‘Fisheries’

DrwMand No —30-—FoResTs

MR SPEAKER * Motion moved :

“That a sum not exceeding
Rs, 86,13,000 on Revenue Account and
not exceoding Rs 31,86,000 cmm
Account be granied to the
out of the Consolidated Fund of me
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State , on aceount, for or
mufﬁ““mmumm
year ending the 31at March, 1976
in respest of ‘Forests'"

DeMaND No 31—OTHER EXPENIATURS PER-
TAINING TO ADRICULTIRE, FORESTS AND
CoOPERATION DEPARTMENT

MR. SPEAKER : Motion moved :

“Thst & sum not exceedmg
Ra. 40,38,000 on Capital Account be
§ranted to the President, out of the
Comsolidated Fund of the State of
Gujgrat, on account, for or towards
defraying the charges during the year
enchog on the 31st day of March, 1976:n
respect of ‘Other Expenditure pertain-
ing o Agriculture, Forests and Coope-
ration Department’.”

DiMand No 33—EDUCATION AND LaBOUR
DEPARTMEN]

MR. SPEAKER : Motion moved -

“That a sum not exceeding
Rs. 10,871,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending oo
the 31st day of March, 1976, in respect
of ‘Education and Labour Department’ ”

Drmanp No 34—StAaTE Excise
MR. SPEAKER . Motion moved :

“That a sum not exceeding
Rs. 10,81,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending on
the 31t day of March, 1976, in respecl
of ‘Slate Excise’.”

DeManD No 35—EDpUCATION
MR. SPEAKER : Motion moved :

“Thet = sum not  excesding
Re. 3507,43,000 on Revenue  Accbunt
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President, out of the Consolidated Fund
of the State of Guarat, on account,
for or towards defraying the chargey dur-
ing the year ending on the 3lst March,
1976 in respect of ‘Educstion’.”

DisMAND No. 36—LasotR AND EMPLOY-

MENT
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 66,29,000 on Revenune Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1976, in respect
of Labor and Employment’.”

DeMAND No 37— Sociar Secukity AND

WELFARE

MR SPEAKER : Motion moved :

*That a sum not exgecding
Rs 3,38,95,000 on Revenue Account and

not exceeding Rs. 4,89,000 on Capital
Account be granted to the President,
out of the Consolidated Fund of the
State of Gujarat, on  account, for or
towards defraying the charges during the
year ending on the 31st of March, 1976
mn  respect of ‘Social Secunty and
Welfare’.”

38—OTHER EXPENDITUE
DEPARTMENT

MR. SPEAKER : Motion maved :

“That a sum not exceeding
Rs 24,09,000 on Revenue Account and
pot exceeding Rs  37,63.000 on
Capital Account be granted to the
President, out of the Comsolidated Fund
of the State of Gujarat, on accoumt,
for or towards defraying the charges dur-
ing the year endihg on the 3ist day of
March, 1976 in respect of ‘Other Ex-
penditure pertaining to Educatiop and
Labowr Department’”
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Qesapnp No. 39—HoMe DEPARTMENT.
' MR. SPEAKER ! Motion moved !’

“That A sum ot exceeding
Rs, 545000 on Reveaue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1976, in respect
of ‘Home Department’ "

DEMAND No 40--Tax COLLFCTION CHARGES
(HOME DEPARTMENT)

MR SPEAKFR : Motion moved ¢

“That & sum not exceedmng
Rs. 7,23,21,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
oa account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1976, in respect
of *Tax Collection Charges (Home
Department)’.”

MARCH 21, 1978
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DgMAND No, 43—INFORMATION, PUBLICITY

v« AND TOURIEM
MR. SPEAKER : Motion moved :

“Tat 2 st  not  exceeding
Rs. 36,591,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending on
the 3lst day of March, 1976, in respect
of ‘Informantion, Publicity and Toutism’.”

DEMAND No. 44—OTHER EXPENDITURE

PERTAINING TO HOME DFPARTMENT,
MR SPEAKER : Motion moved :

“That a sum not exceeding
Rs 39.53,000 on Revenue Account
and not exceeding Rs 82,27,000

on Capital Account be granted to the
President, out of the Consolidated Fund
of the State of Gujarat, on account,
for or towards defraying the charges dur-
mg the year ending on the 31st
day of March, 1976 in respect of '‘Other
expenditure pertamning to Home Depart-
ment’.”

IDEMAND No. 41—PoLice
TMMAND No 45—INDUSTRIES, MINES AND

MR SPEAKER . Motion moved * POWFR DEPARTMENT

“That a sum not  exceeding
Rs 8,88,00,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1976, in respect
of ‘Police’.”

DEMAND NoO. 42—JAlLS
MR, SPEAKER Motion moved :

“That & sum not exceeding
Rs. 30,72,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1976, in respect
of ‘Jails’.”

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs 3,95000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending en
the 31st day of March, 1976, in respect
of ‘Industries, mines and Power Depart-
ment’.”

DrMAND No. 46—Tax CoLLFCTION CHARGES
(INDUSTRIES, MINFS AND Powrg DePART-

MENT )
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 6,59,000 on Revenue Accouat be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
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on account; for or towards defraying the
charges dyring the year ending on the
31st day of March, 1976 in respect of
“Tax Collection, Charges (Industries
Mines and Power Department)’.”

DEMAND NO. 47-—-STATIONERY AND PRINT-

ING
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,34,77,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1976, in respect
of ‘Stationery and Printing.”

DiMAND NO 48—INDUSTRILS

MR. SPEAKER : Motion moved :

“That a sum not exceding
Rs. 78,42,000 on Revenue Account
and not exceeding Rs 24,94,000

on Capital Account be granted to the
President, out of the Consolidated Fund
of the State of Gujarat, on account,
for or towards defraying the charges dur-
ing the year ending on the 31st day of
March 1976 in 1espect of ‘Industries’”

DEMAND NO 49 —MINLS AND MINERALS
MR. SPEAKER : Motion moved .

“That a sum not  exceeding
Rs. 29,06,000 on Revenue Account
be granted to the President. out of the
Consolidated Fund of the State of
Gujarat, on account, for or towards
defraying the charges during the ‘car
ending on the 31st day of March, 1976,
in respect of ‘Mines and Minerals’

DeManDd No  50—PoWER PROJECTS
MR. SPEAKI'R : Motion moved .

“That a sum not exceeding
Rs. 364300 on Revenme Acconnt
be granted to the President out of the
Consolidated Fund of the State «f
Gujarat, on account, for or towards
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defraying the charges during the vear
ending on the 31st day of Maich, 1976,
in respect of ‘Power Projects’.”

DrManp No. 51-—OTHiLR FXPENDITURE
PERTAINING TO INDUSTRIAL MINFS AND
POWER DLPARTMENT

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 10,66,000 on Revenue Account and
not exceeding Rs. 16,02,000 on {.apital
Account be granted to the Presudent, out
of the Consolidated Fund of the State
of Gujarat, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1976,
in respect of ‘Other Expenditure per-
taining to Industries, Mines and Power
Department’.”

~

DEMAND NoO  52—PANCHAYATS
HEALTH DEPARTMENTS

MR. SPEAKER : Motion moved :

“Yhat a sum not  exceeding
Rs 860000 on Revenue Account
be granted to the President, out of the
Consolidated Fund of the State of
Gujarat, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1976,
in respect of ‘Panchayats and Health
Department’.”

DEMAND No. 53—CoMmmuniTy DrFviLop-
MENT

MR. SPEAKER : Motion moved

“That a sum not exceeding
Rs, 3,31,52,000 on Revenue Account
be granted to the President, out of the
Consolidated Fund of the State of
Guyarat. on account, for or towards
defraying the charger during the year
ending on the 31st day of March. 1976,
in respect of ‘Community Develop-
ment'.”

AND

DEMAND No. 54—MEDICAL
MR. SPEAKER : Motion moved :

“That a sum not
Rs 7639000 on Revenue

exceeding
Account
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DEPARTMENT
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soding an the 31st day of March, 1976.
im respect of ‘Medical'”

DEMAND NO. 55—FaMiLy PLANNINO

MR. SPEAKER : Motion moved :

“fMhat a sum not  exceeding
Rs. 2,2743,000 on Revenue Account
be gramted to the President, out of the
Consdlidated Fund of the State of
Qujarat, on account, for or {owards
defraying the charges during the year
ending on the 31st day of March, 1976,
it respect of ‘Family Planning'*

DemaNd No  56—Pusiic Healin
MR, SPEAKER Motion moved .

“That a sum mot exceeding
Rs. 5,12,25,000 on Revenue Account and
not exceeding Rs 63,25,000 on Capital
Account be granted to the President, out
of the Consolidated Fund of the State
of Gujarat, on account, for or towards
defraying the charges during the vear
ending on the 31st March, 1976 in 1es-
pect of ‘Public Health'”

DeMAND No  57—URBAN DFVELOPMINT
MR. SPEAKER

“That a smm not  exceeding
Rs 73,57,000 on Revenue Ac.ount and
not exceeding Rs 42,000 on Captal
Account be granted to the President, out
of the Consolidated Fund of the State of
Gujarat, on account, for or towards de-
fraying the charges during the year
ending on the 31st day of March, 1976,
in respect of ‘Urban Development' ™

Motion moved °

DeEMAND No S8-—PANCHAYATI RAY
MR SPEAKER : Motion moved .

“That a sum not  exceeding
Rs. 1,57,42,000 on Revenue Account
be granted to the President, out of the
Consolidated Fund of the State ot
Qujarat, on account, for or towards

MR. SPEAKER : Motion moved :

“That sum  pot  exceeding
Rs. #2,29000 on Revenue Account and
not exceeding Rs. 64,67, on Capital
Account be granted to Pre wdept,
State of uhm.. on accquat, for or
wards defraying the charges during
year ending on the 3ist March, 1976
in respect of ‘Other Expendimn partain-
ing to Panchayats and Health Depart-
partment’ "

DeMAND No, 61—PusBLIC WORKs Drp-

ARTMENT
MR. SPEAKER : Motion moved -

“That a sum not exceeding
Rs. 11,97,000 on Revenwe Account
be granted to the President. out of the
Consolidated Fund of the State of
Gujarat, on account, for or towards
defraying the charges duning the year
ending on the 31st day of March, 1976,
n respect of 'Public Woiks Depart-
ment’.”

DiMAND NO 62—NON-RESIDFNTIAL BUIL-

DINGS
MR. SPEAKER - Motion moved :

“That a sum not  exceeding
Rs 3.78,46.000 on Revenue Account
and not exceeding Rs. 6580000 on
Capital Account be gramted to the
President, out of the Consolidated Fund
of the State of Gujarat. on accounnt, for
or towards defraying the charges during
the year ending on the 3Ixt Mhurch,

1976, in respect of ‘Non-Residental
Buildings".”
DeMaNp No. 63—HoUsING

MR. SPEAKER : Motion moved :

“That 2 sum not  exceeding
Rs. 1,31,000 on Revedue Account and
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ont of the Fund of the
State of Gujarst, on sccoumt, for or

wwlrds Mrlying ibe ¢ during
year énding oo the 3fst day of y
March. 1976, m respect of ‘Housing'.”

DEeMAND NoO. 64-—IRRIGATION AND  SonL
CONSERVATION

“That a sum mnot exceeding
Rs 15,2191,000 on Revenue Account
and not exceeding Rs. 20,47,83,000 on
Cagital Account be granted to the
President, out of the Consolidated Fund
of the State of Gujarat, on account. for
or towards defraying the charges during
the year ending on the 31st day of
March, 1976, In respect of ‘Irrigation
dénd Soil Conservation’.”

DeMAND No 63 —-PorTs
MR SPEAKER : Motion moved -

“That a sum not
Rs. 1,80,10,000 on Revenue Account
and not exceeding Rs. 1,29.20.000 on
Capital Account be granted to the Pre
sident, out of the Consolidated Fund of
the State of Gujarat, on account. for or
towards dafraying the charges during
the year ending on the 31st dav of
March, 1976 i respect of ‘Ports’ "

DeMAND No. 66—Roans AND BRIDGES
MR. SPEAKER * Motion moved *

“That a sum not  exceeding
Rs  7.53,38,000 on Revenue Account
and not exceeding Rs 2.76,94.000 on
Capttal Account be granted to the
President, out of the Consolidated Fund
of the State of Gwarat, on account, for
or towards defraying the charges dunng
the year ending on the 3ist day of
March, 1976, in respect of ‘Roads and
Bridges.”

exceeding

DrMAND NO. 67—GUIARAT CaPiTAL CoNs-
TRUCTION SCHEME

MR Speaker: Motion moved:
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“That a sum not Rs. 56,67,000
on Capital Account granted to the

President, out of the Consolidated Fund of
Siuate of Guyarat, on account, for or to-
wards defraying the charges during the

car ending on the 3ist day of March,

1376 in tespect of —“Gujarat Capital Cons.
truction Scheme'.”

DEMAND No, 68—07THER EXPENDITURE
PERTAINING TO PUBLIC WORKS DEPARTMENT
PusLic Works DepaRTMENT

MR. Speaker: Motion moved:

“That a sum not exceeding Rs. 9,28,000
on Revenue Account and not exceeding,
Ry 52.01,000 on Capstal Account be
granted to the President, out of the Consoli-
dated Fund of the State of Gujarat, on
account, for or towards defraying the
charges during the year ending on the 31at
day of March, 1976, in respect of ‘Other

£ \penditure pertaining to Public Works
Department’.”

DrMAND NO  70—REVENUE  DEPART-

MENT

MR Speaker: Motion moved:

‘That a sum not exceeding Rs. 16.05,000
on Revenue Account be granted to the
Preadent, out of the Consolidated Fund of
the State of Gujarat, on account, for or
towards defraymg the charges during the
year ending on the 31st day of March,
1976, in respect of ‘Revenue Department’.”

DFMAND No 78-—Tax CoLLLCTION
CHARGFS (REVENUE DFPARTMENT)

MR Spealer: Motion moved:

“That 4 sum not exceeding Rs. 98,49,000
on Revenue Account be granted to the
President, out of the Consohdated Fund of
the State of Gujarat, on account, for or
towards defraying the charges during the
year ending on the 31st day of March,
1976, in respect of ‘Tax Collection Charges
(Revenue Department)'.”
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Dnumu 'No. (‘
Bumcr Anmnm'nou

~MR. -Speaker: Mouon moved

“*fhat a sum of exceeding Rs. 1 26 ,43,000
on Revenue Account be granted to the
President, out of the Consolidated Fund of
the State of Gujarat, on account, for or
towards defraying the charges during the
year, ending on the 31st day of March,
1976, in respect of ‘District Admnistration’.”

DeMaND No. 73

RELIEF ON ACCOUNT OF NATURAL
/ CALAMITIES

MR. Speaker: Motion moved:

"“That a sum not  exceeding
Rs. 24,30.00,000 on Revenue Account and
not exceeding Rs. 2,30,00,000 on Capital
Account be granted to the President, out
of the Consolidated Fund of the State of
Gujarat, on account, for or towards de-
fraying the charges during the year end-
ing on the 3ist day of March, 1976 in
respect of ‘Relief on account of Natural
Calamities'.”

DEMAND No. 74
DaNGs DisTRICT
MR. Speaker: Motion moved:

“That a sum not exceeding Rs. 94,00,000
on Revenue Account and not exceeding
Rs. 2,81,000 on Capital Account be granted
to the President, out of the Consolidated
Fund of the State of Gujarat, on accouat,
for or towards defraying the charges during
the year ending on the 31st day of March,
1976 in respect of ‘Dangs District’.”

Demanp No. 75
COMPENSATION AND ASSIGNMENT

MR. Speaker: Motion moved:

“That a sum not exceeding Rs. 33,96,000
on Revenue Account and not exceeding
Rs, 8,34,000 on Capital Account be granted
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" Fund of ‘the State,
" for or towards defraymg the chnrges during

it

to the Presldent ouc nl tﬁe (,onsohdated
«,Gu;mt on aceount,

the year endms on the 31:: day of Margh,
1976 in respect of ‘Compensutmns and
Assignments’.”

DEMAND , No, 76

OTHER EXPENDITURE PERTAINING TO
REVENUE DEPARTMENT

MR. Speaker: Motion moved:

“That a sum not exceeding Rs. 14,83,000
on Revenue Account and not -exceeding
Rs. 58,78,000 on Capital Account bhe
granted to the President, out of the Con-
solidated Fund of the State of Gujarat, on
uccount, for or townrds defraying the
charges during the year ending on the 31st
day of March, 1976 in respect of ‘Other
Expenditure pertaining to Revenue  De-
partment’.”

DEMAND No. 78

MISCELLANEOUS GENERAL SERVICES
(GRENERAL ADMINISTRATION DEPARTMENT)

MR. Speaker: Motion moved:

“That u Supplementary sum not exceed-
ing Rs. 72,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat to
deiray the charges which will come in
course of payment during the year ending
the 3ist day of March, 1975 in respect of
‘Miscellaneous General Services {(General
Administration Department)".”

DeEMAND No. 11

SHCIAL SECURITY AND WELFARE (GENRAL
" ADMINISTRATION DEPARTMENT)

MR. Speaker: Motion moved:

“That a Supplementary sum not exceed-
ing Rs. 40,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat %o
defruy the charges which will come in
course of payment during the year ending
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the 31st day of March, 1975 in respect of
‘Social Security and Welfare (General Ad-
mmtration Department)’ "

14—FCONOMIC ADVICE AND
SIATISTICS

DrManp No

MR SPI AKER Motion moved

‘ fhat a Supplementary sum not exceed-
ing Re 22,889,000 on Revenue Account be
.1 nted 10 the Picsident out of the Con-
e idated Fund of the State of Guparat to
defray the <141 es which wall come n
course of pavment during the year ending
the 31st day of March 1975 1n respect of
‘I conomic Advice and Statistics’*

Dusanp No 17 — Sacks Tan
MR SPF AKFR Motion moved

‘Thit « Sunplementary sum not exveed
tng Ry 28 84,000 on Revenue Account be
stanted to the President out of the Con
«olidated Fund of the State of Gujarat to
defray the charges which will come in
coutse of pavment durine the year ending
the 3Ist dav of March 1975 1n respect of
Sides Tan

DiMasn No 21—FINANGE DEPARTME N

MR SPEFAKFR Motion moved

*That & Supplementary sum not exceed
ing Rs 170000 on Revenue Accoint be
gtanted to the President out of th: Consoli-
dated Fund of the State of Gujarat to
dufray the charges which will  come 1n
course of pavment during the year ending
the 31st day of March, 1975 1n respect of
‘Finance Department ™

D1 ManDp No 22 —~TR1ASURY AND ACCOUNTS

ADMINISTRATION

MR SPFARFR . Motion moved :

“That a Supplementarn sum not excecl-
tng Rs 11,07,000 on Revenue Account be
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granted to the President out of the Consoli-
dated Fund of the State of Gujarat to de-
fiay the charges which will come in course
of payment durmg the year ending the
31st dav of March, 1975 n respect of

rr)

‘Treasusy and Accounts Administration

DrmManp NO  23—PPNSIONS AND OTHERS
RETIREMENT BENEFITS

MR SPFAKER Motion movel

‘That a Supplementary sum not exceed-
my Ry 4495000 on Revenue Account
be granted to the Presidemt out of the
Consolidated ¥und of the State of Gujarat
to defray the charges which will come 1n
course of payment during the vear ending
the 31t day of Maich, 1975 in respect of
‘Pensions and other Retirement Benefits™ ™

DMaND No 25—COILECTION or
Fpucat1ioN CESs

MR SPFAKFR Motion moved

“That & Supplementary sum not exceed-
g Ry 1074 000 on Rcvenue Account he
granted to the President out of the Consoh-
dited }und nf the State of Gujarat to de-
fray the charges which will come 1n course
of pavment duning the year ending the 31st
dav of March, 1975 in respect of ‘Collec.
tion of kducation Cess *

DimManD NO 27 —FINANCE DePARTMEN [—
PLANNING MACHINTRY

MR SPFARLR Motion moved :

“That a Supplementary sum not exceed-
ing Rs 5,000 on Revenue Account be
granted to the President out of the Consoh-
dated Fund of the State of Gujarat to
defray the charges which will come in
course of payment during the year ending
the 31st day of Maich, 1975 m respect of
Finance Department-—Planning Machinery »
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DeMaND NO.  28—ARMINISTRATION OF
INDIAN PARTNERSHIP ACT AND OGENERAL
INsURANCE

MR. SPEAKER : Motion moved :

“That a Supplementary sum ot exceed-
ing Rs. 6,000 on Revenue Account be
granted to the President out of the Consoli-
dated Fund of the State of Gujarat to de-
fray the charges which will come in course
of payment during the year ending the 31st
day of March, 1975 in respect of ‘Adminis-
tration of Indian Partnership Act and Gene-
1al Insurance’.”

DeMAND NoO. 33-——ADMINISTRATION OF
JusTice

MR. SPEAKER : Motion moved :

“That a Supplementary sum not axceed-
ing Rs. 13,43,000 on Revenue Account be
granted to the President out of the Consoli-
dated Fund of the State of Gujarat to de-
fray the charges which will come in course
«of payment during the year ending the 31st
day of March, 197$ in respect of ‘Adminis-
tration of Justice’.”

DiManD NO. 35—OTHER ADMINIS [RATIVE
SERVICE (LEGAL DEPARTIMENY)

MR SPEAKER : Motion moved :

“That a Supplementary sum not cxceed-
ing Rs. 3,000 on Revenue Accourt be
granted to the President out of the Consoli-
dated Fund of the State of Gujarat to de-
fray the charges which will come in course

“of payment during the year ending the 31st
day of March, 1975 in respect »f ‘Other
Administrative Services (Leagal Depart-
ment)’.”

DrMAND NoO. 38 —I.OANS AND ADVANCLS TO
GOVERNMENT SLRVANTS IN LEGAL
DEPARTMENT

MR SPEAKER : Motion moved ¢

“That a Suplementary sum not exceed-
ing, Rs. 1,55,000 on Capital Account be
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granted 1o the President out of the Consoli-
duted Fund of the State of Gujnrat to de-
fray the charjes which will come in course
of payment during the year ending the 31st
day of March, 1975 in respect of ‘Losns
hnd Advances to Government Servants in
Legal Department’.”

DeManp No. 40--CiviL SuprLIes
MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 1,37,75,000 On Revenue Account be
granted to the President out of the Consoli-
dated Fund of the State of Gujarat to de-
fray the charges which will come in course
of payment during the year ending the 31st
day of March, 1975 in respect of ‘Civil
Supplies’.”

D1 MAND No 41—Foop AND CiviL SUPPLIES
DEPARTMENI

MR. SPEAKFR : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 81,000 on Revenue Account be
granted to the President out of the Consoli-
dated Fund of the State of Gujarat to dc-
fray the charges which will come 1n course
of payment during the year ending the 31st
day of March, 1975 in respect of ‘Food
and Civil Supplies Department’.”

DeMaND No 42 —Fuob AND  NUIRIINN
(Foop AND CIviL SUPPLILS DFPARTMENI)

MR. SPEAKFR : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs 8,26,000 on Revenue Ac-
count and not exceeding Rs. 5,63,000 on
Capital Account be granted to the

President out of the Consolidated Fund
of the State of Gujrat to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1975 in respect of
‘Food and Nutrition (Food und Civil
Supplies Department)’,”
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BEMAND NO. $3.—~COOPERATION (AGRI- DEMAND No. 58.—DAmY DEVELOPMENT

CULTURE FORESTS AND COOPLRATION
DEPARTMENT)

MR. SPEAKER : Motion moved :

“That a Supplementary sum npot ex-
ceeding Rs. 1,77,000 on Capital Account
be granted to the President out of the
Consolidated Fund of the State of
Gujarat to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1975
in respect of ‘Cooperation (Agricufture,
Forests and Cooperation Department)’.”

DeMaND No  55—~AGRICULTION  (AGRI-
CULTURE, FORESTS AND COOPERATION
DEPARTMENT)

MR. SPEAKER : Motion moved :

“That a Supplementary sum aot ex
ceeding Rs. 12,000 on Revenue Account
and not exceeding Rs. 8,18,13,000 on
Capital Account be granted to the
President out of the Consolidated Fund
of the State of Gujarat to defravy the
charges which will come in course oy
pauyment during the year endiag the
31st day of March, 1975 in respect of
*Agriculture (Agriculture,  Forests and
Cooperation Department)’ ™

MR. SPEAKER : Motion moved :

*“That a Supplementary sum not ex-
ceeding Rs. 94,000 on Revenue Accounmt
be granted to the President out of the
Consolidated Fund of the State of
Gujarat to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1975
in respect of ‘Dairy Development’.”

DeMAND NoO. 59.—~FIsHERILS.

MR. SPEAKER : Motion moved .

“That a Supplementary sum not ex-
cesding Rs. 1,000 on Revenue Account
be granted to the President out of the
Consolidated Fund of the State of
Gujarat to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1975
in respect of ‘Fisheries’.”

DEMAND No 60.-~FORESTS

MR SPEAKER : Motion moved .

“That a Supplementary sum not ex-
cecding Rs. 8,45,000 on Revenue Account
and not exceeding Rs. 1,000 on
Capital Account be granted to the

DirMann No  56—MINOR  JIRRIGATION
Sot. CONSERVATION AND AREs Drveror
MENT, (AGRICULTURE, FOrests anp Co-

President out of the Consolidated Fund
of the State of Gujarat to defray the

OPERATION DEFVELOPMENT)

MR. SPEAKER - Motion moved

*That a Supplementary sum not ex-
ceeding Rs  4,75,00000 on Revenue
Account and not exceeding
Rs. 1,33,00000 on Capital Account
be granted to the President out of the
Consolidated Fund of the State of
Gujarat to defray the charges which will
come in course of payment dunng the
year ending the 31st day of March, 1975

in respect of ‘Minor Irngaton Soil
Conservation and Area Development
{Agriculture, Forest and Cooperation

Department)”.”

charges which will come in course of
payment during the year ending the 31st
day of March, 1975 in respect of
‘Forests™.”

DEeEMAND No. 63 —STATF Excise

MR. SPEAKFR : Motion moved .

“That a Suppiementary sum not ex-
ceeding Rs, 80,000 on Revenue Account
be granted to the President out of the
Comsolidated Fund of the Siate of
Gujarat to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1975
in respect of ‘State Excise’."
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DEMAND No  65.—EDUCATION
BOUR DEPARTMENT

MR SPEAKER : Motion moved *

“That a Supplementary sum not ex-
ceeding Rs. 83,000 on Revenue Account
be granted to the Prcsident out of the
Consolidated. Fund of the Stote of
CGujarat to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1975
in respect of ‘Education and Labou:
Department’.”

AND  1aA-

DEMAND NO. 66.—FDUCATION

MR. SPEAKER : Motion moved .

“That a Supplementary sum not ex-
ceeding Rs. 3,39.88,000 on Revenue
Account be granted to the President out
of the Consolidated Fund of the State
of Gujarat to defiay the charges which
will come in couise of payment during the
year ending the 31st day of Maich, 1975

v

in respect of ‘Education’.

DeMAND No. 69 —HoUsING

MR. SPFAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 10.00.000 on Capitai Account
be granted to the President out of the
Consolidated Fund of the State of
Guijarat 1o defray the charges which wiil
come in course of payment duyne the
year ending the 31st day of March, 1975
in respect of ‘Housing’."

DrMaNnp No  71.—SoCIAL SICURITY AND

WELLARF (FDUCATION AND | ABOUR

D PARTMENT)

MR SPFAKER : Motion moved *

“That a Supplementary sum not ex-
ceeding Rs. 17,30.000 on  Revenue
Account and not exceeding Rs, 15,00.000
on Capital Account bc granted to the
President out of the Consohdated Fund
of the State of Gujarat to defray the
charges which will come in comse of
payment during the year ending the
31st day of March, 1975 in resmect of
‘Social Security and Welfare (Education
and Labour Department)”.”
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DrManND No. 72.~—EDUCATION AND Lasour
DEPARTMENT—PLANNING MACHIRERY

\

MR. SPEAKER ! Mation moved :

“That 8 Supplementary sum fot ex-
ceeding Rs. 8,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat
to defray the charges which will come in
course of payment during the jear end-
ing the 3lst day of March, 1975 in res-
pect of ‘Education and Labour Depait-
ment —Planning Machinery'.”

Di MAND NoO  74—TaAxLS ON VEHICLES

MR. SPEAKER :

“That a Supplementamy sum not exceed-
ing Rs, 3,43.21,000 on Revcnue Account
be granted to the President out of the
Consohdated Fund of the State of Guja-
rat to defray the charges which will come
in course of pavment dunng the veur
ending the 31st day of Maich. 1975 in

LR

respect of ‘Taxes on Vehicles'.

Motion moved :

D MAND NO 758—OTHLR TAYLS aAND DUTIES
COMMODITIES AND SERVICIS (HOME
DEPARIMENT)

MR. SPEARER : Motion mored :

“That a Supplecmentary sum not evceed-
mg Rs 27,000 on Revenue Account  be
granted to the Piesident out of the Conso-
lidated Fund of the Stete of Guiarat to
defray the chairges which will come 1n
course of paymenm during the year end-
ing the 11st dav of March, 1975 in res-
pect of ‘Other Taxes and Duties on
Commodities and Services (Home Depart-
ment)”.”

DrManp No. 76 —HoME DEPARTMENT

MR. SPEAKFR : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 1,05,000 on Revenue Account be
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granted to the President out of the Conso-
tidated Fund of the State of Gujarat to
defray the charges whick will come
couree of t during the year ending
the 31st day of March, 1975 in respect of
‘Home Department’.”

DEMAND No. 77.—POLICE

MR. SPEAKER : Motion moved .,

“That a Supplementary sum not exceed-
ing Rs. 2,88,97,000 on Revenue Account
be granted to the President out of the
Consolidated Fund of the State of Guja-
rat to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 197§ in
respect of ‘Police’.”

DeManp No. 78 —JamLs

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
mg Rs. 12,19,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Guijarat to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1975 in respect
of ‘Jails".”

DrMAND No. 79.—OTHER ADMINISTRATIVE
Services (HoMe DCPARTMENT)

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 11,16,000 on Revenue Account he
granted to the President out of the Conso-
lidated Fund of the State of Gujarat to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1975 in res-
pect of ‘Other Administrative Services
(Home Department)'.”

11 1.§5,75-9
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Demand No. 82
SocIaL SECUNMITY AND WELNARE
(HoME DEPARTMENT)

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 32,000 on Revenue Account be
granted to the President out of the Conso-
lidated Fund of the State of Gujarat to
defray the charges which wifl come in
course of payment during the yecar end-
ing the 31at day of March, 1975 in res-
pect of ‘Social Security and Welfare
(Home Department)’.”

DemanD No 84 —TounisM
MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 1,000 on Revenue Account be
granted 1o the President out of the Con-
solidated fund of the State of Gujarat to
defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1975 in respect
of ‘Tourism.”

DEMAND No. 86.—
OTHFR TAXES AND DUTIES ON COMMODI-
TIES AND SERVICES (INDUSTRIES, MINES
AND POWER DEPARTMENT)

MR. SPEAKER : Motion Moved :

“That a Supplementary sum not exceed-
ing Rs 90,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat to
defray the charges which will come in
course of payment during the vear end-
ing the 3ist day of March, 1975 in res-
pect of “Other taxes and dufies on com-
modities and services (Industries, Mines
and Power Department)'.”

DEMAND No. 87.—STATIONERY AND
PrINTIRG

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 22,14,000 on Revenue Account be
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granted to the President out of the Con-
solidated Fund of the State of Gujarat
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1975 in respect of
‘Stationery and Printing".”

DEsMAND No. 88.—PENSIONS AND OTHER
RPTIREMENT BENEFITS (INDUSTRIES, MINES
AND POWER DEPARTMENT)

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 1,03,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1975 in
reapect of ‘Pensions and other Retirement
Benefits (Industrics, Mines and Power
Department)”.”

DeMaNp No. 90.—INDUSTRIES, MINES AND
POWER DFPARTMFNT

MR. SPEAKER : Motion moved *

“That a Supplementary sum not excecd-
ing Rs. 93,000 on Revenue Account he
granted to the President out of the Con-
solidated Fund of the State of Gujarat to
defray the charges which will come in
course of payment during the year ending
the 3l1st day of March, 1975 in respect
of ‘Industries, Mines and Power Depart-
ment’.

DeMAND No. 94 -—INDUSTRIES

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 43,32,000 on Revenue Account
and not exceeding Rs. 17,40,000 on Capi-
tal Account be granted to the President
out of the Consolidated Fund of the State
of Gujarat to defray the charges which
will come in course of payment during
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the year ending the 31st day of March,
1975 in respect of ‘Industries’.”

DeMAND No. 97 —~Power PROJECTS

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 5,00,00,000 on Capital Account
be granted to the President out of the
Consolidated Fund of the State of Gujarat
to defray the charges which will come in
course of payment during the year end-
ing the 3ist day of March, 1975 in res-
pect of ‘Power Projects’.”

DEMAND NO. 105.—PANCHAYATS AND
HEALTH DEPARTMENT

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 143,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Guijarat to
defray the charges which will come in
course of payment during the year ending
the 31st day of March. 1975 in respect
of ‘Panchayats and Health Department".”

DeMAND No. 107.—MEDrCAL

MR. SPEAKER : Motion moved °

“That a Supplementary sum not exceed-
ing Rs. 1,11,50,000 on Revenue Account
be granted to the President out of the
Consolidated Fund of the State of Guja-
rat to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1975 in
respect of ‘Medical’.”

DeEMAND No. 108 —FAMILY PLANNING

MR. SPEAKER : Motion moved :

“That a Supplementary sum not cxceed-
ing Rs. 1,000 on Revenue Account be
granted to the President out of the Conso-
lidated Fund of the State of Gujarat to
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defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1975 in respect
of ‘Family Planing’."

PHALGUNA 30, 1896 (SAKA)

1975.76 258

course of payment during the ycur cnd-
ing the 31st day of March, 1975 in res-
pect of ‘Loans and Advances to Govern-
ment Servants in Panchayats and Health

Department’.”

DEMAND NO 110 —UrBAN DEVELOPMENT DEMAND NO. 119 —~OTHER ADMINISTRATIVE

(PANCHAYATS AND HEALTH DEPARTMENT)

MR, SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 6,00,000 on Capital Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat to
defray the charges which will come in
course of payment during the year end-
ing the 313t day of March, 1975 in res-
pect of ‘Urban Development (Panchayats
and Health Department)’.”

DeMAND No. 113.—PANCHAYATS AND
HeaLTH DEPARTMENT PLANNING
MACHINERY

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
tng Rs. 3,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat to
defray the charges which will come in
course of payment during the year ending
the 3ist day of March, 1975 in respect
of ‘Pamchayats and Health Department—
Plannig Machinery'.”

DeMAND No. 116 —~LOANS AND ADVANCES
T0 GOVERNMENT SERVANTS IN PANCHAYATS
AND HEALTH DEPARTMENT

MR. SPEAKER : Motion moved :

“That a Supplementary sum not cxceed-
ing Re. 15.48,000 on Capital Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat to
defray the charges which will come in

Services (PUBLIC WORKS DEPARTMENT)

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 30,00,000 on Capital Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat to
defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1975 in respect
of Other Administrative Services (Pub-
lic Works Department)”.”

DeMmanp No. 120~Houana (Pusiic
WORKS DEPARTMENT)

MR, SPEAKER : Motion moved :

‘that a Supplementary sum not exceed-
ing Rs. 1.06,34.000 on Capital Account
be granted to the President out of the
Consolidated Fund of the State of Gujarat
to defray the charges which will come in
course of payment during the year ending

the 3st day of March, 1975 in respect
of ‘Honsing {(Public Works Depart-
ment)".”

DemanDp No. 122 —Pustic WoRks
DEPARTMENT

MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 3,60,000 on Revenue
Account be granted to the President out
of the Consolidated Fund of the State of
Gujarat to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1975 in respect of ‘Public Works Depart
ment’."”
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DEMAND No,124 —IRRIGATION
MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 1,53,46,000 on Revenue
Account and not exceeding
Rs. 12,76,76,000 on Capital Accvunt be
granted to the President out of the
Consolidated Fund of the
State of Gujarat to defray the charges
which will come in course of payment
during the ycar ending the 31st day of
March, 1975 in respect of ‘Irrigation’.”

DeMAND No. 125 —PorTs

MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 9,50,000 on Revonue Ac-
count and not exceeding Rs. 1,00,000 on
Capital Account be granted to the Pres:-
dent out of the Consolidated Fund of the
Stat. of Gujarat to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1975 in respect of ‘Ports”.’

DeMAND No0.126 —GLImING CLUBS

MR. SPEAKER . Motion moved °

“That a Supplementary sum not ex-
ceeding Rs. 1,18,000 on Revanue Ac-
count be granted to the President out of
the Consolidated Fund of the State of
Gujarat to defray the charges which will
come in course of payment during the
year emting the 31st day of March,
1975 in respect of ‘Giliding Cluby.’

DEMAND NoO. 127 —~R0ADS AND BRIDGES

MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex
ceeding Rs. 1,000 on Revenue Account
apd not exceeding Rs. 2,35,00,000 on
Capital Account be granted to the
Prosident out of the Consolidated Fund
of the State of Qujarat to defray the
charges which will come in coumse of
payment during the year ending the 31st
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day of March, 1975 in respect of ‘Roade
and Bridges’.”

Di MAND No. 128 -—~GUJIARAT CarITAL
CONSTRUCTION SCHEMS

MR SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs 1,33,00.000 on Capitul Ac-
count be gianted to the President out of
the Consolidated Fund of the State of
Gjarat to defray the charges which will
come iff course of payment during the
year ending the 31st day of March,
1975 in sespect of Gujarat Capital Con-
struction Scheme'.”

DeMAND No. 131--LOANS AND ADVANCRY
T0 GOVERNMENT SERVANTS IN PuUBLIC
WORKS DEPARTMENT

MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 10,15000 on Capital Ac-
couni be granted to the President out
or the Consolidated Fund of ths State
of Gujarat to defary the charges which
will come in course of payment during
the year ending the 31st day of March,
1975 in respect of ‘Loans and Advances
to Government Servants in Public Works
Department’.”

DFMAND No0.132 ~LAND RLVENUE
MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs, 44,50,000 on Revenue Ac-
count be granted to the President out of
the Consolidated Fund of the State of
Gujarat to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1975
in respect of ‘Land Revenue’.”

DEMAND No. 137-—DISTRICT ADMINIST-
TRATION
MR. SPEAKER : Motion movad ¢

“That a Supplementary sum not ex-
ceeding Rs. 42,23,000 on Revenue Ac-
count be granted to the President out of
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the Comsolidated Fund of the State of
Guiarat 1o defray the charges which will
come in course of payment dunng the
year ending the 31st day of March, 1975
in respect of ‘District Administration”,”

DEeMAND No. 138 —MISCFLLANEOUS
GENERAL SERVICES (REVENUE
(REVENUE DEPARTMENT)

MR. SPEAKER . Motion moved .

“That a Supplementary sum not exceed-
mg Rs. 415,000 on Revenue Account
be granted to the President out of the
Consolidated Fund of the State of Gujarat
to defray the charges which will ccme in
course of payment during the year ending
the 31st day of March, 1975 in respect of
‘Miscellaneous General Services (Revenue
Department)’.”

DEMAND No. 139-—URBAN DLVELOPMEN!
{REVENU¥ DI PARTMI NT)
MR SPEAKER . Motion moved .
“That a Supplementary sum not exceed-
ing Rs. 1,50,000 on Revenue Account
be granted to the Prewdent out of the
Consolidated F und of the State of Guyarat
to defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1075 in respect of
“Urban Development (Revenue Depart-
ment)".”

DEMAND NO. 140—S0CIAL SECURIf)Y AND
WELFARE (REVFNUL DFPARTMENT)
“MR SPEAKFR : Motion moved .
“That a Supplementary sum pot exceed-
ing Rs. 28,99,000 on Revenue Account
be granted to the President out of the
Consolidated Fund of the State of Gujarat
10 defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1975 in res-
pect of ‘Social Secruity and Welfare
(Revenue Department)’.”

DeMAND No. 141-—RELIEF ON ACCOUNT
OF NATURAL CALAMITIES (REVENUE
DEPARTMENT)

MR. SPEAKER : Motion moved :
“That a Supplementary sum not exceed-
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ing Rs. 35,00,000 on Capital Account
be granted to the President out of the
Consolidated Fund of the State of Gujarat
to defray the charges which will come in
course of payment during the year end-
ing the 3ist day of March. 1975 in
respect of ‘Relief on account of Natu-
ral Calamities (Revenue Department)’.”

DeMAND No. 142-—DANGS DISTRICT

MR. SPEAKER . Motion Moved :

“That a Supplementary sum not exceed-
ing Rs. 33,57,000 on Revenue Account
be granted to the President out of the
Consolidated Fund of the Stuc of
Gujarat to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1975 in respect of ‘Dangs Dustnct’.”

DeMand No. 144-—COMPENSATIONS AND
ASSIGNMENTS (REVENUE DEPARTMENT)

MR SPEAKER : Motion moved *

“That a Supplementary sum not exceed-
ing Rs 10,00,000 on Capital Account
be granted to the President out of the
Consolidated Fund of the State of Gujarat
to defray the charges which will come
m course of payment during the year
ending the 3ist day of March, 1975
mn respect of ‘Compensationy and As-
signments (Revenue Department)'.”

DFMAND No. 146-—LOANS AND ADVANCES
TO GOVERNMENT SERVANTS IN RLVENUE
DEPARTMENT

MR. SPEAKER . Motion moved :

“That a Supplementary sum not cxceed-

g Ry 200,000 on Capital Account
be granted to the President out of the
Consohidated Fund of the State of
Gujarat to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1975 in respect of ‘Loans and \dvances
to Government Servants in Rcvenue De-
partment’.”

The hon Members may move their cut
motion,
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SHRI A 5 CHAVDA (Paian) : Y beg
to move

“That the demand for grant
account under the Head Election
reduced to Re. 1.”

{Failure to hold early elections of
the Legislative Assembly of Guja-
rat (1.

“That the demand for grant on
account under the Head Tax Collection
Charges (Finance Department) be re-
duced 10 Re 1.

[Mobilisation of fresh tax revenue
of rupees 2289 crores in 197475
without the assent of Parliament (2)}

SHRI P. G. MAVALANKAR (Ahme-
dabad) : I beg to move :

“That the demand for grant
account under the Head Flections
reduced to Re. 1.”

on
be

on

be

{Deliberate and indefimte postponc-
ment of elections for the new Vidhan
Sabha in Gujarat. (3)}.

“That the demand for giant on
account under the Head Gencial Ad-
ministration Department be reduced to
Re. 1.

{Failure to help the Administration
in Gujarat to plan and implement the
various developmental projects In the
State in a proper and balanced man
ner (4)].

“That the demand for grant on
account under the Head Tav Collec-
tion Charges (Financc Department) be
reduced to Re. 1

[Collecting large sums of revenue
through notifications and without the
proper and prior assent of Parlia-
ment(5)]

“That the demand for grant on
account under the Head Education be
reduced to Re. 1”

{Failure to provide fully and ur
gently the funds and the educational
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framework and the nicesssry physical
facilitics for the Introduction of the
Higher Secondary Education pattern

(10+2+3) in Gujarat from June,
1975.(6)]

“That the demand for grant on
account under the Head Education be
reduced to Re. 1."

{Failure to implement the earlier
U.G.C. revised pay scales (prior 1o
Sen Committee Report) for the
teachers of the Gujarat Agricultural
University.(7)]

“That the demand for grant on
account under the Head Irrigation and
Soil Conservation be reduced to Re. 1.

[Signing 2 limited accord on the
Narmada walers at & umc when the
State of Gujarat has no popular -
nistry.(8)]

“That the demand for grant on
account under the Head Gujarat Capital
Construction Scheme be reduced to
Re 1~

[Failwe to toke proper and urgent
steps for the continued development

of Gandhinagm, the new capilal  of
Gujarat. (9)]
“That the demand for grant on

account under the Head Relief on e
count of Natural Calamities be reduced

to Re 1™
[Failure to give substantinl  and
immediate financial assistance  for
massive drought relief operations in
Gujarat. (10)] .
DR. LAXMINARAIN  PANDI YA
(Mandsaur) : 1 beg to move :
“That the demand for grant on
account under the Wead Flections be

reduced by Rs. 100."

{Postponement of electiots in Gujarat
against the wishes of the people. (11)]
“That the demand for grant on

account under the Head Genernl Ad-

ministration Department be reduced by
Rs. 100.”
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[Indifference towards providing Whether 1 have cause or not, that does

transport and drinking water facilities
to the people in backward areas of
Gujarat and also towards their deve-
lopment 1n other fields (12)]

“That the demand for pgrant on
account under the Head Irrigation and
Soil Conservation be reduced by
Rs 100"

[Delay in settling inter-State water
disputes in a just and practicable man-
ner (13)]

“That the demand for grant om ac-
count under the Head Irrigation and
Sml Conservation be reduced by Rs. 100.”

{Declay in providing necessary funds
for mter-State water project known
as ‘Mahi Project’. (14)).

“That the demand for grant on
account under the Head Relief on ac-
count of Natural Calamities be reduced
by Rs. 1007

[Delay in providing necessary and
adequate relief measures for the
droughthit people in Gujarat. (15)]

MR. SPEAKER : The cut montions are
alwo before the House.

MR. SPEAKER : Now, Mr Dinen
Bhattucharyya
SHRI DINEN BHATTACHARYYA

(Serampore) : The point or order 1s that
it would not be necessary for you to go
into all these complicated matters, if they
had held the elections before this budget
was prepared. So, my first point is this,
that there should not be any delay in hold-
ng the election in Gujarat. (Interruptions)
At the earliest, because there are reports
appearing that the electroral roll is com-
plete and delimitation is complete Then,
what is the difficulty in holding the clection ?
The only difficulty that I can presume is
that the Congress Party led by Shrimati
Indira Gandhi is not yet confident that it
will win the elections there in Gujarat.
That i« why it is delayed. (Interrupfions)

not matter. The people of Gujarat matter
and they want their own representatives;
but it is sure that at the present moment
you will not be in a position to get majo-
rity there That is why yon are taking this
step of passing the budget here in parlia-
ment where yon have got only 24 Members,
whereas in the Assembly, people's reaction
could be reflected. So. my first point is
this, that the elections to the State Legis~
lative Assembly shovld not be delayed and
that State should not be kept under the
Gowvernor’s rule any more ; and that elec~
tion should be held. Sir, from the Budget,
it appears that as in the General Budget,
wherein we have seen that the common
people are bBeing taxed, here also the affiu-
ent sections have not been touched in the
matter of taxation. On the other hand,
some concessions have been given to them.
On perusal of the Budget which has been
placed here, I find that the maximom tax
to be reatised is from the Sales Tax. It
means that the common people will have
to share the major burden of taxation
to proposals. There are so many other items,
but the time at my disposal is short. So.
I will simply come to other important
points.

So far as 1 know, there are 19 districts
in Gujarat. Out of these 19, 14 are report-
ed to be drought affected and in most of
the places even the drinking water is not
available Inthe Fourth Plan it was decided
that they will sink 1,000 tubewells on
the basis of ‘no resources’ As there was
no resource of any water anywhere in
those villages, 1 am doubtful whether
those 1,000 villages have been covered
under ‘No resource scheme'. Apgain
2,000 new tubewells are going to he sunk
in those villages 1 am doubtful whether
thut will be done or not

Looking to the pitiable conditions there,
a Member belonging to the ruling party
from Kutch has passionately appealed to
the Gcvernment here to at least take care
of these areas so that minimum drinking
water may be provided to them not only to
the peaple of Kutch but to other areas also
where the people are suffering. 1 know,
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the relief measures that have been under- cases. There is no reason why thoy should

taken in the drought affected
most insufficient. 1 was jutt
some Gujarat Members sitting in
ress benches, they were also complaming
that from the fair price shops very seldom
the villages get even the munimum quan-
tity ot wheat or bajara and sugar. That is
the condition everywhere over there.

In the urban arcas a large number of
workerd are affected because of the closure
of the third shift in the cotton mills in
Ahmedabad. 1 have personally seen there
that more than 10,000 workers have been
without employment for a long time and
the management there are raising the plea
that stock are being accumulated, so they
cannot run the third shift. On enquiry
it was found that these stocks are fake
stockr, because the management wants o
create such an atmosphere in the country
as if there is a scarcity of cloth, They are
doing this to achieve the purpose of fixing
any price for any quality of cloth.

In some mills which are run by the
National Textiles Corporation, even the
minimum labour was laws are not imple-
mented. That is why a big demonstration
was organised by the working class there in
Ahmedabad to place all these grievances
there.

Another point which I want to mention
is that the recommendations of the Engi-
neering wage Board have not yet been imp-
lementod in many factories and especially
in the factories which are using very mo-
dern machines These Engineering Wage
Board recommendations are not imple-
mented because the total number of emp-
loyed persons there is less than 50. This
is an injustice to them. I would plead with
the Minister to see that the Fngineering
Wage Board’s recommendations are also
applied in case of the factories where there
are less than fifty workers working.

There is also the problem of the recom-
mendotions of the Minimum Wage Com-
mittee for the printing press workers. In
their case also even the meagre amount
rocommended by this Minimum Wages
Committee have not been given in many

be deprived of these little benefits which
have been accorded to them by the Mini-
- mum Wages Committes,

14 brs.

And, regarding the lay-off that has taken
place in the textile inills, in most of the
cases, the lay-off benefit has not also been
given to them as per the law, We have dis-
cussed Gujarat only yesterdsy and we have
seen hew oftén the minimum requirements
as per law and as per provisions of the
Constitution have not been complied with.
They have just forgotten these things. They
prepare the budget in the same way. The
cases of these poor workers are always for-
gotten and these people are being deprived
of their legitimate rights. I have several
other points and I wish to point out a
most relevant point. There is one Counsul-
tutive Committee, In regard to this presen-
tation of Budget before the Parliament, that
Consultative Committee there has n0t been
consulted. They have not done that while
presenting this budget in Parliament, which
has been prepared by breaucrats there in
Gujarat. My question is, what is the ob-
Jection,

MR SPFAKER . Mr. Dinen Bhatta-
charyva, just a minute, Before I go, I
wish to say this. I am very happy that the
suggestions, whatever they were, which
were given, have been accepted by the
Ministry. T have been informed by the hon.
Munister that the Finance Ministry have
agreed to issue a corrigendum omitting the
amount in guestion. This is instead of an
amendement. I think that solves the pro-
blem. He says : “The procedure is accep-
table to the leaders of Opposition to whom
I have talked. The corrigendum accordingly
is being issued.” This, they have seant for
my information. I thought I should share
it with you. I am very happy that this was
not & question of prestige, but this was a
question of applying the points of Consti-
tution and procedure. I am wery greatful
that this matter has ultimately been re-
solved, T hope such attitudes do help the
House in the long run. Thank yeu very
much.
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SHRI P. G. MAVALANKAR (Abhmeda-
bad) : Why opposition only, ‘entire House’
he should have said,~not the leaders of
the Opposition only.

MR. SPEAKER : Anyway, that has been
resolved without much difficulty. The credit
goes 10 Mr. Sezhiyan,

14.04 BouRs
{MR DEPUTY SPEAKER in the Chair]

SHRI DINEN BHATTACHARYYA :
Mr. Deputy Speaker, Sir, you bave per-
hapg heard me say this, Regarding the Con-
sultative Committee, I asked, is it a show ?
It is to be kept only as a show-piece ?
When the Consultative Committees are for-
med, that means when there is no
Assembly, that Consultative Committee
will be consulted. My question is why
the Consultative Comittee meeting was not
called when the budget proposal was to be
placed before Parliament. Not only this,
1 have seen that to-day, that is, cn 21st,
meeting has been called. Here the Speaker
gives his ruling that this must continue;
and everything regarding Gujarat is not
yet finished. The Home Minister has called
a meeting to pass two bills. Provisions are
also there in the budget. What an anomaly
it is 7 This is the attitude of this Govern-
ment or the attitude this ruling party is
taking.

SHRI P. G. MAVALANKAR : Mr.
Bbattacharyya, four meectings were called
but there was not much discussion.

MR. DEPUTY-SPEAKER
Order.

SHRI DINEN BHATTACHARYYA
After the meeting, 1 raised a very per-
tenent question. Whatever you may say
here, your proposals describe that there
were disturbances, drought etc., etc. What
were the disturbances there ? I want to
know. The people had expressed their
feelings—their grievances, And as a result
of that, you had to dissolve the Assembly
I do not know how you can get away with
this sort of expression that ig given here,
When I put a question in the Consultative

Order,
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Cqmmmee meetng that there were atro-

MR. DEPUTY-SPEAKER : Mr. Bhatta-
charyya, how do you expect the Finauce
Minssier to reply to all these things ?

SHRI DINEN BHATTACHARYYA :
He has now come with the budget. I am
within the scope of that.

MR DEPUTY-SPEAKER : That is a
different matter. There was scope when the
extension of President’s Rule came up be-
fore the House. You will here coafine our-
self to the financial matters.

SHRI DINEN BHATTACHARYYA :
But, they bave asked for money for the
police It was they who committed the
atrocities on the people. 1 asked a question
on that. They kept silent and no answer
was given to it.

MR DFPUTY-SPEAKER : Now, you
will please conclude

SHRI DINEN BHATTACHARYA

May 1 know how much time I  have
taken ?
MR DUPTY-SPFAKER : I do not

Anow yhen you started. You must have
taken more time.

SHRI DINEN BHATTACHARYYA :
No, Sir.

MR. DEPUTY-SPEAKER : I sbhall
check up.

SHRI DINEN BHATTACHARYYA :
Let me finish. I again repeat that there
should not be any delay in holding the
clections Already people’s feelings are
there. The Government must make an im-
mediste amnouncement about the elections
in Gujarat.

SHRI D. D. DESAI (Kaira) : Mr.
Deputy-Speaker, Sir, Gujarat i3 enter-
1ng into a worst and most critical phase of
this fumine that lies before us. Next six
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months would be quite critical, We have
just now seen the urgency for the a@pproval
of the budget so that we can meet this
situation.

MR. DEPUTY-SPEAKER : Just 8
minute, Mr. Desai, I am not taking your
time. We must work out on the basis of
these two hours. Mr. Bhattacharyyn was
entitted to five minutes but he had taken
fifteen minutes

SHRI DINEN BHATTACHARYYA
No. Sir. In between there was a change-
over of Chairmen.

MR. DEPUTY-SPFAKER : I am not
blaming you. My object in saying it is this.
1 would only request you all to confine
yourselves to five minutes each

SHRI NATWARI.AL PATFL (Mch-
sama) : We should have at least seven
minutes.

MR. DEPUTY-SPEAKFR : Who has
allotted ?

SHRI NATWARLAL PATEL * You
have tc allot, We tequest you to allot seven
minutes at least

MR. DFPUTY-SPEAKER : All 1right
But, within seven minutes, you must con-
clude.

SHRI D. D DFSAI : Sir, though there
had been some cnticism about the way in
which the Budget has been prepared. 1
would say that on the whole, the money
has been well spent and thc Government
has been frugal. They have lived within the
means and if you go into the details of the
expenditure, you would find that there is
no real cause for any suspicion or doubts.
We had lost a lot of time on technical
matters and figures. T am not going into
the details.

Sir, presently, we are faced with scarcity
and certein other difficulties in regard to
availability of foodgrains, water, employ-
ment and those sorts of things. The ques-
tion i of finance. I would request the Gov-
erament of India that finance to the extent
necessary should be provided. Tn fact, if
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you wilt kindly look into the Budge!, you
will find that practically nb provision or
reducea provision bhas beean made for
power. This is an important aspect. Today,
we may be in a good position in regard to
power not only because of better power
generation, but because industriatisavion in
Gujarat on account of the inability of the
State Government to provide fumds  has
gone down

The other issue is in regard to public
scctor projects Sir, Central Government,
as you Anow, is not giving public sector
project to Gujurat of a nature which
are related to items other than petroleum.
Sir, 1 would say that for irrigation for
power and for all these items, unless funds
ae provided 1t is not possible for the
St te (iovernment, when 1t is undertaking
programmes 1 regard to scarcity and even
famine conditions. to implement the plans
m the proper manner.

Now, Sir, the finance sources have been
questioned We have the question of roy
alty on oil which has been undecided for
a long time During the last two Budget
discussions, T had suggested that the guin
amount should be split. The Government
is earning on sale of petroleum products
a huge amount of money. Everybodv Is
running to these Arab countries Here,
whether it is Gujarat or Assam, in both the
cases, the limitation ig in regard to funds.
I would suggest that instead of allowing
the matter to be left at that stage, Gove-
ernment should take immediate measures by
which the amount from oil which the
Central Government earns or gain is split
with the State Government in an equi-
table manmer.

Then, there is the auestion of irriga-
tion. In our state, famine conditious hawe
arisen on acount of shortage of water. The
water of the Narmada are flowing before
the eves of the people of Gujarat into
the sca. Irrigation projects like Kadana
dam are held up on acount of shorfage of
funds even, though  construction wus
started. T would suggest in spirit of the
Narmada Partial arrangements in respect
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of four projects in Gujarat and four pro-
jects in Madhya Pradesh, that at least
Narmuda Canals works should be starwed
ummediately. After all, we are sure to build
the Nawagam dam whatever may be the
height that may be decided by the Tribu-
nal.

Now, 1 would like to mention about
industiialsation,. Sir, in the State of Guja-
rat, industrialisation has almost come to a
siandstifl. Unemployment  has grown to
such an extent that the situation in the State
hus beécome almost intolerable. Industria-
lisatior can take place only when funds are
available and it 18 amazing that funds with
the Gujarat State Financial Corpuration,
the Guwarat Industrial Investment Corpora-
tion and other financial instituions have
dried up. There are no funds wih them.
Even the promised amounts are not forth-
coming There are a large number of peo-
ple—! would not name myself-——~who have
undertaken projects on the assurance of the
State and who have gone to the State but
we find that nothing is progressing. People
ate not provided with any funds This 13
the situation. This has arisen on account of
the State having raised and exhausted all
the recources which are within its power
and which could be given by the people.
There is a guit in Agriculteral products
such as cotton and tobacco It 18 common
knowledge that in groundnutg the oil mil-
lers are losing money. The agencies of the
Government of India should enter the
market to see that funds are released for
these people, T suggest that the Bhavanagar-
Tavaour line and Kanadgani-Modesa line
should be taken up. I had already request-
ed the Railway Minister; but that would
stilt require some pressure. The road pro-
jects and the port projects are all at a
standstilt How are we going to develop the
State 7 Even if this budget 1t passed,
there i no provision in this budget to
take care of all the projects, Industrial pro-
jects such ms the sector project, petro-
chemicals, tyres, etc. had been put on
shelt for one reason or another. The de-
posits of Gujarat in the 14 nationalised
banks stand at Rs, 725 crores or 750 crores
whereas advances to Gujarat are Rs. 450
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crores. In other words Rs. 300 crores of
Gujarat State are diverted. The deprivation
of the State has left it barren. I conclude
by suggestng that our Government should
take particular care to see that develop-
ment work takes place in Gujarat.

SHRI H. N. MUKHERIEE (Calcutta—
North-East) : I am not surprised that the
House is depleted and as for myself I
feel rather sickened as I have waited and
watched the proceedings on this issue. As
you know very well, because you were in
the Chair most of the time yesterday, it
was thunks mainly to our friend Era Sez-
hiyan the watchdog of the Consolidated
Fund of India, we discovered, how not
only was the House being taken for
granted but also how the House was being
tahen for a ride and the constitutional
provisions were simply being pushed off
the table

MR DEPUTY-SPEAKFR : The House
discovered itself.

SHRI H N, MUKHERIEE : The Houss
has been able to find only a male-shift
solution of the matter. The discovery is
something on which you have compli-
mented the House and particularly Mr.
Seczhiyan. Bat what worries me is the fact
that this is the symptom of the attitude of
the Governmefit. I am very sorry for my
friend, the Minister of State whom ¥ did
not expect to be able on the spur of the
moment to answer the kind of question
which came up. The matter has been
hanging fire since yesterday and I did ex-
pect that the Law Minister would come
here and at least offer whatever explanation
he might have in mind. I did expect this;
the Home Minister should have been pre-
sent on this occasion. For the last five
or six years or even more perhaps a cus-
tom or a kind of convention has been
manufactured so that the Treasury Bes-
ches are usually empty when things happen
and now in regard to Gujarat we are
treated to this Nind of spectacle which is a
completely sichening spectacle.

T think Shri Bhattacharyya pointed this
out. The Home Minister has had the
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gumption to call & consultative committen allocated by the Centre, it the Centre is

moeting for this evening while the Budget not ready to do so and the result is that

would be a seitted fact. He did not have they go on.with tinkering linle relief mea-
sures, If that is done thoy cannot have

the common sense to call & meeting of the
consultative committee earlier so that at
least some of the budget proposals could
have been discussed. Gujarat is being de-
prived for longer than is essential of the
right to self-Government and also good
Government because perhaps good Govern-
ment is not to be had on this side of

the golden gates of paradise.

But at any rate if the Gujarat Assembly
was there they could discuss the Budget.
And you tell me to finish in seven minutes,
Luckily I do not belong to Gujarat. 1
ouly take the clue from some of our pairo-
kar friends from Gujarat who tell me some-
thing, but that is not sufficient. That Is
an expression which has just acquired cur-
rency. I happen to have got very kind as-
sistance from some of my Guijarati friends,
but even so we are not in a position to
say anything in this House because bureau-
crats are in power. We are told from
time to time that the cream of the civil
service is looking after Gujarat. If this is
the way in which the cream of the civil
service works, then God helps our country.

The main point which has to be stressed
over and over again is that Gujarat must
have her own Assembly and the elections
are being postponed repeatedly. And in the
meantime what they have done is to post-
pond even the Panchayat elections by seven
mounths till the end of the year. Why don't
they be more honest about it and say that
till next year nothing is going to happen in
Gujarat? Let them come out. Things being
as they are, T am personally not unready
to accept even that kind of suggestion, but
they are not honest about it.

We are told so much about the drought
and distress conditions, and there is no
doubt about it that the Gujarat Government,
such as it is, is tinkering with relief. Com-
pared to that the matter of voluntary effort
is a great deal more laudable. And they are
tinkering with relief because they cannot
get such money as they need. A sum of
probably Rs. 100 crores is required to be

Minister of State having a baby to tend, &
very uncomfortable baby for the time
being, it is not his fault, it is the fault of
this Government.

I learn also that out of 10,000 villages
affected by severe water shortage, water
supply through tankers has been arranged
for 170 villages or so, At least the problem
of water supply could have been met if they
had two to three hundred tankers supplying
water to the different villages.

1 see also that friends over there like
Mr. Mehta talk so often about Kutch. I
read a long time ago about certain schemes.
Kutch was a kind of area where the Plan-
ning Commission found it very congenial
und easy to set up a cheese making factory,
but nothing has been done though years
have passed. Nothing happens to get done.

There is the Narmada waters question.
7 was in Ahmedabad nearly 20 years ago
and I saw a sort of muscum where there
was a map showing how, if the Narmada
waters were controlled and preperly divided
between the States which were butting on
it, wonderful results would ensure. For more
than 20 years the thing has been hanging
fire. The Prime Minister had at one point
of time said that she was going to take up
the matter for her own adjudication. She
did not like the baby over much, she threw
it aside. I do not know where it is now and
how long it will take for the Narmada
waters to be used by the people of the
region, But the main question is that the
people of Gujarat must have their own
Assembly where they can in their own way
discuss matters relating to themselves, but
Government is proceeding in a manner
which seems rather suspicious and shows
also that they have got a peculisr guilty
feeling in regard to conducting elections.
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Last your there was an upsurage. If a de-
mocratic party was proceeding in a princi-
pled manner to tackle it, obviously they
should have been in a position to face the
people of -Gujarat which is traditionslly a
Congress supporting State where the likes of
us do not get a voting at all, but they do
not have that sense of courage and charac-
ter. They have a guilty conscience and that
is why with the bureaucrats in power every-
thing is in & mess and the mess would not
be corrected till there is a drastic solution.

SHRI NATWARLAL PATEL. (Meh-
sapa) : I must thank you for giving me
an opportunity to speak on the Gujarat
Bill. Sir, my State is facing an un-prece-
dented drought situation this year. Last
year, there were heavy floods in the State
and the entire agriculture was damaged.
Not only that, people living on the banks
of rivers were the worst sufferers as they
became homeless. Year before last there
was a country-wide famine and Gujarat
also was affected badly. This year, mon-
soon failed miserably. There was no mon-
soon crop and our poor farmers have
little source of irrigation for growing rabi
crop particularly wheat. They bave no irri-
gation facilities for long staple cotton also.
looking at this drought situation in the
State, I understand, the Gujarat Government
has taken a number of steps to fight the
situation. This drought situation has created
a number of problems in the State-—drink-
king water problem, problem of fodder and
especially the problem of famine. At pre-
sent, there are some villages where drink-
ing water difficulties are still there. Gujarat
Government is aware of this. There is no
doubt about it. But there is a financial
comstraint and I am afraid, the whole
programme initiated by the Gujarat Govern-
ment will suffer for want of adequate
finance. That is why, 1 would like to draw
the atiention of the hon. Minister to this
very important point. ¥ am afraid, Gujarat
Government will not be able to face the
un-precedented situation unless and untii
adequate finance is made available to them.
That is why, T would like to request the
hon. Minister to give adequate finance from
General Budget to the people of Gujarat.
As s matter of fact, at present, whatever
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is being given, is from Plap funds and we
are oot getting any finance from the Central
Fund or from the General Budget in the
name of famine, Therefore, again, ¥ would
like to request the hon. Minister to see that
adequate finance is given not only trom
Plan Budget but from General Budget also.
In Gujarat, the growers are growing long
staple cotton and, as a matter of fact, I
can say that the people there are being put
10 great misery becausc there is no market
at present there. They are not getting even
the cost price of the production. We have
discussed this matter many times on the
floor of the House either in the form of Cal-
ling Attention or in some otber form. Any-
way, 80 far as the Commerce Ministry is
concerned, they say that they are very keen
to see that price support should be given
to cotton growers throughout the country
and particularly in Gujarat State but they
do not have adequate finance with them. In
that case, 1 would request the hon. hnance
Minister to see that adequate finance should
be given to Cotton Corporation of India,
to textile mills of this country and Coope-
ratives so that this problem of long staple
cotton especially in Gujarat State can be
easily solved.

One thing more, I would like to bring
to the notice of this House. About seven
lakh labourers are working in relief works
They are working for eight hours but they
are not getting even Rs. 3 per day. They
are doing very hard work for eight hours.
They are digging very hard lands and stilt
they are not puid even Rs, 3. I have mvsclf
visited a number of relief works and when
I saw these people working there, I reali-
sed that it was really a very tremendous
job and they should be given at least Rs. 3
I understand the Gujarat Government i
following some old famine manual, That
famine manual must be revised again so
that these people should be given Rs. 3.
per day. And if you do not do this,
you are doing a great injustice to the
poor labourers of this country. This is
a socialist Government and I must expect
from a socialist Government at least this
much. We had raised this matter in the
Consultative Committee meetings and the
hon, Minister was kind enough to say that
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he would look into all our demainds sym-

sympathy will not save the hongry people
country from dying. Mere
is
a

R
i

not a substitute for food-

43t
sz
g
i
|
£

‘EgEs’
3 EFS
Ei?i?;
THLL
fh
bsited

i
g %,
g
HE
F3i’s
il
§!§§;§2=

point As far as Gujarat State 11 concerned,
we have taken some irrigation projects
already in hand like Kadna and Dharos,
etc. These projects have been suffering

the hon, Minister to give us finance spe-
<ially 10 finish these already taken in hand.

e wnltwreraw ot (wwetT) sosm
o, W oavee ¥ A @ amw wrwn & ofy
urewr § o 7 o & afa s 8 ek
wreaT § 1 T woere dfgr T Ay TEw
et oo e wwe ¥ wEew ¥
fww were difyam & e famay fear om
ag gt Rwr, w ewwre fF dew & gfx
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ot wgr wme wreer mt 8, i W wTos
Yo Prrawr o oo & Praffer af-
fafudt ®Y mfcs worr wifid @ b o
qfor vt @ ¥ ey guingd oy i
W el 1wy € s} e
ate ot fir gurd Fraffes woere Y, ¥
oW freft o it W ¥ zrw wo oy
Tt uwefr weer €Y Wm ovev A
wr §, Wi oF wealt vl & g ey e fs
ar ¢ Fraffer oft T g, ag AW
gt afcqn fmr wer 40 & wgw oW
fos gy e e & fird o wowre i gat
wdl ¥ fydt e ¥ yo nfw wir B
g @x @ oy ww Pl woed)

g o seram W farefra ey wraver @
YT wATA SEATRT &7 TIaed § I % aR
¥ ¥t fro® wm ¥ o7 o @ fed wwTT
w W 3w o o www A I
wet aw o, gar wnn Wk W@ @ fea-
et ¥ e & 20 wvw Wi dife g
X ¥ Faw 5 ATw ¥ ¥ AN A o
gveTe AT X A6, A W wd f v
#) 7 3q & W oAl 7 I WA

AR & 15 FAE 7o AT SRETA fow
t,mwmmam-nmﬂt
firit wTT WY W B O6W 50 SOF ¥o W
o s Wizt sfred d@ W
o W @ Wk gw dfe

g wmr it wdr werk # @ o g
g T ¥ amy wr fogaw €Y oS
wray, 5T sarr wely & QT W v i A
frc & gy wmwr Regew & o wer war
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wlr W % v w1 i O fawrk &
spyrqr W W §efr 2ak 9w ofr A
IUNF AT AT wwar § ) afew @ & fe
ofT A% TF ARAT FF FAL T & wQ-
am§ & wo AwyT ® w7 wsf fag-
zrar wrar =ifgd

agt aF Iwf QAT w oAew ¥ el
foa wwivr & vy ¥ 5 oxw ® fad st
far T Wil Bfew asx ¥ 3w fam
* ok oot wor W wEvaT gAY WIS
A QAT & @ * @, W oraw W
TR & v ¥ 3, oo W AD T
wary afe %@ gryai oW QT W fam
W @ W X AT AT IR A §
wwdr & faurk Ny gfaatd ag ey § faw
¥ e w1 0 ¥ faesre B wewm &
oy wt Rt g wavae £
W o g7 fear ww arded

AET T HTEAT P WIVTT A X7 WA §
warwe 3 9q gfiw & & vy ) fem
¢ fam & oAy owd A 39 W oA
Twga geerT & fey, o owr fad o A
T fegr ot ¥ ot wrvre A A waw
@ Sar & ofomw gg & fE e G
WTT KA ¥ A owwd I At ¥ g
i & & @ v g § O oo WY
oA & hwe X sy e @, Wni
frd TR e o A, o § Rl e
M Biwt ¥ wma X oo @ &

PHALGUNA 30, 1896 (SAKA) Grants (Gajarat) 282
1974-75

wgt aw fag saAw o goa § 1w 1
demeem fyew & v WO wOET ST
t faret awz ¥ magdy A fwwr v
o hiT ¥ owagd ¥ o wiwe wede
ses &1 wewrewt 3 oy § ot e I
wfgi| ova w3t & ohei & wrR %
wrdt oz wgr Y v R v koW
aq AR & gT ¥ g9 & avew §
ot agr qx frsfer g1 wwenr ot W B
HUETT IWT §1 % Auegmi AT WA
AT W AEAT § | 4T WORIC AR O AHEA™L
st e ¥ wwe o £

w0 ww @ f& B4 oy fewdl, fewd
Tt & e ¥ A el few gim R
frmfonr ot § awr o Y Ja AW
¥ o ¥, gur v AR A AR AN ®
A ¥ wd gork § R E & wft wdhew
wavn @ wrvatay X% 1 awy AW AW AR
g oag W T v xw ¥ g
¥ feeafadt & feq T WM PTn Wy
§ o foT & I T W gO W dew
i 1% & o) ¥ fafeey @ mo 6
uAET ¥ @R oA {oOw i g o
Wafrig frafem w03, 18 w0 8 g
g
DR. MAHIPATRAY MEHTA (Kuich):

Sir, this is a routine budget. There is
nothing speciat in it

MR. DEPUTY SPEAKER : Something
very special has taken place,

DR. MAHIPATRAY MEHTA : The
only special thing was with regard to the
procedural matter. Otherwise, there is noth-
ing special. People are mainly concerned
with the relief that the budget will give.
Unfortunately, this is a deficst budget to the
extent of Rs. 3.27 crores. It i said that
they are carrying this deficit izom the last

budget.

The main question is the unprecedented
drought prevailing in Gujarat today. Up to
this time, Government has spent only
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. In this deficit budget,
have asked only for Rs. 1§ crores
the total at the most will come to
50 crores. I think this is spmething
does not inspire any confidence
people. Even during the last famine,
amount spent was Rs. 81 crores and
t was at a time¢ when the foodgrain
were not so high as they are today
there is famine, the people should
paid according to the prevailing prices
foodgrains, As has been rightly pointed
out by some friends, people do not get
even Rs. 3, I toured the whole of my taluha
with the concerned Government officers and
newspaper men., There was not a single
earth-work where the people used to get
Rs. 3. I do agree that in the DPAP and
forest works, people used to get Rs. 3, but
not for earth-work. Even tools are not
supplied. How do you expect the people to
dig out the earth 2 I find that
even this Rs. SO crores they are
going to spend from the plan estimates.

Gujarat is the mose misunderstood
State, with the most imbalance in develop-
ment. There is huge disparitv If you g
to Gujarat, you will find that from Ahme
dabad to Surat, that 200 miles strip 15 be-
ing developed. There are 21 per cent sche-
duled castes and scheduled tribes. The rest
of the entire Gujarat State remains back-
ward. Government themselvcs appointed to
a committee to go into this matter. That
committee has prepared a master plan ac
recently as December, 1974 irom which 1
quote

“Still the fact remains that Kutcbh is
one of the 10 backward districts
of the State. However, even am-
ongst the backward States, Kutch
is so economically and industrial-
ly backward that it goes well be-
low the least developed of the
other 9 backward districts, There-
fore, considerable efforts and in-
vestment will have to be made to
bring it to the least level of the
average backward district.”

This Is the finding. There are 1eporis
and ¥ should like to know what you sre
going to do about the recommendations.

EERIPEEF
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It is we people who have deposited the
most in the small savings in the whole of
India. Tuke any district. In spite of the
difficulties, the Kutch people have gone
everywhere in the world and by their blood
and sweat, they have brought wealth to
our country. &t is we people, let me tell
you, who have made the largest public
contribution. In the whole of India, Kutch
stands as the first district in small savings.

It is not only that We do not want
money. ] have said repeatedly that we
do not want money. Let us pleass have
infrastructure. This booklet is here. It
has made some recommendations, The
government has agreed to those recommen-
dations. There should be a Development
Board for Kutch 7t is our right. It has
to take up the responsibility to develop
Kutch. When they handed it over to
Gujarat, in spite of our desire not to go
there, we never wanted to go but we were
forced to go into these different geographical
conditions of India, that has marred our
development, Firstly, we went with Maha-
rashtra, As I was saying, it is our right.
The Joint Select Committee of both the
Houses of this hon. Parliament has given a
guaraniece. It i, not the Boundery Com-
mission that has given the gnasantec. You
will find that this has been put in Article
371(2) of the Constitution and that pro-
vision should be implemented immediately
and Kutch should be given the Develop-
ment Board. The same thing was in Maha-
rashtza  There are three divisions here—
Kutch, Saurashtra and Gujarat. Gujarat is
made up of three units. Maharashtra also
is made up of three units.—-Vidarbha,
Marathwada and the rest of Maharashtra.
The Chief Minister traditionally comes turn
by turn. In the Jast Ministry you will find
that Kutch had no representation, not a
single Member for it. I want you to see the
attitude and the mentality, We are being
neglected absolutely because we are a small
State Let me tell this from the floor of
the House. If you want us to speak the
language of the people of Andhra we are
prepared for it. People should not think
that we do not know how to speak that
language. But for the sake of the tradition
of Gujarat of which we are a past, we do
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pot do so. It shall not be taken as a weak-
ness. ¥ you are to do so and if there is
uo other go then we will be forced to
speak that language.

MR. DEPUTY-SPEAKER : 1 hope the
Minister takes note of that.

DR. MAHIPATRAY MEHTA : There-
fore, 1 want to suggest to the young linance
Minister to convey to the Government our
feelings. As I have said in Rajya Sabha,
if India lives, Kutch lives. That is our
attitude. But we should not be taken for
granted. We have had enough of sufierings
This drought sitvation has taken out the
blood from every villager and if you vist
the villages you will find skeleton. There-
fore, my only request is that whatever Gov-
ernment recommendations are there, they
should be implemented. In the matter of
planning, in this budget, the districts are
not taken es a unit. The main thing that
should be taken for consideration is: how
many families are living below the poverty
line? The budget should be framed on that
basis.

MR. DEPUTY-SPEAKER ° You have
made a very telling point about Kutch.
Don’t dilute it.

DR. MAHIPATRAY MEHTA : There
is another plan which has come here.

MR. DEPUTY-SPEAKER : Let the
warning given by you stay in the mind of
the Government. That s important. So,
please conclude with that.

Shri 1. M. Gowder.

*SHRI J. MATHA GOWDER (Nilgiris) :
Mr. Decputy Speakler, Sir, I am thankful
to you for giving me an opportunity to
express my views on behalf of my party
the Dravida Munnetra Kazhagam on the
Budget of the State of Gujarat for the
year 1975-76.

Sir, the State of Gujarat is under the
second spell of President’s Rule. The
President's Rule is imposed on a State or
it is extended for a second term only on
the report submitted to the President by

———r——

*The original speech was delivered in
Tamil.
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the Governor of the State, giving out the
necessity for such an imposition. When the
Proclamation of President’s rule is placed
on the Table of this House, the Report
of the Governor is also appended to that.
Here, when the President's Rule in Gujarat
has been extended, I do not know whether
the Governor of Gujarat submitted his Re-
port to the President. This doubt has arisen
in my mind because of the fact that such
a Report of the Governor has not been
placed on the Table of the House along
with the Presidential Proclamation extend-
ing the President’s Rule in Gujarat.

SHRI P. G. MAVALANKAR (Ahmeda-
bad): It is a fact that no Report of the
Governor has been placed on the Table
of the House.

SHRI J. MATHA GOWDER : I would
like to know whether it is not the
constitutional duty of the Government to
place on the Table of this House the Gover-
nor’s Report along with the Presidential
Proclamation. 1 am sure that the entire
House will express its displeasurc over this
serious lapse of the Government. I would
also lihke to know why this constitutional
duty has not been discharged by the Govern-
ment.

Cominrg now to the Budget of the State
of Gujarat, you know the situation much
better than all of us My party leader, Shri
Era Sezhiyan, has brought to your notice
yesterday and today the constitutional irregu-
lazties which have been committed by the
Government in the preparation of Gujarat
Budget. You were good enough to uphold
his view-point. Today the hon. Speaker
also stated that he was tmn full agreement
with the points raised by Shri Sezhiyan.
‘The hon. Minister of State for Finance has
also conceded the constitutional validity of
the points raised by Shri Sezhiyan. In view
of the fact that the people of Guarat
would be put to great difficulty if the Bud-
get is not approved by this House, Shri
Sezhiyan has agreed to the suggestion of
the hon. Speaker in regard to the necessity
for approving this Budget today.

Here, I would like to point out that Shri
C. Subramaniam, the senior Minister of
Finance, is conspicuously absent. He should
have been present in this House to answer
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b the gaestioms of constitutional irfegulaci-
tiew i the Gujarat Budget instead of placing
Bis jrnior Minister in an awkward predica-
ment. I know Stri C. Stbramaniam pesson-
ally for three decades. I was also in the
Congress Party. 1 have seen him as the
Pinance Minister in the State of Tamil
Nadu. He knows how to extricate himself
from this kind of serious situations.

It is known to all of us that when the
State of Gujarat is under President’s rule, it
is the responsibility of the Union Finance
Ministry to formulate and present the State
PBudget in this House. It should have be-
come clear to all the Members in this House
that the Union Finance Minister has not
cared to go through the Budget of Gujarat
which has been presented fo this House. He
does not know how the finances are being
managed in the State of Gujarat under the
President’s Rule. This is the type of intevest
which he tukes in the finances of the State
of Gujarat which is under the President’s
Rule and which has been afflicted by seri-
ous drought.

But the Unlon Finance Minister, Shri
C. Subramaniam is heenly interested in other
things. I do not want to criticise the afloca-
tion of Rs. 25 crores as Central Assistance to
the State of Gujaratfor drought relief mea-
sures. I am saying this only to show how
Shri C. Subramaniam acts and reacts to the
political needs of the ruling Congress Party.
In Gujarat he is keeping mum and he does
not say a single word about the supervision
of the accounts of Central Assistarce to
drought relief. He Lknows how to butter
his bread. If he does that in Gujarat, the
people of Gujarat will not support the ruling
Congress Party; he will not be ablc to win
over the people of Gujarat to the side of
the Congress Party. But in Tamil Nadu,
where the Opposition D.M.X, Party is in
power, he waats to kill two bitds with one
stone. He wants to discredit the ruhng
Opposition Party in the State by saying that
the Centre has the right to supervise the
accounts of the Central Assistance of Rs, 7
croces given to Tamil Nadu for drought
refief measures. Simultaneously, he wants
to create & place for the Ruling Congress
Party in the State of Tamil Nadu by
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giving an fmpression {9 them that
he is the overload of all the finances fn
the country. He is an adept in adjusting
himself to the political exigencies. All that
he wants is, he shonld fefain his power at
any cost. That is possible only when the
Congress Party comes back to power in
Tamil Nadu. Without a base in Tamit
Nadu, he is not likely to last long at the
Centre,

MR. DEPUTY-SPEAKER : You are
speaking on Shri C. Subramaniam, and not
on the Gujarat Budget.

SHRI J. MATHA GOWDER : I am try-
ing to point out that the financial interests
of the States in the coumtry are hot going
to be protected so long as Shri C. Subra-
maniam continues to be the Finance Minis-
ter at the Centre. When he is not genume-
ly interested in helping his own brethren in
Tamil Nadu, when he wants to exploit the
miseries of his own kith wnd kin in Tamil
Nadu for his political emls, you can well
imagine whether the State of Gujarat will
ever get justice in his hands. When he
wants to prove to the people of Tamil
Nadu that he is the only enardian of pub-
lic money, he is absent in this Houss when
our DMK. [leader, Shri Sezhivan hus
proved to the hilt that in the Budget of
Gujarat under the President's Rule, for
which Shri C Subtamaniam 1 responsible,
there are serious constitutional irregulari-
ties and the public money has been spent
without proper sanction of thic House This
also shows that Shri C Subramaniam will
not hesitate to stoop to any level to achieve
his political ends.

With these words, I conclude.

Wit srcfu Twe wdw () IR R
i ooff & qof wzdw o wwdw @
77 fair o wEEE Q) A 9Ed WT
faaT AT qr | I WY & AT T &
oot feafaae o faare sy wifgd
W ourdew & I fawr & da § ok
wifas for F o guly duv gor & 9w
o fararx fiear arg o gt Frdndy welf
aferre wom g T roe WY @ fofe
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o WY W W WY F v foee
of, af wfearf @ 1w dw ey
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uy gy wwet awe dw fewr § Ak

w fag & vt g 3w g alR e
aerEwEr g1 & v @ fdwa son
wwar g fe wyosy efchem dnd o s
T X FER N OWET ¥ faqe v
aifed | o @ AG farl &

SHRI H. M. PATEL (Dhandhuka) :
Mr. Deputy-Speaker, Sir, first of all, I
would refer to the points raised by Shri
Sezhiyan and say, how greatful this House
should be to him for his having drawn
our attention to the fact that a certain
amount of indiscipline— that is not what
he called—but that is what it amounts to—
has gradually crept in our admimstration
and it 13 deplorable. It becomes particu-
larly deplorable when it enters the Finance
Ministy The lump sum provision and the
use of contingency tunds in the way in
which they appear to have dope can only
be deprecated because they constitute really
bad budgetttng T would not like to say
more on this subject; it has ben discussed
enough and I have no doubt that adequate
attention will be paid.

MR. DEPUTY-SPEAKER : And the
the Government has made amends.

SHRI HH M PATEL ° What ] feel
very concerned about 1s the atutude of
the Government and other Members of
this House They look upon this as merelv
techmical errors, as if there is no substance

involved T would only sound a
note of waming that in financial
matters, the piovisions of the Con-

stitution and the powers of this House
are most important for the presenation of
our democratic system and I hope that
meticulous attention would be paid by the
Finance Ministry fo them. We have the
President’s Rule in Gujarat and the interets
that the Central Government takes in the
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these could be settled by some agreement,
why could they not proceed and settie
something in regard to the main project
of the Narmada also? Could they not
say “Let us get on with the business on
some basis” which would mean progress.
Because, when we take up this project in
hand, it is going to take not less than
ten years to implement it. Yet, how much
is Narmada's completion going to mean
to the country, not only to Gujarat but
to the country. 70 lakhs acres of land
would be provided with assurcd water
supply. A few days back the (overn-
ment stated that 117 irrigation projects
are held up because of inter-State river
disputes. ‘These 117 projects arc expect-
ed to irrigate also roughly 70 lakhs acres
of land.

PHALGUNA 130,

This one river project In Gujarat alone
would mean 70 lakhs acres. The pro-
jects in Madhya Pradesh would mean
another 30-—40 lakhs acres of land. That
shows how important this project is It
is astonishing that a project of this im.

portance should be held up for over
nearly 15 years now . . .
MR. DEPUTY-SPEAKER : What can

the Gujarat budget do ubout it?
come under Irrigation.

SHRI H. M. PATEL :
what it can do.

SHRI PILOO MODY (Godhra)
are doing the same thing today.

SHRI H. M. PATEL : I will confinc
myself only to the Budget and I will
point out how in every way it is rclevant

LEENE Y

MR. DEPUTY-SPEAKER :
factor also is relevant.

SHRI H. M. PATEL : I will not ex-
patiate more on that then, except to
point out that the Narmada has as much
water as the three rivers in the north,
viz., Sutlej, Beas and the Ravi which carry
as much water—and most of which is
fortunately used as the Narmada carries
regularly to the sea. I hope that the
comscience of somebody in authority
would prick.

1t will

I will point out

: You

The time
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I would like to refer to one other
matter . . .

MR. DEPUTY-SPEAKER : And that
should be the last.
SHRI H. M. PATEL : All right. I

would now refer to the question of edu-
cation.

SHRI PILOO MODY : Kindly, sit
back and enjoy yourself,
MR. DEPUTY-SPEAKER : I wish I

had the avoirdupois that you have.

SHRI H. M. PATEL : Sometime back
there was a question in this House and
in reply to that question, the Education
Minister had said that the Government
of Gujarat had received the John Com-
mittee report. The John Committee re-
port was in regard to certain University
problems. When he was asked how long
it will take to give effect or take deci-
sions on the recommendations of that Com-
mittee, he said, ‘I shall ascertain. but it
will be done as speedily as possible.” We
still do not know what has happened.
And it is well over a year that the Go:-
ernment has received this report and no
action is taken on it. I do not know
why they should not take a decision
when they are taking decisions on matters
like the mew scheme of higher secomdary
education viz. 10+2+3. In regard to
that teo, the State is going ahead. But,
here, I think the absence of the Legislative
Assembly is most feltt The people are
definitely very much concerned about the
implementation of this new pattern. The
Government has taken a decision that it
is to be implemented as from 1976. But
the concern of the people arises from
the fact that all the steps necessary to be
taken before it is implemented have not
yet been taken nor have they clearly in-
dicated what they intend to do and bow
much money they propose te provide for
it. 1 see nothing of that in this Budget
which would give one some assurance
that there will be adequate funds. I see
nothing in this Budget which would show
that the vocational institutes in the re-
quired number will be provided. All
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affairs of Gujarat is adequately shown by
the virtual non-attendance on the ‘Trea-
sury Benches. No one seemis to be particu-
larly interested in the affairs of Gujarat.
Two hours have been given for this debate
and each one of us hax to finish within
a few minites. It is not very easy to do
justice to the problems that need to be
raised; we can barcly mention a few tacts.

I would like to refer to this report,
for instance. In this report of the Presi-
dent’s Rule during 12 months, it is pointed
out that they have raised the resources
of the State to the extent of 34 crores.
This is an important matter. Resources to
the extent of Rs. 34 crores have been raised
by methods which are barely correct. The
people have no voice in this matter. It may
be, to give an illustration, by increasing
the electricity tariff. But where do the
people have the chance of protesting against
it ? Within these two hours ? Where el«
can they protest ?

15 hours.

It is said in this 1cport that the Gover-
nor, in his wisdom, called two meetings
of the Members of Parliament of Gujaat
When were they called ? In March 1974
and May 1974. Thereafter, he has been too
busy to meet the Members of Parliament
His predecessor, Mr. Shriman Narayan,
held a number of such meetings But the
important point to note in regard to these
two meetings is this. The Governor never
indicated what hc thought of the various
problems; whatever points were made what-
ever grievances were put forward by the
Members of Parliament, were merely listen-
ed to: that was all; he never indicated
what be had in mind, what he would do in
regard to the various problems which faced
the State. In other words, this was an
odd way of keeping demoratic contact
which, even during President’s rule, it is
important that the Governor should do

It is true that there is a Consultative
Committee of Parfiament. But how often
has it met? You will find that it has not
met often. Certainly, in that, 2 mass of
information is furnished to us in reply
to points raised by Members of Parliament.
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But the number of such meetings that
have been held is very limited. Today
we have a meeting in the evening at 6.15.
To consider what? Two pieces of legis-
lation: one, to amend the Panmchayat Act
and the other, about ground-watei. 1 do
not know what is the urgency. But about
the Panchayat Act, there s an urgency
because they want to give to themselves
a torther period of time. They themsesves
say that it would mean seven months or
more in order to prepare for the elec-
tions for the panchayat. Now, 1 ask you
this. Panchayats have been superseded.
There are no district panchayats or taluha
panchayats for the last one year, What
was the administration doing during this
period? Could it not have applied 1ts
mind to the preparations necessary to
hold the elections earlier? Must they all
be postponed along with the General
Elections? I feel that this 15 a matter
for great dissatisfaction.

I would then suy that this report makes
no mention of the progress ot two of
the most 1mportant rrigation projects in
hand—the Kadana Project and the Dharoi
Project. The Kadana Project is being de-
layed, but there is no mention of that
1t 1s supposed to be completed by a cer-
tain date, but it 1s not going to be com
pleted by that dute; it is possible that
another 12 months or even two years
might be taken. Yet, there 18 no men-
tion of that, there is no mention as to
what sort of difficulties have arisen.

About the Dharoj Pioject, we know
nothing except that they have come to
some settlement about land But is that
a proper indication of whether the pro-
gress is according to schedule? is that
taking the House into their confidence as
to what exact work has been done during
this period on these vital projects ?

1 am not referring to Narmada because
that is something which is held up and
there is no way of pushing It forward.
It is true that recently a curious decsion
was taken. Four small projecis on the
Narmada have been sanctioned lor Ma-
dhya Pradesh and four for Guarat. I
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these matters, I think, call for a great
deal of preliminary action which the
Government of Gujarat has not yet taken.
Certainly they have got the programmes,
schemes, etc., but, until they are esta-
blished on the ground, the implementa-
tion or starting of this new scheme wosld
be a great mistake. It would mean that
we are introducing something to which
rightly great importance is being attach-
ed as a measure of educational rcfoim
in a way in which it camiot succeed.
If you do not implement it in the right
way, the people will lose fmth in its
soundness and yet it is a very worth-
while educational reform. Tt would be a
great pity if the two streams that begin
after the 10th standard are not adequately
arranged. for the vocational institutes must
be established on the ground. It is not
enough to say that they will be established
in the urban areas. 1t has to be remem-
bered that more than 50 per cent of the
high schools exist in the villages and in
every village it will not be easy to provide
a vocational institute. ‘Therefore, a great
deal of thought has to be given to this
matter.

1 do not have enough time to sav
anything more but I would finally urge
that the Gujarat Government shoujd take
the people more into its confidence as to
what steps it has taken, what has actually
been done, in fact on the ground, and
what funds are going to be made avail-
able in order to see that it is capable of
being properly implemented from 1976.

SHRI D. P. JADEJA (Jamnagar)
Because of limited time at my disposal T
will restrict myself only to the most seri-
ous problem that the State of Gujarat is
facing. 'The nation is aware that Guja-
rat today is facing a very scrious drought
situation—something that the people of
Gujarat have never heard of or could
have never dreamt of and it is in this
respect that I would like to compliment
the State Government for doing an appre-
ciable job based on limited available re-
sources. T mention this more  because
the Government is making a  serious
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effort. But this serious effort Is not en-
ough and it will not be able to help the
State and through the State Government
the people of Gujarat, to evercome this
drought situation which in some parls of
the State is so ‘serious that y may
soon have to not only ask for migration
of cattle but even of men.

The figures giver mow about the num-
ber of villages that are affected or the
number of workers that are coming on
scarcity work will not give the true picture
of drought that Gujarat is facing. If you
go into a greater detail to know how muny
villages have been facing this sort of situa-
tion for one year, two years, thrce years,
it is only then you will know what paris
of Gujarat are facing the situation more
seriously. 1 mention this specially now
because T have been askmg the State
Government for the last two years that
what Gujarat requires todayis the Drought
Prone Area Development Board. Only it
they have something of this «oit or the
Scarcitly Commissioner’s post is comerted
into this Board's Secretary’s  post. the
State will be able to know which are the
areas requiring mote assistance and which
are the areas requiring a  programme
whereby the drought situation could be
brought under control in that region

[ would also like to mention about the
financial assistance that the Government
of Tndia arc giving to Gujarat to fight the
drought situation. It is said thut this is
being debited to the Plan projects that we
are going to have in futwe. 1 would not
like to be a party which is going today to
make use of the finances of future pro-
jects in that State and later on the people
of Gujarat made to suffer whereby those
plans will not be implemented because to-
day we are spending the finances which
are supposed to be spent for those plan
projects only. I would like to know how
many plan projects do we have which are
Iabour-oriented? Most of our plan projects
are not Iabour-oriented. And even the
works which we are carrying on in the
scarcity area mday are not such as were
going to come-up in fhose plan projects.
And it is in this respect that T would like
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to draw the attention of the Central
Government to this point. Unless they
giwve a gencrous kid, as they gave some
two years ago, something like about Rs.
80 crores, this State of Gujarat will not be
able to survive this serious drought
situation | say this because 1n those plans
there are medism and mnor irtigation
projects and these medwum and mnor
uTigation projects offer the only solution
to save the country or that State or thai
region from serious drought situation But
in none of these areas do we find minor
or medmum irrigation project comung up
today Of course we are doing well
Government is making a serious attempt
to give employ ment to as many as posstble
but they have not been able to implement
these projects which are going to save
this drought area for the future 1 would
ke to give an  instance of my area
Jamnagar is facing a very serious sitivation
This city, with a population of three lakhs,
15 finding much difficulty in having drink-
ing water today The summer has just
set in We have another five months to
go, before the monsoon ramms can be
avatlable to us, This city may have (o be
evacuated. I know Government is thinhing
that something should be done But that
something which they are thinking 1s onlv
for this year Why cannot they think of
something whereby this solution can be
made permanently for the city” There 15
an 1rrigation project only thirty miles awav

called the Und proiect T request the
Minister to take down that name That
project is costing Rs 120 crores But

this project is going to be a saviour not
only for the city but for the entire drought-
prone areas of that district T am nat
ashing for major projects. But what T am
asking is that the Government should nive
some reconsideration because I know this
project 15 not even included in the next
five year plan T would like the Minister
to give serious thought to this Und pro-
ject and include it in current budget.

The State Government will have to cive
an accomnt of how many water tankers
are available In the State. I know in mv
arer the figure of the number of water
tankers is quite big But when you go to
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the area you will find that half of them
are not working. 1 don’t know why they
cannot be repaired. Instead of giving
this or that figure, let us now pay our
attention to satisfy the people who are
today suffering from want of water.

Next to Jamnagar city a serious situation
has come about in a small town Bedi port
which 1s having a population of 15,000.
This city depends upon the mumcipality for
water  Bul not a drop of waler comes fo
this township from the mumcipality What
15 the reason? The reason is, theie 15 no
pressure m the pipeline to bnng water to
the wvillage Sometimes what we find 1,
at 12 O’clock in mudmght they o to dig
up a pipeline which 1s bninging water.
1 don't blame them for domng this The
SRP has been brought in there to prevent
the people from taking water from thys
pipehine  How do you expect people 1o
remain calm when not a drop of water is
available anywhere 1n the viciuty?

It 1s these types of places I would like
the State Government to be more cautious
about when they are thinking of giving
scarcitv relief.

One more point which I would like t%0
add here 18 this The Government are giv-
ing implements to the scarcity works for
the labourers Bnt, today, the State is fac-
ing a shortage of implements 1 do not
know why The workers are asked to bnng
their own implements with them if they
want to go for the scarcity work. What
iy the result of this? It is only the up-
per class workers who can go to the work.
I find that genuine workers who really need
the help, the wages etc, are not able to get
that for going to these works. Implement
is the first thing that Government will have
to provide to these workers in that area.

In the end, I would request the State
Government to formulate a scheme where-
by they can give subsidised food and sub-
sidised grass to the scarcity-hit areas It is
this class of people who really need food
in the State. So , we have to do some-
thing doring this period J am sure that
Government has seriously taken note of thy
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entire situation and they will try to see
that this poor class of society is helped.

SHR1 X. S. CHAVDA (Patan): Mr.
Deputy-Speaker, Sir, there is unprecedent-
ed drought this year in the State of Guja-
rat. Out of a total number of 18,604 vil-
lages, the Government have so far declar-
ed scarcity and famine hit areas in 11,694
villages. Government has opened more
than 4,130 relief woiks as on lst March,
1975. That means only about 5,000 wil-
lages will get relief work. What about the
remaining vitlages? Government, on the
one hand says that no relief work will
suffer for want of funds ancu, on the other
hand, it does not open relief works in these
7,000 willages. During 1972-73, drought,
Government of Gujarat spent Rs. 94 crores
on relief works out of which Rs. 82 crores
were given by the Government of India
as central assistance Government say that
drought in Gujarat is worse this year than
in 1972-73,

SHRI P1LOO MODY : Worst ever.

SHRIK. 8. CHAVDA : Therefore, Govern-
ment should give more central assistance
for relief works. When I rased this question
while speaking on the General Budget
debate, the hon. Minster, Shi Subramaniam
said that only Rs. 4.5 crores as Central as-
sistance is given and the rest will be given
as plan advances.

Sir, there is no representative Government
in the State of Gujarat and voice of Shn
Sarin or Shm Sataravala is not heard.
After all, thcy are government servants,
That is the reason why the Opposition
Members here just now are also saying that
the people of Gujarat demand early elec-
tions of Legislative Assembly in the Gujarat
State.

So far as water scarcity is concerned,
there are several villages and several towns
in the State of Gujarat which are suffering
8 great ceal of hardship or suffering in
getting water. So, Government should pay
special attention, to solve this problem on
a war footing and on a priority basis. Thers
is another problem also regarding fodder
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for cattle. Several catife are dying every
day in the State of Gujarat, The cattle
owners say that if the fodder is not made
available to their cattle, then they will all
hand over the cattle to the State of Gujarat,

So far as foodgrains demands of Gujarat
are concerned, only about 30 to 40 per
cent is met by the Central Government.
In a nutshell, the Government, under
President’s Rule has miserably failed to meet
this situation. The drought situation can
better be fought by the representative
Government. 1 gave o call attentiorn notice
on the 10th regarding the silent and peacetul
procession on 6th March led by the veteran
leader, Shin Muiaipuohai Desai 0 Raj
Bhavan 1n Ahmedabad to present a citizens’
mandate to the Governor of Gujarat de-
manding early elections 1o the State Assem-
bly, civic body anc panchayats in Gujarat,

If elections are held in Gujarat then
there will be 182 MLAs including the Mini-
sters headed by the Chief Minister, 19
District Panchayat Presidents and 119
Taluk Panchayat Presidents to fight the
drought situation there. Therefore, the de-
mand of the people of Gujarat is that the
Government should tell the Election Com-
mission to announce the time-schecule of
election of the Legislative Assembly within
two to three days. If it is not done then,
1 think, the people of Gujarat will teach
a lesson to Government of India and the
ruling party.

So far as the problems of Scheduled
Castes and Scheduled Tribes are concerned
the Minister said in his speech that Govern-
ment has undertalen special programmes
and the rate of scholasships for the Sch-
eduled Castes and Scheduled Tribes students
has been increased. In thiy, connection 1
would like to say that in the scheme of post-
matric scholarships it is now mentioned that
students who are in full employment will
not be eligible to receive anmy scholarship.
Up till now they were entitled to scholar-
ships but now it is being stoppped. Secondly,
the Scheduled Castes and Scheduled Tribes
students ace not awarded scholarships for
training courses like Air Craft Maintenance
Engmeer’s Course, courses at Training
Ship Dufferin courses of training at the
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Military College, Dehra Dun, courses
at Pre-exapunation trammng centres of
all-lndia and State levels and trade
courses at the Industnal Traning In-
stitutes. Further, now only two children of
the same parents/guardian will be entitled
to receive scholarships Over and above
that the means test which was not apph-
cable to scheduled tribe students earlier 18
gomg to be applied now

According to the budget speech of the
Mimster of State Government  has also
taken vanous steps for removal of un-
touchability In this connection I may say
that only a State level Committee has been
appomted and only one meeting of that
Committee has so far been held In the
same way there 18 State level Adwisory
Board regarding welfare of scheduled castes
and scheduled tribes but no recommenda-
tion of tlus Board has so far been mm-
plemented by the Government I am happy
to know that the Government s gomng to
set-up a Hanjan Development Corporation
for the socio-economuc uphft of the sche-
duled castes May I know how much
amount 18 provided for this Hanjan Deve-
lopment Corporation during 1975-76 ?

SHRI P G MAVALANKAR (Ahme-
dabad) Mr Deputy Speaker, Sir, the
Presidents Rule i Gujarat has been now
gommg on for more than one year 1t 1s
very sad that such a State as Gujarat
which has lot of potential for industrial
development, a flar for democratic pro-
cesses and 1s also taking strides towards
economic expansion and educational oppor-
tamties should be demed the basic nght
of popular Government and an clected As-
sembly The Adviser to Governor, Shn
Sarm, earlier this month in a speech at
Baroda said that the President’s Rule is
not undemocratic. He also sad that Pre-
sident’s Rule is not a care-taker Govern-
ment Of course, it 1s not a care-taker Gov-
ernment Constitution has provided that
whenever the constitutional machinery 1 a
particular State breaks dewn there shall be
President’'s rule But may I ask whether
Constitution provides for President’s rule for
a continous period even when there 15 no
emergency ana no law-and-order abnor
malcy ?
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Sir, the whole pomnt 1s that if Presidents
Rule s continued beyond the necessary
mmmum-~-and, I submit, the Consti-
tution provides only for the necessary
mmmum penod, not a day longer, not a
munute longer— then 1t 13 absolutely clear
that there 15 the danger that the continui-
tion of President's Rule leads to the
growth of officialdom, 1t leads to all kinds
of bureaucratic practices taking decper roots
in the soil and this 15 agamst the spirt
and teriets of democratic functiomng In
this country Therefore Sir, it 1s 10 use
saying thit 1ts not a care-taker
Government, that 1t 1s not an undemoratic
Government, that it 18 being contmued as
per the wishes of Paihament and there s
a Consultative Commuttee and so0 on S,
the Consultative Commuttee has met only
four times in the past year, and met for
two or thrce hours each time and not
many points were discussed If this 18
the hind of Parhiamentary consultation
which he (Mr Sarm) thought of, 1 do not
koow what kind of Government under
Presidents Rule he 1s thmking of The
basic pomnt 1s that Presidents Rule should
not be continued for more than what 18
absolutely essenthal Sir, CGujarat 15 al
ready suftering because of inadequate and
poor Paillumentary representation  Not
only that we are few mn numbers, but, the
people from Gujarat who have been m
Parliament are not able to focus the
attention of the Centre on vital problems
and projects of Gujarat for many years
The further poimnt 18 that nobody from
Gugarat 1s in the Cabmet Nobody from
Guyrat 18 a full fledged Member of the
Umon Cabmet ‘Therefore, Sir, uaircady
we are suffermg m terms of inadequate
Parhamentary representation, inadequate re
presentation 1n the Cabinet and added to
that, comes this addwonal injury and tp-
sult Sir, for more than one year, my
people and my State have been dened the
legitimate right of a demociatic Govern
ment and a popularly elected Legislative
Assembly 1n therr State  Therefore, I sav
that we must ask for elections to be held
urgently 1t 15 a crucial issue

Sir the Congress (O) 18 perhaps gomng
ahead with its plan for a popular movement
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in Gujarat for early elections I do not know
how far it will succeed, after all, the pont
1, and let us be frank about that aspect
atso, that people are by and large apathetic
when it comes to resisting authority. It
needs an extraordinary situation or it re-
yuires an extraordinary pull to bring out
the entire mass of people from their apathy,
trom their sieep, and mobilise them and
make them work and fight for certain basic
and fundamental rights. All the same
di1, I wish that the Congress(Q)’s move-
ment will turn out to be a more genuinc
and a popular and a wide spread move-
ment. But, the point is, apart from the
elections to the Gujarat assembly, why is
the by-election in Broach, in South Gujarat,
not taking place? Sir, it is unfortunate that
one of our colleagues died last year, the
late Shri M. B. Rana. It is nearly one
veur. But, there is no by-election. When
the President became President, 1 am re-
ferring to Shri Fakhruddin Ali Ahmed only
by way of illustration and I am not gong
into the details, a vacancy arose in Barpeta
and the by-election was held there. But.
in regard to an event which had happened
before that, there is no by-election. Cer-
tainly, South Gujarat is not faced with
drought. Most of the areus which  ae
faced with drought are areas in Saurash-
tra, in Kutch and in North Gujarat. But,
South Gujarat is absolutcly free, happily
and fortunately, from scarcity and drought.
But, there is no by-election in Broach.

Sir, another important point is about the
question of scarcity expenditure. If you
take this scarcity expenditure, you will find
that in 1974-75, the amounts provided for
scarcity relief were as follows. Rs. 37.70
crores were provided for, were budgeted for
expenditure on scarcity. If you add to that,
Rs. 10 crores which we got for seeds and
fertiliser, as short term inputs. from Gov-
ernment of India, that comes to Rs. 47.70
crores. If you add to that the amount of
Rs. 4.25 crores as DPAP (Drought Prone
Assistance Programme) assistance—I am
glad that the DPAP assistance has come
without the conditions of a matching grant
from the State—plus Rs. 9.89 crores as
advance plan ssistance, the total comes to
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Rs. 61.84 crores. Out of it, you will have
to substract Rs, 4.58 crores on account of
the provision as per the Sixth Finance Com-
mission’s recommendation. Now the point
is that scarcity operations began from ist
September, 1974 and already Rs. 56 crores
have been spent. Out of this Rs, 56 crores.
Central assistance is roughly about Rs. 24
vrotes. So, the rest has had to be gpent
by the Guiarat Administration. Now, if
you take 1975-76, in this year's Budget
alonc. Rs. 11.60 ciores have been provided
under non-plan and Rs. 15 crores under
scarcuy plan. This makes up a total of
Rs. 26.60 crores. Add to this, Rs. 6 crores
for DPAP assistance. This makes up a
total of Rs. 32.60 crores. Is that an ade-
quate amount? That is my point. I would
like the Mimster to 1eply to these specific
questions. Js that an adequate amount in
your opinion? Is that adequate for meeting
the challenge of drought and scarcity which
you yoursclf say is so grave that you can-
not have elections and that you must go
to the people and relieve their misery first?
But reliveing misery how? With what?
With merc words or with solemn assu-
rances in Parliament or with active and
concrete financial assistance  which will
come fiom here to the people in Gujarat?
It should not be forgotten that this parti-
cular scarcity situation 1s going to last till
at lcast the end of the monsoon this year.
Therefore the amount will have to be much
larger than what was uvailable last time.

Next, 1 want to invite the attention of
tl?c Houyse 19 a report published in the In-
dian Express on 15 February 1975. 1t is
by Suman Dubey. The heading of the
report reads: Centre to underwrite deficit
in UP Budget. You Mr. Deputy Speaker,
weie telling up yesterday about the impor-
tance of this Parliament acsing as # kind of
guard and watch on the executive irregu-
laritics. This particular repoit says:

“The Central Government is to under-
write the entire current year budgetary
deficits of Uttar Pradesh and Bihar. . .
The Government’s partiality to UP and
Bihar, both of which are politically vital,
has come in two stages. The first was
quietly to allow them overdrafis con-
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trary to its earlier instructions to the
Reserve Bank of India and contrary to
the advice of the Finance Ministry......
the added burden on the Ceatre’s own
budget from these two States will be of
the order of Rs. 150 crores. The Gov-
ernment has already sanctioned Rs. S0 to
Rs. 60 crores of drought relief to affect
ed States contrary to the recommenda-
tions of the Finance Commission™.

My only point is that if the Centre can
underwrite the deficits of UP and Bihar, }
do not know why the Centre cannot do
either of these two things for GGujarat: write
off the advance plan assistance amounts
provided in the budget: or, if you cannot
do that, at least shift it to 1976-77 and
onwurds. Next, { want to druw the atten-
tion lo taxation by notification. 1 do not
know what is your ruling, Mr. Deputy-
Speaker, My friend Mr. Chavda raised that
point. Even if it is constitutional, is it
proper? It is a question of propriety. They
get as much as Rs. 34 crores in a full
year. The Gujarat Government is in need
of more money and because various laws
provide in their schedules that certain
things can be raised upto a ceiling approv-
ed by the legislature, they have done it:
Is it proper? 1 hope you will give some
guidance later on, if need be.

Now, Sir, the Explanatory memorandm of
the Gujarat Budget for 1975-76, on page
4, under revenue expenditure in 1974-75,
says that there is a decrease of Rs. 105.3R
lakhs which is due to a ban on taking up
new works on roads and bridges as an
economy measure. On the other hand, in
another place, it is said that this is the year
in which drough has been severe in 12,000
villages out of 18,000 villages in Gujarat.
The vote on account for expenditure of the
Government of Gujarat for 1975-76 says,
(Demands No. 66, page 8) that an addition-
al provision of Rs. 210 lakhs under re-
venue section and Rs. 160 lakhs under capi-
tal section will be required for scarcity
works. In 1974.75 when there was serve
drought in Gujarat there was a baa on
new works on roads and bridges and a
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sum of Rs. 10538 lakhs was surrendcred
In the same breath in 1975-76 the Gujarat
Administration has provided for the same
kind of thing Rs. 370 lakhs. I want to
know whether that ban had been lified.
During the President's rule for the whole
year 1974-75 there was a fall in revenue lo
the tune of several lukh : there was also
a fall in expenditure. From all this you
will see that the Gujarat administration re-
quires to be given more fisancial assistance.
I hope the Sixth Finance Commission’s re-
commendations would be put aside. This
is what the Former Chief Minister Shri
Ghanshyam Bhai Oza aad your own party
President Mr. Madhavsinh  Solanki have
also publicly stated and demanded.

The Second Pay Commission, the Desai
Commission, have recommended some
diffesent grades for employecs of the State
Government. The 1eport was presented on
13-2-1975. This budge! makes a provision
for it of only Rs 10 crores; but it is going
to be nearly Rs. 25-30 crores. Where is the
money going to come? 1 will not mention
Narmada project because Mr. H. M. Patel
has already mentioned it The height of
530 feet for the dam at Nawagam must be
looked into carefully by the tribunal. The
V. V. John Committee report must be given
out soon, whether the Government accepts
it or not. [ mow come to zila and taluka

paochayats. There is talk of nomina-
tiony.

That 1s a dangerous practice. Dont let
the nominations come in the place of elec-

tions for Panchayats of talubas and zila
levels.

The teatile labourers in Ahmedabad are
in difficulties and the textile industry is
also facing a lot of crisis. 1 hope, there-
fore, these matters will also be looked into.

We want central assistance in more ways
for the Ahmedabad Municipal Transport
Service. but that also is not being given.

Then. about the Panch Mahals. I am
sorry, my friend Mr. Piloo Mody is not
here. This is a very alarming point. Jn
Panch Mahals, there was a clash between
Adivasis and the Police because of a
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minor incident of a theft of one buffalo
and the Police could not find the buffalo
alive; they found the bones and the re-
port says that because of the dire condi-
tions of scarcity, the Adivasis, perhaps, are
the buffalo flesh ! These are the difficulties
and these are the lessons of Panch Mahals
in the midst of acute scarcity in Gujarat.
Therefore, T hope the Budget provisions
will be augmented ~nd the people of Guja-
rat will be up litted from their miseries.
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THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUAMHERJEF) Mr
Deputy Speaker, Sir, 1 am grateful to the
hon Members who have taken part m the
discussion on Gujarat Budget Sir, 1 agree
with the hon Members that 1t will be
more appropnate if the Budget and other
financial legislation should have been taken
on the floor of the House of the Gujarat
Asembly instead of having a discussion
hire By and large, we have not got the
opportunmity to give that much of time and
attention which 1t deserves ln this connec-
tion, I would like to spell out one or two
ponts which have  been mentioned by
many hon Members particularly regard
mg the election A resolution for extend-
ing the President’s Rule was brought be-
fore the House Hon Members had the
opportunity of discussing that issue too
The Home Mmster also explained the
position which I would lLike to reiterate
It 13 like this “In view of the extreme
situation which 1s prevathing there regard-
mg scarcity and drought, practically the
entire State admunistration 18 to be en-
gaged in the rehef works and other mea-
sures As a result of which it may be
sad perhaps this present time 1s not con-
genial® 1 would like to reiterate the as-
surance which has been given by the hon
Homec Mmuister that he would take the
earhicst opportunity to hold the election 1n
the State and to see that people's repre-
sentatnes get the opportumity of runmng
the State admimstration in the State 1t~
self In this connection, 1 would hke to
point out one more aspect which has also
been highlighted by some of the hon Mem-
bers about the assistance recommended by
the Sixth Finance Commusion for the na-
tural calamties When they went mto this
aspect of this question, they had ascertamed
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the view points from the varieus States.
Not only the memorands, other things
were also presented before them. In their
wisdom, after reviewing the entire pesition
in its perspective, they arrived at this deci-
sion. In the report itself, they had spelt
out so many reasons why they have arrived
at this type of decision. Our experience
has been, almost without exception in every
State that the assistance given in the form
of drought relief, flood relief etc. has been
spent on ad hoc purpose and no substan-
tial developmental work has taken place
by investing that money. ' The result is,
money has been spent without correspond-
ing results having been yielded. Perhaps
because of that and other reasons, the
sixth Finance Commission has decided that
this should be trented as part of the nor-
mal plan development. This point has
been discussed many times on the floor of
the House and during the general discus-
sion on the budget, the Fiance Minister
also expressed his viewpoint on this

SHRI H. M. PATEL : He says, the
Finance Commission went mto this and
has said that the moncy previously spent
on famine relief was not resulting in deve-
lopment Is that any reason for not pro-
viding enough money for relieving the
distress of the famine-stricken people ? If
you require Rs 50 croies and only Rs. 4-
1/2 crores are provided where 1 the 1est of
the money to come from ?

SHRI PRANAB KUMAR MUKHER-
JEE : I did not dwell on the aspect whe-
there the quantum is adequate or not. I
only referred to the point as to how far
it has becn linhed up with developmental
programmes So far as Gujarat is con-
cerned, as per the recommendation of the
Finance Commission, Rs 4 crores was due
to the State But because of the dimen-
sions of the problem, it was thought that
this sum was not enough to cover the
entire area and Rs. 6 crores were given in
addition to the drought prone area pro-
gramme. Rs. 15 crores have been given
as plan outly. Rs. 116 crores have been
earmarked for the 1975-76 budget. It i3
not that adequate money will not be given
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for famine reliéf or for other types of
natural calamities. The question is how
that is to be spent and whether it is to be link-
ed with the developmental aspect. Even there
the question may arise whether this much
ot money is adequate. Perhaps it is not
enough, but the guestion is whether we are
in a position to spend more. My contep-
tion is, whatever has been possible for the
Government of India to spend on this, they
have taken care to spend it. During the
general discussion, it was said that a cons-
tant review is being made of issues like
this.

The question was asked as to what 18
the actual programme of drought relief
1 will give some figures Here too periodi-
cally a review is made, sometimes even
from week to week. For instance, the
number of villages declared as scarcity-
affected was 11,988 on 8-3-1975. The
figure was 12,140 for the week ended
15-3-1975. 152 villages had been brought
within that scheme For the week ending
8-3-1975, the number of productive works
was 3516; and the number of other pro-
ductive works was 1058 for the week end-
ing 8-3-1975 and 1057 for the week end-
ing 15-3-1975. For the attendance on pro-
ductive works, the figures are 4,93,904 and
5,10 179 and attendance on other reliet
worhs—total taken together—would come
to 7,08,537 and 7.26,798 for the respective
periods The number of persons on cash
doles was 45316 and the number of
villages being supplied water by tankere
was 245 and by bullock-carts it was Rs. 28§.
The number of old wells deepend during
the current scarcity was 572 and the num-
ber of wells dug during the current scarcity
was 80

16 hrs.

SHRI H. M PATEL :
villages. . .

SHRI PRANAB KUMAR MUKHER-
JEE : I do mot claim that all these can
take care of the entire scarcity atea. There
are limitations and with the limited re-
sources, with the constraints, we have to
work and within the limited sitoation it

In these 24>
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1s being attempted to give relief as much
as possible

Regarding the financial allocations, Mr
Mavalankar has pleaded that Government
of India should spend more money on it
So far as the rehief part 14 concerned I
have already tried to explain the position
So far as the Central assistance to the an-
nval plan allocation 1s concerned, he
aware of the fact that this year Government
of India has decided to limit the plan assis
tance to the annual plan in the order
which 1t was m the last year Therefore,
in that category, Gujarat State has also
been provided with assistance to the extent
of a little over Rs 32 0 crores from the
Central Government It 1s in the order of
the assistance a5 it was given in the last
year But 1n spite of that it has been pos
sible for the State Government to augment
s resources and as a result of that, some
shightly better allocation will be made in
the annual plan of the Guarat State for
the current year

SHRI P G MAVAILANKAR Are the
Government ready to write off the advance
loan given or at least postpone the repay
ment til 1976 77 ?

SHRI PRANAB KUMAR MUKHER
JEE This question requires a good deal of
consideration It 1s not possible for me to give
offihind on the floor of the House whe
ther the amount will be wnitten off or whe
ther the Govurnment will take  decision
It depends on the situation which will pre-
vail then Tt will require 1 good deal of
exercise also

SHRI P G MAVAIANARAR There
were certain deficits 1 Bihar and Ulttar
Pradesh where thiy was allowed Indeed,
the Centiv » underwniting these  state
deficits

SHRI PRANAB KUMAR MUKHER
JEE You have quoted something from
the newspaper 1 do not know whether
it 13 correct or not This 18 the first time
you are bunging this my notice It wiil
not be fair on my part to make any com
ment on this
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MR DEPUTY-SPEAKER It will not
be possible for him to give it now Na-
turally when you have brought it to Ins
notice, he must look into st

KUMAR MUKHFR-
JEE  Mr Dinen Bhattacharyya, while
makmg observation suggested one big
thng 1 do not know whether there s
any precedent that the budget 1s placed
before the Consultative Commuttee The
whole object of the Consultative Commut-
tee attached to the Home Mimistry, parti-
cularly when the State 1s under President’s
rule, 15 to help the Parhament and the
Central Admumstration for the Iegislation
and to keep in eye an the affairs of the
Stite concerned But 1T do not know whe-
ther 1n any other Commitiee the budget
1s bemng placed before 1t 1s being placed on
the Table of the House FEven when the
budget wis placed on the Table of the other
House I had to tender an apologv for
hwing placed 1t first on the Table of the
Rajya Sibha 1 do not know what would
have been my fate if I had placed the
budget bcfore the members of the Con-
sultitive Commattee

SHRI PRANAB

Regarding the two or three projects
whith have been mentioned by Shri Patel
and certun other hon Members 1 would
like to emphasize that it 15 not the deswe
of the Government to ignore or neglect
the intcrests of Gujarat State by enterng
mto limited agreements on the Narmada
w ters  In order to expcdite the projects
whith uv on hind a limited agreement
was arnved at by the concerned State
Govarnments and 1t 1s without prejudice to
the award to be given by the 7Tiibunal
whith T am sure, will be to the full satis-
faction of the Government of Gujarat
Perhaps 1t would not be wise to take the
stind that » there 15 no popular govern
ment there 50 even developmental projects,
hke major and munor irngation projects,
will have to wait till responsible povern-
mont assumes power and clears them The
speedy development of the Stite could ot
have been helped by such an attitude

Coming to industiial development while
presenting the budget I have tned to
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highlight certain areas where there has
been improvement, so far as industrial
climate of the State is concerned. 1t has
been possible to generate more power with
the commissioning of the two new units,
one in the middle and the other at the
end of last year. Therefore the industrial
position has been improved. Undoubtedly,
there are some difficulties. Even within
the State there is some sort of regional
imbalance and ill-balanced development, as
mentioned by the hon. Member represest.
ing Kutch. He has highlighted the mise-
ries and sufferings of the people of Kutch.
Similarly, the difficulties in Saurashtra area
have been highlighted by another member.
It would be the endeavour of Government
to see that balanced development takes
place not only between States but also
within the States. If there are any back-
ward areas in a particular State, it would
be our endeavour and serious effort to see
that balanced development takes place in
those areas.

SHRT PILOO MODY : It has bcen
your serfous effort for the last 27 years.

SHRI PRANAB KUMAR MUKHER
JEE : We bave done something for the
last 27 years and we hope to do some-
thing more in the next 27 years.

SHRI P. G. MAVALANKAR : All hy
you alone ?

SHRI PRANAB KUMAR MUKHER-
JEE : We hope to.

SHRI PILOO MODY : Every man has
a right to hope. Go on hoping.

SHRI PRANAB KUMAR MUKHER-
JEE : Every man has a right to frustrate
other’s hopes also.

I hope the State administration will also
look into those points and the require-
ments of those areas; particularly, the re-
quirements of Saurashtra and Kutch will
be taken care of. I think I have covered
most of the points.

SHRI NATWARLAL PATEL: I have
made an important point, which has not

MARCH 21, 1975

Grants (Gujarat) 316
197475

been touched by the Minlster. 30 'far as
the labourers engaged in famine refief work
are concerned, they are not getting even
Rs. 3.80 per cent of them are getting
only Rs. 2 after doing work for eight
hours. Have you made any arrangements
for them ?

SHRI K. S. CHAVDA: It is said that
the Government s going to set up a Hari-
jan Development Corporation. 1 want to
Anow how much money has been provided
1 the budget, because I am unable to find
anything,

SHRI H. M. PATEL : The Minister has
disposed of all our problems in 16 minu-
tes. 1 referred to education in my speech.
He has not considered that at all. The
Government of Gujarat should not wait un-
til the elected Government comes  into
power in order to proceed with many sche-
mes relating to education.

1 referred to the V V. John Committee’s
report which has been with the Govern-
ment for nearly 12 months now. They have
not published it. They have not taken any
decision on it on the ground that this s
a matter for the elected Government. Just
as, he said just now about the Narmada
project, that we need not hold up all deve-
lopment, I would urge very strongly that
the Government now functioning should not
hold up any matters relating to education.

SHRI D. P. JADEJA : I had mentioned
about Drought-prone Area Development
Board. Nothing has been said about that.
1 also mentioned about supplying subsidised
foodgrains and fodder to the labouters
working in the scarcity areas.

SHRI P. G. MAVALANKAR: 1 men-
tioned specifically the problem of the
AM.T.S. The Government of India had put
a special levy on petrol and had promised
that the public transport system in four
important metropolitan cities of the country
will be given assistance. Calcutta, Bombay,
Delhi and Madras have accordingly been
given such assistance. Why is it that
Ahmedabad which is the fifth or the sixth
largest city in the whole of the country is
Aenied this right of getting assistance for
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augmenting its fleet and depots ? In 1975-
76 the amount required 18 Rs 2§ crores
Will he hindly reply to this pomt also?

SHRI PRANAB KUMAR MUKHER
JEE So far as the point mentioned by the
hon Member, M1 Mavalankar, 15 concei-
ned, he himself has answered it It 13 the
decision of the Government to give assis
tance only to four cities Ahemed 1bd does
not come in Until the Governmbent changes
that decision and extends 1t to further areas
how could Ahmedabad be brought within
the purview of that ? Therefore, 1t 18 not
a matter to be decided here and now

Reairding other pomnts 1 have already
mentioned 1in my Budget speech and the
detailed statement Those points have al-
ready been covered

SHRI K S CHAVDA 1 specifically
ashed What is the amount provided for
the Haijan Development Corporation ? He
18 stlent on that Why 1s the Government
giving filse promises to the Scheduled Caste
and Scheauldd Tribe people of Gujarat ?
You hindlv ash the Minister

MR DEPUTY-SPFAKER How can [
ask the Minister ? It 1s upto him If he docs
not satisfy yon therc are other means open
to you Whit can 1 do about 1t ?

I know what I am doing Don't be in a
hurry You are i «afc hands If you pro
ceed m the nght w v vou will find that
you are in the safc t of hands But if you
try to irip me you cinnot get round me

SHRI PRANAB KRUMAR MUKHFR
JEF 1 have no such intention

MR DFPUTY-SPFAKER 1 will put the
Demands on Account to vote In this con-
nection 1 would hike to say in advance so
that we cun proceed expeditiously that Mr
Mavalankar has written me a letter saying
that he would like to make some observa-
tions on the Appropriation Bill on the De-
mands on Account He has given certain
pomts Mav I tell hwm that st s the practice,
the convention, m this House that we do
not discuss the Demands on Account at all
far less the Appropriation Bill on Demands

11 LSS|75—11
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on Account for the simple reason that these
are only very temporary granis given to
the Government just to carry on and the
Government also 1s expected to give an
assurance that they will not undeitake any
new service under the Demands on Account ?
Therefore, 1t 18 a formal matter The regular
Demands for the whole year will be coming
and he could make these points then Don’t
st on this here

With regard to the Supplementary De-
mands | think, the Speaker made an an-
nouncement this morning that 1n response
to the points made by Mr Sezhiyan and
other hon Members, the Government will
withdraw Demand No 49 by nsuing Cor-
rigenda to this In this connection, I have
got some paper from the hon Minister re-
lating to the Appropniation Bill which will
be 1n the nature of Corngenda to that Bill
We will accept them Therefore, when I put
the Supplementary Demands to vote, T will
not mention the Demand No 49 at  all
It will not be there

SHR1 PILOO MODY You say ‘demands
with corrigendum’

MR DEPUTY SPEAKFR That s to the
Appiopiiation Bill If the Demand 15 not
voted it will not go 1n the Appiopriation
Bill

There are cut motions 1 will put them to
the House Mr Chavda do you wunt your
cut motion No 1 to be put separately ?

SHRI k S CHAVDA Yes

SHRI P G MAVALANKAR | would
like to combine my cut motion No 3 with
Shrt ( havdas cut motion No 1

MR DFEPUTY-SPFAKER It cannot be
donc

SHRI P G MAVALANKAR Then my
cut motion No 10 may be put separately

MR DEPUTY-SPEAKRER The question
8

“That the Demand for Grant on ac-
count under the head Elections be
reduced to Re 1
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[Fatlure to hold early elections of Mahajan, 8hn Y S
the Legislative Assembly of Guja. Mahaj. n, Shii Vikram

m‘(”’] 4 Majhi, Shn Kumar
The Lok Sabla diidid Mandal, Shn Jagdish Naram
Division No 9]

Mandal Shrm Yamona Prasad
Mirdha, Shr1 Nathu Ram
Mohsin, Shn F H

116.25 hrs,
Mhvision No 9]

' AYES Murthy, Shri B S
1 Bhattacharyya, Shn S P Negt, Shri Pratap Smgh
2 Chandrappan, Shn C K Nimbalkar, Shri
3 Chavda, Shn K S Painuli, Shri Panipoornanand
4 Gowder, Shr1 J Matha Pandey, Shri R S
$ Joarder, Shri Dinesh Pandey, Shr1 Tarkeshwar
6 Mavalankar, Shn P G Pandit, Shnn S T.
7 Mody, Shr: Pioo Patel, Shri Arvind M
8 Paimar, Shr1 Bhaljibhar Patel, Shit Natwarlal
9 Patel, Shmn H M Patil, Shnn krishnarao
10 Roy, Dr Saradish Patll, Shn T A,
11 Sezhuyan, Shn Peje, Shn & L
12 Somasundaram, Shr1 S D Raghu Ramannh Shi K
13 Shakya Shu Maha Decpah Singh  Rao, Shii P Ankincedu Prasada
NOES Roy Shr Bishwanath
Ambc h, Shi Rudia Pratap Singh Shr
Banerjee, Shrimati Mukul Salve Shn N Kk P *
Baruna Shit Bedabrata Samnte Shir & €
Chatuiveu  Shin Rohn Lal Sanght Shri N K
Chhotey Lal, Shni Sanglnny Shn
Darbar1 Singh Shn Sathe Shrt V wsant
Das Sht1 Anady Chuan Savitrt Shyam, Shrimts
Desar Shu D D Setht, Shii Arjun
Dhamankar  Shn Shalam Shit Chandra
Dinesh Singh, Shri Shankaranand Shu B
Doda, Shu Huahl Sharma Shiui Nawal Kishore
Dumada, Shii L K Shukla, Shn B R
Dwivedi, Shri1 Nageshwar Sinhd, Shr1 Nawal hishore
Ganga Devi, Shnumat Sokhi, Sardar Swaian Singh
Gautam, Shn C D Stephen, Shu C M
Gopal, Shnt K Subramantam, Shn C
Jadeta, Shuu D P Sudarsunam, Shri M
Kasture, Shri A S Nwary, Shn D N

Lukshmikunthamma, Shrimat: T Veharia, Shri
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andy for
MR. DEPUTY-SPEAKER : The result
of the division, as shown, is : Ayes 13;
Noes 60,

To the Ayes we may add Mr. Dinen
Bhattacharyya's vote and Mr. Shyam-
nandan Mishra’s vote; that will make it
Ayes 15 and Noes 60. The Cut Motion
is lost.

The motion was neguttved

MR. DEPUTY-SPFAKER : [ now put
Cut Motion No. 10 by Shri P. G. Mavalan-
hat to the vote of the House.

The question is :

“That the demand for grant on ac-
count under the head ‘Relicf on ac-
count of natural calamities’ be re.
duced to Re. 1.

[Failmie to give substantial and im-
mediate financial assistance for massive

diought relicf operations in  Gujarat,
aoyr
The Lok Sabha divided -
{Division No. 10] AYFS {1627 hrs,

Rhattacharyya, Shi Dinen
Bhattachatyya, Shn S, P.
Chandrappan, Shri C. K.
Chavda, Shrt K. S

Ganga Devi, Shrimati
Cowder, Shri J. Matha
Joarder, Sh1i Dinesh
Mavalanhar, Shri P. G.
Mishra, Shii Shyamnandan
Mody, Shs Piloo
Parmai, Shri Bhaljibhai
Patel, Shri H. M.

Roy, Dr. Saradish
Sezhiyan, Shri
Shakya, Shri Maba Deepak Singh
Somasundram, Sbri S. D.

b o S e St o mmony @

“Wrongly voied for AYES
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NOES
Ambesh, Shri
Banerjee, Shrimati Mukul
Barua, Shri Bedabrata
Chaturvedi, Shri Rohan Lal
Chhotey Lat, Shri
Darbara Singh, Shri
Das, Shri Anadi Charan.
Desai, Shri D. D.
Dhamankar, Shri
Dinesh Singh, Shri
Doda, Shri Hiralal
Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Gautam, Shri C. D.
Gopal, Shri K.
Kasture, Shri A. S.
Lakshmikanthamma, Shrimati T.
Mahajan, Shri Vikram
Mahajan, Shri Y. S.
Majhi, Shri Kumar
Mandal, Shri Tagdish Narain
Mandal, Shri Yamuna, Prasad
Mirdha. Shri Nathu Ram
Mohsin, Shri F. H.
Murthy. Shri B. S.
Negi, Shii Pratap Singh
Nimbalkar, Shri
Painuli, Shn Paripoornanad
Pandey, Shri R. S.
Pandey, Shri Tarkeshwar
Pandit, Shii S. T.
Patel, Shri Arvind M.
Patel, Shr1 Natwarlal
Patil, Shri Krishnarao
Patil, Shri T. A.
Peje, Shii S. L.
Raghu Ramaiah, Shri K.
Rao, Shri P. Ankineedu Prasada
Roy, Shri Bishwanath
Rud:a Pratap Singh, Shri
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Salve, Shri N. K. P.

Samanta, Shri S. C.

Sanghi, Shri N. K.

Sangliana, Shri

Sathe, Shri Yasunt

Savitri Shyam, Shrimati

Sethi, Shri Arjun

Shailani, Shri Chandra

Shankaranand, Shri B.

Sharma, Shri Nawal Kishore

Shukla, Shri B.R.

Sinha, Shri Nawal Kishore

Sokhi, Sardar Swaran Singh

Stephen, Shri C. M.

Subramaniam, Shrt C.

Sudarasanam, Shri M.

Tiwary, Shri D. N.

Vckaria, Shri

MR. DEPUTY-SPEAKER : The result®
of the division is : 16; Noes 58,

AYES
The motion was negatived

MR. DEPUTY-SPEAKER : I shall now
put the rest of the cut motions to the vote
of the House.

All the other Cut Motions were put and
pegatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the respective sums not ex-
ceeding the amounts on Revenue Ac-
count and Capital Account shown in
the third column of the Order Paper be
granted to the President out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards Jdefraying the
charges which will come in course of
payment during the year ending the 31st
day of March, 1976, in respect of the
heads of demands cntered in the sccond
colunm thereof—

Demands Nos. 2, 3, §, to 12, 14 t0 20,
22 to 31, 33 to 59, 61 to 68 and 70
to 76

MARCH 21,

1975 Gujurat Appripetaiia m
' Vot e‘don Acrount EII, 1975
. The mation was adopted

MR. DEPUTY SPEAKER : Now, 1 will
take up the Supplementary Demands.
will not mention Demand No. 49. That
should clear the position.

The question is ¢

“That the respective Supplementary
sums not exceeding the amounts shown
in the third column of the Order Paper
be granied to ibe President out of the
Cosolidated Fund of the State of Guja-
rat to defray the charges which will
vome in coursc of payment during the
year ending the 31st day of March
1975 in respect of the following demands
cntered in the second column thereof—

Demands Nos. 8, 11, 14, 17, 21 to 23,
25, 27. 28, 33, 35, 38, 40 to 42, 53,
55. 53. 58, to 60, 63. 65, 66, 69, 71.
72, 71 10 79, 82, 84, 86 to 88, 90, 94,
97, 105, 107, 108, 110, 113, 116, 119,
120, 122, 124 to 128, 131, 132, 137 to
142, 144 and 146."

The motion was adopted
16.26 hrs.

GUIJARAT APPROPRIATION (VOTE
ON ACCOUNT) BILL*, 1975

THE MINISTFR OF STATE IN THE
MINISTRY COF FINANCE (SHR1 PRA-
NAB RUMAR MUKHERJEE) : 1 beg
to move for leave to introduce a bill to
provide for the withdrawal of certuin sums
from und out of the Consolidated Fund
of the Stale of Gujaral, for the services
of a part of the financial year 1975-76.

SHRI PIL.OO MODY (Godhra) : As
corrected.

MR. DEPUTY SPEAKLER : Not yet.
That is where the whole confusion comes.

Now. the question is :

“That leave be granted to introduce
a Bill to provide for the withdrawal of
certain sums from and out of the Con-
solidated Fund of the State of Gujarat
for the services of a part of the finun-
cial year 1975-76."

"Shril;;zi Ganga Devi
her vote for NOES.

also recorded

*Published in Gazette of India Extra-
ordinary, Part 1I, section 2, dated 21-3-75.
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(Vote on Account) Bill, 1
The motion was adopted

SHRI PRANAB KUMAR MUKHER-
JEE: 1 introducet the Biil.

I movet:

“That the Bill to provide for the
withdrawal of certain sums from snd
out of the Consolidated Fund of the
St:t¢ of Gujarat for the services of a
part of the financial year 1975-76, be
taken into consideration.”

MR. DEPUTY-SPi ANFR:
tion is ¢

The ques-

“That the Bill to provide for the
withdrawal of certain sums from and
out of the Consolidatid Fund of the
State of Gujarat for the services of o
part of the financial year 1975-76. be
taken into consideration.”

The motion was adopted

MR. DEPUTY-SPEAKER : Now we
take up clause-by-clause consideration.

‘The question is :

“That clauses 2 and 3. the Schedule,
Clause 1, the Enacting Formula and the
Title stand part of the Bill"”

The motion was adopted

Clatses 2, 3, the Schedule, Class 1, the
Enacting Formula and  the Title were
added to the Bill.

SHRI PRANAB KUMAR MUKHER-
JEE: I move:

“That the Bill be passed.’
MR. DEPUTY-SPEAKER : The ques-
ton fy.

“That the Bill be pussed.”

The motion was adopred

"'!ntroduced/maved with the recommen-
dation of the President.

propriation 326
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16.28 Jrs.

GUIJARAT APPROPRIATION BILL®,
1975

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIJEE): 1 beg to
move for leave to introduce a Bill as cor-
rected, to authorise payment and appropria-
tion of certain further sums from and out of
the Consolidated Fund of the Statc of Gu-
jarat for the services of the nancial vear
1974-78.

MR. DEPUTY-SPEAKER : You please
read out the corrections.

SHRI PRANAB KAUMAR MUKHER-
JEE : The corrections are as follows :

Page 1, in the marginal heading to
clause 2,—
for “Rs. 57,71,66,000%
rcad “Rs. 57,70,17,000."
2. Page 1, in lines 6 and 7,
for “fifty-seven croies, seventy-one
lakhs and sixty-six thousand rupees”

read “fifty-seven crores, seventy
lahhs and seventeen thousand rupees”

3. Page 3, omit lines 16 to 18 (re-
lating 10 Vote No. 49).

4 Page 5, line 34 (relating to “total™)
(a) for “56,50,98,000" read *56,49,49,000"
tb) for “57,71,66,000" read 57,70,17,000"

SHRI PILOO MODY (Godhra) : It is
all boring.

MR. DPEUTY-SPEAKER: Even at
the cost of Piloo Mody, this has to go
on record. Sometimes the important
things are boring.

The question is :

'That leave be granted ro introduce
Bill, as corrected to authorise payment
and appropriation of certain further

*Published in Gazette of lndia Extraordi-
nary, Part I1, section 2, dated 2{-3-78,
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sums from and out of the Consolidated
Fund of the State of Gujarat for the
services of the financial year 1974-75."

The motlon was adopted

SHRI PRANAB KUMAR MUKHER-
JEE: I introducei the Bill as corrected.

T beg to movet:

“That the Bill, as corrected to autho-
rise payment and appropriation of certain
further sums from and owt of the Con-
solidated Fund of the State of Gujarat
for the services of the financial year
1974-75, be taken into consideration.”

MR. DEPUTY-SPEAKER : The question
is:

“That the Bill, as cotrectcd to autho-
rise payment and appropriation of certain
further sums fiom and out of the Con-

solidated Fund of the State of Gujarat

for the services of the financial year

1974-75, be taken mnto consideration.”

The motion was adopted

MR DEPUTY SPEAKER:

We take up clause by clause considera-
tion.

The question s :

“That clause 2 as conected, clause 3
the Schedule as corrected, clause 1, the
Enacting Formula, and the Title stand
part of the Bill.”

The motion was adopted

Clause 2 as corrected, clause 3, the
Schedule as coriected, clause 1, the
Enacting Formula, the Title were added
to the Bill.

SHRI PRANAB KUMAR MUKHERJEE :
I beg to move:

“That the Bill, as corrected, be passed.”

MR DEPUTY-SPEAKER : The question
is:

“That
passed”.

the Bill, as corrected, be

The motion was adopted

fIntroduced /moved Witil the rwon:;enda-
tion of the president.
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SHRI SEZHIYAN (Kumbakonam) :1
want to put on record my appreciation
for the attitude shown by the Minister,
He did not stand on formality of pushing
thiough the Bill. He agreed to our sug-
gestion and made the correction. This
has been helpful not only to us but also
to the growth of Parliamentary democracy

in the country.

SHRI P. G. MAVALANKAR (Aheindu-
bad) : We want to convey our apprecia-
tion to the Deputy Speaker for the manner
in whith he held the points of view of
Shri kta Sczhiyan.

SHRI PIIOO MODY : The Speaher 1
eapected to do that.

MR  DEPUTY-SPEAKRER : I would
also like to join and say that this is a
happy day to me especially because I
think the House to-lay has discoveted it-
self [ hope that the administration also
will take note of this. It has been a happy
thing that theie has been a spuit of give
and tohe -reciprocty—and nobody has
tied to stund on prestige but all that we
have tried to do is to do the duty of this
House with all 1espomsibility and to assert
the supremacy of this House and also to
give notice to establish that nobody n thiy
democracy of ours should take this House
or ws for granted.

MR. DEPUTY-SPEAKER - We sball now
take up Pirivatc Members' Bills, Dr. 1ax-
minmayan Pandeys 15 not here So. hi
Bill cannot be introduced.

16.34 hrs.

CONSTITUTION (AMFNDMENT) BNl L
(Amendment of aiticles 101, 102, etc.) by
Shri Priya Ranjan Das Munsi.

MR. DEPUTY-SPEAKER : The House
will now resume further consideration of
the following motion moved by Shri Priya
Ranjan Das Munsi on the 7th  March,
197510

“That the Bill further to amend the

Constitution of India, be taken into
consideration.”

Shri Priya Ranjan Das Munsi was on
his legs on the last occasion. He has
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written: that ‘he is not well and so he can-
oot continue with the speech. 1If he can-
got continue, it means that he. has con-
cluded his speech and the Bill is now
the property of the House,

SHR1 M. C. DAGA (Pali) : Am I to
take it that Half-an-Hour discussion will
be at six O'Clock ?

MR. DEPUTY-SPEAKER : As far as
[ am concerned we have to go through
the entire business of the day unless the
House decides other-wise.

SHRI K. GOPAL (Karur) : Mr. Deputy
Speaker, 1 welcomc the spirit of the Bill
though not the entire thing, part (ii) of
Clausc 3.

My friecnd Mr. Das Munsi deserves the
appreciation of all of us for bringing for-
ward this measure but what I wonder s
whether with regard to Clause 3(i), this is
possible ut all, because in our democratic
country those who enter politics, those who
enter the Assembly or any office like
Municipalitics or Panchayats, have got to
fall back upon something for their liveli-
hood. My friend says, Doctors, Lawyers
and Teachers should not be allowed to con-
tinue with that profession. But he does
not say that a man owning large property
or doing any business should alsp be pro-
hibited to carry on such activities. The
profession of lawyer and doctor is such
that once there is a break, they can’t catch
up with their work and thercfore this is
a continuous process. If he is clected to
this office, say for § years, after that term
is over, what is he going to do ? Because,
Sir, conditions in our country are such that
those who are clected to Assemblies or
Parliament are not assured of their future
livelihood, however honest a man may be,
unless he is something like an agriculturist
or a small industrialist and so on. Once
the term is over in our country there is
no provision to look after ex-Members
and in this regard what we find is that
even a country like Malaysia has got a
system of gratuity and provision for this
but in our country this is not there. So
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one has got to have some provision. I
don't say that they should.earn living by
dubious means, Not at all. I say, a
lawyer should be enabled to continue with
. his practice, 8o also a doctor.

In Clause (ii) be says as follows :

‘If a member of either House of Par-
liament, after his election to that House
joins a political party or group other
wnan the one on whose ticket he was
elected to that Housc or if he was an
independent member at the time of
clection to that House and joins any
political party or group, he shall be
disqualified for being a member of that
House from the date of his joining the
latter political party or group.’

16.37 hrs.

SHrt NawaL KiSHORE SINHA : in the Chair.

{ am in agreement with this. This ques-
tion is being looked into by a Parlia-
mentary Committee and I hope that some-
thing would be done in this regard. Not
only disqualification alone, but once he
crosses the floor, he should be disqualified
for ever. He should not be allowed to
contest any eclection to any public office.
Then in the next clause he says :

‘If a Member of either House of Par-
liament after his nomination or election
to any Committee constituted by either
House of Parliament does not attend
any meeting of that Committee conti-
nuously for a period of one year, he
shail be disqualified for being a member
of that House after the expiry of the
said period of one year.

I do not know why he specifies one year
only. There are some committees which
do not meet for more than one year. I
am a Member of one committes, Dock
Passenger  Welfare Committee. For one
year I have not attended any Committees
meeting. There are some Committees
which do not meet for two to three years.
I am a member of the Committee known
as ‘Deck Passengers’ Welfare Committee’.
For the last three years this Committee

P
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met only once So, it should not be that
not attending the Committee for one year
will entail a disqualification of a member
it should be only if a member does not
attend for two to three days oonsecuti-
vely that a disqualffication can be made
Of course, interpretation can be made that
1 have not attended the meeting of that
Commuttee for no fault of mne The
commuttee itself has not met  Why
should I be disqualified ?

So with these few words, I support this
Bill

SHRI 5 P BHAFTACHARYYA
(Uluberta)  Sir, 1 oppose this Bl lhere
are many things that aie 3ot to be done
This Bill 1 something which gocs against
the spnt of the Pailumentaty system be
cause ths 15 for mmpoitant persons lihe
professors lawyers, doctois e who ae
populai and who get themswivis clected
and whom the people accept  The purpose
of the Bill 1» that wheneier a purson Iy
elected to Parlament, he must get out of
fus piofession That 18 somcthing 1mpract:
cable 1t 1s unjust also If the Pa himentiry
system has to function in this wountry
what 15 tmportant 15 to mahe 1t function n
an efficient manner The importince of
Parhamentary system s going down and
down What do we find throughout the
country ' Thete 15 dispa 1tv of mmcome
We have failled to gne our people the
fundamental nghts to woih to ltve et
We have to tun this system m a demo
cratic lme We are not ruamng our demo
cracy n the inte ests of the peuple and
not when according to the Constitution
That 15 becawse the poverty level goes on
increasing  unemployment 15 mcreasing,
price Tise 15 going up and up taxation 15
also gong up Fverything acts against
the interests of the people We must real
e that we are not wo-hing in the interests
of democracy The purpose of the Con
situation 15 not better served From  that
angle 1f any change 15 called for mn ow
Constitutton  that would be welcome to
us Tt 18 not the case at 11l that because
Parliament Members are professionals hke
doctors, professors, cngineers and lawyers
and that 15 why the Parliament 1 not able
to function We should try to think a new
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We have got to face the basic ble:

In Partiamentary dumcussions w':m canm
bring up the problems of growing poverty
S0 as to solve them For exemple we aro
not able to solve the problem of growing
unemployment How to bdbring ahout the
changes 1n thus ~egard 18 the question to
be considered For example, we are not
able to bring down the price rise Only big
landowners, profitesss or blachmarketeus
are the benefictalies That may be because
the 1uling party gets a lot of money from
them 1t 18 an trony of fate that when the
people suffe, teirtbly we are 1emaimng
stlent over that If Parltament has got
something to do with this, it must really
try to solve the problems faced by the
people Whatever new amcndments are
grl(])posed, this  constitutional  amendment
1l 15 not gor

et betfe rng to make our Paili iment

thl?lBu:llthen few wods [ tutally oppase

Wt oaw ww oy (@) vt o
RERLY Sl Gl E S e Ol
t o ¥ fad afqure 1 gwner A a T Fear
v oty aF faw a1 7 ar wEr o afew &
ot g% Tam w@ awT fro o ey s fa
BTy ¥ oAm oA ¥ o & 9w 4y
TN qF AT AY e e fE a1 o
t fr g et afw arfqamee &
A T AF | WIT PWIT AR WEA T
e Afwd - IR g ¥ A § oaga
o ¥ X7 w1 77 frar g fr ¥ &
a TR ¥ w1 wTET i s aen
w owet § 1 @ Aw ¥ @t oavew #
a8 I -3 & ¥7 faqr 9 fr wm ww
¥ wriwariie w1 wTEY WET 6 W ofgwr
ETEa-¥A w7 @1 gty fresar o

ReaT W 0 g, e @ wfEa,
AT 6y 3% ww wvm 3, A ofawrie &
Wt &% wn wiaT | 9z FEET W W anw
¥, az wifewie § wear T A0 € AR
® T §, M amgT W ww Fov ¥,
forer #t wTr w6t Y v & ag afearie
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¥ s ofr gvar e w0 wrg AfeE-
T o uwr ¥ soww 500 dwe F-rg
W o Far § forarfor w1 R & B e
w drae w7 My Dfd o wir e P
fozren aft &k 1 vw W oagy o OX Avaw #
ut qe-wrg R &, wfew Ay odew 2@
E, wY avdmral & w v m o
W T Tl aar e ? ouw frw A
¥ g 77 fr o gem W PO AW
Af wTAT ¥ 1 gE Ay A ¥ oWy AT
qiferaniz & & # fod & & wrdterr TR
& o am ¥¥Ew §F WA F——mirmae
W YT AT TR w @ & aw
T feem v & oww T FTR TR
AT ¥ & A av a1 werarqw afea
A § o oagA & W oue frafew et W
T T w1 oAy § o AT 1 AT FAAT
wEAr ¢ M Az weRat §1 Wmosnoreen
AR % v ¥ W riegEe A @ faam
W 1 ®F AT X A7 T OTACT AT AV
a4 ¥ X T waq farfer @ ¢ 9fr o7
FT oawT ¥

s fam i gy wfAwarEr 7 F oA
oege q ¥ g 3 oumdY Y ¥ fad o
Wi T AUy a7 w7 47 97 Gy § af
3% % forer S wrErgwer g ¥ oaw aea
Ayeq w7 g ¥ o AT Avg A 9 oA
E-d% wnt wowormo T & W agw v
voifrar & S wr foewr st wedteanmw
T & X% qY wEAr T BT R 0 AT
aera uew ¢ W fufwus § ow @
ATEE ¥ TT T ATALANT Q8T ALALT EFAC
g1 arek aww ¥ W TR dw @ veme
? e s e A ofer & awm
wraqu AT & | OF AT A A G A A
et 9T waRT T wur vy § o wwnafr o
¥ st wgw g -vw afgarie o
ey AT Al wifEd g o @
W § AW 1@ X Wd & IW owAA gv
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R arm s far At ogw A@ A
& | sEyeT AT e wEr § AW
Isrdar 1 wg ettt Y @ wE -
¥y

gt sy wwam A g g 06
v ang ¥ gfr e &% afem o faw
AW A qgw IT ¥ maar afgd 9 7
T fry TN A AT AR H
qrY ar at ag & fr wtE & wreh srAT
| 731 A7 wra ¢ -frate da ag wvar
aNer pr & weRTAT AT &t wraA & fF
¥ a1 aemT ¢ 1 oF A eI Qnedy fF
Y gz ar mfra R ¥ TARR G, W ¥
o= qTH TA™ ¥ A wAv qEt T W Av
wer fAvar of ATl | gt wgrAw A §
¥ FIEARIAT ¥ FT FT WA AL A WA
far W Wi wEr W # W@itw A A
wrsr At Y FW oA
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# ak § o % qowew A WET AT HEAT
b xed Wt gu R @R Wl

wfamr & ow awy & ag gt weft owr
wH T oUW T we W % RaET
wga ffeare Y 7@ ¥ 1 oo et F e
& mwarr 9 A o g ady W
oW w9} g AF wwh A odur w@ §,
YA WYR WIT OF oni W wwr A o
Mol v s S ZA &9 @Y
AT B Ay & o frere s frae
¥ o a? € @M Y ww aqw e ¥
M Wy ety owEr o Wy & e oF
it W oAt gwwrg € oawr & w7 g
qifergriz & W ¥ e o ? A A
g § fe fagm & g o7 fedy ot
N o i W gewEe T@ A AT
wifed 1 ¥ @ fagre @ fe feedt #r e
fowery & o 1w oo & daen g foxw
frgrer ®1 o agr fear W g @ A A
3w 9 @ Faamg A @ f & O @t
o 7 1 iR A e faor
frarg ®& w1 HraET ?

gl av WA Wt @ ¥ faw & @y
t fr w Y€ wny fradt w38 f w7
wiv AR ww & A 3w A fewsardrerd
wr foat w1 o w7 Hifwd F wgew wE
wafeqy w1 axew 8, wfgr & Fv ag W W
w3x A T gwar, a1 & wr§ B §
¥ A, A ;T MM IA W fewwariiwrd
¥ & LAY ww 7 faw A Atx WAy
nEq F T ARl 9 5% ¥ Ay & o
# wgar g & o wfoore & dew v
wT 7% e A & fF 9w veer wndy fedy
o sedw & ow, QAver N Y ) gl
& vo faw o fedw w o g 1 fedwrs
# w7 onE e F fear faat W
ar & T ag sfafr 39 ot & fofg &
i § 1 frx aw faw % g% gY ox faw o
Fher wfy &, ov & e
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o o qg ow aronr W vk § fe
Wt amre it ofy shveer & ot W sy Wmr
wTge wwar arey frered §, or A wamer
Wre-ae ¥ ey § ouk fed s oy
fe 7g weer agr dfwew § 1 Wi qATwTG
qo arer WY Ot wwe ¥ vqrer wradk § ¢
WY wrre & famfy & sore ow 87w wy far
a7 Aar wy 7Y & 4 &Y ag dav «F war
aw f6 agn & awey AR £ o qENT uTT
v Ty 9w o & w ¥, wafeay /@
IAFT AP WoT SR @A ¥ O sy
wr wifer ¢ fF ogEe & ww f A s
¢ 1 o vy qg wEew g fie Sur W @Y
AN w7 wvAr §, vAfey § dvmm s
&, 3% |9 ®T wEw TE A oAy Avfgd ?
¥ T & 75 g faege o § W 3w
9T owe T F@T ;fgd | aavafa off, ag
oY dmy arAr ¥ W wEww ST ¥AvEA EY
48 v ¥, TH 7 "Are ¢ 9 9er aw
wrar &, Afe weare & arw fAww wmar §)
T AR § 3 7 3w & At sarediaqwa
& ? ) Arsdw ey e R @@=t g,
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¥ q wgw & Al evam @ wT frwr
afrr AT qmr fAarem 7 ¥ R R
uTRIE Aq T |

wafed O fAfmr oroor & 5 W faw
¥ a7 o wr qiww § fe ®m ar e
&% ¥ wmr v § O BT w1 o Wt
3% sgfir ¥ ot v GwA ¥ ¥fwa aw v
Ty e § wiafed &, wAdr sm o wwEr
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arfar g &
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fir ug wwmr W W ww Awwr & ?
afly W A wydz awe §, wa ew
¢ Afew W o odf ¥ ourei
tHouno RN ¥ wA W ATH AT WA
g1t ow umm oo vW fr few W
wiegww wrer § 7 gafad ¥ ox # a0
wrar wer wferw §o A ww e oo faer
iy AEEy g F oAE ATew § W W
fawr ¥ TN wQT WK | gw A AET
¥ f& ax ax wifagw, owex aww W7
SEET WY | W WX AAAT Ay Y AT
faer wlarr ¢ faar wg @ "ro AQAT
Wro VT Wo WHY WF X amw sufen
o9 feamarierd g1 g | e a7 faw
9 Pt wmr A WWAm M 4 oww
ﬂfﬁ’lt“

wifg o gwmr § fr sy e
woAy fasr q@g &« & 4

*SHRI ] MEHTA GOWDER (M-
girs) Mr Chairman, S, 1 nisc to say
a few words on the Constnution / Ame d-
ment) Bill of Shn  Prya Ramjan Das
Munshs 1 member of the 1ulinz Congless
Party I think he 15 also the leadet or the
Youth Congress [ am surpuise i that he
should have brought forward a Bill of
tus nature before the House

The three features of this Bill are
the p ofessionals hike Iawver  Tewhers
Doctonn  Engineers etc should not seek
the membeiship of this Housc (1) the
defectors meaning thost Members who
defect from one Party to the other after
having been elected to the Bouse on the
adeology of a particular "a tv should be
disqualified for the membership of this
House () those who do rot take comne
mnterest 1 their  parlimmentart  work
should ke also disquahfied

1)

1 would like to remnd Shrt Munsht of
the saying that sitting in the Glass House
one should not throw stones at the others

’**‘!’hc ongmal-lpe;ach was delivered n
Tamil
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outside. Jf his theory of composiuon of
this House 15 accepted, then there will be
only 92 political and social workers who
would be the MPs on the mde of the
ruling Congress Party The ruling Congress
Party will lose its majonty, 1t will be out
of powe. soon

Sn, this House comsrc of 520 Mem.
bers T have with me dctails of 497 Mem-
bers I would bike 1o zive to the Housp
the information about the compostion of
these 497 Membery There ate 93 lawyers,
92 political and social workeis 36 Tea
chers and Iectwers 176 Cultnators and
Landholders 39 Traders and Industrialiste,
30 Journalists and Writers 12 from Civil
and Mitary Service 11 Medical practits
toners 5 Ingmeers 2 Religiow  Mission-
anes and a few former Maharajas If all
the professionals cannot become the Mem-
bers of this House, as 1s bemng suggested by
Shrt Munshi, then the:e will bhe only 92
poliical and soctal workers as Members
of this House 1 would hikc to hnow
whether 1t 1, possible and feasible that 1n
a demociacy there should b no repiesent
ation to any other section of our society
except political and socal worke s ?

17 hrs

Here 1o would like to -efer to the re-
presentation being enen to Io.il Bodies
the State Leguilatine Assembites Simlarly,
there are teachers’ constituencics also the
Stites The Founding Fathers of o1 r ( on-
stitution thought 1t wise to give reptesent-
won m the democraticilly elected legis
lative bodies to all sections of the rociety
Ithe Local Bodies Feachers et Is it con-
cetvable th.t they should be denmied 1e-
presentation in this House or m the Leg-
islative Assemblies * Shr: Munsh: has not
done any service to demociacy m this
counuy by bringing forward this Bill

I agree with his contention that the de
fectors should be debarrsd from sceking
membership of this House But, I would
hke to know why the Government have
not brought forward the Anti-Defection
Bill which 1s being talked for years now I
demand that the Member who has been
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elected on the plank of the paum:al phil-
wsophy of a particular party defects to
some .other political party should be imm-
ediately disqualified. They should not be

_ permitted to continue as Members. But
the ruling Congress Party, to which the

mover of this Bill belongs, has not shown

the courage of conviction in bringing be-
fore this House the Anti-Defection Bill.

In conclusion, 1 would like to know what
Shri Munshi has to say about those who
change their faith in the political progra-
mmes and ideologies of the Party 1o which
they belong. Should they be allowed to
continue as Members of this House belong-
ing to that political party or should they
also go out ? For example, after his 1e-
signation from the Council of Ministers,
Shri Mohan Dharia, made a serious alle-
gation on the floor of this House that th:
solemn essurances given by the suling
Party at the time of last General Flections
to the people of the country have not
been fulfilled. He also alleged that the
party to which he has the hanour to be-
long deviated from its chartered course
of action. After hearing his statcment, 1
felt that Shri Dharia alone should not
have resigned, but the entirc Central Min-
istry should have resigned because of its
failure to honour the commitment pledged
to the people of the countrv.

1 wculd like to know what Shri Priya
Ranjan Das Munshi has to say about the
failur: of his own Party in fulfilling the
assurapces given to the people of the
country.

I would extend my support to the limit-
ed concept of debarring the membership
to the defectors as adumbrated in the Bill
Shri Munshi. 1 am opposed to the rest
of the provisions in his Bill.

SHRI Y. S. MAHAJAN (Buldana):
At first T took the Bill rather seriously and
tried to study its Clauses and its implica-
tions, but after going through it I thought
it was framed in a very haphazard slipshod
manner and I came to the conclusion that
it must be opposed.
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loppaextmﬂneesmmdn Firstly
it is ‘unnecessary. : Secondly, it is highly
restriclive  of the individual's freedom.
Thirdly I may say it will dapnvo Parlia-
ment of much of the rich experience that is
contributed to its legislative work by ex-
perts in diﬁerem fields dnd different pro-
fessions.

1 appreciate the object of the Mover of
the Bill. He wants the Members to pay
us much attention to their Parhamentary
work as possible. And Parliamentary work
means not only speaking here, but ex-
plaining the programme of your party tu
the people or if you belong to the oppost-
tion, explaining the defécts of the Govern-
ment's programme and perhaps leading
agitations, carrying on public education
etc. This is part of the work of a Parlia-
mentarian and perhaps Shri Munshi wishes
that people should devote as much time as
possible to this public work. To that ex-
tent we can appreciate his objective, but
the poposals which he has hrought for.
ward cannot possibly be accepted because
of the reasons which ]} have just given,

Ay regards the first amendment which he
proposes, if a person practises any pro-
fession like teaching in a College or a
School, he will become disqualified. But
Shri Munshi does not know that teachers
have a right to stand for election to the
Legislature. 1f they are employed in pri-
vate institutions, _the University Grants
Commission has suggested a solution to the
difficulty, namely that during the period
of their membership of the Legislature
they should be given leave without pay by
the institution in which they were working.

So far as members of other professions
such ag lawyers, doctors, engineers etc.,
are concerned. 1 think their presence is
necessary if our legislation is to be realistic,
if realistic and satisfactory solutions are to
be found for the problems of the com-
munity. They must practise outside as
it enriches their experience and enables
them to participate more zffectively and
more fruitfully in the legislative process
which goes on in the House. As rightly
pointed out by another hon, Member, if
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you come here for five years and give up
for good your profession as an engineer,
doctor or income-tax practitioner, what
are you to do afterwards? You cannot
pick up the thread aud start your practics
again. Nobody will consider you seriously.
Therefore, the first proposal caanot be
accepted.

Secondly, as regards defections, this is
a very complicated problem. Of course,
we do not favour defections, but it is
possiblc that a person may regard it as a
matter of conscience to leave the party.

If he thinks that his party has changed
its policy in such a way that his conscience

cannol possibly approve of 1t
he huas the nght to change his party.
Thete is another complication. 3uppose.

your pasrty itself is liquidated. Members
of th: Socialist Party are not haie. It
he< ponc through various transformations
du‘inz the last ten years. What can the
Members of such a party do? There
were the PSP, the SSP and other parties.
as u result. They have accepted half a
dozen names in the last ten years. Ihen
what will the Mcembers do under such a
clause which Mr Mun<hi wants to iacoi-
porate 1n the Constitution ? Therefore, the
problem ot defection cannot be summarily
solved in the manner proposed by him. We
have a parliamentarv Committee consider-
ing this problem. Iven after two years.
they mre not able to come to certain con-
clusions.  Finally, he says :

“If a member of either House of Par
liament.  after his nomination or elece
tion to any Committee constituted by
either House of Parliament, does not
attend any meeting of that Committee
continuously for a period of one year,
he shall be disqualified for being a mem-
ber of that House after the expiry of
the said period of one year.”

How can you reduce the whole thing to
such a ridiculous position? One Member
has szid that he has been a8 Member of a
Commitiee which did not even meet once
in three years. We cannot judge a person's
contribution to Parliament by the number
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of times he attends the committee’s meet-
ngs. 3 believe the pioposals have not been
framed after due consideration. ‘l'hey
should be summarily rejected bv this
House

SHRI1 N. K. P. SALVE (Betul) : Mr.
Chairman, Sir, unless this Bill was moti-
vated by considerations of sheer humour
or 10 creale some soit of a practical joke,
1 could only otherwise in the altcrnative
attribute it to either the immaturity or the
imbecility of the mover. It cannot be any
thing else. He is mot here; the youngest
1s not here. When I come out, it must
have been either a joke or and absofute
joke. if it is not absolute joke, then a sheer
immaturity or purility. 1 am not able to
understand what it is that he is seeking to
achieve Does he mean to convey that
people who are practising certain pro-
fessions . . ...

MR OCHAIRVAN - 1 don't think mm-
beuility 15 a good word. If it is unparha-
mentry  you should be ready %  with-
draw it

SHRI N &. P. SALVE "
MR CHAIRMAN : That is all right.

SHRI N. K. P. SALVE : It may be sub-
witared by purility,. My submission s
that if hc 15 serious about it that he 1s trying
to dzal with bv amending Arficle 102
which dealy with the disqualification ot a
Member of Parliament, I am sure 1 my
mind, bc could never be serious, that a
set of professionals or a set of nincom-
poops and idiots, if they become Members
of Parhament, they are mno good as
Members : they are no good towards their
constituencies : and only, if they become pro-
fessivnal Jeaders and professional netas,
then 2lone they will sexrve the Parliament
and their constituencies.

1 withdraw ut

Today. you want this <ort of thing to
come up. In fact, it should be the other
come up. In fact. it should be the other
of Parliament must disclose what is his
source of livelihood outside his political
earnings, outside membership of Parlia-
ment. A large number of people who come
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hete have no other source of livelhood.
That does not matter any way. It 18 up ty
them (o manage their own affairs. But
I submit, in all humility, that I am not
saying for myself. Whatever little T know
of a profession and professionals, I sub-
mit that it is the professionals specially
the legal profession which is the secona
oldest profession in the world. (Inter-
ruptions).

MR. CHAIRMAN : He wants to know
which is the first oldest profession,

SHR1 N. K. P. SALVE : The senior
profession, the legal profession, not only
in our country, but all over the world has
produced champions and captains whose
contribution to politics has been the great-
est. The people who are remembered for
their tremendous parliamentary contributions
are not those who came as whole-time lea-
ders, no people who tried to distinguish
themselves at zero hours, but lawyers who
made very serious contributions right from
the days of Motilal Nehru and Bulabhai
Desai etc. Our debates are repletc with Ins-
tances regarding the contiibutions made by
lawyers.

MR. CHAIRMAN* In whith cotegory
do you put Mr Stephen ®

SHR! N. K. P. SALVF : He 1~ a4 div
tinguished member of the legal profession.
On seeing him, my faith is reiterated that
there is unparalielled heroissm 1 every
profession, if it is practised hone.tly and
boldly. Our debates are replete with ins-
tances wheye the contributions of bairisters,
doctors and lawyers are unparalielled. At
the same time, it hag been most unfoitunate
that people who have otherwise had
tremendous knowledge of law, who have
been otherwise well-read and men of
letters, but who have not had the oppm
tunity of practising anywhere either in
the High Courts or tribunals, have nor
been able to distingnish themselves here ay
well, If some of the members who are
extremely vociferous and take at least
90 per cent of the time of the House and
cent per cent space in the newspapers, had
been practising in High Courts or tribu-
nals, their training and tradition wonld
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have been entirely difflerent. 1 submit
with great respect that there is hardly any-
thing in this Parllament for anyone f{o
come and learn. If at all there is anvthing,
it is to unlearn many things, It is the tradi.
tions and conventions which we learn in
the tribunals, High Courts and Supreme
Court, it is the professional ethics and con-
duct, which enable us to make worth-
while contributions here. An artist has to
have certain discipline. Otherwise, he will
never be able to climb the rungs of the lad-
der because he lives in a competitive world
He cannot propagate his artistic paintings
by merely shouting or taking advantage
of the zero hour; He should give it a
creative look. 1t is the professionale, who
are sought to be disqualified by thus Rill,
who have rendered the greatest service in
various ficlds. iInstead of commg ont
with this Bill, it would have been much
better if he had snid that those who came
without proper background and use pauha-
ment for their publicity purposes nlt
would he disqualified Then we would
have whole-heartedly supported it and
Mr Mohsin also pethaps  would  hve
accepted it.

Defection is a political menace which
hurts the very root of parlinmentuv de-
mocracy. But defections as we Inew it
a fecw vears ugo s on the dechine It is
not because of the law but because the
electorate today is so much cnhchiened
They know that the politics of \vi Rams
and Gaya Rams is deletenious and detiimen-
tal to the very existence of paihamentarv
democracy. The people of Weit Benpal
bave thrown out the CPM loch. stock and
barrel not because of any law, but be-
cause the electorate have become enlighten-
ed and know-whome to elect and whom to
reject. As long as the people verdict re-
mains supreme and the electorate remains
mature and vigilant, we will never need the
sort of amendment sought to be made by
Mr. Das Munshi.

ammm(muzwﬁm
w Frr o frrtnt o At A ¥ W
Ay @l W ww ¥ oow faw
qf § | Y e ¢ 5 Il %9
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it feite ¥ o & 1 9w qRre W W
w e ¥ we ¥ ar o g fear &
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qrr T g, WA g mav &t xg waw fod
g wg grfwA v M ¥, qg I fe
o W omaw ¢ T o afe,
¥ wady a9 W@ g

IE qre 7 faiv & amwwd &
W Aerd Az ¢ N amgeer fEw
o W T ¥, ad g7 ergw T TR
F1XJ gw w o T oo I
g @ aer v femr § fF W oW
wit & =afe v 7 Wi 1 dfsr W
& Rtz et T wER, A 9y wAg N
Tt e A Uy whw §, fod o
gt whrsy o7 faubor grm & e Ford
BT PN OTRE WY T TTX F omWav Oy
am wT 33E w e owd o over e
Fior & Teoawdy & Ay g wiw & e
va%x & X3 zasy BT w1 qEr Ay Ay ?

& o7 AFAGT IO KT EW AW ST AWGT
w00 7 v a3 famr frge &0 § 4w
fare s, T S sdae fosr
faavw Aty e & vy fiear § W
g ¥ T wdd @ few mifeT ey wrda ?
w1 gy qal € A9y F@E 7 o @ et
N way I a1 ug faAr AW W s
T fawr & aTe w@wm P oqre aE G
Ty @A g T A & B
W W ¥ WL { SR AE B
e 1w Bl R o W gfm
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ag Ffewwr wfr W ¥ w17 s
T ww & w faem AR qeEmEY
T 98 ¥ awx 0 owar faiw A WY
¥ Al A fad e e Fwg
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REr ¢ 1 ¥Aw ww 3w wW R fe 0w e
ALY FIET A FEL G W & F$A1 A1
& aomn g fr ag S afrdm

wfed 30 T ¥ @ W sgrear ¥
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Y. AN FT SL9A AT 47 g IAr d%E W
fam @, za fag &1 33t @17 @A FA
FTFEFHAT AT 7

UF A9 qivad &1 AW TREIT a8 T L
= w3 #f gag-ARen fREY S8 H g
g U AT AT GF IT FHA K1 FET TGS
FIAT & a1 SEET HIA 9% § 2T 390 e
gz frdey enwAiT 47 a2 1 W &34
gy difen A g T FT M AgT A
T T g R FEST F1 WA Wl A%
At AL g 8, A1 O IR gE 39 7

SRIT IFFIA H AT FE g | TZ
9 AESF § | AEAE FIET A1 3TH A
F fag amr =ifzg ar o sfw aE aga
et & #zal @ W1 & f5 gw o= fagas
TR E | AT A F oA, Fga aF ar
az #1% fag @ 48 § | gww TEd
g4 AW @, T @aT ® 9EE1 | AET
‘g T, AT R A a1 Fd JF A0
@A P oW IAEr #1E fad A 91 ar
a1 famw =@ fard sawr 55 @ifz &
s feaw gr@r A s7 9T fg=r fFar
AT |

SET 9% dEgE &7 "gard g, S an
Jafaw 2, #G 9€ JATAR 9T FF I L,
Tatde w4z &, gw @i # 4 A
frramEer § 92 ¥ &Y ST g "4EAE
Teen § 34 fam § I\Er A% gEwma @
fFar 8 1 H mwmar g fF oz faa &
s gfag @ WX vAr @ g R ame
geg fRAT ad fagw § %3 AT F FO0
= fa@ @1 @m0

SHRI C. M. STEPHEN (Mavathupu-
zha): Mr. Chairman, Sir, after the very
cogent, logical, terse and forceful speech
by my hon. friend, Shri Salve, on the
implications of the Bill, I do not think
there is much left to be spoken. So, |
do not want to take much time on that.
When I read through the Bill, rather than
the merits of the Bill, my mind went to
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the thought as to what a sad commentary
this Bill is on the superficial sentimen-
rality with which even the leaders of ths
younger gencration are reacung to  tie
national cause and how shallow and how
unthinking they aré when they apprcach
problems which vitally concern the nation.

Now, what is the implication of this

Bill? Article 102 says :

“A person shall be disaualified for
being chosen as, and for being a mem-
ber of either House of Parliament ...”

‘I'hen some conditions are given. He
wants to add one clause there. He says
that not only after your election vcu
should not continue your practice but if
at the time of the elections yon are u
tawyer, teacher, professor. doctor cr en-

pineer, that will be treated as a disqualih-
cation.

I could have understood, while nct
agreemg to it, but after you come here,
you discontinue your practice, Vour pro-
fession, there is something which can te
said about. T do not agree to that also.

Here. the Bill says, if you are any of
these, then you shall not be accepted for
filing the nomination. I am reducing this
fogic to a conclusion that, by this precess
of elimination, what will be left. Then,
the only qualification is, if vou are a loaf-
er, if you are a nincompoop, if you are
an fgnoramus, then you are eligible for
filing the nomination and coming to Par-
liament. This is what it comes to.

I do not understand exactly what my
hon. friend says, by saying “full time
attention of Members”. T do not under-
stand it. Various propositions come Yte-
fore the House. It is not necessary that
everybody must pay his attention cr
thought to every subject coming befcre the
House. We will be doing disservice. If
engineering is discussed here, I should
certainly not lend my mind to that be-

cause I do not know the ABC of it. You
leave it to some other Members who
know something about engineering. 0Of
course, I can listen to the speeches and

all that and form my opinion and take u
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definite stand. But if a legal question
comes, if & labour question comcs, 1t »
for me to participate in it, and I shail
certainly do 1it.

It is the collection of varied talent, the
representatives of the comprehensive tex-
ture, that is the nation of India, that this
House represents, There must be lawyers:
there must be professors; there must be
engineers; there must be common men.
Every type of people must be here. Then
alone it will represent the whole of the
natton and its variegated feature and at-
mosphere. Therefore, this is against the
very concept of democracy that we are
practising. We will be reducing demo-
eracy to a mockery. It is a commentaty,
very complimentary commentary, to the
whole sense of the House and the basic
sanity of the House that in spite of ce-
tain streaks of superficial insanity, the
whole House is reacting violently against
it and upholding the principles that per-
meated the Constitution.

I do not want to say anything more than
that. It is so very clear about it.

MR. CHAIRMAN : You have
enough.

SHRI C. M. STEPHEN : Then, I
come to the second subject about defec-
tions.

sald

There are two types of defections. I
do not know what he means by detec-
tion. May I put a question ? A political
party goes to the people on a platform
with a programme, and that political party
completely proves a betrayal to that prog-
ramme. Is that political party not a de-
fector? Going further on the same logic.
on the same argument, can you not suv
that the political party must get itself
unseated from the Parliament altogether?
It is certainly logical to go to that extent.

There are two concepis. The general
the party and the conscience of a mem-
of the party. I go to my constituency
only a8 a member of the party but on
basis of a platform and on the basls
a programme. If I in my conscience
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tee! that my party has fallen unfaithful
to the programme that it put forth and, if
I stand out and conscientiously say, *I
cannot be a party to this betrayal”, who
should go out of the party? I feel, 1
should not be asked to get out of the
party. It may be a question of resign-
tng; it may be a question of my being
eent out. If I am sent out, what happens?
1 continue there; I continue to fight in my
party. But I sent out. Am I to get
out of Parliament?

In the United States, you are elected on
the basis of a party. But you are given
freedom to take your position on difte-
rent propositions that come before the
House. In England, the same freedom is
protected to a certain extent although not
to the extent that is practised in America.
Certain freedom is given there. Now, if
I am elected as a Member from a consti-
tuency of 10 lakhs of people, they have
put  their faith in me. The party has,
in the first place, taken me as a present-
able person of an acceptable character.
On the recommendation of that, the people
have accepted me. Therefore, certain
things are considered that I am a man of
integrity, a man of character, a man of
conscience, a man of ability, a man who
is worthy of representing a huge const-
tuency of 10 lakh people. Therefore If,
at any particular time, consulting my
conscience, I feel that I should not re-
main in the party for the reason that tae
party has betrayed the platform, then to
say, “It is you who should get out” is to
argue against the entire premises on the
basis of which I was put before the
people and [ was elected to the House.

I submit, Sir, that a certsin measure of
individual freedom has got to be given
and the party whip system deserves a dee-
per look. You can ask me that [ should
suppoit the Government so long as I feel
that the stability of the Government is an
absolute necessity for the mnation, but
should you ask me to support every non-
sensicol measure that is brought here?
Should I not have the freedom to think
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about #? Should I be boynd by the whip,
if a measure which is aguinst the wotkers
is brought here? Should you have the whip
to whip me down to support something
which revolts agaimst my comscience?
Should 1 not have the freedom? Unless
that freedom is given, how can demo-
cratic despotism be prevented? Therefore,
the system of whip arrangement deserves
to have a greater ook and deeper scrutiny.
A certain measure of flexibility and free-
dom, subject of course, the periphery of
the fundamental responsibiity of sustain-
ing & Government, has got to be given, if
democracy is to be sustained as a vital,
dynamic and a sort of thinking democraucy,
otherwise it will become  completely
mechanical.

Therefore, for the question of detection,
the answer is not{ unseating amybedy from
Parliament. This goes against the whole
thing. That is why, the founding fathers
of the Constitution, when they framed
the Constitution, never spoke a word
about the political parties. They took into
account only the man and the individual.
It may be with the backing of a party, it
may be with the backing of an organiza-
tion it may be with the backing of the re-
putation he has built up or it may be with
the backing of the platform on which he
is standing, but it is the individual on
which the entire structure of the Constitu-
tion is built up. To inject the concept of
the artificial combination which is known
as political party into this structure will be
distorting the entire pattern of democracy
that the fathers of the Constivion wanted
us to nurture, Therefore, this proposi-
tion is against the very spirtt of the Consti-
tution and I oppose it very strougly. It must
be looked into very deeply T opposc this
amendment Bill from A to Z and I request
that it must be thrown out lock, stock and
barrel

SHRI B. R. SHUKLA (Babraich) : 1
oppose the Bill so far as it secks
to disqualify the members of legal pro-
fession, medicel profession and teaching
profession engaged in their respective
buminess, but T have my own rescrvations
sn far as disqualification as a resuvlr of
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defection is concerned. Perliaps the youkg
distingnished Member is of the view that
because these professionnl persons are po
much pre-occupied with thelr respective
business and are earning fabulous fees, they
do not find time enough to devots to parlia-
mentary work, He is a zealows worker,
busy in organising rallies, and campaign-
mg from one part of the country to the,
other. Certainly, the mombers ot learn-
ed professions to which I have the honour
to belong cannot undertake that arduous
task, nor the leadership of my perty
would think me fit to organise such rallies,
but vne thing is very patent. Persons who
have got no economic status, persons who
have nothing to fall back on except the
permits, the licences, donations and other
corrupt practices, pollute the parhamen-
tary democracy in this country. Yet, a
class of politicians unfortunately is growing
in this country, whose only profession is
politice, and therefore, such type of
politicians acquire a vested interest. They
do not approach any question before the
Parliament on its merits ar dements, but
in order to continue their own exmstence,
they are interested in following a particular
hine 1n this House. Supposing, Shn A. K
attends the Parliament session daly, or
Shri Frank Anthony attends the Parlia-
ment session daily, would they be allowed
to say a word? They would be howled
down like anything. I am a back-bencher,
But I am a lawyer, very busy throughout
the year, Yet, I find time to attend the
Sessions in the hope and expectation that
sometimes 1 shall be able to catch the eye
of the presiding officer. But, Sir, as bad
coins drive out the good coins, persons
who know something of the law, some-
thing of the legislative business, are re-
legated to the background and ouly those
who are quite ignorant have the voice here
and also the publicity at the platform,
in the press and in the radio. If the Crimi-
nal Piocedure Code is debated and I give a
speech covering six pages, my mame would
only be cryptically referred while those
who know nothing about it get wiie pub-
licity. Such is the state of affairs. There-
fore, my submission is that a lawyer by
his training, by his temperament, by his
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contact with persoms in every walk of life,
is best suited to participate in the demo-
cratic proceas and contribute to its success.
My submission is that this Bill is wholly
misconceived as an act of immaturity.

1 partly agree with Mr. Stephen that
defection should be permitted as a matter
of conscience. There are good reasons to
support his line of thinking. But, unfor-
tunately, As a Rams and Gava Rams
have become the common feature of
our public life How to prevent 1t?

K a lawyer, after having accepted buief
for one party, accepts the brief fo1, or
even helps, the other paity, he would be
hable for professional misconduct. 1f a
witness who has deposed m favour of one
party turns hostile and supports another
party, he would 7un the risk of being pro-
secuted for perjury But here are persons
elected by lakhs of people who, for sheer
lust of power. defect from one pa-ty to
another with imprunsty.

SHRI R. S PANDEY (Rajnandgaon)
He seems to be glonfying the lawyers I
agree with him there. There 15 no dispute.
But democracy starts from the village. Who
are those people who sit in the Panchayats ?
They are not lawyers. (Interruptions)

SHRI B R. SHUKLA . He 1 saying
this because he is not a lawver Had he
been a lawyer. he would have kept quiet

As far ay curtathing the mcnace  of
defection is concerned, 1 support the Bill,
but not in the wordings and phraseology
which the hon Mover has used in  hi
Bill. I think, the Bill which hay been
sponsored on behalf of the Treasury Benches
and which has gone to the Jount Commutiee
would take care of this; that should be
passed in time so that such menace does
not pollute our publhic Ife

SHRI P. G. MAVALANKAR (Ahmeda-
bad) : I do not know how to describe this
Bill. 1n the absence of a 200d ur an apt
adjective, 1 would only say that this 15 a
very interesting Bill 1 am sumply amused
over the manner in which, and the thought
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with which, my hon, friend, Shri Priya
Ranjan Das Munsi, has brought forward this
Bil for discussion. 1 am wvery sorzy, in
one sense, that Shrn P, R. Das Munsi is
absent today becanse he is not able to bear
the various points of criticism and points
of comphments, as my friend, Prof. Dan-
davate, says, on huis own Bili. Interestingly
epough, by his own logic, h= (Mr. Das
Munst) should now be disquahified from the
membership of this House because he is
not present when s oxn Bill iy being
discussed He wants the other members to
be disqualified if they do not go on doing
their own jobs But it is u very curious
coincidence that he is absent today. I'do
not hnow why he 1s absent today; 1 do
not want to be uncharitable to him.

354

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) . He has sent a letter
to the Chair.

SHRI P. G. MAVALANKAR : I do not
want to be uncharitable.

MR CHAIRMAN He is unwell.

SHRIL P G MAVALANKAR: It so
happens unfortunately that he is unwell ;
thig can be the rcason for many members
for not attending the committee meetings.
Therefore, this is the first point.

If you take this whole Bill, it is so
wterestngly drafted, because it is so interes.
tingly conceived. It thus <implifies my
wo.k. 1 must say that it s very very
refreshing to hear many bhon. Members
from the Congresss Benches and I am
particularly charmed by the very refreshing
speech which my good friead, Shii Stephen
made today. If this Parliament, and, for
that matter, any Parhament in any demo-
cracy, were to become a collection of full-
time and whole-ime protessionals  and
pohticians, it would be the end of demo-
cracy. It would be the end of fiee debate
because it would be a Paihament where
people’s defferent mterests, people’s different
professions aie not reflected  through the
debates, but it would be a place wherein
a coterie of people. full-time politicians, as
Shii Shublup rightly said, interested in the
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loaves and fishes that power may bring,
will be active all the time, which in the
end will make a mockery of the representa-
tive institutions that we have creuted
our parliamentary and constitutional set-up.
Therefore, to think of full-time professional
politicians as Members of Parlinment is to
say like writing an essay in ignorance on
parliamentary democracy and all that
it stands for. Well, we want people to
take interest in politics but not take too
much interest in politics, just as apathy in
politics and apathy in public affairs is some-
thing which cannot be tolerated in a
democracy. Similarly, on the other hand,
it is equally true and I will say perhaps
more true, to say that a set of a few
people taking too much inteiest and thereby
not allowing others to take even legitimate
interest in political and pubhc affairs will
also be an end of democracy and certainly,
an end of parliamentary domocracy. There-
fore, we want people who come from
different walks of life because when they
come from different walks of life, they biing
to this hon. and august House their different
experiences, their different idcas, ideas which
arc not merely the results of their inde-
pendent thinking—independent thinking does
not mean thinking by an independent only,
it can also mean thinking by members of
various political parties und Mr Stephen's
speech today is an instance to show that
even a member belonging to the <uling
party can think independently, that he can
have certain postures and that on matters
of principle and conscience he can take a
certain definite attitude. If people come to
have an independent thinking and if their
independent thinking is supported by season-
ed experience of different walks of life and
different professions to which these hon.
Members belong like teachers, lawyers.
engincers, journalists, artists, and I  will
even say, players, poets, sportsmen, novelists,
social workers and what not, and you may
have a whole series of professionals and
social vocations . .

SHRI VAYALAR RAVI (Chirayinhil) :
Swamiji also.

SHRI P. G. MAVALANKAR : Yes, the
whole series of professions and social
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vocations should be represented and reflec-
ted in the House, Then, becausc it is
not enough that our debates remain intelli-
gent, free and open, bui side by side, with
a froo debate, it should become an imtelli-
gent debate and side by side with a free
and intelligent debate, it should become an
intelligible debate.to a large number of
people in the country who are following the
proceedings in Parhament and the vatious
speeches in the Parliament. Therefore, if
these Members come from different walks of
life, they will bring to this House experience,
their view-points, their attitudes, their
special problems, their speciul ideas and
even original suggestions and various solu-
tions to the problems with which we are
confronted in this country and this demo-
cratic polity.

So far as piofessional politicians are
concerned, 1 will end by 1eferring to one
or two points before 1 mt down. About
the problem of defections, there is already
before this Parliament a Bill which the
Government themselves have brought The
Minister may therefore kindly take note of
the various speeches made on both s:des of
the House, particularly, with regard to this
problem of political defections. The Bill
is before a Joint Select Committee of both
Houses and it will not be right for me to ex-
press any comments in so many words at
this stage on the provisons of that Bill, 1t
in the name of curbing political and party
defections it is sought to curb the basic
right of free speech by cvery Member of
Pashament, then, I dare say 1t 1s not curb-
ing defections. It is destroying the very
roots of parliamentary demociacy. But, of
course, Shri Munsi, T must sav, has a
suggestion m his Constitutional Amendment
Bill which the Bill before the Select Com-
mittee does not mention. He has said that
even an Independent Member, if he is
elected at the time of elections as an Inde-
pendent should not join any Party whereas
the Bill before the Select Committee says
that an Independent Member be allowed to
join any Party. I, as an independent Mem-
ber, feel that is not good or logical. A per-
son is elected on a particular programme.
The Constitution does not mention the Word
‘political party* at all. It only says that a
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person can become a candidate if he fulfils
certain conditions of age, etc. If a person is
elected on a particular party ticket or if
he is elected as an independent, the im-
portant thing is that he brings to this
House the entire constituency. And, further,
although he is elected from one particular
constituency, he becomes a Member of
the whole House. Edmund Burke, when
he was addressing the persons of his con-
stituency said, “Hon. Gentlemen of Bristol,
you have elected me from Bristol. But
now when I am elected, I am a Member
of Parliament and not a Member of Bris-
tol only.”

In conclusion, 1 would say that the
whole problem is really the problem of
how to ensure a greater depree and cli-
mate of integrity and character in our
public life, how to see that men of quality
enter the reputed institution. [ would like
to tell the hon. Members that it is not
the professional full time politicians who
will make the House honourable, but the
Members belonging to various professions,
having integrity, sincerity, earnestness of
purpose who will do so and bring credit
to Parliament.

May I say, in conclusion, therefore, in-
stead of talking out this Bill, which I am
sure we will do, let us also laugh it out!

SHRI C. K. CHANDRAPPAN (Telli-
cherry): My friend Shri Priya Ranjan Dag
Munsi has introduced the  Constitution
Amendment Bill. I am not supporting
this Bill. But 1 do not also agree with
many points expressed by many Members
here. The whole thing has been reduced
to confroversy on professional politicians
versus Members of Parliament who ate
having it as a profession. Some peopie
even said that one may have some other
profession and then become a Member of
Parliament. Then in that cese theirr con-
tribution will be greater. There will be
no professional Members of Parliament
and their contribution to the growth ot
democracy will be greater. I do not agree
with that.
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Firstly let me say about the object of
the bill, though not veiy articulate in its
formulations in clauses Mr. Das Munsi
felt, as many in this country to-day feel,
that there are certain serious defects in
the electoral system and the way in which
we practice democracy in our country.
What he wants actually or what he is
aiming at is to make the Parliament
cffective, make the Members of Parliament
responsible to  its people—accountability
of Members of Parliament is a thing which
he wants to establish. Today, Sir, when
we speak of democracy. it should be said,
what we are lacking today is accountabi-
lity of Members of Parliament to the
Electrorate. We only think in terms of
meeting the electoratc once in § years
when the next election is coming. Mr.
Priva Ranjan Das Munsi tried to find out
a short cut, in finding a solution to this.
I don't say professional people coming to
Parliament is a bad thing. I don't believe
in that. My point is this. Once you are
elected to Parliament, by your action
inside the Parliament, by your action out-
side the Parliament, you should be worthy
to represent the constituency which has
elected you and sent you to Parliament.

SHRI K. GOPAL: Please excuse me
for one interruption. As Mr. Stephen has
pointed out, Article 1U2 says, u person
shall be disqualified from being chosen as,
and for being a Member of either House
of Parliament, for which the present
amendment is proposed. This means, the
very fact that one is a lawyer, doctor or
teacher, will entail disqualification——not
after becoming a Member. That is what
it means. It is not properly worded; but
the spirit is this.

SHRI C. K. CHANDRAPPAN: I am
not supporting the Bill; please don’t be

under that impression. 1 am trying to
tell you that the problem here is basically

different.

MR. CHAIRMAN: You may continue
on the next day. Now we have to fake
up...

SHRI C. K. CHANDRAPPAN : We have
to continue for another year ! {(Interruption)
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MR. CHAIRMAN: That means, we
are not taking up the Haif-an-hour dis-
cussion, We will be going right wpto
7 Oklock. [ do not think...

SHRI M. C. DAGA: Please look to
the programme Jt should be taken up
as soon as it is 6 O’ clock. How can you
deny this ?

MR. CHAIRMAN: I have secen the
Agenda The hon. Speaker has announced
that 2-1/2 hours will be allotted to Pri-
vate Members’ Business. That will bring
us to 7 O clotk.

SHRI M C DAGA: The Order Paper
says, this should be taken up at 6 P.M.
or a3 soon as the preceding items of busi-
pess are disposed of, whichever is earlier.
It say so.

SHRI C K CHANDRAPPAN
was changed by the House

SHRI M C. DAGA I beg to point out
to you that this should be taken up at
6 O clock or as soon as the preceding
items of business are disposed of, which-
ever is earlier.

18 hrs.

MR CHAIRMAN : Mr. Daga, the ordes
is changed under the Rules as and when
necessary, by the Speaker, with the consent
of the House or even, sometimes, without
the consent of the House

Let Mr
speech.

SHRI C. K. CHANDRAPPAN: 8u, 1
want to remind those who have partici-
pated in this discussion including my friend,
Shri Stephen, that democracy definitely 1s,
for younger people and the problem iy
how to orient them democratically.

That

Chandrappan continue his

1 remember that once we introduced a
Bill in this House regarding the right of
recall. Perhaps the right to recall would
have been a rcmedy for all those which
are now suggested by Shri Munsi in this
Bill. There is a difference in that. 1
should like to clarify that position also.
It is not thst we are asking anybody in
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Jayaprakash Narsyan
go fo South Avenme
Jayaprakesh Nesrayan h
with that., If it all it is
should be done by the people of Delii-
cherry who elected me. I am acootmtabile
to the definite number of people who Nawe
elccted me to Parlisment,

SHRI C. M. STEPHEN: Who ameng
those people who voted against you?

SHRI C. K. CHANDRAPPAN : Those
who votsd against me have also got the
right to recall me. Party or no party, the
problem is that there is solution to this,
That sohution is only the right to reosil.
That right of recall will ensure aceswn-
tability of Members to Parliament and to
the electorate. 8o, electorate is the Sup-
reme. Mr. Stephen mentioned certain othier
system obtaining in England—the Great
Britain. There are other countries too
where the right to recall has been success-
fblly practised A big country with a big
population has nothing to do with this.
Let us not go nto 1t now. Let us only
talk about the possibiity of working the
democracy and making it strong and more
putposeful 1n our country.

Coming to defection, when my friend
trom the D.M.K. was speaking about it,
he was rather vehotnent. He said that
this cannot be allowed. 1 can understadd
the pain under which he was speaking. A
party which has undergone that pain of
sphit can only speak about it. Our party
has undergone that aplit. We know how
painful it is, Your party has also under«
gone & split and your party knows that
pain of that split. When a party is split
one need not consider that as defection.
It is all & question of upholding cerlain
principles and convictions. You bave said
that, But, the question of defection will
come only when a Member, due to pee
sonal motives, irrespective of the will of
the people who have olected him, crosse
ever to that side or this side, then it bu
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comes a problem. This is not the solu-
tion that is suggested here. numely, to
disqualify bim from the membership again.

So, | appeal with all earnestness that
whitever inaccuracies are there in this
Rill and however inarticulute the Bill is
formulated, let us not go into this. But
let us tuke the cudgels in our hands and
discuss the problem of electoral reforms
with more seriousness and thoroughly spe-
cially when an opportunity is given to us
by the mover of the Bill, Shri Munsi, and
discuss about those  professional people
who are wonderful professionuls let me
say that with all humility that I do not
fee! in aay way inferior because I do not
have a profession but I am now a Member
ot Parliament. 1 may tell you that | am
not corrupt [ am not a connoisseur. let
me cite some examples, What sort of
profession does Smt. Indira Gandhi prac.
tise ? Is she a professional 7 What about
Shri Mahatma Gandhi ? About him, there
are no two opinions. What was the pro-
fession of Pundit Nehru? Noboly will
remember Panditji as a practising lawyer
The whole world will remember ubout
Mahatma Gandhi, Pandit Jawahar Lal
Nehru, Smt. indira Gandhi and others as
leading political personalities in Indian life.
What about Dr. Ram Manohar 1 ohia!
Was he not a good Parhamentariam

1 would also like to mention that pro-
fessoni] politiclans need mot be 2 menuce
to this country. Their contribution to so-
il de.elopment und politcal thought will
be greater and meaningful.

Sit, when we think of Parliament an-
other problem iv. whatever might be the
profession of a4 particulur person, there i
a pre-supposition, that when he comes to
this House he should represent the will
of the people of the comstituency from
wheie he is clected. There s provmion
for somination n the othet House of
people who have proved their excellence
in vacious fields but it is not so in thiy
House. The will of the people is the
supreme factor m deciding the destiny of
the Members of Parliament and the des-
tiny of the country. We should think to-
day haw hest we can ensure that ‘people’

11 LSS|75—14

PHALGUNA 30, 1896 (S4K4)

(Amdr.) Bill 362

can be made supreme in the working of
the Indian democrucy.

I do not ugree with the propositions
mude by  Shri Das Munsi in  the Bill.
Therefore, | oppose the Bill. But 1 do not
ridicute Shri Das Munsi for hasving brought
this  Bill Mowever inarticulate  and
naccurate the formulations of this Bill,
Shri Das Munsi has given us an oppor-
tunity-~by  bringing this Bill—to discuss
the futme working of the Indian demo-
cracy It is important  that everyone
should reulise that a young man hus se-
riously thought about the futuic of the
country | would <ay that the future of
the country is mot umsafe in the hunds of
the youngsters.

o ow wpw et (TwAETE) st
%, =7 for & % v W ¥ o o
gL & qwwwr g fo A @ oo iy
ufyxTT A 1T BT TR WS ¥ § T
fedr srdwa A & war W w7 WY
o 7 ¥ fr a7 @7 e A4 ¥ an
X a7t ¥, e B, Ak R o e
o X e am g fe owm, ow
& afeft w1 v WA A B @ g
f& ¥ @ I W@ A L1 AL wER T
¥ WX 1 W ¥ R F oA A
gt & o w1 s N @ 4, 3an
fai afgmmr #1 wneen ¢, 3w ¥ Y,
wE1 AT & 1 qer ¥, fETRT € Wi
wr ey § 1 Afew faw s g SREwT
® wraers fear gar 97 qW wu aE
A arm  wefad fe ww wm w wET
ag e b onfr owr fafzer & omiax
g ¢ ok g8 e ® oAmw &
oy SrEwWT W7 W wArw & 6 e
o arn & xe wiE W g AT W
it W oawge £ W AR A § o
N 7 1,600 §o JHET WL ¢

Wl e A ¥ s & IX oAy
La AT 3 vkt A AT W
it vt ST e ey AR E & Wiy

a
+
o
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¥ wow wgm ¢ s AR o wwr ey
¥ wwr sfiwifres® W W Wy o 4R
ster v wwl £ fs ww oewy W o
&t v okt vifiew w1, 9T wdaw w1 vy
g & Frdm o WY q ¥ owre oWk
St pEre TR o A @ g b
e renk ar me P § ooy W wwr W
ST W aT vyt ¥ o we wr by &
fwt wfeem W o< e 1 W owe
o ¢ fe ™ ¥ fak wedfom iw
e, g wife? o or T 6 w4
Fragr am s % siv & ar a7 s
g f& ofer avit ar mex w1 o
ofeaiifam T 4% qF W & WO
et w1 7 Ster oftr Tndt oft v o
# wiwfr T W v wppst A @ o
oy ¥ ¥ ¥ qroa W vy | aw T
39 %7 orer AT AT TFT T Y & A a4
w1 urr og zfmf fE s ws fraw
o At § A ¥R w7 wwar f fr 5
weg oifearidfeas o # 0 oofad Aeen
g fie mdmr @ v @y §ife w0
ug wm Adr ¢ fw dtfe wfiner & man
% ¥ fe wr 7onfify w1 feemr 7w
wfer At ® wwm ¥ fad Awr oo
arerw  wfeT w7 Tn wifed oy W oo
wmrfos wadwal ¥ sedr i sty ar o
o wrar wifkd 1w or iy W oA
waf ¢ oy avenwr & AF wraen & owl
v% AWIATA wvwai ot Ave wer ¥
wrerm £ ) ¥ % whia er feee feen
ot wilw #t weelt gar of oYy g oW
a?igx @ rn wawAE R 1 g few oW
wory X wrar wwwwr T R
war N P gATO fret R o B oo
drer g & @ ownn ww it T g o
s s & § 97 w3 umn W s
¥ ot & qeem wr Afer wf o fe oan
sidwr wr & ot & oy wpm B B
drdwr g9 R Y K ) A W T oW

ay
3

A ¥ o7 aw v wanor # w4
frrar s ¥ s s WA & & W
war ¥ Wiy W W wvaT owen v

g o N A Wy v wew & oyopn
aEA W AT T ¥ o oy ¥ 1 e

N A v ¥ oWl wifew e
Favaw ¥ Aw w1 faniw wom oA
e mt syl &Y woer wifed 0 o
wt vz & feld ®w o gfgwer A awor
giow % ¥ &t wfewr e fgey
o oamrx § o v fudt Ay aw s
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o ¥ ol ) ey qveed & s wel
il o ot vl ) & o s A
wied v ag ¢ e sirflew @ e
wT Afuw &, ¥ar & ofcleq & W& AT
qm o s wfeew € eqEAT
q¥it 1w d o o £

i wg Gawk (vnqr) iR W
TR A oAwogeNe oy o

Wommmed: § o & sen
e p o & Ao & fes ;oW wa
ot fex Ay &, a7 e & qfee) & Al
g Ao fur S m ww B owew
W31 ¥ K& arn § wife a@ aw & ol
¢ 1 TEd O, 37 Sfew wy arewt, s
w T W o7 S f oAl v o7 o
g w1 ¥ ¥ ) faw R oW A wE I
¥ ol wamew & AR wvee BY w0
deem § afes afm vt wr § 1w
TAT WO A AT aF T g wen P
ay faq arn 2 el gward Y fraowwl
e & W mwm e oww oW
wraw 7w Fmfn i g wee & A
¥ agr Wit ¥ 1 oAapnfas wiwal W)
me & wdvat W oar & wgm g own
agr 9T AT WE Ny Y vy § W
ot aft framey § wve wor # afes ww
qurge & 31 wr Wl 1 wEt 9 AW A
ot qrET W wow §, am mm oweelt
& a® wir ot &7 fnig @ W AT
w whm o b & & e § fe
g W @R ¥ W A awrge Al s
o ATt %7 ) Wt ST AW & A ¥
ofen it ¥ W Wi & 6 & fwew
o wE dnelt 1 & wrE amey WY wwEd e
Aok wou® | @ @9 a9 Ww koo
et ¥ gl Swendl ST Amew w9
Fiamgneg anr & off W A
¥ Wi werw At ¥ar ¥ wfaw g, A owwd
¥ feww & afew @ sfe oY gw ¥ weww
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fem 4, % wwe w1 AT W Wt ¥
9 &7 o gy wedy am @ ) A% & swwen
ffem e d oo st alr §

ot wiw wew (sfaw fredt) : gomfr oY,
o fam ¥ w9 & o vy sy ey Wiy
et § 1 o qEd wRer W oAt AN fe
fedy wwambfen w1 ¥ aw wr § gAn
wE ¥ 1 v s ey sifafe @
wP AT weifr W ¥ g W %
som ¥, ug wEr W Sfer §
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SHRI R. S. PANDEY : He is 2 Mem-
ber of Parhament and he is fighting on
behalf of the smugglers in Bombay High
Court.

ot mfr quwr agr agr @ aeaA § oo
fr pim £ & ¥ 7y ¢ q@A St
%1 & wpfm ¥¢ & g § W o
Ton Afen ow wAe sl g e
%Y wGHY 9T AF W T, TE A9 AW A
2 for fom & %7 A 8, fow femn &
W A ¥ AR fow feer & ww oW
R & oAt W ¥ Wt afarh W
ertt sfgq @ o W wa dnRr Afen
araw § 3 oiferarie € A § @ of Wz
S AT § 3 % ey § g o
fs v mg W emiaw ¥ 9w ud, @
MR wwre WA A% W T3 §
g wt W W A § o A wm ademe
oY it W aERT T o v w@ ¥
st goert Ter@Y # w@ § ool s
X W e WA b W ovm B § oW
W oy ¥ Gew § wfee o
% g qifFaRE % T § Wi 10 e
wfigt W Wi v §, o & wfeme
woew § ® W oN s g ok
T o 39 ®1 A v nfew 1 ww o
qiferTie W ¥ 99 T, @ A 99
w1 ag W oA nfem Ao @ o #

§ fs ofare W ¥ 1 w7 WA

% g Ag WET W AV UK 9ET a4 Wl w%
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& wr e ait wg gpiw e
¥ wr we dow foo\r ey ¥ wewt
amr & T A Yy wrs Qe &
wfrsy ww it 2 1 wifie e s
qfaaTiz WY Aroer A & fav a7 ey
g fo ay oy ordt w &

s yw wx y wF W o avee
¥ W9wE o¢ gway ¥ 1 At 9¢ fewdwdw
an & mitesefrew g § ofr gqw ag
AT AGRA ¥ AGVE G FAAT WY
w® ¢ 1 aF vx A e ¥ sl aw 3w
9T OFAAT T X ¥

ot ofe wam W9 © W AT TR
Lo G

Wt ow oW IM W o A wfe
T rH AW AT K7 T ATHAA 97 IRV
L a8 A

swiy wiew  ArAw oY TR N
gt & arft gorl ot g e

W gw e AT AT A et 2
® a7 ¥z v g & ag o AW amaR €
T A7 ¥ o o faradd 3 ody mir
Fagfreeqg § ot gm0 i ¥ | gty o
77 uyAr war ¢ AfeR o e faeen
L ( saanx )

o ofw wow  zm A A az R 7
f6 rarr Aoy & ar fwee o1 oAec §oar
W ¥movr A § W A ) omnt
FArem e @A g B o w
e oW ot o ww femr W wew k
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weiie & wmad § 1 R oem @ wff
wren fr ax $f dfiw & st wwow
#r oo fr #w § onfee 3v g ¥
¥ F o3 oW oo wfte oo R f
o o gfer o d

ure Y gfmw & fpor & faws o
am ¥ ¥ oo } aw g ¥
q XL AXT P 4 W WROAT ART PTRX
T wifgr ofeoe T A § e o
afrwrie « e w1 fem oo & owk
qfeaMz & YT FedwT Wi §owen
%, I W AW w7 qEAT 3, AF AETAN
TR ARN WA ACT LW
™ ol T X L A ATy
I AT ETANAT Y 0§ A Ww A
ar A Wy e ¥ s arehon
fdwwz i oY qfemue . s &y
WA TR o Fem AR oawe A 3
v fm ot s aer e wdein
ww fewr w1 vAavw W g wfen
I K AT W X aw A v v
w7 gz st At A IRer &
7 TN WE § ) e oA fRae
t

THF MINISTER  OF WORKS AND
HOUSING AND  PARIIAMENTARY
AFFAIRS (SHRY k. RAGHURAMAIAH)
S 1 had taken the comsensus of the
hon Members both apposite and  here
in view of that I move

That furthet c(onuderation  of this
Bill be adjomrned™

MR (HAIRMAN The question 1s

*That turther consideration of this
Bill be adjourned.’

The Motion was adopted
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withdravn

17.23 hrs.

CONSTITUTION (AMENDMENT) BILL
(Anmendment of Ninth Schedule) by Shri

C. K. Chapdrappan

SHRI C. K. CHANDRAPPAN (Telli-
cherry) : Sir, although 1 wanted to move
this Bill to amend the Constitution but now,
Sir, 1 am not pressing this amendment due
to some reasons. This Bill was to include
the Kerala Private Forests (Vesting and
Assigiment) Act. 1971 in the Ninth Sche-
aule of the Constitution to give protection
to that Act from being guestioned in courts
of luw. i presented this Bilf when that
Act was guestioned by the Kerala High
Court. later, an appeal was filed in the
Sunreme Court and the Suprecme Court
had upheld that Jegislation.  So, there is
no reason now thut it should be included
or protected in the Ninth Schedule. Bt
by withdrawing | would like the House
to note certain very important things in
connection with this legislation because 1
feel that this legislation is linked in
character and a pace-setter in the field of
land reform legislation in the country.

Seven kilh acres of private forest land
in Kerala has bcen brought under Gov-
ernment control. It has been vested with
Government without paying a single pie
as compeunsation to any kulaka or to any
landlord or to anybody. [ do not think
in the entire country there is 'such a legis-
lation where the landlordism could be put
an end to without paying a single pic as
compensation. This was one of the very
important fcatures of this Bill.  And this
Act was brought forward as a part of the
implementation of Kerala Land Reforms
Legislation in that State. Perhaps. it may
not be very irrelevant for me to mention
here that  in November. 1970  the new
Kerala Government which is a coalition
Government  of Congress, Communist
Party. Muslim League, RSP and various
other parties, put into operation all the
provisions of the Kerala Land Reforms
Act. Therc were many. including my
friends of the Marxist Party. who thought
that the Congress Party would not support
the implementation of this legislation. [
should inform you that Kerali has again
gained -the unique distinction of abolishing

landlordism in Kerala through the enact-
ment and  impiementation of the Kerala
Land  Reforms  Act.  Landlordism  in
Kerala is a thing of the past. 1t is no
more there.  The Muarxist Party wanted
the pcople to go and encroach upon the
lands as they thought that the Government
would not implecment this Act, but in

peaceful manner the Act has been imple-

mented.

I only want to point out onc oOr 1\wo
salient  features  of  that  Act.  About
4.30.000 tenants have been made owners

of tand. ~Land to the tiller”, the siogun
of the Kisan movement in the country. has
been put into pructice in Kerala.  \bout
3.50,000 familics who were  hitoent
dwellers, who never had a single inch of
land, not even six square feet for burial
after their death, have been given hutment
richts. Ten cents of Jand has becn given
to everybody. Thus, the Act hus been
implemented very successfully in Kerala.

The Government has framed the rules
under the Act, and the cultivable area of
the forests will be taken over by co-ope-
rative socteties. Co-operative farms, State
farms and collective farms will be or-

ganised. Forest preservation will also be
assured.  So. I thought it would do =2

ereat deal 10 promote the cause of land
reforms if this jegislation was included in
the Ninth Schedule. However. today |
seek the permission of the House !o with-
draw my Bill as the Supreme Court deci-
ded in favour of the Kerala Government
and for the implementation of this Act.

MR. CHAIRMAN : The question is:
“That leave be granted to Shri C. K.

Chandrappan to withdraw the Bill far-
ther to amend thc Constitution of
India”.

The motion was adopted.
SHRI C. K. CHANDRAPPAN : [ with-

draw the Bill.
18.28 hrs.
COMPANIES (AMENDMENT) BILL

(Omission of section 90) by Shri Madhu
Limaye
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oft wy fowd (atw1) Ao Y wendt
s & weew wry are fektaw § e
& wer ¥ faowrod e v 51 s
wtm g fis
‘wepy wfafrew, (956 % ST gmuR
v Ay frdgw qv fewre e
|

wwefr ww —-

MR CHAIRMAN He may continue
on the next date Half an hour discussion
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Enforcement of prohtbition

Wt & we ¥wm (9) W fagw
fowrere & wegn w7y a1 777 g A @ A -
qu fawq %) wgren el g axgfen
§ IPW N ow ¥Tv ey o1 AN K e
are feamar wrm g -

“l hold dunk to be more damnable
than thieving and perhaps cven prost

tutton Is 1t not often the parent of
both »

a7 W TE T 49T -~

If I was appointed dictator for one
bour for all Indw the first thing 1 would
do would be to close without compen
sation all the lhquot shops

RErAT Aidr * wen o1 a2 foe w9 qw
ok Wit w71 e ¥ e @ oA Ay
it gW ¥ o 3T wen ® ¥ AT ¥
¥ Afew I9Fr YR W oWT Ay K oAw
78 % wgw A T 4 mfeR g
1w W Ste qEw pAw ATew W foer
oy o fenr Wt 3 97 W Qe v
§ ot ¥ wo wen w TRE ww
et foard & w7}

“lI must express distress at the fact

thut the consamption of alcohol has
been going up in the last four years®
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NN Jen gew ¥ 26 W, 1974
*t wow o wyeft gt wer g go o far
T W G R -

“We have been reaffirung year after
year faith in prohsbition I have
got the figures. I must express
regret at the fact that the con-

sumption of hquor has been
going up dunng the last four
years

g ufus g & ane IAW qw Wy w
IAer v w6V fewr o e & wy
wri & W wow Y ryvmy 970 ¥
57019 frar fazr 1971 ¥ a3 782 Fro
fiye 1972 W 78,664 WYY 197;3% 79,01
fear faer gt ve sfag i@ gt
fr wa wfe ww sTdA ¥ fer oW
wrx a1 O ¥ ot frr wer X wew syfe
1§ WAt ¥ 17 Ared ower wor
wa w gy v aY & arvn f fe
g FT TN AT TT AW T ¥ AW
far wmgm) 7w ar & fr wose wmrer
WA 27 Wy WA A IWq T4 R
Y FTT A BT WY YR AeA
71 & AwAT ey ¥ waw wvwTT Wt
I AR @ Ay sndEgwT W
47 w1 gz 7 faAy wyr qwr ¥ —

The State has regard the rusng ot
the level of nutntion and the
standard of Ining of its people
and the mmprovement of publx
health as among ity primary
duties and 1n particulat the State
shall endeavour to bring about
prolmbition of the consuwmption
except for medical nurposes of
intoxicating drinks and of diugs
which are njurious to hcalth

wg w ey F fied ot tw ¥
firm €Y wouT ¥ qrirey fed W, A F
af & Wy el W qen & R fad
yuifrar & W oo fed w ot vl ¥ fomn.
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awq gt dfym ¥ Ty wpesy Tev WOt
v

1956 ¥ ¥ gTIN A ux iogiwm 9w
fea Ty ——

“This House is of opinion that Pio-
hibition should be regarded s vn
integral part of the Second five
Year Plan and recommends thac
the Planning Commission hovl |

formulate the necessary  pro-
gramme to bring about nation.
wide Prohibiion speedily und

effectively.”

#t R wwedr 7Y @Yy vEm b ox
74 weeny & wPr oA A @A eI
awsT §1 APNA {7 AT O§ WA ¥ oww
dm frn ¥ WA A WY IEN aTe
aF da ¢ twwAr @ woEr g Ik
WY 2| A 58 KT XTW AT ST AT
T R ¥ A OUT wIow e & Y Ay
w9 FH oI &1 ¥ vER ¥ afe wy o
afr Ry

HHAT FHAT A 1903 § SERETIR
77 % wh dn fagw s g aw feg-
o qw fegt —

“The Covernment of India 1ecently
reviewed the position in consul-
taion with  the State Govern-
ments and decided that the wotk-
ing of the prohibition progrom-
nie should be studied tor the
country as a whole Swh a
study will cover problems con-
nected with the enforcement of
prohibition and Fxcise laws.
measures intended to  seduce
illicit traffic in liquor. imip.oving
administrative efficiency and  <e-
curing to the maximum extent
public support for the programme
through the co-operation of both
official and non-official  ugen-

v cles
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Dev usston ky 2

W AT AW goe BN NEnd € wr
A k7 wesr W) @fgoX e W9 fen
& W aew o e AR A
areet eob s e v AT
am dfav ) qg ww d@ifeq o w7 Dfwg o
5 ATRTT BT 20 WG WOT &7 W fem
AT WATSET I ¥ N etz
2, T o w= we afe

qf o & 5 awawdt wid & wE
wreq a7y IufEqad o T 1w W7 oagy &,
& e avm po

wra tfenr wiidma srfam X Ew
B & drrpht freftdw av gemaw fear
? o o oww AdE a7 oo fe oo
™ AT & §T X E Aewm diem or
am wr v @ § ovoEw ow Wy
o qan wg § FF 3z 7 afer 3

aoqw favw ¥ 9w A% & wqest
feed a7 ¥ ot a7 taega fafews  war
wfaard ¥ f& ame & &Y 9 gei W
AT A FAA AATET ATA AT AT AGAT
¥owweT g Q¥ A wqwe g ag
™o g ¥
The discovery did not take long to dawn
upon the enthusiasts that moral persua-
tion and pledges of abstinence would not
cut much ice and the emphasis, therefore,
shifted from propaganda to the need for
social control. The logic of the sitnation
drove the people to the conclusion that
“the drunkard was the product of the
drunkard-maker and that the only method
of slving the liquor problem was to
eliminate the <alcon™ (the liquor shop).

TAT ATET X AOATE T A A
¥ d @ wawR ¥ Avd, AT A WO WY
fokr w1 W )

faelt & wwr fo wd @ o, Swrsdi
T W wmy o AR o W P faed
whw W frmr v 9l wE W e b
e Afs wr ag sfew & fe AW &



375 Half an hour MARCH 21, 1975

F3i A & Afaw frme wg o
o7 F2d & fF zH waa § av faear 2,
29 9|7 FE & ATA | WET ST- T BT AT
(RO A R o A L e M 0 (- = 3
LG S -

F oo & ATAT HfAwiTar #1ogage
A AEAT 2 FF ATHEIR RN AU H
fsramr da1 fwemr, s #E AT wfaw g
T A F AR 0 ATALAT R LRATH
F fao gfaq o waadl T%, AR IEE
3T U AW & FTA0S W AU ATl 9%
gF Z1 AT |

Whereas the State is richer by one
rupee, the tax-payer is poorer by four as
he has to part with four times the tax
he - pays. The Government ‘as a tax-
gatherer is only a junior partier entitled
to 25 per_cent of the sweeings; the balance
of 75 per cent is retained by the senior
partners, namely, middlemen—the contrac-
tors, the distillers, vendors, etc. Lor the
sake of getting one rupee as a revenue,
the State makes the drinker pay four timces
the tax. The sum parted with is an unpro-
ductive expenditure which could be uwvse-
fully invested. It is not like the sales 1ax
where the purchaser retains the goods
which are of more lasting value. [t is not
comparable to property tax, where a man
owning property pays the tax. Liquor
tax is iniquitous, regressive and anti-
social. The figure will be astounding.
The total cost on the debit side of the
liquor ledger will far exceed the excise re-
venue collected.

s Fifeer # Atz FoAw oam A
7= 2, wite R 1 3w H freeed S
% o9 gw@e @ A1 FEt wma fAw
a1z fegdr fafaeze wma ) a1 f6z 39 #ifaa
# d@ifar 4t qAre S 27

Mr. Jairam Das said that four Minis-
ters. from the States represented and 50
per cent of the States had not cared to

send their representatives. He was won-
dering- if they were fighting a lost battle
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on the issue. He was interested in time-
bound programme.
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If there 18 a single factor which stands

effectively in the wuy of success of piohi-
bition, it is the dunking officer.
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AT oo Ay ¥ owwET oo & oW
¥, faa & o w7 A nim ¥ 3RO
g femddz oY g foeiew
¥ wear qwiT foqr wtar FooemA W&
afET ¥ Avg faeETE 2 TET ¥ MUE WA
W et fawAr Fo owdr sbaw g v
? #h sheafrr feedtom o1 771 ¥ E
® vE et few vy ¥ oawh, o
IHATIT AT qAT wfen fr g
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e T we w1 afrfewe wfew T
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v A gw m Fifv gwEm ow® oA,
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HEAT AF WEA | A aE AW 9

That which 1s morally wrong wan not te
politically or economucally night

M1 ( HAIRMAN
cially right thesc days.
now

But it s commes-
Please conclude
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TR AR &1 A Ao ¥, wEm ¥, faferw
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“The work of prohibition has to be
entrusted o those who are tes-
totallers by conviction. We also
think that Government Servants
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frof folt o% war o @y, it
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trag faar Yo ot &+ %rf 39 ¥ 98 fe o
Tz ¥ 1 & wafew &y € ag T
fawr 2 vg €17 AR A O @Y i Ky
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sAEe v ¥ oA o &, o 5 o
wovaT |

& arr ¥ wevn wew g e g
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¥ qor wpwr ¥ e s ¥ iy fufey
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&7 ggquren fear w11 %7 39 & gy vy e e
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ot qifiedy § e e fafipet fodr fefrradt
o faer WM & IquER wT oA ¢

SHRI SAMAR GUHA : Sir, it appears
to me, and R will appear to  uny
reasonable person in the country who has
even an iota of conscience in him, that
the Government™s prohibition policy is a clus-
sic example of hypocrisy galore. Govern-
ment have constituted so  many prohi-
bition committees 1 euch State, spending
s0 much of money for it. preaching the
lofty ideals for not having drinks. In ull
the government functions, in all the dip-
lomatic functions, in honour of even thowe
people who come to our country and who
arc habituated to drinking, what do they
drink? With glasses of juice, they do
tun tun and say ‘We drink to your good
health”. But when these people are in-
vited by the embasues or to the houses of
others, these people, the gentlemen poli-
ticians, the gentlement-Members of Parlia-
ment, the gentlemen Secretaries to the
Government, the gentlemen Ministers,
when they go to the embassies, what
they do ? They diink. not like a whoie
they drink like a hippopotamus

MR. CHAIRMAN - You have intro-
duced a new phasc today.

SHR! SAMAR GUHA : They enjoy all
the cocktails in the embassies,. On
Mahatma Gandhi’s birthday, from the big
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‘mu:m with*thd flash of FV, ~with- al!
 radio; atvapgements, “TyRAT TET ¥T YAl
ayy wd  they talk about the great
ideals of Mahatma Gandhi.. And this is
how- they ‘are following his ideals! 1 do
not understand this. There is a limit to
hypocrisy. There must be somec sensc.
The Government has become absolutely
shameless. - .

Prohibition is dealt with by the Minisuy
of Education. What kind of education
are ‘they giving ? It is nothing but hpo-
crisy. If it had been given to Coinmerce.
because of the question of revenue. onc
could have understood it. But it is nnder
Education, for giving moral education. to
introduce the idea of prohibition for mo-
ral elevation, for spiritual elevation. to
say that ours is a great country and we
are following these ideals! Are we follow-
ing Mahatma Gandhi’s constructive pro-
grammes for prohibition? On every
26th January and on every Independence
Day, we take pledges, we take solemn
pledges. and numher one is prohibition.
If Gandhiji were alive today, without
being assasinated, he would have commit-
ted suicide on seeing the present day con-
ditions in India: ‘committed suicide’
means he would have undertaken a fast
unto death,

This gentleman, the West Benpal Chief
Minister. who is calling himself progres-
sive has given double the licences compared
to last year, for the liquor shops. The
result is that near the colleges and uni-
versities, near the cinemas and other
places, liquor shops are there. Tt has also
gone deep into the rural areas. Tt is no
secret, T have once told the Prime Minis-
ter that for the first time in 27 vears in
West Bengal vou had a brilliant set of
young men. The Congress never had
since Tndependence such a brilliant sct of
young men due to historical reacons, But
they have all become rotten now.

In the rural areas, the bovs. even those
boys mdyins in the VIIT class. after the
class is over. take to the habit of drink-
ing. Wot only that, other vicés are nlso

: f'.--mnmaﬁ 1995 -
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theee. “In my: mnm ta Ihe
influence. of . Roja, .. Ram.. Mohun Roys
Brahmo ‘Samaj, in the ruiral ar;as the wo-
man has a great freddom and she is cul-
turally advanced. But now what happens?
After dusk, no lady  having any sell-
respect, dare to come out of her nuuse.
This 'is the condition in an area which
was very advanced culturally due to the
influence of the Brahmo Samaj. I have
told it to the Prime Minister. It 15 ro
secret. T expressed my grief. There huve
been so many criminal assaults—all these
cases have been hushed up—on ladies by
these drunken people. They call themselves

political elements. That is what vour
prohibition has led us to.

What is  this prohibition? To ecan
money? To earn more revenuc? Tt it

is so, why don't you say so?

Why don't you say that there is no
question of licence. Like a swcets <hop
you can set it up anywhere you like. No
licence is necessary. If earning revenue
is the main objective, you can earn re-
venue by many more ways. Blue films.
Then lift prohibition. Then as in Ame-
rica. you establish nudist sanctuarics also.
You also earn more revenue this
way. Then what is this hypocrisy of
observing the 1000th birth anniversary of
Lord Mahavira or the birth unniversary
of Gautam Buddha. Why this mockery?
Why this hypocrisy? In a society if vou
practise what you profess. in the per-
sonal life and in the social life. the con-
dition of any country would have changed
and in our country also. But. in our
country, between what we talk and what
we do, there is a hiatus and that is the
reason why the country is goine lown
That is the reason why all this kind nf
immorality has been introduced. That is
why in our country in the political life
as also in the social life there is a moral
degeneration. Now, if you visit anv
house in Delhi, what is the first thine
they offer? A glass and. old people like
me fecl a little bit allerpic. T sav this
has become a custom, a tradition and cul-
tural ethics in our country nowadays, ° 1
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want to say that if you think that the
western culture should be enconraged m
our country do it boldly. Why this hypo-
crisy? Po it boldly. Remove prohibi-
tion. Have it every where like a sweets-
shop. No necessity for a hcence Oaly
at -~the source impose an excie duty
Dont have this duality of morality and
immorality. As T have said, it & tine
also. T have seen that our bovs n the
unincrsiies have become drnink and drue
addicts. Even the girls also 1dulge n
drinking. Our social milieu has led us
1o think where and why this vounger
generation has gone aberrant  You leok
into this whole concept behind thix ques-
tion of prohibition. That i1s the rcason
why today I am «tung he.e I the
Government feels that there .« rothing
wrong 1 drinking, let them fiust with
draw this prohibition fet them not
practise  this  hypouncy  If  they are
sincere let there be no drink in amv Gove
ernment or diplomatic fuaction Onh
frt juce should be thete lcot  these
piohihition Committees be made purpose-
ful

There are manv theories I do not want
1o go into them

Wherever there is a factory,
shop is invariably associated with that
What is the reason for it?> Fven in the
tribal areas we Anow that the okd men
who do not have two square meals dnnh

a liquor

‘There is no mecesuty of parading or re-
peating the old thing 1 want to a\\ the
hon Deputy Minister—a young man who
is bhushing-

1. What is the objective of your Pro-
hibition Commitiees”
2. How much do you spend each ven

in all she States together for the
Prohibition Committee”

3. What revenue do you carn together
from all the States?

4, How many new licences have
been issued for liqguor shops dur-
ing the last three years
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5. Espenditore incurred for consti-
Prohibition Committees
MR. CHAIRMAN : Hon. Deputh
Minister, under the rules, you alo wilt
have to be short

Discussion

fowr ot warx www WAy Wt
wegfa fewta & aw-wialt (ot srefemy e ) -
ramfa N, AT TG ¥ g §9 AN
T & div.,

SHRI SHYAM SUNDFR MOHA-
PATRA (Balasore) If the hon. Deputy
Minmister has come prepared he. must tell
how many types of dnnks are there—
Indian and foreign brands.

MR. CHAIRMAN - If he Llnows he
will tell you in private, not here.

ot wrefem e vy @ @ f ey
AT WAATE AR § s B oY W
T W ey G N T v arr W Q-
T f& a7 ara st aro faew v AW &
werA g ¥ A & weeim v o €)Y
o I P oW g fer o W we
¥ fe oww dfewr ik srafae
% NFTHA wEEwT &, W T
g Nfede @ o v o
7% aw wf ¥ W g o el wekeR
T A § v SR wwwrsaw W g §,
frag

ot WW W TP IEE WS 2¢,00,00
Te ¥

@ wrefer Rw . 20,00,000 To LTS
LA @ A owwAm o o B oRE
o & Ot e ke g o & difwdes
= ¥ s A= & T owhed, sy fam-
fay & & uw a7 e w7 TN owEw ¥
f& o @ A ¥ @ ow Awaw sy §
siv fvwgadt ard 31 AT Wt AW e
w o eF SAA w1 wew & ag e fe-
Frr a7 aTER AmeT ¥ wEA@ d Oww aTerY
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T
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wie fdt fafreer & ar ar mit v d
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g v o § fe ot oY am wg wv
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wagher o wait agt swfrie v e
o e ow ww § wo-fakw wnp e gt
win drr 41 AN Tewlt & 3T Creem,
i, gofto, xo w1t o & faer 9
¥ wrew, wit feafir wirg ¥R, oY wr A
ug w2z v aft SOt T e ¥ oy 2
Th ¥ ary ear agy wfiew & gofad
WY aw W e qwer A o g
ww wx oy get wfear § o oegr
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fr rrow A afT wvR ) W T qT o
fod wYr ar W 97 W TR

it acfoy Wy feeslt offr W A
feafa O3t § fF 7w <% @ TR ATE ¥
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a1 #7 Wl T $ATan)

w1 AX § WG T W QI QI KTV AN
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qU AR &1 TR ¥ VIS AW AN FLE R
wafag gurey fawra &

aTed AR & art ¥ oy wgy fw fesy
Awd & AR q%E UG 7 AT qTH 4w
1971 % wwd ¥ ¥ 24,805 SRR
frdwd witv gk ¥ 15,9 19 | wwfaseR
o WRAT T A N s A T kA
arare T fewry

W N uE s Al 2 RRE W
ark ¥ ot ge wpn wipw 1 e e e
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qr fas W fagd Ffa fed md & o¥fe-
v & X ar W fewfok & of }
¥ w2 st & winfafy & e w0 ¥ faw
v frerfor 9 3w oax wpwr fo gf
oni dfedt At §, av gl e anw
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ot wewd & frd Wt W frerew
itz wizw wewe wom 4% ¥ AW oW
AT ®r wrewry feur vy ¥ fe ew ¥ W
W wrwek F ek wH N e ¥ oW
IFTAET ) qaR oy wE fe e waw
forar war, @t ¥ weaew § & qw wwAr wrEAT
g e agw § vy A sAw fear k) nw S
AW W A wd ¢ g awn ¢ fe gt
*a fed gt e oy ¥ Tvlr 3 oAw
foar & oYt solt el & &) xgE A
g THY & T worw ®Y @R ae W il
T g1 oAy § fo wga Y W ¥ fAT A
fawary v gy

Stowg ¥ ¥ wvA 72 )
Waneny TMAENALS })

»it wefery o - AN ATST TATT WA
ar fear & % smaafers wy §° IO AR
¥ ®HE & wEAfey €7 am S g A
ATE TR & A ¥

T G weRTdT 7 av A R Ry
oW FEv e R WTeR wuw SR
¥ At ¥ g ¥ v w2z e ¥ Yy
£ T o7 ¥ qer & § ww W v weip
st ag ww W ¥ fe T omeET @
Ty wE ¥ Wiv WY am v oo ¥ e
waET

1974-73 154 0% ™Y
1974-74 282 ®0% v
1974-75§ 5 ENT SRy

Diveussian
it ware g : wErAT ArefY farmare o

MR. CHAIRMAN : Including State
Government’s income,

ot wef Aoz s & oTToOY ¥
W R AT W AR WTEARNA & AV W
qor ¥, R Wit TEAN Wy & fe T

Ay’ A fag § AfeT oz wvy wf & fEaTeas
«h

39)

SHRI PARIPOORNAND PAINULT -
What about education of the people in
regard to prohibition about illicit distilla-
tion that has been going on?

st wefy A TR A% e T wakfey
ST ¥ 4@ WY, a7 w Ad £ B 20
ATW wqq ¥1 e A wveara fem w3
AN & a=rh wniargdwm w1 frar o 2
¥ #1491 B 99 & A oY 3 ey A/
mE ATE 75 FATC TAT AACEI WHATE
1 ¥1 Fran 1 wie weifae  fesdrawa
# A = B oag ag aedirr awedr ¥
TEA H I ¥ I A A AeNE ) e
sfgdm Ao w7 ¥, a shetre T
o ww 3 & agw & wovwr ¥ frae e
7 stzaé ar 7@ &1

st efogumey dreet : frre farae & A
foaa g g7 &% wmw & faw enfend
19.25 hrs.

The Lok Sabha then adjourned ull
Eleven of the Clock on Moaday, March
24, 1975/Chaitra 3, 1897 (Saka).
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